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Bengal Rallwa) 2241-2242.

Responsibility  of the Governor
General in Council and the Secre-
tary of State for India in Council
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*hnn«.h of the office of the Divi- 142-43.
. _sional  Superintendent, North- Rumoured transfer of the Railway
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134-42.
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Inspector of Schools, ——. 1835,
2360.
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Demand for Grant. 1762.
‘Demand for supplementary grant.
260-61
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2364.
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2364.
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335-37.
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and stations above —— on the
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and Cawnpore to Calcutta. 1635,

ALLAHABAD—contd .
Question re—contd.

Running of the Bombaymm
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r,

02. ¥ o
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Lucknow in connection with the b=
Industrial Exhibition. 216-17. 175
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Question re— i
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- the Ea i L 3 e
T mm' 11, 2
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Qﬂnﬁnn re—
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Mr. C. J. Hammil,
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62, 337.
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in

against th
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against the officials of the
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ment. 190-91.
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Compensatory —— to A Reduction in the house rent —— of
and Sup?rinmndanw of Army the inferior servants of the Postal
Headquarters. 19. Department in nhe Bonlwy eity.
Continuation of the cut on of ” =
;. the Railway staff at Howrah and ﬂ? sent to out
¢ - Calcutta. 128, m .:i'txe -Btasion Masters
s Conveyance —— for , 7! %
n; P 1 : Stoppage of —— of Head Tele-
wed to soldiers phone Operators. 1782,
1851-52. Study —— allowed to detenus. 28.
A Grant of an —— m“che cleiks in AMALG MATION—
the city Booking Offices. 773. ~ =
Grant of daily —— to linemen of =
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tenance —— inheri- ice, Lucknow. 2433,
ce of the property under the Oenn
Court of Wards management  in AMBALA—
> L Question re state of health of Mr.
Malaria —— paid to Railway staff Satin Sen detained in the — jail.
: at Lhaksar. pz.ss ;
- i
&ﬂmﬂﬂ)——

#

pare:

Bengal Railway.” 154,
Non-Grant of overtime or Special
“'—— to the ¢ or Loco. Staff

“on the Shahdara Saharanpur Light

Railway. 432-33.

,Orders-m Council regarding pension
/, etc., of Chief Justice and
=— of Provmcml Govern-

Railway Mail

Payment of outstation
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802-3.

to the
Service officials.

Permissibility of increasing the rates
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Powers given fo . . of State
Railways to m rules
for the grant of —— 155,

» 1486.
Rates of —— given to the soldiers.
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&:;yﬁon in the diet —— of detenus.

Motion for Adjournment re —— of
the Rules of Business of the
Assembly relating to - the privilege
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lative Rules. 551-607, 612-16.
Question re recent —— of section 4 (2)
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14-15.
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Question re—
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M89LAD
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ANDAMANS-—condd. ANDERSON, MR. J. D.—contd.
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. Caso of one Mr. Gummukh Singh =
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ers in the 5 Consideration of clause 2. 1351. =
Convicts in the ——. 64-65. Legisl Rules, A dment of
Difference in ~ the treatment -of Indian—
Political - Prisoners and ordinary | Consideration of draft amendments to -
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open air 2 to prisoners in o Z L asee
the ——. 41 th e
Prisoners in tho——mmw RS Camc 5 o

of leave system and convicts

confined in the Jail at Port
Blair. 65-66.
'Pm—u ﬁomped from the
0&

Bbport d by Rdllﬂt Hans
Raj and Sir llnlm.mmu‘l Yamin
‘Khan on their visit to the ——.
46, 213-14, 338.
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clothing by prisoners in the

4.

Unl:ed!:hy inoml t.-ondmons obtain-
ing in the —. 48.

ANDAMANS AND NICOBAR

Demand for Grant. 1762
ANDERSON, MR. J. D.—
Agricultural Produce  (Gradi
“Marking) Bill—
Consideration of clauses. 896, 897.
Code of Civil Procedure (Second Amend-

ment) ‘Bill—(limuhon oi ne
~ section 44A)— <
“" Consideration of clauses. 647.
Code of Civil Procedure (Third Amend-
ment) Bill—{Amendment of
section 60)—
Consideration of clauses. 658.

Indian Incomie-tax (Amendment) Bill—
~ Consideration of clauses. 635-36.
“Indian Lac Cess Mnd Amend
ment) Bill—
Consideration of clauses.  186.

and

T

ANEY, MR. M. S—
Arya Marriage Validation Bill—
Motion to pass. 2202,

General discussion of the General
~ Budget. 1277-81, 1287, 1302.
-Indum )Bill—

(Amendment
Motion to pﬁ‘!ﬁb}syz" 3
Indian Finance Bill—
Motion to consider. 1817, 1893,
Consideration of—

Clause 3. 213

. Amendment)

ant.umm

Indian
Bill—
Considoration of clause 2. 1349, <
Indian Oaths (Amendment) Bill—
Motions to consider 1o girs
culate. 2379«80‘.,

and

Motion to

consider and to cir-
culate. 2400, P — o
Motion for it _re arrest
: MW_ nd volunteers
~in Delhi. g
‘Motion to reduce demand for— %
Defence Department re —
Indianisation of the Army. 1498,

1513.
Executive Couneil re—

General Policy of the G

of India. 1671—75. ’ = $
-of repression. 3706, 1713, S
1714, 1743 3 =,
Social wrance for industrial
workcn 152'1. 1831. *
A0,
-
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,HB. M. 8.—contd.
lfotmn to reduce demand for—contd.
Railway Board re —
Exclusion of Indians from the
Wodgwood Committee. 983-84.
Gnavanoea of third class passen-
1062,

']?a.kmg over the mamgoment of
.} K.

.'ﬂ.Amandment)

Consideration of clauses. 2644.
Motion to pass. 2660.
Repealing and Amending , Bill—
Motion to consider and to refer
to Select Committee, 1390,
1391. .
Consideration of clauses and
schedules. 2404, 2413,

Report.  of the Public Accounts
Committee  on the aeccounts of
1033-34. 2664. - ey

0

ducation of the children
of and Indian employees of
- Railways. 80, 337-38.
- ANGLO-INDIAN AND DOMICILED
-} EUROPEAN ASSOCIATION—
Question re lovy of I -tax from

. the staff employed in the ——
> ~ Caloutta. 2243-44.

ANTLRABIC CE "I'RE——

.-'.A Question re absence of lights on the
- roads on the Ridge leading to the
—— in Delbi. 1917.
P - ANTI-RABIC HOSPITAL(S)—
. Seg Hospthl(l) o
kS

- 1 IB.MUHA\&MAD—
Mohon to 3
Exccutive Council re -
% Policy of repression.
Rajlwny Board re—

ANWAR-UL-AZIM, MR. MUHAMMAD
—contd. :
Question re—

Officors serving under Mr. A. P.
Hume, Officer on Spocial Duty in
connection with the Delhi Improve-
ment Trust. 2185.°

+ Posts mowm& Afor  the Delhi

- 2186.

mum_» ws
"Question re—
—— against the discrotion of the
Divisional Superintendent on the
East Indian Railway. 157.
Disposal of —— against orders of
discharge or dismissal on State
Railways. 2242,
Fixation of time-limit for disposal

Fomprer

of of subordinate Railway
staff. 2243.
Intervention in —— of Railway

staffl not lying to the Governor
General in Council. 1488,

APPLICANT(S)—

~Question 7e income derived through
entrance fess paid by —— for
posts on the Railways. 2353.

APPLICATION(S)—

Question re invited for the post of
the Professor of Mining at the
Indian School of Mining, Dhanbad.
211

APPOLNT'MENT( S)—

Question re—
—— in the Centnl Pﬂbho W .
partment. qp

~—— made on Rn!myu it by
Government.  2351.

of a Muslim as a Supervising
Marketing Officer. 2185.

—— of Burma Officers and clerks
in the Joint Office of the High
Commissioner for India md Burma.
1326.

—— of Indian Trade Commissioners
and Marketing Officers in foreign
countrics. 1325-26.

— Mlmu and other mino-
rities ‘in the Central services.
226-31.

“z" General policy of railway adminis Ry :
tration. 981-33. of Muslims under the Agri-
Paucity of Muslims in railway cultural Marketing Adviser to
services. 1098-1100. the Government of India. 2185.
-
. e
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Jhe "
APPOYNTMENT(S ) —contd. ARCHEOLOGICAL INVESTIGA-
Question re—contd. TTONZS" S WA R

T Ziati el « = genSiy
. —— of whip in the Legislative ee ** Investigation "gn
o Assembly. 231921 ARCHEOLOGICAL  SURVEY
nployment, of retired public ser- OFFICE— R
i innow i )'783 Questmn re audit report of the —,
Non-Pensionalile in the Tele-  Frontier Circle, Lal-.om 1692.
graph Department. - 132.
Proposal for the —— of a High ARCHZEOLOGY—
Commmsione; for Burma in Demand  for Grant. 1756.
London. 13: 5. =
&) o e ARCHBISHOP(S)—
Reservation ‘of a percentage of
" diroct Lf.o Govammsnt sor- thim re 5: ments made to the
vice. 2245-46. - !ltshopa
Reservation of percentage for Sikhs
for in the Punjab and North- ARC’HDIOCE'SE—

West Frontier Postal Circle. 2062-
63. ;

Question re civil suit filed by Mr. J.
Caroll, formerly a Roman Catholic

APPmTICE(é)— : Mlhury Chaplain in the —— of
Question: re— CR T Agra, for shg recovery of hLis salary.
2 s 32728,
Appointment of —— on the East k Ao Etmivail
Indian Railway. 127-28. AREA(S)—-
Appointmont of il thbbliafical Orition roe
“:D of the Lillooah Work- —— under cultivation in Tndia for
shops.

Classification of —— as technically
trainod hands on the East Indian

. Railway. 68-69.
Ex —— of the Jamalpur Technical
School, East Indian Railway. 128.
Successful ex of the Lillooah

Workshops. 128.
APPROPRIATION TO DEPREC?{A

TION FUND—

Domand for Grant in rospect of
“ Working Expenses —— . 1150.

ARBITRATION  (PROTOCOL AND
CONVENTION) BILL—
See “ Rlle) .

ARCHZOLOGICAL WARTMENT_
Question re—
Excavation and research activities
of the 17-18.
Rmnygl of shoes by visitors to the
mosques and fombs under the
——. 2434.35.

'h'unmgt‘ﬂ Indim in field-work in

ARCHEOLOGIOAL
~ TION(8)—
See “ Excavation(s) ", "

EXCAVA-

food purposes. 188-89.

-

certain.- . in
the Karachx Cantonment to the
Karachi Municipality. 1482-83.
Provision of Postal, Telegraph and
Talephone facilites in rural —.
2562,

Public suhscnptxons raised for eertam
pnrpouu in t| centrally

Q ol i

ARJUN—
Question re case of one Mr. P
Jain, Chief Rapoﬂn ﬂf‘w
e nllli.
ARM(8)—

Question re exemption of the Members
of the Indian Legislature from taking
licence for their 2238.

ARMS (AMENDMENT) BILL—

See * Indian ——* under BW!!'._
ARMY— ¥ ¥
Motion to reduce dommd&f-balenoe

Department re Indmillﬁon of the
— 1492-1522.
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—
ARMY—ontd.
Question re—
British —— in India. 104
Cortain information regarding the
strength and personnel of the

ARMY SERVIGE CORPS—
re undisbursed credit balance
of one 8. R. Soni of the Royal Indian
1855.

ARREST(S)—
Motion for adjournment re arrest of

- Indian ——.  1844-45. B
Indian Commissioned Officersin the ;ly ;" 2 rm" % gislative Assem-
— passing ~promotion Examina- beéquent
tions and reported fit for promo- - proceedings against m 15'71'77
2% tion. 150, Am'nm m
- Indmukﬁmdﬂid-!-afm fémﬂﬂnﬁng mment.
w3 r c meted out to certain detenus by
1 J'gih —. 1847. the authorities of the —— Jail.
s a brCawthom 's report re suitability 22.23.
or -otherwise of Kenya for the ‘ ARTICLE(S)—
sottlement of ex-service men of 5 el
the Indian —. 1620, Question refl i ‘ 4
People treated. as ‘ non-martial ” —— entitled _“ Railway tores
for recruitment in the — 1847. smd;é ” published in the Pilot.
Position of the —— in India. 101. 0 2 Rail-Road  competition
Recruitment of soldiers in the —— written by Mr. Hawkes, Chief
and Military stations, ete. 2235- Commercial  Manager,  North
31. Western Railway. 2451
Reduction in the number of staff Rise in the price of iron and steel
» oﬁioenmthawdunngtfhe RN L)
. of Burma. 2328.29. v e
e i th BB Lot~ 192, ARTILLERY UNTI(S)—
~ > Question re—
ARMY (AMENDMENT) BILL— Driver Combakants .in the &
e See “ Indian * Under “ Bill(s) ”. 1815.
X ARMY COMMITTEE— Maintenance of followers in —— in
Question re— India. 1849-50.
‘ Action taken on the Resolution re Strength of —— in India and
b - -~ appointment of a Standing England. 1850.
> BT 2 ARYA MARRIAGE VALIDATION
a Standing ——, BILL—
ARMY EDUCATION G ¥ >
s inﬁmf ' expus&:nm on the — “I:ani‘: M];L;;;
of soldiers. 1852-53. i
ARMY PYPF‘\’DTTUR.E— Motion to consider. 1821,1950.
- B S Consideration of Schedule 1. 2209,
Question re att.mpt made to reduce 2925.27.
e 1a5% Legislative Rules, Amendment of
¥ ARMY HEADQUARTERS— Tadian—
Question re— Motions to consider and to refer to
- 4 Compensatory allowances to assist- a Committee. 343-48, 356, 357,
- ants ‘and Snparmﬁmdente of —. 358. 350, 360, 361, 362, 363, 365,
19. 373-71.
3 Grievances of —— M lled Motion for Adj t
- to winter at Simla. 2354 ofthanhloim
o Kuyh:gafm,om“of——-n © of the Assembly relating to
Simla during the winter. 18-19. privilege of interpellation. 9!'1.

4
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ASAF ALI, MR. M.—contd.
Motion forAdjonmmmtn—eordlL
Arrest of Gongm-ludul and volun-
teers in Delhi. 2566, 2605-08,
2615, 2616, 2625.
Executive Council re—
Frontier policy. 1615-19, 1620,
1641, 1642 1643, 1644 and 1646.

General policy of the Government of
India. 1665, 1669, 1679.

Railway Board re—
Indianisation of railway services:
1074, 1075, 1078.
Rail-road Competition. 1141

Question re—

Absence of provision in the Govern-

ment of India Act, 1935, for tll:e
ymnmnt of representatives by

Raulers in cases of casual vacancies.
88.

Agricultural indebtedness in  the
Delhi Province, 105.

Anti-aircraft preparations in India.
193-04.

Asiatic Bills in the South African
Legislature, 961-64.

British Army in Indin. 104

" Civil suit filed by Mr. J. Caroll,
formerly & Roman Catholic Mili-
tary Chaplain in the Archdiocese
of Agra, for the recovery of his
salary. - 327-28. :

Compensatory allowances to m
ants and Superintendents of A
Headguarters. 19.

Demand for residential houses fof
middle classes in Delhi. 104-05-

Detention of State Pri Thsan

Development of the Indian Mercan-
tile shipping. 333.

Expenmenml munhiww@i'd to
television. 90-91.

&vamofthepeophafml)elhi
Province. 328-29.

Income from hneneesmddntyun

<

ABAF ALL, MR. M.—oontd:. - Pyeit

u estion re-—contd
Keeping of certain officers of Army

q B
winter. 18-19.

Measures for the im;lowmnnt of
congestion in Delhi.

Methods for increasing the podnr
tivity of soil. 189.

Non-running of special trains by the
North Western Railway for the
Garhmukhteshwar mela. 91,

Officors selected to relieve conges-
tion in the War Block. 90.
Payment of salaries of the Ronn
Cstholiu Military Chaplains. 88-

Pnymonta made to the Roman Catho-
lic Military Chaplains. ~ 89.
Petition regarding confiscation of
a Hindi Sindhi Musaferkhana of

Sindhi emigrants, 789.

Plots offered to public in Now Mi
104, 2247,

Recruitment of Dominion subjects
for the Defence Forces of Tndia.
2§53-54.

States aignxfymg their intention to
accede to the Federation. B88.

Strikeon the Bengal-Nagpur Rail-

way. 333.
Quushnn (\uppln mentary) re—

I i in the leasting
Services. 15564.

Non-employment of .- Dufferio
cadets a= officers on steamers of
the Peninsular and Oriental Ship-

pm;z Cump..ny l e
1 Congxul ?ledga
“of Indopmduoo 1547,
ASTATIC BILL(S)—
See “ Bill(s) .
ASTATIC STEAM  NAVIGATION
COMPANY, LIMITED—
Quesmn re oontmt with the —~h

Ins 8 of Accession prop
sl by the Rulers and Chiefs of Indian

mails m
‘Blair. 2336-39.
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-
I 2SSAM—
» ~  Question re—
Appointment of a Protector of
2069.

immigrants in ——.
Mr. Sisir Kumar

Passports to
o Mazumdar and Mrs. Florence
- Mazumdar of Nowgong, —

2186.
Statutory provision to bave access
to workers' Houses in—.

Sl * Dogalative — "
ASSEMBLY CHAMBER—
See * Chamber .

ASSISTAN
Question re—

Compensatory allowances to —
and Superintendents of Army
Headquarters. 19.

Croation of special post of —— in
the General Branch of the Rail-
way Board Office. 2329.

WSSISTANT STATION MASTER(S)—

Nnn-promotmn of as g nds in
the Allahabad Division of the East
= Indian Railway. 910-11, 1857.
A Posting fof unqualified —— at
Subzimandi and Delhi Railway
Stations. 791-92.
Promotion of —— in the Allahabad
of the Eut Indian Rail-

uestion re pay, houso-rent "mddeo-
= charges, cte., paid to ——
iy
ASSOCTATION(S)—
Question re—

- Dabarring of Government servants

from joining political bodies or

2239-40.

Levy of Income-tax from tho staff
employed in the Anglo-Indian
and Domiciled European —,
Calcutta. 2243-44.

Pnbl!el.ticm of the nportm(lu 8. 8.

-« Markham, Empire Secretary,

- - Museum ——-«. on the Museums

~ " in Indis.

ASSOCIATION (S)—conid.
Question re—contd.
Steps taken by the Indian Sugar
Mills —— for the promotion of 8
Joint Sugar Selling Organisa-
tion. 2345-46.
AUCTION(S)—
Qi ion re —— of b
stufls on. State Bﬁi!ml- m-soo.
e s
Demand for Grant. 1755.
Demand for Supplementary Grant.
439-40.
AUDIT AND ACCOUNTS SERVICES—

Question re appoi of
on_certain. raulwa)s on the separa-
tion of —. 790-91,

AUDIT OFFICE(S)—
Question re—
Insufficient representation of Sikhs
in the Posts and Telegraphs —.
1176-77.

AUDIT (RATLWAYS)—
Demand for Grant. 1146,

AUDIT REPORT—
Question re —— of the Archaological

Survey Office, Frontier Circls,
Lahore. 1092.
AUDITOR(8)—
Question re non-recognition of —— in

Government service for the pur-

pueofmrolmtmtbmn!

accountants. 909. A
AUSTRALIA—

Question re employment of Austra-
lians in India and Indisns in —.
793-95.

AUSTRALIAN(S)—
Question re employment of — in
India and Indians in Australia.
793-95. ks

AUTHORITY(IES)—
Question re—

Allegations against the mm—
*in Cuddalore. 2566-57.

-

£
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AUTHORITY (IES)—contd.
Question re—contd.

Attitude of —— towards persons
joining the Burma Railways
Fmployees Union. 1331-32.

t to take cog!

u.nd inflict punishment under sec-

tion 47 (2) of the Indian Rail-

ways Act. 1186.
empowering Agents of State
Railways to frame and promul-
gate subsidiary rules to ge eneral
rules made under section 47 of
&he Indian Railways Act. 1186-

.A‘U’I’UM SESSTON—

Question re giving up of move to Simla
and holding of the of the Legis-
lative Assembly in New Delhi.
1633-34,

AUXILIARY TROOP(S)—

Question re strength of the —

1845-46.
AVIATION—

Demand for Grant. 1758.

Demand for grant in respect of
"Capxtal outlay on Cl\ll ——

to Revenue ™. 1758.
AXLE BOX FACE PLATE—
Quuhnn re use of thick —— on the
Indian Railway. 103.
AYYANGAR, MR. M. ANANTHA-

SAYANAM—

Arya Marriage Validation Bill—
Motion to pass. 2203-94.

Code of Civil Procedure (Third Amend-
ment) Bill—

Motion to consider. 2382, 2384-85,

Demand for supplementary grant in
respect of —

Agriculture. 2280,
Currency. 2287

Election -of —— to the Standing
Committee for the Department of
Industries and Labour. 1193.

General discussion of the General
Budget. 1240-43, 1205.

Indian Army (Amendmant) Bill—.
Motion to consider. 1356.

Indian Finance Bill—
i(wo-;mw mﬂu 186, 1887,

AYYANGAR, MRM ANANTHAS.
SAYANAM —contd.

Indian Finance Bill—contd.
Consideration of—
Clause 2. 2070-76.
Clause 3. 2152.
Schedule T. 2198-2202, 2204,
2216.

Indian Limitation (Amendment) Bill—
Motion to consider. 1341-42, 1343,
Consideration of clause 2. 1349-50.

Indian Oaths (Amendment) Bill—
Motions to consider and to clrcuhw

2371-74, 2376, 2878.

Indian Red Cross Society (Amnd
ment) Bill—

Motions to consider and to circulate.
2386-88, 2300, 2392.
Motion to pass. 2363-94.

Indian Soft Coke Cess (Reconstitution
of Committee) Bill—

Motions to consider and to circulate-
2395-2396.

Motion re election of Members to the
Central Advisory Board of Health.
1339.

Moti e

. on. to "’d“,‘”‘,q"_',m""g@ y
Policy of protection. 142023,
1425. =
Policy of repression. 1737.

Railway Board re—

Grievances of third class passengers.
1050-51.

Question re—

Abohﬁon of the import.
fron in the Umtedh:(’mgdom
1989-90.

Address presented to Sir Muhammad
and "

Alleged pre vonﬁon of a Prince going
wBombtywboardaﬁntdn.
compartment by railway officials
holding passes. 1465,
Andaman Islands. 1477-78.
Almw‘ of an Indian to watch
interests of Indians in Zanzi-
wmmw 1694.

.
.
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-
AYYANGAR; MR; M. ANANTHA-
~  SAYANAMcontd.
Question re—contd.

Charge for empty haulage of saloons
of Members of the Executive

Council.  1479.
Education Expert Committ
1692-93.

Tstablishment of a Statatory Rail-
way Authority. 1770.

Exhibits in the wm

: ~ in Benares. 1
y ) o ¥ tions
T atier and causes of the
trouble by tribesmen. 1694-95.
Levy of entrance fee for visiting the
Museum at Sarnath in Benares.

Negotiations rvegarding the Tunga-
bhadra project. 1695-96.
Non-booking of passengers from and
to the Chheoki Station on the East
Indian Railway. 1466.
Proposal of the Great Indian Penin-
sula Railway to remove the wire-
fencing of the railway lines. - 1467.
T e to shift the headquarters
= “the Railway Board. 1770.
Punishment for violation of Govern-
ment Servants’ Conduct Rules in

> the Centrally Administered Areas.
1480.

g Representation of India at the Inter-

SSTE s ay Rt UOLS 7

Genev&. 2324-26.

Rules pertaining to the number of
ot be sent in the same
; m, B =
Saloon of ja of Bholpm' lent.
for the use of the Maharaja of
iy - “Baroda. 1478-79.

“Selection of Mr. Staig as Financial
Commissionarﬁ)r&ilmym 1768-
69.

*  States willing to join the Federation.
1548-49.
Supply of ice-containers to first
and second class passengers on
the East Indian Railway. 1479.
System of mulnng and reservation
intermediate and

th'n'd r]nses on the East Indian

Railway. - 1485-66.
% Travelling of Government oms Rail-
8 way_servants in air-
coaches. 1464.

AYYANGAR, MR. M. ANANTHA-
SAYANAM—contd.

Question re—concld.

Waste of electritity in ‘certain
Government quarters in New Delh i
1480.

Question (Supplementary) re—

Abolition of import duty. on pig
~jron in the United Kingdom.

; 2059, 2060.

Appmntmnnt of an' Indian in place
of Diwan Bahadur Mathura Das,
Director of Establishment, Rail-
way Board. 1844,

Bilateral trade agreements with
countries other than the United
Kingdom. 1557.

Broadcasting  stations and pro-
grammes. 1911,

Building of Radio receiving sets in
India. 1555.

Certain information regarding the
strength and personnel of the
Indian Army. 1845.

Collection of free salt in certain areas
in the Madras Presidency. 1084,

Consultation of the Government of
India in the appointment of the
Chief Justice of the Madras High
Court. 1568.

Elections in the Provinces. 1551-52.

Expenditure on the erection and re-
pair. of ‘churches and cemeteries.
1841,

Extension of the life of the Ingm
lative Assembly. 1552

Extention of the University 'hnn
ing Corps. 1565,

Governments policy in respect of
the Training Ship * Dufferin”
1452, 1453, 1454.

Indianisation in the Broadcasting
Services. 1553, 1554.

India’s balance of trade. 1559.

Instructions issued to employees to
canvass business on certain State
Railways. 1915.

Introduetion of compulsory military
training in India. 1847.

Joining of Federation by States™

1550, 1551.

7
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AYYANGAR, MR. M. ANANTHA-
SAYANAM—conid.
Queshon (Supple mentary) re—contd.

coolies on certain stations. 1837,

Postal rates between India and
Burma. 1774.

Practising of medicine by unquali-
fied and unregistered people.
1840,

Railway Enquiry Committee. 1472,

‘Bettling down in India for practice
of German doctors. 184%

Sleepers taken by the Assam Bengal
Railway. 1310.

Tours of the Agents to the Viceroy
to the various States. 1549, 1550.

Values ofimports and exports from
and to Italy. 1911

Repealing and Amending Bill—
Motion to consider and to refer to

Select Committee. 1388-92.

Consideration of clauses  and

schedules. 2405-06.

AZHAR ALI, MR. MUHAMMAD—

Agricul 1 Produce (Grading and
Marking) Bill—

Motion to consider. 895.

G 1= g ’ £ the G 1

o
Budget. 1264-66.
Indian Finance Bill—
Motion to consider. 1869.
Inq;ﬁ: Naval Armament (Amendment)
Motion to consider. 901-02.
Legislative Rules, Amendment of
dian—
Motions to consider and to refer to
a Committee. 352-53.

MoslemPersonal Law (Shariat) Apph
cation Bill—

Motion to mmbammxm
2541,

Motion to reduce demand for—
Executive Council re—
General policy of the Govern-
ment of India. 1675.76.
Railway Board re—
* Exclusion of Indians from the
Wedgwood Committee. 968.

AZHAR ALI, MR. MUHAMMAD—contd.
Motion to reduce demand for—contd.
Railway Board re—contd.

Grievances of third class passen-
gers. 1051-54, 1060.

Quenﬁon re—

A Gird O
ssMumgsrofbheComofWuda
152.

Approaching Members of the Legis-
latures by railway staff for
ventilating their grievances. 1186,

Authority competent to take
cognizance and inflict punish-
ment under section 47 (2) of the
Indian Railways Act.

Authority empowering Agenbs of
State Railways to frame and pro-
mulgate subsidiary rules to general
rules made under section 47 of
the Indian Railways Act. 1186-
87.

Claims of Shahzada Saleem Muham-
mad Shah’s debtors. 152.

Costs of litigation for execution of
decrees on the side of the Court
0! Wards. 152,

Fmesrenlxsedﬁ'om mg

‘the GOVNNQ?‘K"

- New Delhi. 1176.

Issueoffmepassesbocertamsuﬂ
on State Railways. 1185.

Maintenance allowance for the inheri-
tants of the property under the
Court: of Wards management in
Delhi. 152,

Raules for the issue of passes on State
Railways. 1187,

Rules regarding the issue of free
passes on railways. 1182-85.
Students admitted in  the Lady

i g Coll

» m_

Question (Supplementary) re—
Employment of Australians in India
and Indians in Australia. 795.
Income-tax deducted by the Reserve
Bank of India from the dividends
paid on its shares. 785-96.

Resolution re revision of pension rules
for infen;: s;:vmsn mﬂﬁ 783.
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= B
BA NYUN, U—
Qath of Office. 2209.
BA SI, U—

Expressions of regret on the deaths of
Maulvi Badi-uz-Zaman and —.
157-58.

BADI- UZ-ZAMAN MAULVI— .
Expressions of ‘ﬁ’w °f
' 'UE;LBL 157-
Questiol g up of a post of higher
- elerk in the Railway Clearing
Accounts Office. 133.
BADRUL HASAN, MAULVI—
Question re enforcement of Government
of India Act X of 1858 in portion of
the Delhi District which was under
the Punjab Government . 152.

BAHADUR SHAH, EMPEROR—
Question r2 construction of a tomb over
the graves of the late——and
Empress Zinat Mahal at Rangoon
. 1332-37.
" BAMADURGARH—
Questions re supply of water to passen-
gers at the Railway Station on
- the North Western Railway. 94.

BAJORIA, BABU BAILJNATH—
Code of Criminal Procedure (Amend-
ment) Bill—
Mo%: to refer to Select Committee.

memm Grnnt in
respect of —
= Interest free Advances. 263-64.
~ mﬂ!hnoo\m ex‘penaes 441, 462.
463.
\\ nrku\-r expenses—Maintenance of
supply and locomotive power-
- 464.
Working Expenses—Miscellaneous
- expenses. 465-66.
* Election of ——to the Central Advi-
sory Council for Railways. 2452.
General discussion of the General
Budget. 1235-38.
Hindu Marriage Validity Bill—
Motion to refer to Select Committee
280, 299-304, 309, 317, 319, 468,
473, 474, 475.

BAJORIA, BABU BALINATH—contd.
Hindu Women’s Rights to Property

Bill—

Motion to consider—492, 493, 404,
495, 499-501, 502.

Consideration of clauses. 511.

Indian Arms (Amendment) Bill—

Motion to refer to Select Committee.

759-60. 3
Indian Finance Bill—

Consideration of —

Clause 3. 2137, 2138, 2139-44.

Clause 4. 2163.

Schedule 1. 2215, 2216, 2217, 2231,
Indian Income-tax (Amendment)

Bill—

Motions to consider and to refer to
Select Committee. 623, 629, 630-
3L

Indian Railways (Amendment) Bill—

Motion to refer to Select Committee.
418-19.

Motion to reduce demand for—

Railway Board re—

Exclusion of Indians from the
Wedgwood Committee. 975-77.
Grievances of third class passen-
gers. 1056-58, 1059, 1060.
Muslim Intestate Succession Bill—
Motion to circulate. 2546.
Question re—

Abolition or reduction of stamp
duties on inland Biils of Exchange.
908-09.

Acquisition of a building in Purani
Mandi, Ajmer, to ;lwido a liquor
shop on rent. 242223,

Dx%m in coal mines in India. 769-

Export of beef from India. 771.

Export of pig iron to Japan. 1626.

Import duty on plain cotton fents
from the United Kingdom. 796.

Import of vegetable oil and its
Adulteration with_ghee. 768.

Reduction of the rate for rt

of Dry Cattle on lewsyam:;go

Report of the officers deputed to
Enwnd to study the Ptoeemng

Handling *of in Dairy
m 77172,

*
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BAJORIA, BABU BALINATH-—consld.
Question re—contd.
Reservstmn of Intermediate and
d Class Seats on Railways.
767 68.
Restrictions on Imports and Exports
of Indian Goods. 669.
Slanghter of Cows and Calves in
India. 770-71.
Third Class touring cars on the East
Indian Railways. 767.
Question. (Supplementary) re—
Absence of facilities for agricultural
education in Ajmer- Hetm 73.
Steps to be taken in case jod
industries make a profit above the
amount  contemplated by the
Tariff Board. 332.
Terms of reference of Sir Ralph Wedg-
wood Enquiry Committee, 116.
BAJPAI, SIR GIRJA SHANKAR—
Agricultural Produce (Grading and
Marketing) Bill—
Motion for leave to introduce, 814.
Motion to consider. 892-93, 895-96.
Motion to pass. 807.

Demand for Supplementary Grant in
T 3 =2

Agriculture. 2281-82.
Ajmer-Merwara, 261.
Capital outlay on schemes of Agri-

cutiural improvement and Re-
search, 263.

Indian Finance Bill—
Consideration of clause 3. 2131, 2132-
33, 2134-37, 2138-39.
Indian Lac Cess (Second Amendment)
Bill—

Motion to consider. 185.
Motion to pass. 186,
Motion re—

Election of Members to the Central
Advisory Board of Health, 1337,
1338, 1339.

Election of Members to the Standing
(‘}gmmiﬁm on Emigr&tion. 659-

Hmtml; of the St Committee
for the De Education,

BAJPAI, SIR GIRJA SHANKAR—
contd.

=
l
\
Motion to reduce domand for Depart- ‘
ment of Education, Health “and l
Lands re troatment of Indians
abroad.  1506-1603. |
Notifieation referred to in Resolution .'1‘
re emigration to Burma (laid on the :
table. 891, |
Resolution re—
Emigration to Burma. 903-04. -
Introduction of Homeopathic treat-
ment m l-nwrmm ont hospitls and
of pathie col- i
leges in India. zss&so '
BAJRI QUARRIBS—
Question re——in the New Delhi Can-
tonment. 2442,
BALANCE OF TRADE— ‘
See ** Trade(s).” l
BALLY— '
Question re opening of the lelmgdon 1
Bridge at —— for cortain trains i
only. 550. "'y'
BALUCHISTAN— :
QMm re hed, mmﬁﬁ
to earthquake. T
BAN— = -,
Motion for Adjournment re—— Ly the

Police Commissioner, Caloutta, on
processions, meetings and other
demonstrations. 2365-69, 2382-84.

Question re—

——on conlirmation of postal clerks
in the Bombay Circle. 880-91. *

——on Congress message of inde- 1
pendence. 885-86. ¢
——on_Indian mmgu Great |

Britiain. 131. . 41
——on Mr. Dhiren Sarkar to visit [
India. 2186. ’ |
Removal of —— placed on Maulana !
Obaidullah Sindhi. 231, e,
BANERJEA, DR. P. No— :
General discussion of the General

Budget. 1205-08.

it
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b

-

Clause 3. 2130, 2131, 2134,
e Schodule T, 2197-98, 2205.
* ‘Tndian ‘Soft Coke Cess (Reconstitution

“of Committee) Bill—
Motion to consider and to circulate.

Sop . , v

re—
f the Government

General p
of India. E

Policy of repression. 1707, 1726-
28.

Question re—

Amounts of the yield of the Balt
(Additional) Import Duty. 1912.
Introduction of mew rates of pay in
the Posts and Telegraphs Depart-

ment. 2633.
Purposes on which h(;ha Goven:fnﬁ
of Bengal spent the proceeds of the
n(.%.ddil:aqd) Import Duty.

e

TR
Values of imports and exports from
and to Italy. 1911-12.
BANERJI, MR. SATCOURI—
Question ¢ death of —— , a detenu in
the Deoli Detention Camp. 1181-
82.

BANGALORE MARRIAGES VALIDAT-

" See “ Bill (s)
BANKERS—
Question r¢ payment for services ren-

~ dered by Treasury Officers as ——and

suppliers of postage stamp and sta-

tionery to the post offices in the

Bombay Presidency. 882.

BANSIDHAR, RAI SAHIB—
Oath of Office. 1.
BARAKAKHANA—
Question re—

Contemplated diversion of the mail
and express trains from the main
and Grand Chord Lines to the —
Ioi'n'pLine. 2316.
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a
“BANERJEA, DR. P. N.—conid. BARAKAKHANA—conid.
Indian Finance Bill—contd. Question re—conid.
Consideration. of— (rievances of passengers on the -—

Loop Line of the East Indian
Ralway. ~23163 R

BARAUT—

" Question _re o of the might
Y passongor brain st —, Shahd
Saharanpur Light Railway. 432.

BAREILLY—

Question re—
Frauds in the supply of coal to the

Loco. Department in —— Qity.
148.

Nou-provision of quarters at Aish-
bagh Junction, ~—— and Mailani

for the members of the Traffic
and Loco. Department. T48.

BARHAN—
Question re— :
Collision at — station on the East
Indian Railway. 112-13, 815.
- Report of the Inspector of Railways
on the —— accident. 114.

BARODA—

Question re_saloon of Maharaja of
Dholpur lent for the nse of the
Maharaja of 1478-79.

BARTLEY, MR. J—

Oath of Office. 1305, 2299.

Repealing and Amending Bill—

" Motions to consider and to refer to
Select Committec. 138587, 1388,

1390.
Motion to adjourn further considera-
(Clonsideration of clauses and Sche-
dules.  2410-12, 2455, 2457,
Motion to pass. 2458,
BASSEIN—
Question re explosion atSutarali near
the —— town in the Thana Dis-
trict. 611-12, 2363. ,
BATTALION(S)—

Question 7¢ recruitment of the Rawat
and Marat communities'of Ajmer-

Maﬂt;ﬂ in _ certain ——, ete.
1180-81, 2248, : b
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SUPERVISOR—OPERAT-
R(S)— v
Question re duty allowance of the —.
- 2065-66.

xi;ﬁnor SUPERVISOR—OPERATOR
HEME—

Quetion re representations about the
difficulties concerned with the ——
1089.

BAY OF BENGAL— ;
Question re fishing in the — by
Japanose trawlers. 2326-27.
BEAWAR—

Question re wool expotted from Ajmer-
wara and

BEEF— >
Question re export of —— from India.
71,

BENARES—
Question re—

Alternative routes between —— and
Delhi. 194.

Alternative routes between —— and

Exhibits in the museum at Sarnath
in——. 1467.

Keeping of through bogios at con-
venient places at Moghal Sarai
and —— Railway Stations. 195.

Levy of entrance fee for visiting the
Museum at Sarnath in —. 1466-
67.

Running of the Bombay-Calcutta
Mail via Allahabad and 5
201-02.

Running of the 13-up and 14-down
Howrah-Delhi Express trains on
the East Indian Railway via ——
and Janghai. 213. ’

Sale of platform tickets at the ——
Cantonment Railway Station. 109.

Tickets for the Bengal and North
Western Rilway platform at the
—— Cantonment Railway station.
217.

BENDA VILLAGE—
Question re classification of soldiers

convicted for raid on——. 95.

BENGAL—
Question re—
Colliery dlulmin Bihar and —.
106-10°

anupapeu in the United Provinces

and —— receiving advertisements
from the Eut Indian Railway.
193-94.

BENGAL AND ASSAM CIRCLE—

Question re employment of the sons
and relatives of Linemen in the

»'.l‘eloguph Depart.manc in. the —.

BENGAL AND NGRTH WESTERN
RAILWAY—

See *“ Railway(s) .
BENGAL, BAY OF—

See * Bay of Bengal ™.
BENGAL, GOVERNMENT OF—

See *“ Government of Benga 1.
BENGAL NAGPUR RAILWAY—

ee ““ Railway(s)

BENGALHS)—'M
Question re sufferings
State Prisoners detained under Rogu-
lation IIT of 1818 in Jail in the-Bom-
bay Presidoney. - 19.
BEWOOR, MR. G. V.—
Demand for supplementary grant in
respect of Customs. 2269-70.
Indian Finance Bill—
Motion to consider. 1817, 1954.
Consideration of Schedule . 2202-09 ,

2211, 2217-18, 2219, 2220.2226.=
2227, 2232-33.

Moticn to reduce demand. for
_tive Counecil re labour gmvaneos
. lmgﬁ

Osth of Office. 1171.
BHAGAT BAZAR—

Question re condemnation by the
Health Officer of the Sub-Post.
Office building in Jullundur. 1474.

BHAGAVAN DAS, DR—

A.rya Marriage Va.hdnm'Bﬂ!—
Motion to pass. 2205.
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™ LHAGAVAN DAS, DR.—contd.
Hindu Marriage Validity Bill—
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BHERA—conld.
Question re—contd.
it (o) tion of —— and Mona Rail-

Motion to refer to Select C

. 270-91, 298, 209, 302, 305, 306,

~ 311-20, 467-85.
- Resolution re India’s withd 1 from
the Membership of the League of
Nations. 2595-99.

<

i

sence of?ucllmes for agricultural
education in Ajmer-Merwara. 78.
Grant to the Ajmer Municipality for
drainage and  water supply
schemes, 96-97.
Improvement of water supply in
Ajmer. 101
Letting out of contracts for sweet-
moat, bread and refreshment
: rooms on the North Western Rail-
way. 911-912.
Non-recognition of auditors in Gov-
© et TRment service for the purpose of
= m,,w ~ the register of
acountants.. 909.
Recruitment of the Rawat and Marat
I communitios of Ajmer-Merwara in
by certain Battalions, ote. 1180-81,
- 2248.
Rumoured transfer of the Railway
] ‘Workshop from Ajmer. 909-10.
ool expo from Ajmwer-Merwara
i S

l“ % Juestion re Hindu_employees
| 0 overnmont of Indis Trow, New
Delhi, forced to attend ~ office on
Dusehra  and —— festivals. 1087-
88.
+ BHAVNAGAR DURBAR—
Question re_statement of the —— re-
: e ported in the Statesman. G55.
& BHAWANT SAHAI—
e Question re detention of State Frison-
. ers Ihsan Ilahi and ——. 5
BHERA— >
Question re—
e ~ Absence of a telegraph cffcc 'in
village Hazurpur and deresilment
- of an enginefat —— Railway sta-
tigh., 1178,

way stations by a railway line
1178-79, 2248.

BHOJEEPURA—

Question re absence of an overbridge
at the Railway Station. 148.

BIHAR—
Question re—

Amount spent in repairi the
damages due to earthquakes at
Quetta and in 212

Colliery disasters in —— and Bengal.
106-07. s

of a new postal division in
2330-40.

Opening of a military. base in the
district of Champaran in—.
2354.

Village Post cffices opened in ——;
particularly in the Chhota Negpur
Divigion. 1091-92.

BILATERAL TRADE AGREEMENT—
‘Ser ** Trade Agreement(s).”
BINDER, MR.—
Qﬁoﬁﬁm re—
1o -B;Mut-iun made to the British
Government on —— Report re-

garding the grievances of Indians
in Zanzibar. 208.

Resontment amongst Indians against
the 's Roport on Indians in
Zanzibar, 1260-52. s

Statement issued by Mr. Tyab Ali

on —— '8 report regarding Indians
in Zanzibar. 95.
BISHOP(S)—

Quéstionre payment ~made to - the
Roman Catholic Archbishops and
=490,
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BILL(S)_ Miger ARNH A
Agricultural Prod
% e, uce (&r-dm; .,43
' Introduced:” 814.
Motion to oonddeg. . 892.96.
‘Consldemtxon of clauses. 896-97.
Passed. 807,
Passed by the Council of State.
1163.
Anti-Asiatic——
Question re representations to the
Union Government of South Africa.
about the ——. 2557-58.

Arbitration (Protocol and Convention)

'Referred to Select Committee. = 185:
Presentation of the Report of the
Select Committee. 322.
. Mofion  to consider.  647:49.
: g:zmdemhon of dmm”mm
Passed.  650.
Passed by the Council of State. 1193.
Arya Marriage Validation——
Debate adjourned to the first non-
official day for Bills after 23rd
February, 1937. 269-70. )
Consideration of clauses. 2289.91.
Passed as amended. 220295,
Bangalore Marriages  Validating—
Assent of Governor Ceneral. 321.
C (Amendment)——
Assent of Governor General 321.-22.
Child Marriage - Restraint, (Amend-
ment)}—Mr. B. Das—
Presentation of the -Report of the
Committee on Petitions. 1393.
Chittagong Port (Amendment)——
Assent of Covernor General. 321-

22,
i iy MR
Queehon re podhonvnth ngud to
the —— and the Tndian Motor

Vehicles (Amendment) ——. 04.
Code of Civil Procedure (Amend-
ment)y——
Assent of Governor General. 321-22
Code of Civil Procedure (Second Amend-
ment) —— (Insertion of new section
44-A)—
.Mnhonw oonmwn adopted. 184,
" itted to Select Commi

184-85.

BILL(S)—contd.

Code of Civil Procedure (Second Amend-
menb—’(Mon(uf n:vdv seotion
M4-Ay—contd.
Presentation of the -

Select Committee:
Motion to consider. 64142
Consideration of clauses, Mf—ﬁ
Passed. 647,

Passod by the Council of State~ 11984

Code of Civil Procedure (Third Amend-

ment) -I\ZJ[HUMm‘n" of .uvlL 3,

ort of the

. Order
ﬂoamm-mmé’mm

]’Basl d. 2385,
Code of Civil Procedure (Third Amend-
mem)——lAm(ndmum. of section

Mﬂn to consider. 650-53.
Consideration of clauses. 653-58.
Passed as amended. 658, . -
Passed by the Council of State. 1193,
Code of Criminal Procedure (Amend-
ment)——(Amendmenﬁ of: wc%&ﬂ,

. f m ‘Committes-
. 515.20, T17-57. '
Negatived, 756.
Commercial Documents Evﬁe:{ww—
Intreduced. 1928-29.
Circulated. 2459.
Contempt of Courts (Amend
Introduced. 340.
Motion to  consider. 638-41.
Passed.  461.
Passed by the Council of State. 1490,
Control of Coastal Traffic of India——
Motion to elect Commit

adjourned for want of
quorum).
DuArga.hndlgan]a Saheb——
mendments made by the
tive Assembly np};d to Il;;gmtll.:
Council of State.
Assent of Governor Genenl.. »m'”
General Clauses (Amendment)

Mc ofGoveraugf 83122,
Asmnt of Govamor Gemml 321.
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~ BILL(S)—contd.
Hindu Marriage Validity——

Motion to refer to Select Committee.

270—320, 467—85.
Negatived. 485.

Hindu Women's Rights to Property—

Presentation of the Report of the
Select Committee. 156.

B.mdu Womm.&ghhb

Motion to adjourn the discussion.
Ruled out. 2512—15.

Motion to refer Select Committee.
7 66, 2 3

Negatived. 2528,
Indian Army (Amendment)}——
Introduced. 892.

Considered and passed. 1352—85.
Passed by the Council of State.

2573.
e Indian Boilers (Amendment) —
5 183.
Referred to Select Committee. 394.
w Presentation of the Reportof the

Select Committee. 612.
Motion to consider. 898,
Consideration of clauses. 898-99.

Passed. 899.
Passed by the Council of State.
‘l’ml 4
- Indian Comp (Amend

Assent of Governor Genard. 321 22.
Indian Electricity (Amendment)—

Introduced. 183.

Referred to Select Committee, 396.

Presentation of the Report of the
Select Committee. 612.

Motion to consider. 899.

Consideration of clauses. 899-900.

Passed. 900.

Passed by the Council of State
1193.

Indian Finance—
Introduced. 1170.

Motion to consider. 1788—1833,
l's59—1907, 192082, 1990—2058.

BILL(S)—contd.
Indian Finance—contd.
Consideration  of —
Clause 2. . 2070—92.
Clause 3. 20922120, 2121—68.
Clause 4. 2163—66.
Schedule L. 2166-—18, 2187—
2233.

Mﬁmﬁnlﬁxeenencyth(}ov
“ernor General recommending res-
toration of the excies and import
duties on sugar and of the postcard
rate as proposed in the as in-
troduced. 2251.

Motion to consider recommended
amendment to clause 3. 2252—
68.

Negatived. 2267.

Indian Income-tax (Amendment)—

Introduced. 340.

Motions to consider and to refer to
Select Committee. 617—34.

Motion to refer to Select Committee,
negatived.

Motion to consider, sdoptod. 635.

Consideration of clauses. 635—38.

Passed as amended. 635.

Passed by the Council of State. 1193.

Indian Lac Cess (Second Amendment).

Motion to consider. 185.
Passed. 186.
Pauad by the Council of State.

Indmn Limitation (A dment)
Introduced. 891.
Motion to consider. 1340—48.
Passed. 1351.

Passed by the Council of State.
1696.
Indian  Motor
ment)——
Question re position with regard to

tho Ol h (A ISR
Bill and the — . 94
Indian Naval Armament (Amend-
ment)——
Introduced. 550.
Motion to consider. 900—02.
Passed. 902.
Passed by the Council of State. 1193.

Vehicles  (Amend-

MSOLAD

D
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BILL(S)—contd.
Indian Oaths (Amendment)——
Introduced. 1928,
Motions to consider and to circulate.
2370—S8L.

Circulated. 2381.

Indian Railways (Amendment)——
Referred to Select C: i 416—

28.

Indian Red Cross Society (Amend-
ment)——
Introduced. 1339-40.
Motions to consider and to circulate.

2385—92.

Motion to pass. 2393-94.
Passed. 2394.
Indian Rubber  Control (Amend-
ment)——

Assent of Governor General. 321.
Indian Soft Coke Cess (Reconstitution
of Committee)——
Introduced. 1788.
Motions to consider and to circulate.
2394 —2403.
Circulated. 2403.
Indian Subscriptions—
Discussion not within the competence
of the Legislative Assembly.

Seeﬂso“Pomt(Q) of Order” and
“Ruling (8)” by Mr. Chairman
(Sir Leslie Hudson).

Indian Tariff (Amendment)——

Introduced. 2370.

Considered and passed. 2633—38.

Indian Tea Cess (Amendment)—

1936—

Assent of Governor General. 321.
Imil;a;, Tea Cess (Amendment)——

Introduced. 891-92.

Considered and passed. 1351-52.

Passed by the Council of State. 1696,
Indian Tea Control (Amendment)—

Assent of Governor General. 321.

* Insurance——

Introduced. 232.

“;e d to Select C: 3 402—-

Appomtmant of Mr, J. A. Mackeown

to the Select Committee in place
of Mr. P. J. Griffiths. 2633,

BILL(S)—concld.

Land Customs (Amendment)——
Introduced. 184.
Motion to consider. 387—91.
Passed. 392.
Passed by the Council of State.

1193,

Manceavres Field Firing and Artxllary
Practice
Referred to Select Committee, 714

Moslem Personal Law (Shariat) Appli-
cation——
Referred to Select Committee: 2528
—44.

Muslim Intestate Succession——
Circulated. 2544—46.

Payment of Wages (Amendment)——
Introduced. 2370,
Motion to. consider. 2638.
Consideration of clauses. ~2642—60.
Passed as amended. 2662.

Question re—
Asiatic —— in thc South Afnm
Legislature. |
Method of W“ bf—— for
eliciting public opinion. 19596,
Red Cross Society (Allocation of
Property)}—
Assent of Governor General. 321 22,
Repealing and Amending —— 1936—

Withdrawn. 183.
Repealing  and Amending — 1937—-
Introduced. ~ 660.
Motions to consider and to refer to
Select  Committee. 1385—92,
2403-04.

Motion to consider tm 2404,

Consideration of clausés and sche-
dules. 2404—15, 2453—57.

Motion to adjoun further considera-
tion ruled out. 2410.

Passed. 2458,
Workmen’s Compensation (Amend-
ment)—

Introduced. 660.

Motion to consider. 902-03.

Passed. 903. "

Pl.u:et; by the Council of State.
1193. 4

| —
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J BILLS OF EXCHANGE— BOMBAY PRESIDENCY—
Queati Lolig tostion of Question re—
~ stamp . dut.m on mlmd ——, 908- Payment for services dored by
3 Treasury Officors as bankers and
g = suppliers of postage stamp n.nd
BOARD(S)= stationery 8t:z the post offices in
Question re—" this e - < i
e : of four Bengali State
Prisoners detained under Regula-
- tion TT1 of 1818 in Jail in the —.
s : 19.
o et fixed by the Indian BOOK(S)—=

BOARDS OF HEALTH AND WEL- |

FARE—

Question 7re

workers in the tea plantation. 2069.

BOGIES—

Question re keeping of through —at
convenient places at Mogkal Sarai
and Benares Railway Stations. - 195. Now ——for the library in the

e
"BOTEERS  (AMENDMENT) BILL—

See ** Indian — " under ** Bill(s) ”.

BOMBAY—

Question re —
Aleged prevention of a Prince going
board

oal Grading —.  2554-55.

Question re—

detenus. 28.
constitution of —— for

Cellular Jail, Port Blair,

2421-22.

BOOK PACKET(S)—
s first class Ree * Packet(s).”

Ban on confirmation of postal clerks

ficial
& BOOKSTALL(S)—
Susisd. o Question re—
in event of Contracts of ~—— and

- . 1 ment Roomand —— Contractors
in the circle. 890-91. on the North Western Railway.
Reduction in the house rent allow- o
;n:sg:lflﬁ::einfariormrnnﬁs of the BOOKING OFFICES— .
t i e—city.
381, ogment ju h ity Qustion e grant of an allowance to the
5 clerks

Rﬂnﬁsic’o} the —— Calcutta Mails
‘1;12«1 Allahabad and Benares. 201-

BOMBAY, BARODA AND CENTRAL

* Presen
INDIA RATLWAY— © 147476, 154748,

See I}u.ilway(s) N

) {

Allowiica for ——, ete., allowed to

and publications forfeited in
the Centrally administered areas.
2631.

High prices charged for ——and
magazines, ete., by A. H, Wheeler
aid Company, Limited. 437-38.

Scant attention given to the eeono-
mic conditions of India in the —
“ World Economic_ Survey, 1935-
36> of the League of Nations.

Refreshment Rooms on the Kn;th
Wostern Railway. 122-23.
Passes given to Furopean Refresh-

in the ity ——.
BOSE, MR. sU,B.BASH CHANDRA—

t condition of tha health of —

Prosposts of releass of —. &l



26 INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

BOTANICAL SURVEY—
Demand for Grent. 1756.
BOXES—

Question re provision of box khalasies
to carry the —— of Indian drivers.
154.

BOX KHALASIE(S)—
See ** Khalasie(s).”
BOY (S)—
Question e alleged throwing out from
a moving train of an Oriya—— by a
travelling ticket collector of the
Bengal Nagpur Railway. 143-44,

BRANCH POSTMASTER(S)—
See *“ Postmaster(s)”.
BRAR, CAPTAIN H. B. 5.—

Question re enquiry into the conduct
of ——of the Political Department
of the Government of India.
207-08.

BREAD—
Question r2 letting out of contracts
for t: —— and refres} t

rooms on the North Western Rail
way. 911-12,

BRIDGE(S)—

Question ¢ cost incurred in the preven-
tion of d to the Hardinge—.
916.

BRITISH ARMY—
Question re —— in India. 104.
BRITISH DELEGATES—
See “ Delogate(s)™.
BRITISH EMPIRE—
Question re—
Disabilities of Indians in the Colonies
i,
19-20, .

Publi
P

of a hensive note
relating to or affecting Indians in
different parts of the —. 9.

BRITISH INDIA—
Question re—
Diffieulti ding trade rolati
of ——and Indian States. 52.
Pe;‘zns prohibited from entering —-.

Production of power. alcohol in ——.
2345.

BRITISH OFFICER(S)—
See “ Officer(s)™.
BRITISH POSSESSION(S)-—
Question re Indians in —— and foreign
countries. 1765. .
BRITISHER(S)—
Question re recuruitment of —— to the
Indian Civil Service. 221-22,
BROADCASTING—
Demand for Grant. 1759.
Demand for Grant in respect of
“ Capital outlay on — 1759.
Demand for Supplementary Grant in
respect of * Expenditure on the

Development of met from the
Fund.” 256-57. e

Question re money spent on —; 44.
BROADCASTING DEPARTMENT —
Question re competency of the Indian
——to  undertake Research work.
49-50.
BOADCASTING PROGRAMME(S)—
Question re broadcasting stations and
1909—11.
BROADCASTING SERVICES—
Question re Indianisation in the ——.
1552—54.
BROADCASTING STATION(S
Question re— 2
——and . 1909—11.
- ——in India. 2237, 2439.
BUDGET/GENERAL—

General Discussion of the —. 1193—
1245, 1252—1303.

BRITISH GOVERNMENT— Presentation of the —— for 1937-38-
Question re representation made to the P L
——on Mr. Binder's Report regard- | BUDGET/RAILWAY—
ing the grievances of Indians in General Discussion of the Railway
Zanzibar. 208. Budget. 816—78. :
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- S BUDGET/RAILWAY-contd. { BURMA—contd.
Message from His Excellency the Gov- | Question re—contd.
ernor General appointing day for E Rebellion in —— and non-employ-
General discussion of the ——. T74. | ment of Indian troops in ——.
2180-81.

from His Excellency the Gov-

¥ ernor General appointing days for

the presentation of the —— and its
snbsequent stages. 327

Message from His Excellency the Gov-

ernor General ?m 3

on'
i the
neral Dicussion of the

803.
Presentation
804—12.
BUDGET LEAKAGE—
Statement re attempted ——.

| BUILDING(S)—
Question re—

| Acquisition of & —— in Purani
: Mandi, Ajmer, to provide a liquor
) o shop on rent. -23.
£ = (‘%nchnn of the office —— for the
: “Railway Clearing Accounts Office.
: 879.
Occupation of cortain private ——in

New Delhi without obtaining com-
P o pletion certificates. 191.

BURMA—
Notification referred to in resolution
re emigration to ——. 891.

of the — for 1937-38-

1092-93.

s
""'(:"K ;
i o ages

s - Appointment of —— Officers and
w2 Tlerksin the Joint Office of the
i joner for Indi

sayment of
-10.

of the
ot to——.

» Cessation of represention by Members
- of the Legislative Assembly from

2417.

" Clause in the Tnstrument of Instrue-

4 © tions regarding Indians in ——

. 806l

mage done to ‘the Rolling stock
by Tron sleepers and ﬁur:-i-se of
Sleepers from —— 1320-21.

Postal rates between India and ——

"'t 1773—76.
Posting of Indian Medical Service
@fficers to —— 1326-27.

Reduction in the nmmber of staff
officers in the Army during the
separation of ——. 2328-20.

* Retirement of British Officers in ——
before the separation. 1326.
Revised Postal rates between India

| and —. 218
Resolution re emigration to——
903-04.
BURMA OIL COMPANY—
‘ Question re —— '8 oil-field and petrol
refinery. 1328.

BURMA RAILWAY—
See * Railwayl(s) .
BURMA RAILWAY EMPLOYEES
UNION—
Question re—
Attitude of authorities towards per-

sons joining the 1331-32.
Recognition of the . 1320-31.
BUSINESS—
See © Statement of ——".
BUSINESSES—

Question re running of —— by the

wives of railway servants. 2246-47.
BUXAR— 3
jon re inconvenience and hardship -

Question 2 1
caused by silting up of a certain
waterway between —— and Chausa
Railway Stations on the East Indian
Railway. 133.

| ¢
CADET(S8)—
Question re—
Employment éifw *Dufferin "' —
on of Shipping C i
1457-—59.
Non-employment of ex-* Dufferin ™
" as officers on steamers of the
eninsular and Oriental Shipping
Company. 1454—57, 1459—64.

P

& o AR e
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~— on confirmation.

mittee. 2179-80.

-

CADET(S)—contd. CALCUTTA—contd. = -
Question re—contd, Question re—contd.
Subsidi 1 to the Peninsul Rates charged for hides from Allah-
and Oriental Shipping Company abad and Gi.vnpore b |
and employment of “Dufferin 1635. |
Ratplc S miliso a6 Reduced return fare for dairy cattle »
CALCUTTA— sent back from —— by the
Motion for Adjournment re— North Western and East. Indiun ‘
. 3 _ 3 Railways. 23-24. ‘
Banning by  the Police Commis- ‘
sioner, | ——, of processions, Running of the Bombay-—-— [
mu,tuus and other demonstra- via Aliahabad and Benares, 201-
(236569, 238284, 202.
l[ohon fm' nd}omnt re— Supervision of certain post offices in
pos
Jute mill strike in —. 1981, P L L
Quistiin e Hondars Tor paints invited by the
+ ount allotted to the General tnli]]:n ‘S;())res kel
Post Office for purchase of furni-
ture. 2349-50, Tenders invited by the Indian Stores
A for Department, —— Circle, for paint
shipment of hides uxd lﬂmﬁom readymixed Jead white. 535.
certain places to ——. 1636,
tituted - by  the National
Petrolenm Company, Limited, sion, ——, to ﬂ"’”“’ﬂ"ﬂ 2418—
against the Secretary of State for 2419. =
India. 1919, Volume of work m certain Post
Continuation of the cut on allowances Oftices in ——. b
:f‘dihe Rlilway staff at Howrah m)* e
Contract wlﬂl t.he Asiatic  Steam Question re Shnghhrot(}owsmd——- -
g:vxgtaon Company, Limited, in India. 770-71.
of cargo, g
and mails | hehueen ——"and Port CANDIDATE(S)— v
Blair. 233639, _ies
Despatch of hides from Lohardaga N
to —— by lorries. 1636, Alleged injustiee to certain Public
Different sets of Outturn statements Service  Commission _examina-
in the Central Telegraph fizn
Office. 1784, - deelaxed qunllﬁed in the Public
Facilities to the Central Publication Service Commission  examination
Branch employees for transfer of 1935. 1777. S
%I%mamoﬂiwsm —  2306— Grace marks all = ’ﬁl'
. mmgg 'y -
Grant of increased house rent to Mail Service,
*Linemen of the Posts md Tele- Anconvenience felt hy — for elec- =
graphs Departmentin ——, 2067, tions and their agents. 2329.30,
Levy of Income-tax from the staff Re-examination by the Public Ser- -
employed in Anglo-Indian  and vice Commission of —— already
. Domiciled Europea.n Associa- declared qualified in a previous
- tion, ——. 2243.44. examination. 1777-78.
Non-Grant of mctemanta to certain Rejection of mnomination _papers
clerks in the office of the Controller filed by the Sikh — for member-
of Telegraphs Stores, Alipore, ship to the Delhi Mumd,pnloom —
335—87.
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- CANDIDATE(S)—contd.
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Question re—contd.
Selection of —— bY the - Public
Serviee Commission for the Indian
= 5,.udit. and Accounts Service Fxa-
mination. 150-51.

Questionre—
Bajri  quarries in’ % 1
_and. fnddy-‘sl':o

ple in_the Secun-

,!‘ﬂsa P—
Offers invited for =

1857.

__and at Karachi.

Proposed sale of cortain areas in the

Karachi —— to~ the Karachi
Municipality. 1482-83.
. Roads it ——— in India. 1851.

Sale of platform tickets atthe Benares
.~ Railway Station. 109.
Tickets for the Bengal and North
Western Railway platform st the

Benares —— Railway station.
CANTONMENT LAND—
Question re offers invited for at
Karachi. 124-25.
(AMENDMENT)

=l ’M",r;,.mmgf,_—of
"7 State Railways. 1915,

Juestion e —— invested in _the
Shahdara, Saharanpur] Light Rail-

way. 431.
. CAPITAL OUTLAY OX BROAD-
CASTING—
5 Demnxdfm Grant. 1759.
CAPITAL OUTIAY _ON  CIVIL
AVIATION CHARGED TO RE-
Demand for Grant. 1768, ;
CAPITAL OUTLAY ON _ INDIAN

POSTS AND TELEGRAPHS—

Demand for supplementary grant.
£261-62.

CAPITALOUTLAY ON LIGHTHOUSES
AND LIGHTSHIPS—

‘Demand for grant. - 1763.

CAPITAL OUTLAY ON SCHEMES OF
AGRICULTURAL IMPROVEMENT
AND RESEARCH—

Demand for Grant. 1763.

-

%
PRINTING—

Demand for Grant.

1762.

CAPITAL OUTLAY ON VIZAGAPA-
TAM HARBOUR—
Demand for Grant. - 1763.
CAPITATION CHARGE(S)—
Question  re contribution towards

the——, -+ 54,
CAPTAIN(S)—
Questi ding 'of d

re g
letter mail bag.to Dabhol in charge
of the —— of ferry steamer. 886.
CAR(S—

Question re—

Basis of taxation on private ——
motor buses and lorries. 79.

Taxation on private —— 78.

Third Class touring —— on the
Fast Indian Railway. 767.

CAR LICENCE—

See ** Licenee(s).” .

CAR REGISTERING AUTHORITY—

Question re delay in obtaining driving
" and ocar licences from the —— in
Delhi. 401-02, 1191.

OAR REGISTRATION OFFICE—

Question re cost of the Delhi —— and
receipts from driving and car
licences. — 402, 1191,

CARBON BLACK READYMIXED

PAINT— 2

See “ Paints) ”.

“ee * Poss(es) . .
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CARGO—

Question re contract with the Asiatic
Steam N&ngmu_n C:fmptny,
Limited carriage of ——

passengers l.nd mails between Cal-
cutta and Port;Blair. 2336—39.

CAROLL, MR. J.—
Question. re—

Civil  suit filed bys —,
formerl) a Romn.n Catholic Mili-
tary C in the Archdi
«of Agra, for the recovery of his
salary. 327-28.

CARRIAGE(S)— B

Demmdfoerntmmpectof"Work—
ing Expenses—Maintenance of
——and Wagon Stock™. 1148,

. Question re—

Lavatories, fans, etc., provided in
Intermediate and Third Class
———on the Assam Beng-.lm
way. 2180.

Location of refreshment rooms in
special type —— on the North

Western Railway. 2322-23.

ding of int: di class
on the Frontier Mail. 1838,

gnumg of lgé vans bglund pass-
*enger — ‘“A! Parcel Express.
114-15, 816.

‘CARRIAGE AND WAGON SECTION—
Question re—
Transfer of staff employed in
the —— attached to the Divi-
sions of the East Indian Railway.
2449,

(4}

CASE(S)—

Question re —— instituted by the Na-
tional  Petroleum Company,
Limited, Caleutta, against  the
Secretary  of State for India.
1919, <

CASHEW KERNEL(S)—

Qneqhnn re imports and exports of

" cashew nuts and ——. 1081-82.
CASHEW NUT(S)—

Question re— .

Tmports and exports of —— and

cashew Lernels. 1081-82.

“hTy

CASHEW NUT(S)—contd.
Question re—contd..
Leavy of an import dnty on
Porcnguase— “1632-33.
Undertaking  of speicd pubhclty
campaigns to exploit the market
for in Europe. - 12-13.
CASUAL VACANCY—
See * Vacancy(ies) *.
CATERER(S)—
Question re complaints against Messrs.
Spencer and Company, European
the North

e Western
" Railway. 800,
CATERING—
Question re—
—— in refreshment rooms and
cars on the North Western Rail-
way. 220, 816.
== in the Railway School of
'D'Qm@o ), Chandausi. 1488.
CATERING CONTRACT(8)—
Question re auction of —— for

European Refreshment Rooms on
Railways  held by Spencer and

Comp-ny 43&. =,
CATTLE— 2
" Question re reduction of the
of Dry —— on Railways. - 770.
CAWNPORE— =
Question re—
Rates charged for hides from

Allahabad and — to Caleutta.
1635.

Supply of wagons for the carriage
of coal to ——. 369.400.

CAWTHORN, MAJOR— /1 =
Qu P
— - re] re wihblllty or other-

Kenyl for the aeﬁtlemant
of ex-service men of the

army. 1629,

CELLULAR JAIL— 7
See  Jail(s) ™, "8 20t bsoed]
OEMETERY(M)— LD
Question re expenditure on the'erection recti

and repair of dmmlu- —_—
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~ CENSUS—
Demand for Grant. 1759,
Question re undertaking of milk ——
2§.
CENTRAL ~ ADVISORY BOARD OF
HEALTH—
Election of Members to t«be it

133739, 1577.
" FO i&il AYS— &
“Election of Mambers to the —.
1927, 2452.

CENTRAL BOARD OF REVENUE—
Demand for Grant. 1754,

CENTRAL COLLEGE—
See * College(s) ™.

CENTRAL GOVERNMENT—
Deumnd for Grant in respect of £

Adj
the —— and Provincial Govern-
ments”. 1761.

See also ** Govenment of India ™.
CENTRAL PROVINCES—

Question re reduction of Railwayfreight
on milch cattle to and from Chhatis-
garh Division in the——. 24.

osgmz;;;,. PUBLIG‘ WORKS  DE-

Qneehon re— e
Allegations against t.he officials of

..the 190-01.

*‘B“w“ Public Works Department .

CENTRAL PUBLICATION BRANCH—

Question re—
- Administrative Control of the——.
2312,

= Expendmue inourred on the ——.

Facilitiea to: the—employees for
transfer to M‘ offices in
Calcutta. 10. i

Entendf

Increase in the —— staff. 2310-11.

Memorial by the wives ' of the
——employees  rtegarding - their
ﬁna.;winl hardships. - 2312,

CENTRAL SERVICE(S)—

Question re appointment of Muslims
and other minorities in the ——

See also ** Service(s) .

CENTRAL TELEGRAPH OFFICE—

. See * Telegraph Office(s) "
CENTRALLY ~ ADMINISTERED
AREA(S)—
Question re—
Books and publications forfeited in
the ——. 2631
(un[ermont of titles in the ——=
2303-04.

Honorary Magistrates in the ——
195.

Periodical transfers in the —.

1914.
Persons under restraint orders in
the 2631-32.

Pubhcsubampbnnamlodfurem
purposes in the 189.

Punishment for violation of Gov-
ernment Servant’s Conduct Rules
in the ——. 1480.

R»egmt.ra.hon of nurses in the ——
1841.

CERTIFICATE(S)—
Qnestion re oucupetmn of oertam pri-
vate b in New hout
obtaining completion ——. 191
CESS 3 .
Question reraising of ——-on Tea. 209
CEYLON—
Question re—
Position of Indians in——. 1563-
64,
Rep tion. made by Indians in

regp.rdmgthemm of refe-

rence of the Immigration Com-
mission.  54—55.

sion. 9.

.
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CHAKRAVARTY, MR. HARI

KUMAR—

Question re permission to —— , a
detenu, to arrange for his daug-
hter's marriage. 1182, 2363.

CHAFF CUTTERS—

Question re exemption ofthe material
imported ~ for manufacture of
—— from import duty imposed
on steel. 1175.
CHAIRMAN(EN)—
S Nomxi%;tion‘ to  the Panel of —.

CHALIHA, MR. KULADHAR—

Demand for supplemetary grant in
respect of opium. 2275,

Election of —— to the Central
Advisory  Council for Rulwavs
2452,

* General - discussion  of the Gonara.l
Budget. 1200—02.

Indian Finance Bill—

Consideration of clause 3. 2103—5.
Motion to reduce demand for—
Executive Council re—
Policy of repmssmn
- Question re— -

Abolition of Second Class and crea-
tion of an upper class on the Assam
Bengal Railway. 2187.

Ban on Mr. Dhiren Sarkar to visit
India. 2186.

Determination of the quality of
paints, varnishes and enamels,
ete.

Lavatories fans ete., provided in
Intermediate and Third Class car-
riages on the Assam Bengal Rail-
way. 2186.

to Mr. Sisir Kumar Ma-

rumdar and Mrs. Florence Ma-
zumdar of Nowgong, Assam. 2186.
Railway collision between Tinsukia
~ and Lumding districts on the
Assam Beng;l Railway. 251.52.

Resignation of Sir Osborne Smith
from the Governorship of the
Reserve Bank of India. 335.

_ Test of samples of readymixed red
i oxide p.im submitted by certain
firms.

1725-26.

CHALIHA, MR. KU'LADHAR—contd.
Question (Supplementary) re—
Cost: of Production of sugar-cane
2344,

Persons under restraint orders in
the Centrally administered areas.
2632. f i3

CHAMBER— :
Display of flags or emblems on
tables of Honourable Menibe
within the Assembly ——. 2553,
CHAMPARAN—
Question re opepmgoﬁ' - military base
in the district of —— mmhsr
2354.
CHANDA, MR. A. K.—
Indian  Army (Amendment) Bill—
Motion to consider. 1361.
Indian Finance Bill— 23
Motion to consider.  1956-—61, 2023.

Oath of Office. ~ 1.
CHANDAUSI—

Question re catering in - the Railway
School of flhmpnm n, ——.
1488,

CHAPLAIN(S)—
Question re—

Civil suit filed by Mr. J. Cavoll,
formerly a Ronmn Catholie Mili-
tary —— in the Archdiocese of
Agra, for the recovery of his
salary. 327-28.

Payment of salaries of the Roman
Catholic Military ——. 88-89.

Payments made to the Roman Ca-
tholic Military ——. 88.

Salaries of the Roman Catholic
Military ——. 429-30. -

CHAPMAN-MORTIMER, MRE. T.—
Indian Army (Amendment) Bill—

Motion to pass. 1375.

Indian Finance Bill—

Motion to consider. 2056.

Tndian Soft Coke Cess (Reconstitution
of Committee) Bill—

Motions to consider and to circu-
late.  2400.

K

~

-
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. CHAPMAN, MORTIMER, MR. T.—contd.

Motion for Ad]oumment re arrest of
Col aders and volunteers
in Delhi. 2619, 2620, 2621,

' lﬁoﬁSn to reduce_demand for.—
< Department of Education, Health

and Lmdsremm“toflndmm
©~ abroad.' 1603,

Rail: yBoard re control of expendi-
ture. 953-54.

Point of order raised by as to
whether it is'in'order for Honourable
Members to ask the same question
twice in the same Session. 1562.

Resolution re creation of a separate
Road Fund for the purposes of

road  development. 661, 697—
99, 700, 701.
. QHARGMS)——
Questwn re —— framed the

Deputy Postmaster, Dhubri Head
“Post Office in connection with
defalcation from Savings Bank
accounts by the Branch Post-
master, Sukchar. 1988-89.

%TTOPADHYAYA.
. AM NATH—
Election of —— to the Standing

Finance Committee for Railways.
2251.

Motion for Adjournment re arrest of
aders and volunteer
2611-12.

duce, demand for—

ﬁ. Council re - poli of
repmulon. 1709—12. 4

Question re—

Accident on the Kalka-Simla Rail-
way. 22992300,

2o 7 Campic

CHATTOPADHYAYA, - MR.

AMARERDRA ‘IALH—M
Qu estion re—conid.

Annual contract placed by the
Indian Stores Department for the
supply of paint black readymixed

+for underframes and wngan bodies.

Appointment of successful mecha-
nical ez-apprentices of the Lillooah

Workshops. 128,
Jougress message of
885-86.

Classification of apprentices as tech-
ically trained hands on the East
Indian Railway. 68-69.

Classification of technically trained
supervising staff - of the Mecha-
nical  Department, Fast Indian
Railway. 69, 127.

Colliery  disasters in  Bibar' and
Bengal. 106-07.

Complaints re, garding official inter-
ference in electmn matters. 1624-
25.

Continuation of the cut on allow-

wances of the Railway staff at
Howrah and Caleutta. 128.

Cost incarred in the prevention of
adamages to the Hardinge Bridge.
550, 916. i

Death of Mr. Satcouri Banerji,
a detenu .in the Bochibtnnhon

1181-82.

Difference in the treatment of Poli-
tical Prisoners and ordinary con-
viets in the Andamans. 44.

Ban on the
independence.

Disposal of appeals against orders
of discharge or dismissal on State
Railways. 2242,

Effect of enhanced freight rate of
Goods Traffic on the income of
Railways. 549.

Fz-apprentices of the.hmnlpur'l‘ech
nical School, East Indian Rail-
way. 3 .

- Fixation of time limit for for dis-
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CHATTOPADHYAYA, ‘MR-
AMARENDRA NATH—eontd.

Question re— ¥
; Floggmg of pnhﬁoalpmoun 43-

F‘ree passes granted fo nurses, govern-
osses  or guardians of gazetted
officers on railways. 2448,

Grant of an allowance to the elerks
in the ¢ity Booking Offices. 773.

Grant of unrecorded Jeave on the

. Eastern Bengal Raiway. 2244

Improvemenu made in train ser-
vices on State Railways. 790.

Income secured by the reservation of
third and intermediate class seats
on Railways. 790.

Indian exiles llwnq in foreign coun-
tries not pe: to return to
India. 108. .. .

India’s export trade mhfﬂtmnny
and other FEuropean countries,
106.

Indigenous Signal Red Paint manu-
factured by the Murarka Paint
and Varnish Woks, Limited. 537.

Levy of Income-tax from the staff
%mplyqud" in the Ang]o;lndi?n and
- Caloutta. 2243-44.

.owpo for the y of paints
enjuvel% by certain 5 5%;34

Opening of the Willingdon Bridge
at Bally forcertain trains only.
530.

Pay limit for free passes for the rail-
way staff. 2447,

Permission to Mr. Hari Kumar
Chakravarty, adetenu, to arrange
for his daughter’s marriage.
1182, 2363.

Pe‘tis:lmdomnvd under the Provin-

Regultions as State Prisoners.
125.26.

Practising of hommopsﬂ\y h’
ernment servants.

Provision of rent-free qqmtoﬂm
staff on State Railways. 2244-45.

Purchase of stores by inviting
tenders by the Indian Stores
Department. 535, 2

- Recruitment of guards to the gaz-

CHATTOPADHYAYA,

AMARENDRA NATH—contd.
Question re—contd.

Refresher coursesof Railways. 153,
Removal of certain drivers from
service in dlnoga.rdof uubsxdmry
Rules
Eaatern Bengd

s
Reservation of a percentage of direct
appointments to Government ser-

vice. 2245-46.

Revision of the free pass rules for
the nﬂuy M w‘l

Rules for emp!oyment of denf per
sons in railway sheds or yards-
2448-49.

Running of businesses by the wives
of railway servants. 2246-47.

&mha;vqfﬂu interests of

190.
Staff retrenched on State Railways.
906.

Subsidies granted to the Peninsular
- and employment of * Dufferin
. cadets. 1625-26. =
Successful ez-appréntices  of the
Lillooah Workshops, 128. .
Suicides and deaths of detenus and
internees and their release on the
occasion of the King's Coronation.
107.

Supplementary tender for the sup-
ply of paints invited by the Indian
Stores Department. 535.

Tenders for paints invited by the
Calcutta Circle. 536.

‘ 2 .ﬂdox&:uked Oxide paint accepted

Tndun Stores Depart-

Tenders for the supply of pa.mh
invited by the Indian
partment.

Tenders invited by the = Indian
Stores Dspu-tment.. Calcutta
OM. for ptlu lead

ZC e ]

L —



INDEX' TO LEGISLATIVE ASSEMBLY DEBATES.

35

-
PADHYAYA, 1 C o MR CHETTIAR, MR.T. 8. AVINASHI-
£ - %E\DRA NATH—conld. LINGAM —contd.
Question re—concld. Question re—conid.
_ Ticketless travellers on State Rail- Employment of Indians trained in
ways. 789-90. the * Dufferin ”. 99-100.
2 .. Transfer of staff employed in the Postal rutesbetweeulnd:nmdBmma
carriage and wagon section at- * 1773—76.
tached to the Divisions of the : ﬁ)ﬂxgmtw
East. Indian. Reilway, 244 Indians in Fij
‘
e CHAUBA~. o St EH Recruitment of FEuropeans in the

$ ‘inconvenience md hard-
s o caused by silting of a certain
waterway between Buxar and

Railway Stations on the
Indian Railway. 133.

East
CHELROLE—

Question re historical monuments at
—in the Guntur Distriet. 133.

) CHETTIAR, MR. T. §. AVINASHI-

LINGAM—

Election of ——to the %ndmg
C for the Dep t of
Commerce.

-@ereral  discussion of the ‘General
Budget. 1226—30.

1766-67.

Recruitment of staff for the pro-
posed Central College for vete:
rinary training. 1767-68.

ch(;:on of the income-tax experts.
100.

Veterinary Service.

R re d iation of

Indian currency. 100.

Statement issued by Mr. Tyab All
on Mr, Binder’s report regarding
Indians in Zanzibar. 98.

Strike on the Bengal Nagpur Rail-

way. 100.
muhon (Supplemenury) re—

of .
ngamst eartun coloniea. - 1175. 5

1 Indian Army (Amendment) Bill—
| Motion to consider. 1358-59, 1360- Alleged misbehaviour of a Buropean
B
- Joser : atna railway station.
Imimn.meoe B.‘u— Allegations against the customs
Motion to consider 2029—34. authorities in Cuddalore. 2557.
" Indian Tariff (Amendment) Bill— Bilateral trade agreement with
BT e g Yo countries other than the United
mﬂ:&;ﬁh 2636-37. = Kingdom. 1557,
tion journment re arrest o Broadcasting  stations and  pro-
i 5 leaders and volunteers grames. 1911
\ #"“ Delhi. 2565. Collection of free salt in certain areas
Moﬁ;!‘nﬂr;ebwibr of Mambsn to the in the Madras Presidency. 1084.
| lic Fducati C ittee.
- 1025.93, 1026, % Expert Committee. 1692-
. ~ Motion to reduce demand for— Employment of ex-“ Dufferin ™ cades
. . ; on steamer of Shipping Companies.
o N Executive Council re— 1458,

~ Policy of protection. 1441

e - Policy of repression. 1724.
Question re—
Abolition of import duty on pig iron
in the United Kingdom. 2059-
4 _ Appointment of Whip in the Legis-

Iatjve Assembly, - 2319—21.

Expenditure on military operations
on the Frontier and causes of the
trouble by  tribesmen. 1694«
95.

Extension of the
ing Corps. 1565.

Imports and exports of cashew nuts
and cashew kernels. 1082.

University train-
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CHETTIAR, MR. T. 8. AVINASHI-

LINGAM-—conid.

Question (Supplementary) re—contd.
India’s balance of trade. 1559.
Instructions regarding the conduct

of elections in the Provinces. 1627.
Introduction of the contract rate
system for the transport of rice
and paddy on the Burma Railways.
1772.
Joining of Federation by States.
1550.

Loading and unloading of goods,
railway stores and contract for

coolies on certainstations. 1837,
Major Cawthorn’s report re suit-
ability or otherwise of Kenya

for the settlement of ex-service
men of the Indian army. 1629.

Negotiations for replacing the Ottawa
Trade Agreement. 1556-57.

Negotiations with the Maritime
States with regard to customs
Revenue under Federation. 1558,

Proseription of the Congress Pledge
of Independence. 1545-46.

Protection of the lives and proper-
ties of Indians in Abyssina. 2559.

Rates of interests or dividend paid
on Indian Railways. 1838.

Resentment amongst Indians against
the Binder Report on Indians in
Zanzibar. 1250.

Resignation of Sir Osborne Smith
from the Governorship of the
Reserve Bank of India. 1306,

Resignation of Sir Osborne Smith
from the Governorship of the
Reserve Bank of India. 1559.

Revision of scales of pay of supe-
rior officers in the Government of
India Secretariat. 2302.

Scant attention given to the eco-
nomic condition of India in the
“World Economir Survey, 1985-
1936 , of the League of Nations.
2421-22.

Selection of Mr. Staig as Financial
Commissioner for Railways. 1768-
69.

Strength of the Auxiliary troops.
1846.

CHETTIAR, MR. T. S.
LINGAM—concld
Question (Supplemenmry) re—coneld.

Tours of the Agents to the Vice:
to the various States. 1549, a

Values of imports and exports from

and to Jtaly. 1911.
CHETTY, MR. SAMI VENCATACHE-
LAM-
General discussion of the General

Budget. 1238-—40.
Motion to reduce demand for—
Executive * Council - re—policy of

protection.  1434-35.
Question re—
Computation of the strength of
telegraphists. 1087-88.

Dﬂfanﬁs of the Murray System and
i and dehy in tele-
mph -messages. 1449-60.. .,
Employment of unqualified ﬁele-
graphists in certain Government
Telegraph Offices. 1089,
Recommendations of the Varma
Committee of the Posts and Tele-
graphs Department. 450-51.
Re-conversion of the Cochin Tele-
graph Office into a Combined
Office. 1089-90, 1858-59.
Representations above the difficul-
ties concerned with the Baudot

Supervisor-operator Scheme.
1089.

Revision of the strength of operative
m in the Telegraphs Department.

Strength of telegraphists and tele-
graph masters.  1088-89. .

Sm:ngth of theqmﬂﬁiﬂimd
Tekguph Office,
Madna'. 1090-91.

(s

On

ry) re aboliti

of xmp‘ort. duty on pig iron
in  the United  Kingdom.
2059-60.

CHHATISGARH—

Question re reducton of m’lway
freight onnulch cattle to and from
_ —Division i omm Pro-
* vinces. 24

AVINASHI. ~

TERY a-—A]!

i
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= CHHEOKI— CHUNDER, MR. N. C.—
Question re non of p Indian Oaths (Amendment) Bill—
from and to uhe —— Station s & e
on the East Indian  Railway. 2377_7:’ and to
1466.
2
OHHOTA NAGPUR— CHURCH(ES)—
P Ry et Bt Question ~ re  expenditure on . the

Q re tig
in the —— Division. 5.
... CHHOTA NAGPUR DIVISION—

Qmuvme Post Offices opemlad
in the

in Bihar, particularly
—.  1091-92.
CHIEF(S)—

Question re instruments of Accession
proposed by the Rulers and
—— of Indian States. S88.

CHIEF COMMERCIAL MANAGER—
Question re article on Rail-Road

|
competition written by Mr.
b‘.‘ Hawkes, North Western
SR Railway. 2451
CHIEF JUSTICE—
% Question re—

Consultation of the Government of

ks India in the appointment of the
—— of the Madras High Court.

1567-68.

_ CHIEF REPORTER—

Question re case of one Mr. Phool-
chand Jain. of the Daily
Arjun, Delhi, 1091, 1859,

S CHILD(REN)—
Question re education of the ——

of Anglo-Indian and Indian
Railways. RO,
CHILD 'mmu@ RESTRAINT

( »\MENDMIINT) BILL—
See * Bill(s) .

N CHITTAGONG
i 2 MENT) BILL—

3 See *“ Bill(s) .

PORT* (AMEND-

ction and repair of —— and
‘cemeteries. 1841.

CINEMATOGRAPH (AMENDMENT)

BILL—

See “ Bill(s) ".

CIRCULAR(S)—

Question re —— No. 11 of 1932 of
the Agent, Rohilkund and
Kumaon Railway. 145-48.

CIRCUS—
Q ion re hours of d of the

money order issue clerk of the
—— Post Office. 2349.
CITY BOOKING OFFICE(S)—
See ** Booking Office(s) ™.
CIVIL AVIATION—
See “ Aviation ',
CIVIL DECREE(S)—

Question re implementing of the assur-
ance of the Home Member regard-
ing Legislation to exempt agricul-
turists from being arrested for

CIVIL POST(S)—

Question re reserved for members
of aMilitary Medical Service or
for Euro pean members thereof
1188, 1190. g

CIVIL SERVANT(S)—

Question re pensions earned by the ——
of the Crown in India. 2316.]1.

CIVIL SERVICE—

Question re debarring of Indian Mem-
ber:xk in the Fiji —— from
privilege enjoyed by Europeans
2334, >
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CIVIL SUIT—
See “ Suit(s) ”.

CIVIL VETERINARY SERVICES—
Demand for Grant. 1758.

CIVIL WAR—

Questi: re 1 of the
Government of India on the
question  of non-intervention in
the Spanish —. 70.

CIVIL WORKS— &
Demand for Grant. 1760.

CLASSIFICATION—

Question re—
—— of Apprentices as technically
trained hands on the East Indmn
Railway. 68-69.

—— of soldiers convicted for raid
on Benda Village. 95.

—— of Suryavanshi  Rajputs as
untouchables. 2305-06.

—— of technically trained su
ing staff of the Mechanical Depart-
ment, East Indian Railway. 69-

CLERTCAL STAFF(S)— P

Question re— 2
Distance between the Workshop
Gate and the new Colony construc-
tion in Rampur for the —— at
Jamalpur. 2358,
Holidays, leave, etc., granted to the
of the Government of India
Press, New Delhi. 2065,
Introduction of the ‘Clocking System

for the attendance of the —— ' a
Jamalpur. 23356.
CLERK(S)—
Question re—

Appointment of Burma Officers and

in the Joint Office of the High
Commissioner for India and
Burma. 1326.

Ban on confirmation of postal ——
in the Bombay Circle. 890-91.

Gov-
s o i S

with the Co.operative  Credit =

Department., 2425,

Construction of houses and quarters
for officers and —— in New Delhi.
393

t of ——
in tbe Delln Genernl Post. Office.
815.

Tilling up of a post of higher grade

in the Railway Clearing
A Office. 133.

127,

—— of the staff of the Telegraph
Offices.  2450.

Mileage and —— of roads in pro-

vinces and Indian States. 77-78.

Proposal for the enhancement in the
—— of certain commodities on the
East Indian and Eastern Bengal
Railways. 20-30.

CLERICAL CADRE(S)—

Question re promotion of qualified
postmen to the ——. 881-82.

CLERICAL GRADE(S)—
Question re rep i garding
the amalgamation of the two
—— in the Operating Department
of the Divisional Supemmmdents
Office, Lucknow.

Grant of an allowance to the —
in the city Booking Offices. 773,

Hours of attendance of the money
order issue —— of the Circus Post
Office.

Joining time allowed to certain
temporary postal - _.m the
Konkan Division, 800,

Mileage allowance granted to the~
running parcel —— on the Eastern
Bengal Railway. 154.

Non-Grant of increments to certain
—— in the office of the Controller
of Telegraphs Stores, Alipore,
Calcutta, on confirmation. 335-
37.

Officers and —— not provided with
Government quarters in  New

Delhi o tunlng uses at  en-
hanced PP

»
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1 5 CLERK(S)——«:OML

Relieving allowunee to staff sent to
" outstations to relieve Station

COAL CONSERVATION COMMIT-

TEE—

Question re personnel and terms of
reference of the ——. 52-53.

5 ' Masters, and ——. 154,

Beplmement of \mqnnmd — = COAL MINE(S)—

s ones in - Question re disasters in —— in India.
of India offices. 2358—00. 769-70.
< “?Bl' ¥ ;;-.-, g COASTAL TRADE—

o~ g > *‘%ﬁﬁ‘ and See *“Trade .

' ﬂ%rm-hm nt. 1784-85.

& A COCHIN—

GLOCKING SYSTEN
Question re introduction of the ——
for thie attendance of the clerical
staff at Jamalpur. 2356.
CLOTHING—
Question re—
Supplemantmq of their dist and ——

:
‘ by prisoners in the Andamans.
} Supply of —— to the Staff on the
. Bast Indian Railway. 216, 916.
j M. CLOVE TRADE—
¥ Question re ponmmwf Indians  in
Zanzibar in the matter of —.
1562-63.
= COACH(ES)—
Question re—
- Air-copditioned —— on Railways.

Acceptance of tenders for the sup‘ply
of —— to State Railways. 2554,

: : Change in Government’s polx(
,{ M garding, purchase of
: B roatesbe - -purchased for the I‘ast
: %Mm Bengal Rail-

Frauds in the mzxsﬁ_
Loco. Department
City. 148,
3 Grades of —— fixed by the lndum
- 3 —~ Grading’ Board. 2554-55.
! Supply of wagons for the ca.rmge
of — to Cawnpore.

L Question re—

Question re re-conversion of the —
Telegraph Office into a Com-
bined Office. 1858-59.

COCHIN TELEGRAPH OFFICE—
Question re ro-conversion of the ——
into a combined office. 1089-90.

CODE OF CIVIL PROCEDURE
(SECOND AMENDMENT) BILL—
(INSERTION OF NEW SECTION
44-A—

See * Bill(s) 7.

CODE OF CIVIL PROCEDURE
(THIRD AMENDMENT) BILL—

See * Bill(s) ™
CODE OF (,RIM[NAL PROCEDURE
(AMENDMENT) BILL (AMEND-
MENT OF . SECTIONS 30, 34, 34-A,
*AND 35)—
See *° Bill(s) .” r
COIN(S)— "=
Question re circulation af MA—N
COLLEGE(S)— e
Question re—
 Recruitment of staff for the proposed
Central —— for veterinary train-
ing. 1767-68: o

Students  admitted:” in  the hdy
Hardinge Medical ——. 798

Students passing from the ‘A’ class
of the MacLagan Engineering ——

Resolution re—
Introduction of H

mam.inGovemmenthulesmd
of
in India. 2573-92.

i

M89LAD
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COLLIERY DISASTER(S)—
_ Question re —— in Bihar and Bengal.

COLLISION(S)—
Question re —— at Bahran station on
+ " the East Indian Railway. 112-
13, 815.

COLONY(TES)—
Question re—

Adoption of measures of recipro-
city against certian ——  1171-
1175,

Disabilities of Tndiana inthe ——
and Protectorates  within the
British Empire. 1919-20.

Distance bétween the Workshop
G;te and the new constructed
_in Rampur for the clerical staff

* at Jamalpur. 2356.

“11 ‘Shortage of quarters in the Pahu‘-

tali Railway —— of the Assam

#1)1 ‘Bengal Railway. 220-21.

COMBINED OFFICE(8)—

Question re re-conversion of the
_ Cochin Telegraph Office into a
J . 1089-90, 1858-50.

COMBINED SIGNAL OFFIOE(S)——

See * Signal Office(s) .

COMMERCE—

' Questi re i ding of the
interests of Indian — and
Shipping. 190.

COMMERCE DEPARTMENT—

yPemand for Grant. 1754.

Demand for Supplementary Grant.,
255-56.

Election of Members to the Standing
Committee for the ——. 182-83,

COMMERCIAL DOCUUMENTS  EVI-
,DENCE BILL—.. ,
See:* Bill(s) .
COMMERCIAL INTELLIGENCE AND
STATISTICS—

" Demand for Grant: 1759,

COMMISSION(S)—
Mmm re—

& ,

of an i
m‘mqm into. conditions ebtun
ing in Fiji. 2334,

COMMISSION(S)—contd.
Question re—contd.
Appointment of —— Boards of
Tribunals by Local G i
2440-41.

Representation made by Indians in
Ceylon regarding the terms of
reference  of the Immigration
—.  54-55.

Safeguarding of the interests of

dians in Ceylon and the appoint-
ment of an Immigration —. 9.

COMMISSIONED O.FFIGEB(S)——-
Question re Indian - in the army
passing - promotion examinations
and reported fit for prometion,
150.

COMMISSIONER(S)—
Questmn ramopooal for the appomtr-
in London 1325.
COMMITTEE(S)--
Election of the Standing Finance

for Railways and the Public Ac-
counts —, 2250-51.

Motion re— =

Election of Members to the Public
Accounts 1921-26. :

Election of Members to the Stand-
ing —— on Emigration. 659-60.

Election of the Standing —— for
the Department of  Commerce.
182-83.

Election of the Standing —— on
Roads. 1027,

Election of the Sundmg ;
2300. ig!"

nce

m to veduce-demand for—
Railway Board re exclusion of
In&imﬂ from the Wedgewood—.

965—1000.

Question re—

Appointment of a —— to. .Mme
the present system of Jail Admi-
nistration in India. 387-38.

Appointment of a Standing Army
Commitee. 85-86.




-
® COMMITTEE(S)—contd. | COMMITTEE ON PETITION(S)—
Question re—contd. \ Appointment of the <. 812-13.
0i it of —— similar to Haj COMMUNIST ACTIVITY(IES)—
2 . Boifis 16 fiboed ot | Question re—— and socialist  acti-
e e vities in India. 101-02.
Appointment of the Railway En-
quiry . 12T, COMMUNAL BASIS—
—— formed for the Posts and Tele- %’& qualifying CGW ﬁld by
— W 13— ic Service Commission on
Bl\phl "“’ l& —. 1777
=N into the causes of | 3y . 3 s o
B fioration 1o rock out sculp- COMMUNAL COMPOSITION—
tures in Elephanta Caves. 2060. Question re—
Education Expert ——. 1691—83 . of contractors of the Central

Memoranda or. representations sub-
mitted to the Railway Enguiry
—. 1842.

Personnel and terms of reference . of
the coal conservation ——. 52-

53.

e __Recommendation of the Wheeler

g " about the institution of a
system of private secretaries for
Members or Ministers of the future
Federal Government. 2182-83.

= Recommendations of the Varma ——
& of the Posts and Telegraphs De-
partment. 1450-51.

| Rejection of nomination paper filed
e by two Sikh for member-

 Report °f,:,',‘° —— that_visited
certain 00l on the Bast Indiaa
e ‘”ﬁhﬂﬁy. 148, 1485.

Rumour xegard.mg the mportpf Sir
Ralph Wedgwood ——.

. Terms of reference of Sir Ralph
Wedgwood Enquiry ——. 115-
% RIS AT
&’p?n of the —— appointed by the
¢ W ‘Assembly to tepon on
certain amendments bo
mad in rule anmm—‘legm
lative Rules.
~ Report of the Public Accounts —— on
o the accounts of 1933-34—

Motign to consider, 2459-93, 2663-
68!

.

Public Works Department. 2445-
46.

— of staff in the Divisional Offices
of the Central Public Works De-
partment. 2445.

COMMUNAL PERCENTAGE—
Question re—

fixed for admission to the ver-
nacular training classes in Ajmer-
Merwara. 1836, 2365.

- fixed for service in the Edu-
cation Department of Ajmer-
Merwara. 1835,

See also ** Percentage(s) "

COMMUNITY(IES)—

Question re recruitment of Rawat and
Merat —— of Ajmer-Merwara im
certain battalions, ete. 2248.

COMMUTED VALUE  OF PEN-
§IONS— . -
Demand for Grant. 1764.

D ds for Suppl tary Grants
in respect of 2289,
COMPANY(IES)—
Question re— G

Case instituted by tlln N.btnﬂ
Petroleum ——, Limited, Calcutta,

t the of State for
S

Dgl)ontd securities by new insurance
b_hdwd he Provinces.
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COMPANY (1ES)—contd. COMPLAINT(S)—contd. ”
Question re—contd. - » Question re—contd.
Interest charged upon State-owned —— against vending of bad stuff
Railways on being taken by the on raulwuy platforms. 437,
—— and administration of the official. interf -
Sy e e i in_election matters, 1624-25.,
New i'nsuranee established in COMPLETION CERTIFICATE(S)—
Proyinces. 2630. See * Certificate(s) ™.
Protection given to Textile Mill ——. - ——-

Value of shares of the Tata Iron and
Steel ——. 204,

COMPANIES (AMENDMENT) BILL—
See “ Indian ——" under * Bi
COMPARTMENT(S)—
Question re—
Alleged prevention of a Prince going
to Bombay to board a first class
—— by railway officials holding
passes. 1465,
Perforated pipes provided in the
latrines of the intermediate class
of the East Indian Railway.
1570, 2364.
Provision of special in each
: Railway Train for smokers. 194,
Reservation  of  intermediate class

Safety of ladm r,mvenmg in female
on railways. « 16:17.

Tr;vel.lmg of servants in Railway
with their masters. , 108-09.

GOMPE‘\IS ATORY ALLOWANCE—
_See ** Allowance(s) .
COMPETITION—

Question re article on_Rail-Road ——
written by Mr. Hawkes, Chiof

m Manager, North Wes.
ay. 2451,

COMPETITIVE EXAMINATION=

See “ Examination(s) *,

MB\‘T( Sy

COMPOUNDLP.(S) —

Q re of medicine by
—-mddmwn 1841.

COMPUTATION.

Question re of the strength of
telegraphists. 1087-88.

CONCESSION(S)—
Question re—
- —— allowed to Spencer and Com-
pany and Indian refreshmentroom

and dining car contractors on the
North Western = Railway. 438-

30.

—— in rmlway fares for pulgnma
-attending M
1188, 2248.

- Retrospective aﬂnb to —— granted -
<7~ to Railway Staff. 1557
CONFERENCE(S)— “iiii i
Question re—

Reécommendations of the Indian
Economic —— and the “Indian
Science Congress. 208-09.

Refusal of passport to Mrs. Kamala-

devi to go to Burope to attend the
International Peace —. 610.

Represenmelo of

1A

osentation of Tndia at the Inter-+ .~
~ national Sugar —— to be held in >
London. 1776. "

Eeport of the Government Del_e tan .
at the twentieth session of,the
International . Labour ——, laid
on the table. 159-81. N

+ Resolution. re—Draft  con;
the 5

e m _—

© pay.
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= o
® CONFERENCE(S)—contd. CONJEEVERAM—
Resolution re—contd Question re preservation of paintings
Draft daniat bbb X SoRal in ——and other places in South
Labour —— regarding mainte- India. 2061.
2 nance of rights under invalidity,
old-age and widows’ and orphans’ CONSTRUCTION(S)—
insurance. 232-39. Qs it -
{ o o ai 2
OONFTRMATION(B)—- — of a Tomb over the graves of the
o Question re— late Emperor Bahadur Shah and
: Empress Zinat Mahal at Rangoon.
S 1332-37.
—— of special Ticket Examiners on Tenders for the —— of the Imperial
the North Western Railway. 150. Agricultural Research Institutes
Non-grant of increments to certain 110.
clerks in the office of the Control-
ler of Telegraph Stores, Alipore, CONSULTATION—
‘alcutta e 3358
Coleuttas e, 3% Question re non - of India regard-
CONFISCATION— ing important events_resulting in
Question re petition regarding —— 'ijfﬁ]nbd]f(‘;;m" of ez-King Edward
of a Hindi Sindhi Musaferkhana 4 2
of Sindhi emigrants. 789.
- CONTEMPT OF COURTS (AMEND-
- CONGESTION— MENT) BILL—
Question re measures for the improve- See “ Bill(s) ™.
ment of in Delhi. 206.
% Officers selected to relieve in NG
2 the War Block. 90. CONTRRC NSy
| uestios —— of the Universit;
‘; CONGRATULATION(S)— Nootin Gorps._for S Ay
‘ Motion re loyal —— to His Majesty King University. 2181,
| George VI, Emperor of India,
| upon His accession, and an assu- CONTRACT(S)—
rance of devotion to His Royal - 3
Person. 182. Question re—
b Annual —— placed by the Indian
~ CONGRESS— Stores Department for the supply
\ /4 of paint black readymixed for
e e . underframes and wagon bodies.
Ban (i‘n the e glﬁ:ms!ag«a of inde- 536-37.
Imll’ lence. D50 -00. .
. 5 Auction of —— of foodstufis on
: .. Proscription of the —— Pledge of ;
I. o i cendanie.. 154547, State Railways. 7?9-800.
, _ Recommendations of the Indian —— for the sale of ice ‘“dw““ud
: " Economic Conference and the woters_on_the  Norgv WeatSen
1 ¢ Indian Science ——. 208-09. Railway. 905-06.
i CONGRESS LEADER(S)— ——for the supply of red oxide paint
! See “ Leader(s) ™. ‘ for Railway wagons and wunder-
frame. 538. . =
;‘ CONGRESS PARTY— o Bookstalls -and
% Walk-out by Members of the — ~ Refreshment Rooms on the North
. 1156. ‘Western Railway. 122-23.
d -
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CONTRACT(S)—

Question re—contd.
—— with the Asiatic Steam Naviga-
tion company, Limited, for car-

riage of cargo, passengers and mails
between Calcutta and Port Blair.

2336-39.

Grant of certain —— on the North
Western Railway. 905.

Indian Stores Department —— for

.carbon black ready mixed paint.
593.

Letting out of —— for sweetmeat,
bread and refreshmentrooms on the
North Western Railway. 911-12.

Loading and unloading of goods,

railway stores and - for coolies
on certain stations. 1836-37.

Sale of food —— on_the North
Western Railway.  123.

System of auctioning —— with
regard to refreshment rooms on
certain railways. 2321.

Tenders for —— of Hindn Tea and
refreshment room, ete., at the

Delhi Railway Station. 437.

Vending —— for refreshments, etc.,
on the North Western Rulway.
63-64.

Oollaetaon of money from Indian food
—— on the Bengal Nagpur Rail-
way. 123-34.

Commual composition of —— of the

Central Public Works Depart-
ment. 2445-46.

CONTRACTOR(S)—
dnestion re—
Conaeaalons allowed to Spencer
;Cgmp_p,ny and Indian refresh-
menf g;mqg car —— on
the mﬁh Railway.

F 438:39. :

Passes given to European Refresh-
ment Room and Bookstall ——
“on the *North Western Railway.
124,

Waiting room charges levied by
Messrs, G. F. Kellner and Co
m—,——un

‘pany, refreshment
ﬂumln&u ,Em'lmy. 148788,

CONTRACTOR(S)— contd.
Question re— contd.

Work given by the Central Public
Works Department to the Hindu,
Muslim and Sikh ——. 2444.

CONTRACT RATES SYSTEM—

Question re introduction of the ——
for the transport of rice and
on the Burma Railways. 1770- 72

CONTROL OF COASTAL
OF INDIA BILL—
* e Billfs) .

CONTROLLER OF
STORE(S)—
Question re non-grant of increments to
certain clerks in the office of the
, Alipore, Calcutta, on con-
firmation. 335-37.

CONVEYANCE ALLOWANCE—
See * Allowance(s) .

TRA FFIC

TELEGRAPH

CONVICT(S)—
Question re—

—vinzthe, Andsm B4 65,

Difference in the treatment of Political
Prisoners and ordinary —— in
the Andamans. 44.

Pri: in the And living
on ticket of leave system and —
confined in the Jail at Port Blair.
65-66.

COOLY(IES)—
Question re—

Loading and unloading of goods,

rmlway stores and eon!rm

rd “——* for porters
at Railwuy Statxons 96.

CO-OPERATIVE CREDIT DEPART-
MENT—

Question re connection of some clerks of
the Government of ] I.ndu.%. {Iﬂ'
Delhi, with ths — i

See * Education .

£
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2 GO-OPERATIVE SOCIETY(IES)—

Queation re deductions from the sala-

ries of officials of the Postsand

« Telegraphs Department towards
the” dues of —— 1779

-

CORONATION—

Emdesand deaths of detenus and
internees and their release on the
of the King's

oceasion
107.

CORONATION DURBAR—

Question re—
— of His Majesty the King Em-
peror. 98.
Enhancement of rents of houses, etc.,
in case the-—— is held inDelhi.
i 397-98.
= Holding, of the —— in Delhi. 307.
i Honsing of Government guests during
| the ——. 309.
Release of Political
memory of the —.

CORPORATION TAX—
Demand for grant in respect of
4 Paxes -on Income including

prisoners in
| 8.

i

!

i ¥=s =

5 . = " 1751

\

!

|

COST(S)—
Question re —— of the Delhi Car Regis-
tration Office and receipts from
driving and car licences. 1191
. COTS—
Question re allowing of the use of
by inferior servants of the
3 Railway Mail Service. 801—02.
COTTON—
Question re reduction in the freight
i on —— exported from India to
the United Kingdom. ~55-56.
COTTON FENT(S)—
See f‘ Fent(s) .

COUNCIL  OF AGRICULTURAL
- RESEARCH— AT ST
See “ Imperial — .

COUNCIL OF STATE—
Demand for Grant. 753,
Dem;:ad for supplementary grant.

Question re travelling of other persons

in Saloons reserved for the Exe-

cutive of the Government
of India. 212-13.
COURT(S)-

Question re location of the — and
offices of Tehsildars and Naib-
Tehsildar at Delhi. 92

COURT(S) OF LAW—
Question re rules regarding seeking of

redress in —— by public servants.
1784.

COURT OF WARDS—
Question re—

Appointment of Girdawar Qanungo
as Manager of the —— . 152

Costs of litigation for execution of
decrecs on the side of the —.
152.

Maintenance allowance for the Inhe-
ritants of the property under the
—— mansgement in Delhi.
I52.

COW(S)—
Question re— ”
Restriction ‘on the keeping of —
in quarters in New Delhi. 1983-

85.
Slaughter of —— and Calves in
India. 770-71.
CRAIK, THE HONOURABLE SIR
HENRY—

Arya Marriage  Validation  Bill—
Motion to postpone debate. 270.
Code of Civil Procedure (Third Amend-
ment) Bill (Amendment of Section

60)—
/ Motion to consider. 650-52, 6!
Consideration of clauses, 6f

st

luﬁonfopﬁ! [T i s
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CRAIK,
HENRY

THE HONOURABLE SIR
—conid.

Code of Criminal Procedure (Amend-
ment) Bill (Amendment of Sections
30, 34, 34-A and 35)—

Motion to refer to Select Committee.
1, 721, 722, 724, 725, 126, 127,
731, 734, 738, 741, 742, 743, 744,
745-46, 750, 751, 752, 753.

Commercial ~ Documents  Evidence
Bill—

Motion to circulate. 2458-59.

Demand for uupplmanﬁry gmnt.s in
respect of —

Customs, 2268, 2260.

Indian Arms (Amendment) Bill—

Motion to refer to Select Committee.
760, 761, 762, 763, 764, 766,
2516-19, 2522, 2523-25.

Indian Limitation *  (Amendment)
Bill—

Motion for leave to introduce. 891.

Indian Ouths (Amendment) Bill—

and to 1

2370- ll 2373, 2378, 2379, 2350.
Legislative  Rules, Amendment of
Indian—

Mbotions to consider and to refer to
a Committee. 344, 345,

Moslem Personal Law («Shanat) Appli-
cation Bill—

Motion to refer to Select Committee.
2542-44.

Motion for adjournment re—

Arrest of a Member of the Legislative
Assembly and subsequent with-
drawal of proceedings against him.
1671-73, 1575, 1576.

Banning~ by the Police Commis-
sioner, - Calcutta, of processions,
meetings and other demonstmhum
2365-67, 2368, 2383,

Official enterference mm at
Moradabad. 158.

Motion to reduce demand for—

Exeoutive Council re policy of repres-
sion. 1704, 1730, 1738, 1739,
1743-49.

Muslim _Intestate Succession Bill—

Mnhon citouhta 2645

Stat,

CREDIT BALANCE—

Question re undisbursed —— of one
S.R. Soniof the Royal Indian
Army Service Corps. 1855,

CREW STAFF—

Question re running room arrangement
for——on the Fastern Bengal
Railway. 154.

CREW SYSTEM—
Question re—

Abolition of posts of Inspectors in
the —— on the East Indnn
Railway. 132.

Abolition of the —— of ticket check-
ing on the East Indian Railway.
1483-84.

CRIMINAL  INVESTIGATION DE-
PARTMENT—
Question re—

Issue of plnt.form passes  to the

Members of the —— . 202-03.

Tickets checked at the bidding of the
——— officials on the Fast Indian
Railway. 215-16, 1541-43.

CRIMINAL PROCEDURE—

Code of —— (Amendment) Bill (Amend-
ment of Sections 30, 34, 34.A,
and 35)—

Motion to refer to Select Commiftee-
717-56.

CROWN—

Question re pensions earned by the
Civil Servants of the ——in India.
2316-17.

CUDDALORE—

. Question re ;Mstions against the
. cumstom authorities in —— .

by the H
able eranendn&:w 324,325

2556-57.
CULTIVATION—
Question re arca under —— in India
for food purposes. 188-89.
CULTIVATOR(B)— . = \r3e 45 st o1
Question re free distribution of ueda
o!' Soya beans e 2257 58.
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-
i e CURRENCY—
Demand for Grant. 1760.
Demand for supplementary grant in DABHOL—
';-M of . 2283—87. Question re sending of unregistered
i b letter mail bag to——in charge of
Effect of devaluation ~of —— by the Captain of ferry steamer. 886.
France and other countries on %
Tudia. 80 tse » DAILY ALLOWANCE(S)—
Fiffect on Indian tea of the deprecia- e ATIRABONE) e el
R - tion of the Duteh ——. 54, >
r . India’s trade affect ¥ dova- DAIRY CATTLE—
: * _ luation of — in foreign countries. Question re reduced return fare for ——
‘ 35, gent back from Caloutta offered by
| Issue of postage stamps and —— with the North Western and Eest Indian
{ new King’s off 198-99, 1489. Railways. +23-24.
Representations ding deprecia- F BX -
: tion of Indian —— . 100. DAREESEE
\ Question re research works carried out
CURRENCY CAPITAL OUTLAY— by the TImperial —. 143.
Demand for Grant. = 1763. DAIRY FARM(S)—
eI S Question re report of the officer deputed
CURRENCY OFFICE(S)— to England to study the processing
: Question re payment of actusrial value ;‘;d handling of milk in i
J in lieu of pensions to the staff of g
' the— huwﬁan'sd to the Reserve - DALAL, DR. R.D.—
{ Bank of Indis. 706-07;2363. General discnssion of the General
= Budget. 1285-86.
‘ % CUSTOM(S)— Motion to rednce demand for—
. P Demand for grant. 1751 Executive Couneil re—
i Demand for supplementary grants— Policy of repression. 1733-34.

— in respect of ——. 2268—71.

i CUSTOMS (AMENDMENT) BILL—
See ** Land —— " under* Billis) "-

CUSTOMS AUTHORITY(IES)—
{ See * Anthority(ies) .

CUSTOMS DEPARTMENT—

Question re suspension of certain offi-
cials of the —— , Madras. 1085.

CUSTOMS REVENUE--

Question re negotiations with the
.4 Mm“gnteu with regard to
sion. 1558,

| CUT(S)— "
MO Question re continuation of the
% on allowances of the Railway staff

'a't’Howmh and Calcutfa. 128.

Social insurance for industrial
workers. - 1527-28.

Resolution re introduction of Homeo-
pathie treatment in Government
hospitals and recognition of Homeo-
pathic colleges in India. 2574-76.

DAMAGE(S)— :

Question re—

Amount spent in repsiring the —
due to Earthquakes at Quetta and
in Bihar. 212.

Cost incurred in the prevention of
— 1o the Hardinge Bridge. 550,
916. '

— _done to the Rolling stock by
Iron sleepers and purchase of

sloepers from Burma. 1320-21.

DAMASCUS— i
" Question re Mussaferkhana for the re-

£
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DANGER—

Question re article
to Grave in event of
War” published in the: Sunday
Standard. 223-24.
DAS, MR. B.—

Blection of —— to the Public Accounts
Committee. 2251.

Indian Army (Amendment) Bill—
Motion to pass. 1374.
Indian Finance Bill—
Motion  to. consider. . 1815, 1873-81,
1951, 1980 1081, 2027,

333« Bamb

Consideration of—
Clause 3. 2101, 2104, 2134, 2140
2160.

Schedule I. 2213,
Indian Soft Coke Cess (Reconstitution
of Committee) Bill—
Motions to consider and to circulate.
2399-2400.

Motion to reduce demand for—
Executive Council re—
General policy of the Government
of ia. 1661-64.

Policy of protection. 1435,
Finance Department re revemue
duties. 1838-“0!

Bulwny Board re—

Control of expenditure. 944-47,

048, 953, 054.

Exclusmn of Indians from the
W ittee. 968-72,
978, 988, 980,

Pay of Wages (A d ) Bill—

Consideration of clauses. 2657-58.

Question re—

Allegations against certain em-
ployees of the Bengal Nagpur
Railway. 144.

Alleged thmwmx out from & moving
train of an Oriya ’Qyi(y&mval-
ling ticket ooliotu of the Bengal
N.sgpur Railway. 143-44.

of C i similar

Ba) Committees for those going
iiéalﬁzhoes of pilgnmgo abroad.

DAS, MR. B.—contd.
Question re—contd.

Use of the'term “M. L. A.” by the
Members  of  the Provineial
Legislative Assembly. 2183.

Question (Supplementary) re—

Books and publications forfeited in

thg centrally administered areas.

Certain information regarding the
strength and  personnel of the
Indian Army. 1845,

Judges of the Federal Court. 1567.

Negotiations for replacing the Ottawa
Trade Agreement. 15656-57.

Postal rates between India and
Burma. 1775, 1776.

Report of the Wheeler Committee.
1631-32.

Repealing and Amending Bill—

Consideration of clauses and sche-
dales. 2406-07.

Report of the Public Accounts Com-
mittee on the accounts of 1933-34—
Motion to consider. 2476-81.

Resolution re India’s withdrawal (mm

the Membership of the League of

Nations. 2602,

DAS, MR. BASANTA KUMAR—
General discussion of the General
Budget. 1266-69. A

Indian Finance Bill—

Consideration of Schedule I. 2192-
93.

DAS, PANDIT NILAKANTHA—
Election of —— to the Standing Finance
Committeefor Railways. 2251.
Indian Finance Bill—
Motion to consider.” 1867, ;9@7.
Consideration of —
Clause 2. 207883, 2084.

‘Schedule T. 2208, 2217, 2218, ~

2219, 2228,
Motion to reduce demand for—
Executive Council re—

General policy of the Government:

- of India. 1673.
Labour gnevmoes 1581.
Policy of protection. 1426
g A

- Polloy of ropreasion. "%-

-
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F - 5 DAS, ?AND]T NILAKANTHA—con/d. DATTA, MR. AKHIL CHANDRA—
Motion to reduce demand for—conid. oonbt.
Railway Board re— Code of Criminal Procedure (Amend-
@ o ment) Bill (Amendment of Sections
¥ <10 SEATRD third class | 30, 34, 34-A and 35)—
e Indianisation of railwsy. services. . Motion torefer toSelect Committee.
1071.73, 1078, 1079. 735 ‘ .
Working Expenses — Maintenance ~Qautemph _u%vﬁ.i:'mk E‘W = oty R
and Supply of Locomotive Power | Motion to consider. 63040, B41.
hwe e -of loc - "Demands for suppl tary grants in
respect of miscellaneous expenses.
1 on re— 455-56.
1 Auction of catering contracts for ‘ General discussion of the Railway
European Refreshment Rooms, on Budget. 831-36, 841.
| Railways held by Spencer and Corn- . e R
' s 30 ngxiil\;,Womens Rights to Property
- Complaints against vending of bad i 3 5
’f stuff on railway platforms. 437. Inf:nmd;fanon Of_ olGEGE"" hi-
Conaessions allowed to. Spencer and nu. e vall—
Company and Indian refreshment Motion to consider. 1990-96.
room and dining car gontractors on Indian Income-tax (Amendment) Bill—
| - g&e North Wettern Railway. - 438- Motions to consider and to refer to
= H'gh. o e e ~ Select Committee. 619-23.
i gl prices © or CGonsideration of clauses. 637.
: magazines, eto., by A. H. Wheeler ion of pliees
and Company, Limited. 437-38. Indian Sofy Coke Cess (Reconstitution
4 R Issue of passes to the rvefreshment o @mmlﬁm) ?‘nﬁ .
o1 room._eontractors on the North Motions to consider and to circulate
§ Western Railway. 434-35. 2306, 2399, 2401-2403.
TLorry and Railway traffic. 436. Legislative -~ Rules, Amendment of
% Bale 'of vending contracts on the Indian— 3
North Western Railway. 435-36. Motions to consider and to refer to a
{ System of selling vending contracts Committee. 348, 349, 356, 388,
; on certain Railways. 435. 377-79. :
b ; e
Tenders for contracts of Hindu Tea @ e [ udmﬂ by the
and refreshment room, etc., at the 4 2 2
¥ g 5 Committee of the Assembly. 555-
Delhi Railway Station. 437. o1, 571, 572, 581, 584-85, 586,
587, 589, 590, 594-95, 598, 599, 600,
DAS GUPTA, MR. HIRA LAL— 603, 613-14. & s i
" Question re release of —— , Mr. Mano- :
ranjan Dhar and Mr. Hu’mjmnjnn Motion ta Teduce d“""‘“d ‘a_.
Dhar, detenus in the Punjab. Executive Council re policy of
111-12, 546. repression. 170206, 1707, 1708,
& P/ gt e e 1709, 1719, 1738, 1748. -
Child Marriage Restrisnt " (Amend- - Vym.,_t 0 : B
ment) Bill— Gw’g 10;5 r;;l;syg;lmml—
‘ B faeas -m i e ly P05t
» Presentation of the Report of the Sl soed . opmapshitian:ElITI0

o 5 . Committee on Petitions. 1393.

\
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DATTA, MR. AKHIL CHANDRA—
conid,

Question re—
Aocquisition of the Bengal and North
Westem and the Madras and
hern Mahratta Railways. 86-
87.
Appointment of a Standing Army
Committee. 85-86,
Area under cultivation in India for
food purposes.  188-89.
Comk-hon of Government of India
ez-King's proposed mar-
riage with Mrs, Simpsan “and
his abdication. 86.
Co-operative education and training
in the Provinces. 223.
Development of adequate source of
Indian soda-ash for promoting
indigenous glass industry. 84.
Development of Indian shipping.
221.

Disasters in Coal Mines in India.

769-70.

Distribution of the waters of the
Indus and its tributaries. 87.

Electrical eqmpmantsp hased from
foreign and mr 187.

- Exclusion of Indwn Plnlmophy from

the syllabus of the Indian Civil
Service Examination. 2428—33.

Exclusion of some subjects from the
Public Service Commission Exa-
mination. 2427-28,

Export of Beef from India. 771.

Import of Vegetable Oil and its Adul-
teration with Ghee. 768,

Non-Grant, of increments to certain
cletks in the office of the Con-
troller of Telegraphs - Stores, Ali-
pore, Caleutta, on confirmation.
335—37.

Prot

ion and devel
loom industry. 222.93,
Protection to the glass industry.
85.

Recruitment  of ' Britishers to the
Indian Civil Service. 221-22.
Reduction of the rate for transport
of Dry Cattle on Railways. 770.
Report of the officer depnted to Eng-
" land to study the Processing and

Handling of Milk in Dairy Farms.
T71-72.

f hand-

DATTA, MR. AKHIL CHANDRA—
concld.

Question re—conid.

R hes and i igations relat-
ing to the glass industry. 85.
Reservation of Intermediate and
Third Class Seats on Railways.

767-68.

Restrictions on Imports and Exports.
of Indian Goods. 769.

Rice Standing Committee of the
Imperial Council of Agricultural
Research. 1481-82.

Shortage of quarters in the Pahartali
Railway Colony of the Assam
Bengal Railway. 220-21, 1857.

Slaughter of Cows and Calves in
India. 770-71.

Solution of the food problem in India.
8

Subj

for the exami-
nations held by the Pubhu Service
Commission. 2426-27.

Third Class touring cars on the East
Indian Railway. 767,
Resolution re— =
Creation of a separate Road Fund for
the purposes of road develop-
ment. 0664, 673—75, 706—08.

Revision of pension rules for inferior
services. 779, 787

DAWSON ENQUIRY—

uestion re appointment of an Indian
Qbo watch the interests of Indians in
Zanzibar during —— . 1604

DEAF—

mnnmlmlormpioyment of
Que:_.om in uilny sheds or

yards. 2448-49.

DEATH(S)—
ions of regret on the — of
o vi Badi-uz-Zaman and U Ba Si.
157- 58 3
Question re— o

——-oﬂﬁf ‘Satcouri Banerji; a detenu
" in the Deoli Detention On.mp.
1181-82. z
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DEFENCE DEPARTMENT—
Demand for Grant. 149091, 1754

Motion to reduce demand for ——re
Indianisation of the Army. 1492—
1522,

DEFENCE FORCE(S)—

vw
b=t

B

Wof“lnwresc
- —and other obligations and
Reduction or Avoidance of —’
1752.
Demand for supplementary grant in
respect of interest on ordinary —,
and reduction or avoidance of —.

252.
DEMOR(S)——-
Question re claims of Shahzada Saleem
Muhammad Shah’s 152,

DECLARATION—

—— by His Excellency the Governor
P e Serkaiiitadt % 1
refused by the Legislative Assembly.
2369.

DECORATION(S)—
_ Question re at Railway stations
on the occasions of the visit, of Vice-
roys and Governors. 196-97.

DECREE(S)—
- Question re— 3 g
: Qosts of litigation for execution of
—— on the: side of the Court of

Impl nﬂ the “of the
Home Member  regarding Legisla-

tion to exempt agriculturists from

being arrested for civil ——. 611,
nﬂmomsr—

n re charges framed against the

i Head

DEFENCE(S)—
thon re expenditure provxded for
———<purposes. 225. 3

¢

DELEGATE(S)—
Question re—

Appointment of —— from India to
the League of Nations. 70.

Difference of opinion between the
Indian and British —— to the
League of Nations. 70.

Opinion expressed by the Indian ——
to the League of Nations mgardmg
conquest of Abyssinia and raising
of sanctions against Italy. 70.

Representation of India on the
Council of the League of Nations
and provision of a permanent ——
at Geneva. 58-59.

Report of the Government at the
Twentieth Session of the Interna-
tional Labour Conference, laid on the
table. 159—S8I1.

DELHI—
Demand for Grant. 1762.
Motion for Adjournment. re arrest of
Congress leaders and volunteers in
2565--72,; 2606—27.
Question re—

Abscnce of lights on \ the roads onthe
Ridge leading to the Anti-Rabic
Centre in —— . 1917, 2564.

Accommodation for patients in the
Anti-Rabic  Hospital . at——.
1917. 3

Agricultural indebtedness in the
Province. 1 z

vf-wlﬁ‘ Phoolnhand Jain,
Bupomr of ‘the Daily Amm,

o 1091, 1859,

-Gommn expenses of tba hstD\n'-
“bar at —— . 2318.
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DELHI—condd.
Question re—contd.

Cost of the —— Car Registration
"Office and receipts from drivi
and car licences. 402, 1191.

Damage done by the hail-storm in
villages of the —— Province.
2313—15.

Delay in obtaining driving and car
licences from the Car registering
Authority in 401-02, 1191.

—— Eleetric Supply Company. 7.

Demand for residential houses for
middle classes in- 104-05.
Dividend Warrants of the Reserve
Bank of India for collection and
eredit in the Saying Bank Account
received by the General Post
Office, —— 1856,

Blectric supply in Shahdara, — .
143, 1484-85.

Enforcement of Government of India
Act X of 1858 in portion of the
—— District which was under the
Punjab Government. 152.

‘Enhancement of rents of houses; ete.,
in case the Coronation Durbar is
held in 397-98.

o

of clerks
in the—General Post - Office.
815. s

Expiry of leases of Nazul lands i
certain areas in ——. 2556.

Expiry of the licence of the ——
Electric Supply Company. 1843.

Grievantes of the people of the ——

- Province. 328-20.

‘Holding of the Coronation Durbar
in——. 397.

Institution of an enquiry into the
working of the Public Works De-
partment, 1n0-11.

Legislative programme of the Tegis-
lative Assembly in the —— and

© ¢ Simla Sessions. 1568-69.

Location of the courts and offices of

Tehsildar and Nt.xb Tahsildar at

l{ninmnm allowance for the in-

heritants of the property under

the Court of Wards management
152.

DELHI—concld.

Question re—concld.

Mandi at the Narela Railway Station
in the vamee 2417-18.

Measures for the improvement of
congestion in —— .  208.

Muslim employees of the Drawing
Branch of the office of the Divi-
sional Superintendent, North
Western Railway, . 1R

Officers  serving under Mr. _<\A |
Hume, Officer on Special Duty in
connection, with the —— Improve-
ment Trust. 2185. s

Passing of driving test on the lapse
of a driving licence in 402,
1191,

Posting of unqualified Assistant
Station Masters at Subzimandi
n.nd—R‘mlwa.) Stations. 791-
92

Posts ‘sanctioned for ﬁﬂe———lm—
provement Trust. 2186, <

Prevalence of malaria in the rural
areas .of the —— Provinee. 91.

Reerunitment in the sorters’ cadre in
the Office of the Deput 'g;mxmm-
tmtamml, Pman;l legraphs,

Blmnmg of the IS-uP and 14-down

—— Express trains on

f.he East Indian Railway wia
Benares and Janghai. 213.

Search of the Mahabir Jain Library
of — . 880.

Tenders for contracts of Hindu tea
and refreshment room, ete., at the
—— Railway Staion. 437.

DELHI CAPITAL OUTLAY—
Demand for Grant. 1763.

DELHI PROVINCE— :
Question re prevalence of malaria in
‘the rural areas of the ——.  1190-91.
DELHI UNIVERSITY—

Question re certain students sentup for
the matriculation examination of the
DELIVERY(IES)—
Question re—
Provision of daily —— and o

eaine. L ol

>
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* DEMANDS FOR GRANTS —GENERAL
s o o

Administaion of Justice. 1755.
W&um 1757.

Ajmer-Merwara. 1762, .
Andamans and Nicobar Islands. 1762.
Archwology. 1756, i
Audit. 17-55.
Aviation. 1758.

Oumtn] Outlas on Bv‘o
Capital Outlay on Civ
to Revenue. 1758,

asting. 1759,
Aviation charged

Capitai Outlay on Lighthouses and
Lightships. 1763.

Capital Outlay on Schemes of Agri-
- eultural

Improvemem and Research.

1763.

Capital Outlay on Sscurity Printing.
1762,

Capital Outlay oa VizagapatamHar-
bour. 1763,

Census: 378Qp._25of =t

Central Board of Revenue. 1754.

Central Excise Duties. 1751.

Civil Veterinary Services. 1758.

Civil Works.  1760.

Commerce Department. 1754.

DEMANDS FOR GRANTS —GENERAL

BUDGET-—conid.

Expendi oo B hed P 1
charged to Capm.l 1764,

B 3 R hed P, 1

ohu'ged to Ruvenue. 1761.

Grants-in-aid  to Provmcml Govern-
ments. 1761,

Home qummnt 1753.

Council  of  Agricultural

rch Department, 1757,

Imperial Institute of Sugar Tech
nology. 1758.

India Office and High Commissioner's
Establishment Charges. 1754.

Indian Posts and Telegraphs. 1763.

Indian Posts and Telegmplxs Depurt-
ment (including Working E.
1762, - I

Indian Stores Department. 1759.

Industries. 1758.

Interest-free Advances. 1764,

Interest on Debt and other Obligations
and Reduetion or Avoidance of Debt.
17

Irrigation. 11762.
Irrigation (including Werking Ex;

Commercial Intellizence and Statisti
1759.

C d Value of Pensions. 1764.
Couneil of State. 1753,

Currency. 1760.

Cuarency Capital Outlay. 1763,
Customs. 1751.

Defence Department. 1754, 1490-91.

o Delhi, 1762,

Ml Glpndﬂuﬂny 1763.
1 vﬂ‘E&numon, Health and

“ g i
o ,mm
Eduoation. 1757.
Emigration — External. 1760,
Emigration — Internal. 1759,

Executite Counoil. 1415, 1752.- J

se.s), Navigation, Enbunkmentlx::‘l

D orks. 1752,

Jomt Swuk Compsmes 1760

1 A Bl s lats
Auembly Dep-.ttment.. 1753.

I.egnhuva])epartmant. 1783,

Lighth and Lightships. 1756:

Lo;\_;l& and Advances bearing Interest.

Medical Services. 1757.
Meteorology. 1756.
Mines. 1756.

Mmt 1760.

-m&mmﬁc Departments, 1757.
Panth Piploda. 1762.
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DEMANDS FOR GRANTS—GENERAL
BUDGET—concld.

Payments to other Govemmenh, De-
ete.

rendered. 1754.
Police. 1755.
Ports and Pilotage. 1755.
Provincial Excise. 1751.
Public Health.: 1757.

Salt. 1751.

Sck for the Imp t of Agri-
cultural Marketing in India. 1758.

Stamps. 1752.

Staionery and Printing. 1761.

Superannuation Allowances and Pen-
sions. 1761,

Survey of India. 1755.

Taxes on Income including Corporation
Tax. 1751.

Zoological Survey. 1756.

DEMANDS FOR GRANTS—RAILWAY
BUDGET—
Audit. 1146.
Interest charges. 1150.
Miscellaneons Expenditure. 1146,
New Construction. 1151.
Open Line Works. - 1151.
Payments to Indian States and Com-

panies.

Railway Board. 921 11486,

Working ‘Expenses—Appropriation
to Depreciation Fund. 1150.

“Working  Expenses—Electric  Ser-

vice  Department. 1150.
Working  Expenses—Expense~ - of
General Departments. 1150,
‘Working Expenses—Expenses of
Traffic ent: 1148, 70

Working Expenses—Maintenance
and Suppy of wn,rm
1020, 1147.

Working Expensee—Mamfenance of

. Carriage and Wagon Stock. 1148,

Woxking Expenses—Maintenanog  of
Ferry Steamers and Harbours. 1149.
Working Exyanses——anwmnca of

Structural Works. 1146, &

Wotkmg Expanseo—mleelhneqﬂu

DEMANDS FOR GRANTS—MOTIONS
FOR REDUCTION—GENERAL
BUDGET—

Defence Department—

Indianisation of the Army.
1522

Department of Education, Health and
Lands—

1492—

Treatment of Indians abroad. 1585
—1615. sl
Department of Industries and Labonr—
Recognition of trade unions by em-
ployers and withdrawal of recogni-
tion of unions in certain cases.
1696—1702.
Executive Council—
Frontier policy.
47.

1615—20, 1636—

General policy of the Government
of India. 1648—89,

Labour grievances. 1577—85.
Policy of protection. 141548,

Policy of repression. - 1702—50.
Social insurance for industrial
workers. 1523—39.

Finance Department—

Revenue dutics. ’iﬁ-ﬁu

DEMANDS fOR GRAI\TQ—MOTIONS >

FOR RED‘UCTION—RAILW AY
BUDGET—
Railway Board—
Control of expenditure. 941—58.
Exclusion of Indians from the Wedg-
wood Committee. 965—1000..,
General policy of railway adminis-
tration. 921—41.
Grievances of third class pnssengers.
1041—67,

Indianisation of T w
Tonrso, 5 I

i Muslims in railway ser-

3—1113. :
ail-road icompetition. l,ll3—4.’g.

Taking over the management of the
Bengal and North Western, Rohil-
khnd and Kumaon and Ma
and Southern Mahratta Railways
under State control. IM

Paucity

Woﬂngﬁ intenance
um:ly of miotive Power—
mstruction of esin India.

‘930—.23. 1035—&3, : o

e

pr |
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® DEMANDS FOR SUPPLEMENTARY
GRANTS—(G!

ENERAL =~ BUDGET—
Aden. 2289,
_Agriculture. 2280—83
Ajmer-Merwara. - 260-61.
Capital Out.lay on Indian Posts and
Telegraphs. ¢

Capital Ontlsy nnSehmu of Agricul-
nd _Research

Gummm Depm‘tment 255-56.
Commuted Value of Pensions. 2289.
Council of State. 253.

Currency. S
Customs. 2265-—71
_ Education. 256.

Expenditure on the Development of
Bruadcsstmg met from the Fund

Finance Department. 255, 2277—S80,
Foreign and Political Depsrhnent. 254,
HomeDepmnt 254, .
Interest free Advances. 263-64.
h;csst on Miscellaneous Obligations.
Interest on Ordinary Debt and Reduc-
hou or Avoidance of Debt. 252.
Lol A bi¥ ol Tkt
Assemhly Deputmmt 253.

Legislative Department. 255. b
Mint. 257,

Miscellaneous. 258_&).

 Opiura. 477,

~ Public E:'“?’co Commission. 255,
“Refunds. 2288,

Salt. 2272.73.

Stationery and Printing. 258,
Superanuuation Allowances and Pen-
* gions. - 2287-88.

" Taxes on Income. 2271.72.

DEMANDS FOR BUEPLEHENTAB
GRANTS _RAILWAY BUDGET— =
Audit. 439-40.

Miscellaneous Expenses, 440—62.
Payments to Indian States and Com-

panies. 463-64.

‘,Rufnnda 462-63.

Dmmwsmmom»a

DEMANDS FOR SUPPLEMENTARY

GRANTS—RATLWAY BUDGET—contd.

Working Expenses — Maintenance and

Supply of Locomotive Power. 464.

Working Expenses — Miscellaneous
. 465-66.

Wo:khg Expmu—l‘nlﬁc Depart-

Motion for Adjournment re baumng by
the Police Commissioner, Calcutta,
of processions, meetings and other
——. 2365—69, 2382—84.

DEMOTION(S)—

Question re policy with regard to ——
on the North Western Railway.
2322.

DEOLI—

Question re—

Appointment of non-official Members
of the Legislative Assembly as
visitors of the —— Detention

Camp. 37.
Death of Mr. Satcouri Banerji, a
detenu in the —— Detention

Camp. 1181-82.
Non-official  visitors of the
tention Camp.
Representations submitted by de-
tenus in the Detention Camp.
37. =
DEPARTMENT OF COMMERCE—
See * Commerce, Department of ™.
DEPARTMENT OF EDUCATION,
See * Education, Health and Tands,
 Department of ”. g

De-

DEPARTMENT OF  INDUSTRIES
AND LABOUR—
See ““ Industries and Labour, Depart-
ment of 7.
DEPARTMENTAL TELEGRAPH
OFFICES
See ** Telegraph Office(s) .
DEPENDENT(S)—
Question re—
. Allowances given to certain detenus
and their —. 72,

; ‘!nwﬂing expenses paid to the re-
hhom and ——of detenus. for
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DEPRECIATION —
Question re rep) tions regar
~——of Indian currency. 100.

DEPRECIATION FUND—

Demand for Grant in respect of “ Work-
ing Expenses — Appropriation  to
—". 1150.

Question re interest; charged upon State-
owned Railways on heing taken by

the Companies and administration

of the Railway ——. 1469—72.
DEPRECIATION RESERVE FUND—
See ** Reserve Fund(s) ™. (%
DEPUTY ACCOUNTANT GENERAL—

Question re recruitment in the sorters’
cadre in the Office of the —— Posts
and Telegraphs, Delhi. 1176-77.

See also “ Accountant General ”.

DEPUTY POSTMASTER(S)—
See ** Postmaster(s) .
DESAI MR. BHULABHAIL J.—
lay of flags or emblems on the tables
onourable Members within the
Anemhly Chamber. 2553.
General di of the G
get. 1284, 1298, 1209.
© Motion to consider.
Consideration of —
Clause 2. 2087.

1 Bud-

1813

Indian- Limitation (Amendment) Bill—
Motion to consider. 1344—47.
Motion for Adjournment re—
Arrest of Oonfreu leaders and volun-
m in Delhi. 2568—72, 2616—
19, 2620, 2621.
Banning by the m

Calcutta, of processions, meetings
and other demonstrations. 2367-
68. :

Motion to reduce demand for—
Defence Department re  Indianisa-
tion of the Army. 1513:

Department of Education, Health
p@%ﬁaatm@nﬁ of Indians
abroad. 12,

DESAT, MR. BHULABHAT J.—contd(
Motion to reduce demand for—contd.
Executive Council re—

General policy of the Government
of India. 1648—53; 1668; 1670,
1686-87.

Policy of protauﬁién. 1445,

Policy of repression,  1738—48:

Railway Board re exclusion of
Indians from the Wedgwood
Committee. 973—75, 082, 992,

Payment of Wages (Amendment) Bill—
Consideration. of clauses. 2652-
53, 2658.

Motion to pass. 2660-61.

Point of order raised by Sir Aubrey
Metcalfe as to whether an Honourable
Member is in order. in attacking by
designation, if not by name, an officer
who is perfectly identified

and
wheo has no chance of defending him-

self in the Assembly, and stating that
he is corrupt and Thas been found to
be so. 1826,

Repealing and Bl
Consideration™ of clatses and nche-
dp]as 241315, 2453—55.
DESHMUKH, DR. G. V.— T

Hindu Women’s Rights to Property
Bill—

Presentation of the Report of the
Select Committee. 186.

485—99.
Consideration of clauses. 499, 505-

Motion to consider.

against Indian members
of the Military Medical Services in
India. 2495—99.

Motion to reduce demand for.
Department re Imﬁnnm.twn
A.rmy

f the
1497,

_ev?
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® D'SOUZA, MR. F.— .
Motion to reduce demand for—
Railway Board re—
'on of Tndians from the
edgwood  Committee. 999-

Pauclty of Muslimsin railway ser-
vices. 110810, .
Roilond compoition. - 1130-—35.
Qg B -
FX—

“Genenl discussion of the Railway
Budget.  856—60.

Indian Finance Bill—

1793—96.
Indian Railways (Amendment) Bill—
Motion to refer to Select Committee.
419—21.
“Motion to reduce demand for Finance
’?_epart«ment rervevenue duties. 1404-
.
DETENTION(S)—

Question re—
—— of State Prisoners Thsan Tlahi
and Bhawani Sahai. 206.

Motion to consider.

—— of Teja Singh: Azad as a State
Prisoner under Regulation IIT of
1818, 61-62.

181-

Non-official visitors of the Deoli
37.

R . =

T itted- by
detenus in the Doeli ——. 37.
DETENU(S)—
Question re—
Allmnn- ﬁ:r hnh em., t.llovnd“ to

Allouanue pmd to the fnmnly war
ghupendm Kumar Dutt, a —.

Allowances given to certain —— and
their dependants. 72.°

DETENU (8)—contd.
Question re—contd.

Allowances paid to certain —— and
their families. 23.

Certain —— under Regulation IIT of
1818. 20.

e

Facilities to —— seeking election to
the Punjab Legislative Assembly.

72-73.
Humiliating treatment meted out to
certain —— by the authorities of

the Arthur Road Jail. 22-23.
lliness of Dr. Arun Guha Roy. a
S

Iliness of Sat)a. Bhusan Gupta, a

—. 2]-22,

Pemusmon to Mr. Hari Kumar
Chackravarty, a——to arrange
for his daughter’s marriage. 1182,
2363.

Reduction in the diet allowances o

Release. of Mr. Hira Lal Das Gupta,
Mr. Manoranjan Dbar and Mr.
Hunajoranjan Dhar, ——ini the
Punjab. 111-12, 546.

Represenmtxons submitted by ——
in the Deoli: Detention Camp. 37.

Searches.of ——.  20-21.

State of heaith of Mr. Manoranjan
Gupta, a——. 20.

Smdy allowance allowed to——.

Smade committad by Santosh Chan-
dra Ganguli, a——. 35-36.
Suicides and deaths of—md in-
ternees and their release on the
oceasion of the King's Coronation.
107.

Travelling expenses paid to the rela-
tions and m‘ll.qh of —— for
interviewing t!mm 36-37.

Uniformity in the treatment of — .
27-28.

DEVALUATION—

Effect of —— of currencies by France
and other countries on India. 50,

=
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DEVALUATION—contd.
Question re—contd.
India's trade affected by the —— of
currencies in- foreign countries.
35.
Review of India's Exchange Ratio
Position and —— of Rupee. 12.
DEVELOPMENT(S)—
Question re—
—— of Indian shipping. 221.
—— of the Indian Mercantile ship-
ping. 333.

Protection and —— of handloom
industry. 222.23.

DHANBAD—

Question re applications invited for the
" post of the Professor of Mining at the
Indian School of Mining, ——. 211.

DHAR, MR. HUNAJORANJAN—

Question re release of Mr. Hira Lal Das
Gupta, Mr. Manoranjan Dhar and
——, detenus in the Punjab. 546,
111-12.

Question re blocking of the passage to
the ‘outside the Etawah Railway
Station and  advertisements in the
f‘lj and Pratap newspapers. 549.

DHOLPUR—
Question re Saloon of Maharaja of ——

lent for the use of the Maharaja of
Baroda. 1478-79.

DHUBRI—

“Question re charges framed against the
Deputy Postmaster, —— Head Post

Question re supplementing of their
——and clothing by prisoners in
the Andamans. 47.

DIET ALLOWANCE—

See “Anowa.m(.)*"

DINING CAR(S)—
Question re—

Catering in refreshment rooms and
—— on the North Western Rail-
way. 220, 816.

C llowed: to Sp and
Company and Indian refreshment
room and contractors on the
North Western Railway. 438-39.

Jhatka and Halal meat supplied in
Railway and  Refreshment
rooms. 217.

DIRECTOR GENERAL OF INDIAN
MEDICAL SERVICE—
Question re appomt.me-nt to the post of
the
DIRECTOR 01“ ESTABLISHJENT—
Question re—
Appommmnt of an Indian in place
of Diwan Bahadur Mathura Das, —
—Railway Board. 1843-44.
Filling up of the vacancy of the —
Railway Board. 15.

DIRECTOR OF ORDNANCE, OFFICE
or—

Question HERETH L S
‘Simla. 2353-54.

DISABILITY(IES)—

Question re of Indians in  the
Colonies and Prnteutomtasm
the British Empire. 1919-20.

DISABILITY PENSION—

See *“ Pension(s) .

DISASTER(S)—
Question re——in Coal Mines in
India. 769-70.
DISCHARGE—
Queam appeals against
&ma dismissal on State
Railways. 2242.
DISCONTENT—
Question re among the staff of the

Railway Clearing Accounts om
907, 1480.

DISMISSAL(S)—
Question re dupam.l pi;nppenls against
orders of discharge or—— on State
Railways. w
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e

' - DIBP!NSARY(IES)—
Question re Hospitals and —— on the
Rohilkund and Kumaon Railway.
148,
DISPLAY(S)—

* — of flags or emblems on the tables
of Honourable Members within the
Assembly Chamber. 2553, _

DISTRICT(S)—
Question re confusion caused mhving
w .——md revenue

215

DIVH)END(S)—
Question re—
Income-tax deducted by the Reserve
Bank of India from the paid
on its shares. 795-96.
Rates of interest or——paid on
Indian Railways. 1837-38.

DIVIDEND WARRANT(S)—

Question re —— of the Reserve Bank
of India for collection and eredit in
the Savings Bank Account received

- by the General Post Office, Delhi.
: 1856.

DIVISION(8)—
: Code of Criminal Procedure (Amend-
‘ y ment) Bill—
—— on the motion to refer to Select
Committee. 756.
Demands for Grants—Ceneral Budget—
——on_the motion to reduce the
demand under the head ““ Execu-
tive Council”™ (Frontier policy).
1647.
—— on the motion to reduce the de-
~ mand under the head ** Executive
~ Council™ (General policy of the
Government of India). 1688-89.
—— on the motion to reduce the de~
mand under the head * Executive
Council” (Policy of protection).
1447-48.
——on the motion to reduce the
" demand under the head “ Execu-
tive Council ” (Policy of repression).
1750.
Demands ~ for
Pudgetr—
——on the Demand for Grant in

-

Grants—Railway

B T e

DIVISION (8)—contd.
Demands for Grants--Railway Budget
—contd. ¥

——on the Demand for Grant in
respeot of ** Working Expenses——
Maintenance of Carriage and Wagon
Stook ™. 1148,

——on the motion to reduce the
Demand under the head “ Railway
Board  (Control of Expenditure).
958.

on the motion to reduce the

demand under the head “ Railway

Board ” (Grievances of third class

passengers). 1066-67.

on the motion to reduce the

demand nnder the head “ Railway

Board " (Indianisation of railway

services). 1080.

on the motion to reduce the

demand under the head “ Railway
Board” (Rail-road competition).
1145-46.

——on the motion to reduce the
Demand under the head “Rail-
way Board” (Taking over thé
management of the B. & N. W.,
R. & K. and M. & S. M. Railways
under State control). 1019.

~———on the motion to reduce the
demand under the head “Working
Expenses — Maintenance and
Supply of Locomotive Power™
(Ce i of 1 ives in
India). 1040-41.

Hindu Marriage Validity Bill—

—— on the motion to refer to Select
Committee. 485.

“Indian Army (Amendment) Bill—

——on the motion to  consider.
1366.

—— on the motion to pass. 1385.

'——fqnth:smmonmxnurtmom-
‘mended clause 3. 2267.

R respect of *“ Working Exp
Maintenance and Supply of Loco-
motgive Power ™. 1147.

».
-

" —— on the motion to omit clause 3.
2162-63.

b

B e e
.
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DIVISION(S)—concld.
Tndian Limitation (Amendment) Bill—
——on the motion to consider.
1348.

Indian Railways (Amendment) Bill—
— on the motion to refer to Select
Committee, 427-28.
Legislative Rules, Amendment of the
Indian—

—— on ftlie motion to amend pro-
-posed sub-rule 6. 616.
- on the motion to omit proposed
sub-rule 6. 606.
Mot { \for A:" 4
— on the Motion for Adjournment
N
Arrest. of Congress leaders and
volunteers in Delhi. 2626-27.
Raci HigoriabimBoné g
Indian members of ‘the Military
Medical Services in India: 2510.
Payment of Wages (Amendmient) Bill—
on the motion to amend clause

DIVISIONAL SUPERINTENDENT —
contd. .

Question re—cont .

Representation regarding the amal-
gamation of the two clerical grades
in the Operating Department of
the *s Office, Lucknow. 2433,

See also. * Suprintendent(s) .
DOCTOR(S)—
Question re settling down in India for

practice of German ——. 183940.

DOCUMENTS EVIDENCE BILL—
See “Commercial— under * Bill(s) ™.
DOLLAR(S)—
Question re wplmemsmz of the mpee‘by
175

DOMINTON(S)—

Question re recruitment of ——sub-
jects for the Defence Forces of India.
2553-54.

DRAINAGE SCHEME—

Question re grant to the Ajmer Muni-
cipality for ——and water supply
schemes, 96-97.

2. 2655. DRAINAGE WORKS—
Question re fer of stafi employed Demand for (znu\t m respect of
dn the carriage and. wagonsection gation (ing E’P@“ws g
. attached to the ——of the East Naviphon, pent and ——.
TIndian Railway. 2449. R b/ Al
Mﬂt@n re mtmdnmion of Homeo- DRAWING BRANCH—
pu.hlc Q re Muslim employees of tthe
Is-and recognition of H —~of the office of the Divisional
~ - pathic'Colleges inndia. 2581-62. Superintendent, North Western Rail-
: way, Delhi.. 791,
PIVISIONAL OFFICE(S)—
e » e DRESSER(S)—
o £ madietme b
stalf in the L. f'ths Centeal Publio o 4
Works Departnieiit. -2445. eompoumfen and ——. 1841,
DRIVER(S)—
DIVISIOI\AL SUPERINTENDE’NT Question re—

TEH g

re—
¥ = TG g=s
Appeal agu'nlt the discretion of the
l_ on the East Indian Railway.
57
. Appointment_of Mr. Hales as ——
: Rawalpindi Division of the North
) ‘Western Railway.
Muslim employees of the Drawing
v i e
g{;ﬁh estern way, i,

AT
——in the of the

‘mmmm Railway.~* &

Nﬂnfon of box khalasies to carry
~ the boxes of Indian

Removal of certain ——'&om gervice

Bengal Railway. 2241-42.
bmmmmm)—
oh re — in the Artillory Units.

=i
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DRIVING LICENCE(S)—
See ** Licenco(s) .
DRIVING TEST—
Quuhon re passing S5 the
?f a driving licence in Delhi.

: ‘;bkums)—

Questionve—

cmeékihg ofﬁ-—’ﬁm Inrlu.

wo;k into Indxgemms

das conducted by members of the

Indian Medical Service. 1842
DRY CATTLE-
Question re reduction of the rate for
transport of on Railways. 770.
“DUFFERIN "—
Question re—

Employment. of ex cadets on
steamer of Shipping Ci

DURBAR (8)—contd.
Question re—conid.

Enhancement of rents of houses, ete.,
in case the Coronation ——is held
in Delhi. 397-98.

Holdmg of the Coronation — in

'ﬁeihi‘_BO’l., =

Bdﬁle “of 'pohhenl pmonen; in
memory of the Coronation

98.
DURGAH KHAWAJA SAHEB BILL—

See “Bill(s)”.

DUSEHRA—

Question re Hindu employees of the
Government of India Press, New
Delhi, forced to attend office on ——
and Bharat Milap festivals. 1987-88.

DUTCH CURREN

1457—59.
Fmployment of Indians trained in
! 99—100.

Question re effect on Indian tea of the
daproviation of the ——. 54

DUTTA, MR. BHUPENDRA KUMAR —

Question re—

Government's policy inrespect of the
Training Ship ——. 1451-54.
Non-employment of ex —— cadets as

officers on steamers of the Penin-
sular and Oriental Shipping Com-

pany 145457, 1459—64.

Rkt granted ‘to “the Peninsul

‘ﬁld Oriental Shipping Company
emﬁenb of < cadets.
- 1625:26. .
DUFFERI'I\ BRIDGE—-
3 letumu ruarva.zmn for a certain
. period of the —— near the Kashi

Railway Station for
traffic. 109-10, 546.

STRA'I'I‘O\ & COMPANY,

“vehicular

Question re giving of work in connec-

oo tion with the Kilokari Extension

Schemie 'to =
DURBAR(S)—
Question re—
Coronation —— of _His M.]eaty the
King-Emperor. 98.
Coronation ‘expenses of the szba;
at:Delhi. 2318,

243537,

Allowance paid to the family of —,
a detenu. 21.
State of health of —, a detenu.

DUTY(IES)—
Queshon yo—
Abolition of import —— on Pig fron.
205.

Abolition of the import—— on pig
United  'Kingdom.

‘iron in  the

1989-90.

R il e ETS

out of ‘the -sugar excise —.
2341-42.
Amounts of the yield of the Salt
(Additional) Import——. 19

Drinking of liquor by R.ul.w
ployees while on—— . 28.

—— without nnﬁ'hﬂ; e Cen-
“tral  Telegraph ce, %‘l
1780.

Evolution’ of uriform niethodsefiex-
cise control and —— in different
- provinces. 58. »

~ Inconie from liéences w———'hon -

Radio Sets, ‘ete. 332:33.




S ST S TR

BRI R—

e Loz

62 nmix TO LEGISLATIVE ASSEMBLY DEBATES.

DUTY(IES)—contd.
Question re—contd.

Money derived from excise — on
sugar. 1843,

Money raised by the imposition of
additional —— on petrol spent on
village roads. 119-20.

Officers serving under Mr. A. P.
Hume, Officer on Special — in
connection with the Delhi Tmprove-
ment Trust. 2185.

Pnrposes on which the Government

f Bengal spent the proceeds of
the Salt (Additional) Import —.
1913.

Rebates on tariff

time states. 53-54.

DUTY ALLOWANCE(S)—
Question re —— of “the Baudot Super-
visor-Operators. 2065-66.
DUTY HOUR(S)—

Question re inclusion of the time spent
at terminal stations in the — of
the Railway Mail Service Sorters.
888-89.

given by mari-

E
mmﬁ(s)—-—
Question re p ont:oket i
134. .

toincrease their — —.

EARTHQUAKE(S)—
Question re—
Amount spent in  repairing the
Damages due to-——at Quetta
and in Bibar. 212.

C ion to the suff
Quem— 2063-64.
——socks felt at Quetta. 82-83.
Local persons employed in Balu-
chistan due to——. 132,
EAST AFRICA— = (il

Quesm)n re appointment of the Indian
Commissioner at Mombasa,
——. 2425-26.

EAST INDIAN RAILWAY(S)—
Bee “Railway(s) ".

EASTERN BENGAL BAILWAY(S)—
See *“ Railway(s) "= i

of the

ECONOMIC COMMISSTON(S)—
Question re appointment of an —— to
enquire into conditions obtaining in
Fiji. 2334.
ECONOMIC CONDITION(S)—
Question re scant attention given to the
—of India in the book “World
Economic Survey, 1935-36”" of the
League of Nations. 2421-22.
ECONOMIC CONFERENCE—
See *“ Conference(s) .
ECONOMIC TRANSPORT—
See * Transport ™.
EDUCATED CLASS(ES)—
Question re removal of unemploment
amongst the —— and others. 2440.
EDUCATION—
Demand for Grant. 1757.
Demand for supplemeritary grant ——.
258.

Question re—

Absence of facilities for agricultural
——in Ajmer-Merwara. 73. =

Co—onmhw——mhﬁﬁﬂn the
4 —-—-d the chiklren of Anglo-Indian

and Tndnia employees of Railways.
80, 337-38.

Expenditure on the army — of
soldiers. 1852-63.

Inadequate provision for the —— of
Indians in Fiji. 56-57.

Overhauling of the secondsry system
of ——in India. 46.

Racial discrimination in the matter of
— of Indians in Fiji. 99.
EDUCATION DE;PABMMS F
Questicinigs

Communal  percentage
service in the

- Merwara. 1835, 2564.

Oceupation for the purposes of resi-
dence of a of office by
the employees of the ——, Ajmer-
Muwl.n 1836, 2365.

EDUCATJON EXPERT COMMITTEE—

Question re —. 1691—93. =

fixed for
of Ajmer-
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&% EDUCATION, HEALTH AND LANDS,

DEPARTMENT OF—
Demand for Grant. 1585, 1753.

Election of Members to the Standing -

Committee for the ——. 1025, 1192.

ELECTION(S)—contd.

Motion for Adjournment re official
interference in —— at Moradabad.
158-59.

Question re—

C lint: official inter-

Motion re election of the Standi
Committee for the ——. 338—40.
Motion to reduce demand for——
re treatment of Indmns ubmsd

1585—1615. § ¥
Quesuonrsexunnon given mlﬁnnte—
rial Officers in the ——. 1983.

~ EDWARD VIII, Fz-KING—

Question re—

Non-consultation of India regarding
important events resulting in the
abdication of 102.

Opinion of the Government of India
regarding the ~proposals of ——
about his marriage and abdication.

Opinion tendered by the Government
of India in regnrd to the marriage
plans of 74.

ELECTION(S)—
—to0 the —
Central Advisory Board of Health.

1337—39, 1577.
Central Advisory Council for Rail-

ways. 1927, 2452.

Public Accounts Committee.  1921—
28, 2250-51.

Standing Advisory C for the

Indian Posts and Telegraphs De-

partment. 2452-53, 2572-73.
Standing Committee for the Depart-

ment of Commerce. 182-83, 1025,

Standing Committee for the Depart-
ment of Education, Health and
Lands. 338-—40, 1025, 1192,

Sundmg Committee for the Depart-

B2 Ix;_duqmes and Labour. 813,
i ﬂﬂa

! e on Emigration.
1025, 92. e
Sundma(!onmxueoonw 1927,

2208, 2452.
Standing Finance C
70.

< ;.

2369-

Finance C i for
Railyays. 1927, 2250-51.

ference in —— matters. 1624-25.
~ Different dates of polling for ——in

+ ——inthe Provinces. 1551—52.

the Punjab 1 egislative Assembly.

72-73.
Inconvenience felt by condidates
for ——and their agents. 2029-

30.
Instructions regarding the conduct

of ——in the Provinces. 1627~
28.
Report on  the —— activities of

Jovernment servants. 2302,
Report on the results of ——in the
Provinces. 1569.
Resolution re interference from public
servants in the ensuing—— 322-
23.

ELECTRICAL CHARGE(S)—
Question re—

Pay, house-rent and , eto., paid
to Assistant Surgeons on State
Railways. 540—43.

Payment of of the . Sachapir
Street Post Office premises in
Poona. 886.

ELECTRIC
MENT

SERVICE  DEPART-

Demand for grant in respect of * Work
ing Expenses —— . 1150.
ELECTRIC SUPPLY—
Question re in Shahdara, Dethi.
143, 1484.85.

ELECTRIC SUPPLY COMPANY—
Question re—
Delhi w
Expxry of the licence of the Dellu—-
1843,

ELEL'I‘RIC BEPARTMENT—— ;
Question re reduction in the pay of
certain employees of the —— of the
North Western Railway. . 10508,
338.

=
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ELRCTRICAL EQUIPMENT(S)—
See ** Equipment(s) ”.
ELECTRICITY—
Question re—

Production  of —— at the Isalyan
Power House. 320—31.

Waste of —— in certain Government
Quarters in New Delhi. 1480.
ELECTRICITY (AMENDMENT)
BILL—

Ree “Indian —— " under ** Bill(s) "
ELEPHANTA CAVE(S)—

‘Question re committes of enquiry into
the causes of deterioration in rock out
seulptures in ——. 2060.

EMBANKMENT(S)—

Demand for Grant in respect of ** Irri-
gation (ineluding Working Expenses),
Navigation, and
Works . 1752.

‘EMBEZZLEMENT(S)—

Question re cases of fraud and — in
the North Western Railway General
Stores. 2451.

EM BLEM(S)—

'Dnﬁhy of flags or — on the tables of
Honourable Members within
Assembly Chamber. 2553.

Drainage

EMPFROB(S)—

Question re construction of a tomb over
the graves of the late —— Bihadur
‘Shah and Empreas Zinat Mahil at
Rangoon.

EMPIRE SHIPS—

See * Bhip(s) .

EMPLOYEE(S)—

Question re—

Allegations _ against _certain of
the Bengal Nagpur lewav 144,

A & —of 1 4
‘persons joining the Burma Rail-
Ways Union. 1331-32.

Collection -of - statisties of property
owned by the —— of the Central
Public Works Department in New
Delhi, 2443,

Construction of additional quarters
for the of the Government of
India Press, New Delhi. 884-85.

Disability pension to military ——
invalided during the Great War.
126, 2563-64.

Drinking of liquor by Railway ——

. while on duty. 1327-28.

Bdueation of the children of Anglo-
Indian and Indian —— of Rail-
ways. 837-38. i

Enquiry re revision of the present
service conditions of the Railway

FMGRAJ\T(S)— 532-33.
Q garding confi Facilities to the Central Publication
tion of a Hmdl Smdl'u Musaferkhana Branch for transfer to certain
of . Sindhi 789. offices in Calcutta. 2308—10.
EMIGRATION— Fines realised from the — of the

Election of Members to the ‘Standing
Committee for ——. 1025, 1192.
Motion re election ‘of Members to the
Standing Commjittee on ——. 859-
Notification referred to in resolution

re —— to Burma. 891.
Resolution re —— to Burma. 903-04.

EMIGRATION—EXTERNAL—
Demand for Grant. 1760.
EMIGRATION—INTERNAL—

Government of India Press, New
Delhi. 1176.

Grant of second class passes to lady
=an lggordu‘mte rmlwny
‘service. %3‘[

ndu — of the Government of
“India Press, New Delhi, forced to
attend office on thra  and
‘Bharat Milap fenmnﬂn, ‘T987-88.

Instructions ﬁsued to —— to canvas
business on eertain Bﬁ.he-ltﬂxlwnvs.

1914-15.

Téste of charge dheets to subordinate
——on the Hastern Bengal Rail-
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ENAMEL(S)—

« EMPLOYEE(S)—contd.

Question re—contd.
Liocal holidays granted to the — of
. the Government of India Press,
New Delhi.  885.
. Memorial by the wives of the Gantn.l
Publication Branch ——
their financial erdalupa 2312

the purposes of

r a part of office by the
—— of the F‘dm-anon Department,
Ajmer- ra. 1836.

Recess int to the Government of
hnlin Press —— asked to: stay for
overtime. 2420-21.

Recognition of the Burma railway
—— Union. 1329-31.

Reduction of pay of certain —— of
the Klectrical Department of the
North Western Railway. 338.

Registration of the Unions of che
—— of the Posts and Telegrap

ENGINE(S)—contd.
Question re—contd.
Production of power-alechol for use in
344-

internal combustion ——. 2
45.
ENGINEER(S)—
%&Tn m‘ﬁh wdl.‘
‘marine —— empbyud»m 1088
ENGINEERING—
Question re non-inclusion of ——as a

Subject for the Indian Civil Service
Examintion in India. T
ENGINEERING COLLEGE—
e *'College(s) .
ENGLAND—
Question re—

Report of the officer deputed to —
to study the Processing and Hand-

Department. 1783.
Representations regarding the griey-
ances of the Bengal Nagpur Rail-

way. 210,
Retrenchment of ——in the Posts and
Telegraphs Department. 1783-84.
EMPLOYMENT—
Question re—

—— of retired public servants in new
appointments. 1783.
‘Government’s policy regarding ——
of retrenched Officials. 212, 1483.
Rebellion in Burma and non- of
Indian troops in Burma. 2180-81.
EMPRESS—

Question re construction of a tomb over
the graves of ‘the late Emperor
Bahadur Shah and —— Zinat Mahal
‘at Rangoon. 1382-37.

: Qngnonn determination of the ‘quality
- of paints, varnishes and —, eto.
ENGINE(S}—
JQ\uaamun ¥o—
Absence of a telograph offico in
* village mﬁ e

ling of Milk in Dairy Farms. 771-
72,
Strength of Artillery Units in India
and —. 1850,
ENGLISH MAIL— 3
Question re overtime all for the
disposal of ——in the Karachi Post
Office. 218-19.
ENQUIRY(IES)—

Question re—
Committee of ——into the causes of
tion in rock eut sculp
in Elephanta Caves. 2060,
by Experts into the Income Tax
system in India.
—— by experts into the Railway
Finances. 39.
———into the conduct of Captain
H. B. 8. Brar of the Political De-
partment of the Govermment of
India. 207-08.
———revision of the present service
¢éonditions of the Railway employ-
ees. 532-33.
ENQUIRY COMHITI‘EE(S)—-

4% gmmm of fthe fn-ilway-—.

A &

© 7 Railway —. 1472,

s - g
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ENROLMENT—
Question re itionof audi

EUROPEAN(S)—contd.

Q i td.

in Government service for the purpose
of —— on the register of acoountants.
909.

ENTRANCE FEE—

Question re levy of —— for visiting the

museum at Sarnath in Benares.
ENVELOPE(S)—

Question re rules pertaining the number
of lotters to be sent in the same
— .~ 193, 1481.

EQUIPMENT(S)—

Question 7re eélectrical
from foreign and Indian factories.
187-88.

ESSAK SAIT, MR. H. A. SATHAR—

Election of to the Standing Com-

mittee for the Department of Com-
merce. . 1252.

Motion to reduce demand for Railway
Board re paucity of Muslims in rail-
way services. 1102-05, 1110.

ESTABLISHMENT—
Question re filling up of the Vacancy of
the Director of , Railway Board.
15.
ETAWAH—

Question re blocking of the passage to
the T haramshala outside the
Railway Station and advertisements
in the 4j and Pralap newspapers.
549. -

EUROPE—
Question re—
Refusal of passport to Mrs. Kamala-

devl to go to —— to attend the
1 Peace Conf
610,

Undertaki special p Cam-
paigns to explmt ﬂn nurkst for
cashew nuts in ——, '12-13.

EUROPEAN(S)—
Question re—

Alleged misbehaviour of a —— pass
holder towards a Prince at Satna
railway station. 1629-31.

Civil Posts reserved for members of a
Military Medical service or for ——

Members thereof. 1188.90.

Debarring of Indian Members in the
Fiji Civil Service from privilege
enjoyed by ——. 2334,

Recruitment of ——in the Veteri-
nary Service. 1766-67.

Reservation of a seotion of high
ground for resdiential  sites
in the Tevna district in Fiji. 2334,

EUROPEAN CATERER(S)—
See “ Caterer(s) .

EUROPEAN COUNTRY(IES)—
Question re India’s export trade with

Germany and other ——. 106.
EUROPEAN REFRESHMENT
ROOM(S)—

See “ Refreshment room(s) .
EVIDENCE BILL—

See ** Commercial Documents -
under “ Bill(s) ”’.

EXAMINATION(S)—
Question re—

uhgad injustice to certain Public
ce Commission —— candi-

dn.tes 2306.
o P lified in the
Public Service Commission —— of

1935. 1777,
Certain students sent up for the
matriculation ——of the Delhi

University. 1838-39.

—— for recruitment of clerks in the
Delhi General Post Office. 815.
Exclusion of Indian Philosophy
from the syllabus of the Indian

Civil Service——. 2428-33.

Exclusion of some subjects from the
Public Service Commission —.
2427-28.

“Holding of the readership —— of the
Government of India Presses.
1986-87.

Indmn Commissioned Officers in the

y passing promotion —— and
aporwd fit for pramotion. 150.

Non-inclusion of engineering as
= wh;eet for the Indian Civil Servma
——in India. 111.

. =~
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r * EXAMINATION(S)—eonid.
| Question re—contd .
North Western Railway Subordinate
Ammmmnh’ —. 2312413.
> A on State Rail for
pnmsh.mg or reducing the staff
from superior to inferior service on
failure to pass an ——. 157, 1486.
Qua.hfymg marks for the re‘dm‘!hlp
the Government

of India

Prenu. 1936»86
: by the Public Service Com-
mission of candidates already
declared qualified in a previous

—. 1777-

stion of candidates by the Public
Service Commission for the Indian
Audit and Accounts Service

Sels

EXECUTIVE COUNCIL—
Demand for Grant. 1415, 1752.
Motion to reduce demand for

Frontier policy. 1615-20,
47.

re—
1636—

General pohoy of the Government of
India. 1648-89.
- Labour gﬁerm 1577-85..
. Policy of protection. 1415-48.
Policy of repression. 1702-50.
Social insurance forindustrial workers.
1523-39.
Question re—
Charge for empty haulage of saloons
of Members of the——. 1479.
Private scretaries attached to the
Members of the Governor General’s
2182.

EXECUTIVE COUNCILLOR(S)—

Q ion re—
Travelling of —— of the Government
of India in aeroplanes. 334.
Travelling of other persons in Saloons
_ reserved for the —— of the Gov-
ernment of India. 212-13.
EXECUTIVE OFFICER(S)—

Question re ships engaged in the coastal
trade and and marine engineers
employed by theni. 1086.

EXERCISE—

Queshon re facilities regarding ~sea

and open air to

150-51.
Subjects for the c()mpetltu c— held
by the Public Service C
2426-27.
EXCAVATION(S)—
_ Question re—
. Archaeologieal by foreiguers in
India. 2629.
and research activities of the
} Archaeological Department. 17-
18.
r EXCHANGE—
Question re—
Grievances of Indians in Iran in
regard to foreign — X
30-34.

India’s export trade in Merchandise
and lowering of the rate of ——
28.

EXCISE—

Demand for Grant in respect of ““ Pro-
vineial 1751,

Question e evoluuon of uniform
methods of control and duty in
different provinces.

EXCISE DUTY(IES)o—-

Question ro— A
on sugar 1776, :
Money derived from —— on T

1843. e

T EXCISE DUTIES, CENTRAL—
j Demand for Grant.  1751.

prisoners in the Andamans. 47.
EXHIBIT(S)

Question re in the museum at

Sarnath in Benares. 1467.
EXHIBITION(S)—

Question re special train run from Allah-
abad to Lucknow in connection with
the Industrial 216-17.

EXILE(S)—

Question re Indian —— hvmg in foreign
countries not permitted to return to
India. 108.

EX-MAHARAJA OF NABHA—
- See ‘ Maharaja of Nabha .
EXODUS— i a8
Queshun re Simla ——. 162820,
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EXPENDITURE—
Motion. to, reduce demand. for lewuy
Board ne control of —.
58,
Question re—
Attempt made to reduce the Army
1564.

incurred in the maintenance of

the Viceregal Lodge., New Delhi
and Simla.

— —incurred on Lee concession
passages. 252

— incurred on the Central Publica-
tion Branch. 2311

——on Broadcasting. 44.

—— on military operations on the
Frontier and causes of the trouble
by tribesmen. 1694-95.

on official whips. - 2438.

— on the army education of sol-
diers. 1852-53.

on the erection and repair of

churches and cemeteries. 1841.

on. the experts brought out to

Indis. 116, 2362.

——on the movements of soldiers.
1849.

— provided for Defence Purposes
225.

Tncome and ——of the Sales De-
partment of the North Western
Railway. 156.

EXPENDITURE ON RETRENCHED
PERSONNEL CHARGED TO
CAPITAL—

Demand for Grant. 1764.

EXPENDITURE ON RETRENCHED
PERSONNEL CHARGED TO
REVENUE—

Demand for Grant. 1761

EXPENDITURE ON THE DEVELOP-

MENT OF BROADCASTING MET
FROM THE FUND—
Demand for supplementary grant.
256-57.
EXPERT(S)—
Question re—
Enquiry by ——into the Income-tax
ayswm in India. 225-26.
Expenditure on the —— brought out
toIndlau 116, 2362.
D Foreign—employed. by Govern-
ment. 334. 3

EXPERT(S)—contd.
Question re—contd.
Report of the income-tax ——. 100,
196.

EXPLOSION(S)—

Question T at Sutarali near the
?Z‘a;;em town in the Thana District.

EXPORT(S)—

Question re—
of beef from India. 771.
—— of pig iron to Japan. 1626.

—— of sugar from India to the
United Kingdom under a preferen-
tial tariff scheme. 2346-47.

of cashew nuts and
1081-82.

Prohibition or Restriction on the ——
of Gold from India. 209,

Restrictions on Imports and ——eof
Indian Goods. 769.

Imports and
cashew kernels.

Values of imports and —— from and
to Ttaly. 1911-12,
EXPORT TRADE— .
_ Question re—
India’s —— in me
ering of the rate

India’s —— with Germany and other
Furopean countries. 106.

EXPRESS(ES)—
Question re—
Inconvenient timings of the East

Indian Railway 24-Down —.
1468-69.
Putting of hgguge vans behind
earriages in Parcel —.
816.

EXPRESS TRAIN(S)—
Question re—

Contemplated diversion of the mail
and —— from the main and d
Chord Lines to the Barakakhana
Loop Line. 2316.

Overcrowding in 7-Up——. 2315-
16. e I o

See also “ Train(s) ™ Iy

PRPLTCY S
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« EXTENSION(S)—

Question re—
———of the life. of. the Legislative
Assembly. 1552

— to officers on attaining the age of
superannuation. 2423-24.

G d officers gr d after
the completion of su.pemmn
age. 2318.

EXTRA DEPARTM'EMAL © POST
OFFICES—
e ** Post office(s) .

EXTRA DUTY ALLOWANCE—

See ““ Allowance(s)
P

FAOE PLATE(S)—
Question: re use of thick axle box —
on the East Indian Railway. 103.

FACH.ITY(IES)— =
Question re—

Absence of —— for agrieultural edu-
oation in Ajmer-Merwara. 73.

to detenus seeking election to the
Punjab Legislative Assembly. 72-
73.

—— to the Central Publication
Branch employees for transfer to
certain offices in Calcutta. 2306-
10.

Provision of Postal, Telegraph and
Telephone —— in  rural areas.
2562,

FACTORY(IES)—
Question re—
Acquisition of land by sugar
rebsonable market rates. 2344.
« ammons on the part of
salt officials in certain

——in the Madras Presxdanqy
13-14.

Amount of freight. pqd by Snm o~
to Railways. 2344,

Electrical equipments purclmsed from
foreign and Indian ——. 187-88.
—— manufacturing Palmyra sugar.

2304-05.

at

FAIR(S)—
Question re —

Alleged loss of lives due to over-
crowding in trains during the
Garhmukteswar ——. 1487,

Concessions in railway fares for

s iy e
e T

- FAN(S)— B

Question re lavatories, , ete., pro:
vided in Intermediate a.nrl 'Ihlrd
Class carriages on the Assam Bengal
Railway. 2186.

FARE(S)—
Question re—

Concession in railway for pll-
grims attending certain fairs in
Sind. 2248,

Reduced return fare for dairy cattle
sent back from Caleutta offered by
the North Western and - East
Indian Railways. 23-24.

Reduction of second class——on
Burma Railways. 1322.

Special third class —— charged from
passengers travelling by the Bom-
bay, Baroda and Central India
Railway mail. 93,

Uniformity in rates of
Railways. 40-41.

FAZLI-HAQ  PIRACHA,  KHAN
BAHADUR SHAIKH—

Election of —— to the Standing Finance
Committee for Railways. 2250.

Moslem Personal Law (Skariat) ABgI
geet

on State

tion Bill. Motion to refer
Committee. 2537-4
Motion to reduce demwd for. Railway
Board re paucity of Muslims in rail-
way service. 1093-96, 1113.
Question re—

Absence of a telepgraph office “in
village Hazurpur derailment
of an engine at rera Railway
Station. 1178.

Absence of. tehgmpiuc or telephone
conneotions of stations on the

wal Bhera Branch ;;;na
Western Railway. 1T

 Gorrying_capacity of the pilgrim
ship Ramcanyw. 1622, -

=
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FAZAL-I-HAQ PIRACHA, KHAN FEDERA contd. -
BAHADUR-SHATKH—contd. ; i :
Qiedlion . Question re—contd.
Case of Mr. Ghulam Husain Khan, States signifying their intention to
ex-Travelling Ticket Examiner, accede to the ——. .
North Western Railway, Lahore States willing to join the ——.  1548- \
Division. 116-17. 49.
Connection of Bhera and Mona Rail- FEE(S)—
way Stations by a railway line. . 2 b
i i, 30 T T
Contract for the sale of ice and aerated }’)wsls on the Rg?lw&v& 2353. - -
waters on the North Western H .
FEMALE(S)— ‘
|

Railway. 905-06.

Discontent among the staff of the
Railway Clearing Accounts Office.
907, 1489.

Grant of certain contracts on the
North Western Railway. 905.

Increase in the volume of work in the
Railway Clearing Accounts Office.
908, 1490. R

Money cireulating scheme started by
certain firms. 912-13.

Non-confirmation of muslim in the
sub-head grade in the Railway
Clearing Accounts Office. 907-08,
1489.90.

Provision of a teleph
at. Bhera. 1179-80.

Publication of the names of Mutaw-
wifs at Mecca for Indian pilgrims
in the Haj Guide. 1621-22.

FEDERAL COURT—
Question re Judges of the —. 1567.

FEDERAL Fm’ANCE—

Q posal to re-a; the

Prov-mcxal ‘and—. 1569,
FEDERAL GOVEBVEENT——

Questi: it of the
Wheeler Commntwe about the institu-
tion of a system of private secretaries
for Members or Ministers of the future

FEDERATION—
Question re— :
Bstablishment of —. 97 98.
Joining of by States. 1550-51.

Negotiations with the Maritime
‘States with regard to customs
Revenue under ——. 1558,

Recognition of the South Indian ——
of peasants and workers to represent
the Indian Tea Planters of South
India.

Question re—
Reservation of intermediate class
compartments for males and —
on the East Indian Railway. 95.
Use of the words “—"
“Woman ”, and “Lady ™ on the
East Indian Railway. 216.
FEMALE COMPARTMENT(S)— :
. Question re safety of ladies tmveumg
in —— onmailways. 1617..
FENT(S)— o |
Question reimport duty on plain_cotton

from the United Kingdom.
796, ;
me ‘STEAMER(S)—
“ Steamer(s) ”. —h
FIBTIVAL(S)—- 3 :
Question re—
Celobration of —— by prisoners int

the Andamans. 48.

Grant of holidays on India —in
Gioods and Parcel Officers on Rail-

ways. 2330

Hindu employees of the Go t
of India Press, New Delhi, forced
to attend office on Dusehra and
Bharat Milap —

FIELD WORK-

Ere

w re training of I.udmm in
in the Archmological Department.
4

FIJI—
Question re—
Appointment of an - General
of the Government of Indiain —.
2333,
Appoi: of an E ic Com-
mission to enquire into conditions <4

obtainingin ——. 2334. -
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.
~ FLiI—contd. FIRM(S)—contd. agRoziaL
Question re—contd. ' Questdonre-—cmdd A AN
Debarring of Tndian Members i AL the Monnpo\y for the supply of paints
njoyed by certain ——. 533-34.

il ia st Ovil - Service - from: L
‘2334,

auiEshy amla,ndby Buropeans.
Filling up of the poai of Secﬁﬂxy iar
Indian 12333,

Racial di isorimination in the mum r nf
education of Indians in———=.
Reservation of a section: of hu_'h
ground  for Eneopean residential
sites in the Tevna distriot in —.
2334.
FILM INDUSTRY—
s Question re Indian —. 5-7.
FINANCE BILL—
See * Indian ——* Under “ Bill(s) .
FINANCE QEPABTMENT——. :
Demand for Grant. - 1394, 1753.
Demand for supplementey grant. 255,
2277:80.
Motion to reduce demand for
revenue duties. 1394-1414,
FINANCIAL COMMISSIONER—
Question re selection of Mr. Staig as ——
for Ra.{lw&ys 1768-69.
FINANCIAL HARDSHIP(S)—
Question re memwml by the w:vwof the
Central Py Branch

re

1, .. regarding their .y 2312., o
FINE(S)—
Question re —— realised from the

Pzens New Delhi.
o FIREMAN(EN)—

hqn re d,xsohatge of certain —— and
‘on the Eastern Bengal

1176.

'o a

Motion for 2 irnt, re——by
Police at Panipat. 3611-13'
FIRM(S)—
Question re—

Money circulating scheme' started by
oerr.sm —. 912.18.

au

Refusal by the East Indian Railway

1 =l o sccept Black Paint of @ certain

e 8. oy
up steel sold to & Japanese—— by
the North Western Railway. 792-
93.
Test of samples of readymixed red
oxide panits sumitted by certain
537.
FIRST CLASS—
Question re — ' &
and Tntermediate class waiting
rooms on the East Indian Railway.
T74.
dngome, from ——and . intermediate
class passengers and - interme-
diate cl n%s waiting rooms on.the
Fast T mlhﬂwny 17
Su%dof ice-containers to —— md
bl ¢elass passengers on the Fast
Indian Railway. 1479,
FIRST CLASS COMPARTMENT— ~
See * Compartment(s) .
FIRST DIVISION—

Question re men q\m.lxﬁed for ——and
Second Division awaiting ‘appoint-
ment in the Government of India
offices and recruitments made in the
Foreign and Political Department.
2361.

FISHING—
Question re ——in the Bay of Bmpl
by Japanese trawlers, 2326.27.
FLAGS)—

Display of ——or emblems on the tables
of - Honourable Members within
the Assembly Chamber. 2553.

Question 7e national —— of India.
38, 7L

I"LOOD(Q)—

£ Trdi

owing
wdmmmnuusd by the recent
.. ——in the Philipine Islands. 81,
338.

-Qn‘oshon re rebate system on whélt ami
56. : o

um.m
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| FOLLOWER(S)— FOREIGN EXPERT(S)— - 17% ~ |
: Question re maintenance of —— in See *“ Expert(s) .
; Athlbry Units in India. 1849-50. FOREIGN GOODS
‘ ‘FOOD— Question re with the Mariti
Question re— States and French India regulating
Area under cultivation in India for the import of ——. 34.35.
i —— purposes. 188-89. T OREIGNER(S)-—
‘ Bad —— supplied to Haj Pilgrims on ical
ships. - 203-04. by —— in India. 2620 ]
FOOD CONTRACT(S)— FOREST— Y -
See' "Wa) " ¥ Demand for Grant. 1752.
FOOD CONTRACTOR(S)— FRANCE_-
See “ Contractor(s) . Question re affect of devaluation of
FOOD PROBLEM— cm:lenoms by —— and other countries
. Question re solution of the —in on India. 50.
. India, 87. FRAUD(S)—
FOODSTUFF(8)— Question re—
Question re auction of e, Case of in the Lahore Division
on State Railways. = 709-800. of the North Weatem Railway.

FOREIGN AND POLITICAL DEPART-
MENT
paxnd for supplementary grant.

Question re men qualified for First and
Second Divisions awaiting appf)mt-
ment in the Government of India
offices and recruitment made in  the
—. 2361 3

FOREIGN COUNTRY(TES)—

Question re—

Appointment of Indian Trade Com-
missioners and Marketing Officers
in——. 1325-26.

Indian exiles living in —— not per-
mitted to return to India. - 108.

Indians in. British possessions and
—.  1765.

o Indin's - trade affected by the
¥ >Douhlﬁon of currencies in——.
Sums spentby—-—onudm reasearch

and manufacture of radio goods.
45.
FOREIGN EXCHANGE-—

Quutwn re grievances of Indians in
in regard to-———restrictions.

FOREIGN EXCHANGF REGULA
: TION(R)—
See * Regulation(s) ™.

Cases of—- and embezzlemm in
the North Western Railway General |
Stores. 2451.
—— in the supply of coal to the Loco.
Depmmen\'. in Blmillsbmy 148.
‘FREE P, e
See "’Pu.'(sy)“'.
FREIGHT(S)—
Question re—
Amount of —
ries to railways. 2344.
Rebate system of on wheat. 29,
Reduction in the —— on coffon ex-
from India to the United
Kingdom. 55-56.
Reduction of railway—— on milch
cattle to and from Chhattisgarh
gvmen in the €

= e
b .\r\pal,

paid by sugar fucto-

ke
of nilwav— rates ok @
" hides and skins. 1635-36.

s |
FREIGHT RATE(S)— ]
1

Question re effect of enhanced ——of

Goods Traffic on the income of
railways. 549, o=
See also “ Rate(s) "

FRENCH INDIA—

Question re agreement with the Maritime
States and —— regulating the
import of foreign goods. 34-35.
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Quuh‘mro—

E@mdnme on

. ili
. on the-———and causes “of the
trouble by tribesmen. 1694-95.
Position on the —. lm

FRONTIER POLICY—
Motion to reduce demand for Executive
Council re ——. 16U 1636—
47.
FRUIT(S)—
Qu(-stiuu re—
 Censoring of letters containing Rail-
“" way receipts for fresh —= 198,
Dvlrvery of parcels containing fresh
198.

YUND(S)—
Resolution re—

Creation of a separate Road —— for
the purposes of road development.
660-714.

- Payment to the depreciation reserve
«—— from the Railway Revenues.
2663.
FU'RNITURF(S)—-

t allotted to the

General Post Office for

Oa.luum.a

purchase of —— ' 2849-50.
FURNITURE ALLOWANCE—
See * Allowance(s) .

hn.llnmgo Vahd-ﬁmn Bill—

Budges,‘ w »,,"
Indian Finance Bill—
Motion to consider. 1896, 1959,
2033.

Motion_ to reduce demand for—

“ni# Defence Dapartment re — Tndianisa-
flon of the Army. 1497-1500.

GADGIL, MR. N.—contd. Wk
Motion to reduce demand for—contd.
Executive Council re policy of repres-
gion, 1712-13.

Poymnt of ngu (Amdment)
G "(Ei!'i e
5 0

GANGA SINGH, MR.—
Indian Finance Bill—

Motion to consider.
Oath of Office. 1153.
Question re— i
Appointment of Burma Officers and
clerks in the Joint Office of the
High Commissioner for India

and Burma. 1326,

Appointment of Indmn ’l‘mde Com-
and Offi

2021-26.

cers in foreign countries. - 1325—
26.

intment of the Indian Trade
k issi at Momb East
Africa. 2425-26.

Attitude  of authorities  towards
persons  joining  the Burma
Railways’  Employees  Union.
1331-32.

Broadeasting
2439,

stations in : India.

Burma_ Oil Company’s Oil-Field
and Petrol Refinery. 1328,

Carrying of Kirpans. 1307,

Construction of a Tomb over the
graves of the late Emperor Baha-
dur Shah and Empress Zinat
Mahal at Rangoon. 1332-37.

Damage done to the Rolling stoek by
Iron  sleepers and purchase of
Sleepers from Burma. 1320-21.

Drinking of liquor by Railway
employees while on duty. 1327-
28, 3

Giving of work in connection with
the Kilckari Extension Scheme
to Messrs. Duncan Strafton and

_ Company. 2435-37.

Indians in British Possessions and
.ﬁnﬂgn countries. 1765.

dition of for
Subordlmws of the Burma Rail-
ways at Malawoone and Insein.
1324-25.

> a2
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GANGA SINGH; MR.—contd. .
Question re—conid. 1 bY.hitol
= Introduction of the Tates
system for the transport of rice
and paddy on the Burma Rail-

ways. 1770-72.

Posting of Indian  Medical Service
Officers to Burma. 1326-27.
Prices of B. 0..C. petrol at differ-

ent places. ' 1328,

Proposal for tho appointment of a
High - Commissioner for Burma
in London." 1325. fo ety

Provision of certain Amenities for
third class passengers on Burma
Railways. 1323-24,

o Raddio receiviug. licences. 2439.
Radio receiving “‘sets imported or
mafufactired in India. 2439,
Rebellion  in Burma ‘and non-
employment - of Indian troops in

Barma. 2180-81.

Recognition ‘of the Burma Railway
Employees® Union. 1329-31.

Reduction of second class fare on

* Burma Railways. 1322,

Relaying of the speeches

by Members  of in
the Legislative Chambers. 2439-

Benigm.tion of Sir Osborne Smith
from the ' Qevernorship of the
Regsrve Bank of India. 1305.

Retiremont  of British  Officers in

Burma before its  separation.
1326.
Sleepers. ~ taken by  the Assam

Bengal Railway. 1310.
Sleepers taken by the Bengal and
North Western  Railway. 1312.
Sleepors  taken by the Bengal
: Nagpuerlway 1311.
Slecpers taken by  the Bombay,
Baroda and Central = India
Railway. 1312.13.
| < Sleepers taken by the Burma Rail-
; ~ ways., 131314
Sleepers taken by the Bast Indian
Ruilway. 1307-09,
Slecpers  taken by the Bastern
‘\ ud Bengal Railway. 1315.
Sleepers taken by the Great Indian
Peninsula Railway. 1316.

lelivered

GANGA SINGH, MR.—coneld, + /'3
Question re—concld. = poileauy)
Slecpers taken by the Madras and
Southern

Mahratta Railway.
1316-17.

Sleepers taken by Hm ’Nm‘th Western
Railway. 1317-182 ¢ ]
Sleepers taken by - the Rnhiw = |
and Kumaon, Railway. 1319. '
Sleepers taken by the South Indian
Railway. 1320-21.
_Question (Supplementary) re—.
Postal - rates  between India and
Burma. 1775.

Proscription of the Congress Pledge
of Independence. 1547.

’Pu.nmhmﬂnt for vmlabnon of Govern-
; Congl

areas.
Rm-rultmcut of soldiers in the Army -
and military stations, etc. 2236, ‘
Removal of shoes by visitors to the
-mosques. and, tombs: under the
'Amhmdl:ugma‘! ‘Dipartment. 2435,

Ruﬂﬁuﬁoﬁ on the éntry of Indians .
in Burma. 1918, Touk ;
GANGULI, SANTOSH CHA’.\"DR:A—- "
Question re suicide committed by ——
a detenu.  35.36.
GARHMUKTESHWAR— s
Question re—

Alleged loss of lives due to over-
crowding in trains during the

—— fair. 1487 A
Non-running of special W« )
the North Western Raﬂwa.y for -

the ——in mela. 91.
GATE(S)— ‘
Se. i s e
Workshop and the new Colony »
constructed  in Rampur fqiss%m
clerical staff at Jamalpur.
GAZETTED OFFICER(S)—
Question re—
——gmntad extensions lfﬁﬂr ‘the

of sup L ‘age.
15 i RS >

=5
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Y:AZETTED OFFICER(S)—contd.
Qlemon re—contd.
_in the Telegraph Traffic Branch.

us

See also “ Officer(s) ™.

GAZRTTED SERVIOR(S)— !
Question re recruitment of gnd-s
to the —— on the Eastern ngal
Railway. 2242-43.

GENERAL BUDGET—
 Budget/General

CLAUSES (AMEND-
See * Bill(s) .

GENERAL DEPARTMENTS—
l')nmnud for Grant in respeet of
“ Working Expenses —— Expenses
of — . 1150.
GENERAL POLICY—
Motién to reduce demand for—

Exccutive Council re—— of the
Government of India., 1648-89.

Railway Board re— of railway
administration. 921—4L.

GENERAL POST OFFICE—
See  Post Office(s) .

GENERAL STORES—

Question re cases of frand and em”
bezzlement in the North Western
Railway——. 2451.

GENEVA—

Question re—

Representation of  Tndia ab the
International Feonomic Con-

forence at ——. 2324-26.

n?:}mﬂ ‘.hp h;‘lt‘of §x'ln§hn§
delegate at __ﬂiﬁ 58-33.

GENEVA CONVENTION IMPLE\[EW-
TING BILL—
« “See ** Bill(s) .

GEOLOGICAL SURVEY—
Demand for Grant. 1756.

GEORGE VI, HIS MAJESTY KING—
Motion re loyal congratulations to
. Emperor of India, upon His
accession and an assurance of devo-
tion. to His Royal person. 182.

GERMAN DOCTORS—

Question 7¢ settling d in India for
. practice of ——. 1830-40. <
GERMANY —
Question re—
India’s export trade with —— and
other European  countries. 106.
Representation  regarding trade
with ——. 797-98.

Trade relations with ——. 57.

GHEE—
Question re import of vegetable oil and
its adulteration with ——. 768.
GHIASUDDIN, MR. M.—

Appointment of —— to the Committee
on Petition. 813.

Election of — 1o the Standing
C ittee on 1192.

G 1 di of the Railway
Budget. 852-54.

Indian Army (Amendment) Bill—
Motion to consider. 1353, 1357.
Motion to pass. 1370, 1371, 1372,

1374,

Legislative ~ Rules,
Indian—.
Consideration of draft amendments

to the ——, as reported - by the
Committee of the Assembly. 604,
Motion for Adjournment re—

Banning by the Police Commissioner,
Calcutta, of processions, meet-
ings and other demonstrations.
2365.

Amendment of

Motion to rednne demnnd for—

Trafe

~ tion of theArmy

Indi

1504-00 1521,

i
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GHIASUDDIN, MR. M.—contd.
Motion to reduce demand for—contd. -

Railway Board regrievances of third

class passengers. 1041—44.

Question (Supplementary) re—

Constraction of a tomb over the
graves of the late Emperor Bahadur
Shah and Express Zinat Mahal
at Rangoon. 1336, 1337,

Employmen® of  Australians in
India and Indians in Australia,
794.

Removal of shoes by visitors to the
mosques  and tombs under the
Archmological Department. 2434,

Representation  of India at the
International BEconomic  Con-
ference at Genova. 2326,

Resolution  re

introduction of
t

pa in
Government hospitals’ md

ition of H ic
Colleges in + India. 2573-'14.
2500-01.

GHULAM BHIK NAIRANG, SYED—
Hindu Marriage Validity Bill—
”obinn to refer to Select Com-
3

iy
Arms (Amendment) Bill—

"Motion to refer to Select Committee.
2518,

Moslem  Personal  Law
Application Bill—
Motion to refer to Select Committee.

2532-37, 2543.

Motion to reduce demand for Railway
Board re Indianisation of railway
services. 1067-70.

Question re—

Appointment  of a Muslim as a
Supervising ~ Marketing  Officer.
2185.

(Shariat)

6 of Muslims under

Extensions to officers on attaining
the age of superannuation. 2423-

Ma.rkeung Officers under the
Agrmultuul Marketing  Adviser
to the Government of India.
2184-85.

GHULAM HUSSAIN KHAN, MR.—

Question re case of ——, ex-Travelling
Ticket Examiner, North-Western
Railway, Lahore Division. 116-

GHUZNAVI, SIR ABDUL HALIM—

Control of Coastal Traffic of India
Bill—

Motion to referto Select Committee.
2548-52.

Election of — — to the Standing
Finance Committee for Railways.
2251.

Hindu Marriage Validity Bill—
Motion to refer to Select Committee.

270, 311, 468.
Indian Blectricity (Amendment)
Bill—

Motion to refer to Select Committee.

Indian Finance Bill—
Clause 3. 2157-58. '

Schedule 1. . 2190-92, 2194,
2227, 2228, 2229.

Indian Soft Coke Cess (Reconstitution
of Committee) Bill—
Motions to ocnﬁésand to ciroulate.
2398.09, 240

Legislative Rnlss Amendmmt. of
Indian—

Motions to consider and to refer to
a  Committee. 351, 366-58,
376.

Moslem Personal Law (Shariat) Appli-
eation Bill—
Motion to refer to Select Committee.
2541.

Motion to reduce demand for—

Executive Council re policy of repres-

sion. 1721-25.
Railway Board re—

Exclusion of Indians from the
Wedgwood Committee. 967.
Grievances of third clags passen-
gers. 1048, 1056, 1058—60.
Rail-road competition. 1125-28.
Taking over the management of
the B. and N. W., R. and K.
and M. and S. M. Railways
under State control. 108-10.
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" QHUZNAVI, SIR ABDUL HALIM
. - ?odd.-—
Motion to reduce demand for—contd.
Working  Expenses—Maintenance
and Supply of Liocomotive Power
o re— )
> Construction of Jocomotives in
India. ~1031-33.
Question re fishing - in ‘the Bay of
Bengal by Japanese trawlers.
9390107, g e
= preamenar 1 B M st +
Question  (Supplementary) re differ-
- ent dates of polling for elections in
different Povinces. 265-68.
I GIDNEY, LIEUT.-COLONEL

SIR
I RY
Election of —
sory Board of Health.
General discussion of the
Budget. 1254-57.
General Discussion of the Railway
Budget. 817—26, 850, 851, 862.
Indian Finance Bill—
* Motion to  consider.
’.' 2026.

to the Central Advi-
1577.

General

e o i e e

1996-2017,

Indian (Amendment)

Bill—

Motion re refer to Sclect Com-
mittee. 421.

Motion for adjournment re racial
diserimination against  Indian
members of the Military Medical
Services in India. 2499-2502.

"-. Motien to reduce demand for—

Executive Council re general
of the Government of
1653-57.

Railway Board re taking over the
management, of the B.andN. W.,R.
and K.and M. & S. M. Railways

1 State control. 1010.

‘Working Expenses—Maintenance
and Supply of Locomotive
Power re—

% Construction of locomotives in India.

Railways

b

e

policy
India.

1021, 1028-31, 1032.
Question re recognition of the Burma
Railway Employees Union. 1331.
Question (Supplementary) re—
Adoption - of :
city against
1174, 1175.

certain

GIDNEY, LIBUT-COLONEL SIR
HENRY—contd.
Question (Snpplementary) re—contd.
Drinking of liguor by Railway
employees while ~on’ duty. 1328.
Employment  of  ez-* Dufferin”
cadets on steamer of Shipping
Companies. 1458, -
Tndianisation in the Broadcasting
Services. 1554. Ao s
Price of Tata’s shares, 884.

Of '
colonies.

Resolution re introduction of homeo-
pathic treatment in Government
Hospitals and recognition of

| Homeopathic ¢ in India.

GIRDAWAR QANUNGO—

Question re appointment of —— as
Manager of the Court of Wards.
152.

GIRI, MR. V. V.—
Motion to reduce demand for—

Department of Industries  and
Labour re recognition of Trade
Unious by employers and with-

drawal of recogmition of
unions in  certain . cases.
1696-1701, 1702.

Executive Council re—

Labour  grievances.  1579-80,
1584,

Social  insurance for industrial

workers. 1528-20, 1538.
Payment of Wages (Amendment) Bill—
Motion to consider. 2639-40.
Question re—
Amount allotted to the Caloutta
General Post Office for purchase
of furniture. 2349-50.
Appointment made on Railways
owned by Government. 2351
ppoi of g P 't of
immigrants in Assam.. 2069.
Constitation of Boards of Health
and Welfare for workers in the
tea plantation. 2069.

] ‘of attendance of the money
© " order issue clerk of the Circus
Post Office. 2349, ¢
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GIRL MR. V. V.—conitd.

Question re—contd.

“Income derived through entrance fees
paid by applicants for posts on
the Railways. 2353.

Retrenched staff on the waiting
Jist and staff re-employed on
Railways. 2351—52.

Staff retrenched on
2352-53.

Statutory provision to have access
to worker's houses in Assam.
2069.

Railways.

Superannuated staff on Railways.
353.

Supervision of certain posts offices
in Calcutta. 2349.

Training classes for recruits to
the Railway Mail Service. 2350-
51.

Volume of work in certain Post
Offices in Caleutta. 2350.

GLASS INDUSTRY—
Question re—
Development. of adequate source of
Indian

soda-ash for promot-
ing indiginous——. 84.

Protection to the 85.
R k and ‘i igati Te-
lating to the ——. 35.
GOL MARKET—

Question re insanitary condition of the
area in New Delhi. 2438,
GOLD re—

Question re prohibition or restriction
on the exports of —— from
India.. 209.

GOODS—
Question re—
i and  unl of —,
mxlwny stores and contract for
coolies = on certain . n!aﬁonn

1836-37.
Bestm;t.mne on Imports and Ex-
ports of Indian —. 769,
GOODS OFFICE(S)—
Quest:on re grant of holidays on

Indian festivals in — and Parcels
Offices on Railways. 2030,

GOODS TRAFFIC— o

Question re effect of enha,nced ftelght

rate of —— on the income  of
"Railways. 549.
GOVERNESS(ES)—

Question re free passes granted to
nurses, or guardians of gazetted
officers on railways. 3448,

GOVERNMENT(S)—
Question re—

Appointment made on
owned by 2351.

Foreign experts employed by
334.

Railways

—'s policy regarding employ-
ment of retrenched officials.
212,

Representation made to the British

on Mr. Binder's Re,

regarding the grievances of
Indians in Zanzibar. 208.
Representations to the Union ——
of South Africa about the Ani-
Asiatic Bills. 2557-58.
GOVERNMENT DELEGATES—
See *“ Delegate(s) .

GOVERNMENT GUESTS—

Question re of —— during the
Coronation Durbar. 399.

GOVERNMENT HOSPITAL(S)—

See *“ Hospital(s) . =

GOVERNMENT OF BENGAL—

Question re purposes on which the
~—— spent the proceeds of the Salt
(Additional) Import Duty. 1913.

GOVERNMENT OF INDIA—

Motion to reduce demand for Exe-

cutive Council re General - policy
1648-89.

of the
Question re—

Appointment of an Agent General
of the — in Fiji. 2333.

Appointment of Muslims under the

Agricultural ~ Marketing Adviser
to the 2185.
O et -~

King’s proposed marriage wﬂ:h
Mrs. Simpson and his abdica-
tion. 86.

st JiCie
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COVERNMENT OF mb;A—mtd.

. Question re—contd.
““Consultation of the —— in the
a pointment of the Chief Justice
t.ho Madras High Court. 1567-

Oonmltation of the —— on che‘

in
the Spamsh civil war. 70,

Enqmry mm the conduet of Captain
BB, Brar of the Political

non-Indians. 2438,

Filling up of temporary vacanocies
in the ——office. 2183-84

Marketing Officers under the
Agricultural Marketing Adviser
to the 2184-85.

Men qualified for First and Second
Divisions awaiting appointment
in the offices and reeruit-
ment made in the Foreign and
Political Department. 2361,

Opinion of the regarding the
proposals  of ex-King Edward
VIII about his marriage and
abdication. 96.

Opinion tendered by the —— in
regard to the marriage plans of
ez-King Edward VIII. 74.

Permanent location of —— Offices
in New Delhi. 1765-66.

Posts of gazetted officers created
in the —— Offices. 2437 -38.

Railway Saloons supplied to = the
Members of the 197-98.

Re-organization of the —— Secre-
tariat. 226, 2300-01.

Replacement of unqualified clerks
by qualified ones in the ——
offices. 2358-60.

Reshuffling of portfolios in certain
—— Departments, 797,

Revision of scales of pay of superior
officers in the Secretariat.
2301-02. .

Supply of —— publications in re-
gard to agriculture to vernacular
newspapers. 9.

Travelling: of Exeoutive Council-
lors of the —— in aeroplanes.
334,

GOVERNMENT OF INDIA—concld.
Question re—concld.
Travelling of other - persons in
Saloons reserved for the Execu-
tive Couneillors of the . 21213,
See also ** Central Goyernment .
Statement laid on the table re cases
. }n which the lowest tenders h:;:
accepted by
ngh Commissioner for India in
i stores for the —.

purc]
1785-87.

GOVERNMENT OF INDIA ACT—
See ** Act(s) .

GOVERNMENT OF INDIA PRESS—
See ** Press(es) ™

GOVERNMENT OFFICERS—
See ** Officer(s) ™.

GOVERNMENT SERVANT(S)—
Question re—

Debarring  of —— from  joining
political bodies or iati
2239-40.

Practising of homeopathy by ——.
107-08.

Report on the election activities
2302.

of
Travelling of —— and  Railway
Servants  in Air-conditioned
coaches. 1464,
GOVERNMENT SERVANTS’ CON-
DUCT RULES—
Questi re ish for viol
of — in  the Centrally Ad-

ministered Areas. 1480,
GOVERNMENT SERVICES—
Question re—
Non-recognition of auditors in ——

for the purpose of enrolment on
the register of acconntants. 909,
Reservation of percentage of direct
appointments to ——. 2245-46,
GOVERNMENT
OFFICE(S)—
See ** Telegraph Office(s) "
GOVERNOR(S)—
Question re—
D -.t. Rail Stations on

5

- the  occasions of the. visit of
Viceroys and —. 196-97.

TELEGRAPH

-
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GOVERNOR (S)—contd.

Question re—contd.

Orders-in-Council  regarding  In-
strament of Instructions to the
—— of Provinces. 59-60.

Orders-in-Council ~ regarding pen-
sion,  salary, ete., of Chief
Justice and leave allowances of
Provineial ——. 59.

GOVERNOR GENERAL—

Question re—
Allowances of the 224-25.
Private secretaries attached to the
Members of the ’s Executive
Council. 2182,

GOVERNOR GENERAL, HIS EXCEL-

LENCY THE—

Declaration by re certain Railway
Demands refused by the Legis-
lative Assembly. 2369,

—'s assent to Bills. 321-22.

Message from ——, 659,

Message from —— appointing  days
for the presentation of the Railway
Budget and its subsequent stages.
327.

Message from —— appointing the
Hi bl Bire ek P

Zafrullah Khan to perform the
functi igned to the Fi
Member on the occasion of the
General  Discusssion of the Rail-
way Budget. 803.

Message from —— declaring certain
heads of expenditure in the Budget
open to discussion by the Legislative
Assembly. 547,

Message from ——  recommending
restoration of the excise and import
duties on sugar and of the post-
card rate as proposed in the Indian

" Finance Bill as introduced. 2251.

Se:hslso “ Vieeroy, His Excellency
67

GOVERNOR GENERAL IN COUNCIL—

Question 7e—
Intervention in appeals of Railway
staff not lying to the —, 1488.

Responsibility of the —— and the
Seoretary of State for India in
Council for the actions of the
Agents of State Railways. 149

GOVERNORSHIP—

Question re resignation of Sir Osborne
Smith from the of the Reserve
Bank of Indis. <38, 56, 57-58,
61, 335, 1305-07, 1559.

GOVIND DAS, SETH—

Indian Finance Bill—
Motion to consider. 1807—I13.
Question re— +

Acquisition of Jand by ‘sugar fac-
tories at  reasonable  market
rates. 2344,

Agreement with the Maritime
States and French India regulat-
ing the import of foreign goods.
34-35.

Amount allocated to the Province
out of the sugar-excise duty.
2341-42,

Amount of freight paid by sugar
factories to railways. 2344.

Amount spent, on sugar research.
2340-41. i

Clause in the Instrument of Instrue-
tions  regarding - Indians in
Burma. 60-61.

Consumption of sugar in India.
2348-49.

Contribution towards the capita-
tion charges. 54.

Cost of production of sugar-cane.
2343-44.

Debarring  of Government servants
from joining political bodies or
associations, 2239-40.

Development of India’s mercantile
marine. 53.

Difficulties regarding trade relatio
of  British India and Indian
States. 52.

Effect on Indian tea of the depreci-
ation of the Dutch eurrency.
4.

Kok of e thoda of
excise control and duty in
different provinces. 58.

Export of sugar from TIndia to the
United Kingdom under a pre-
ferential tariff scheme.  2346-
47.

Grievances of Indians in Iran in
regard to foreign exchange res-
trictions. 30—34.

)=
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GOVIND DAS, SETH—contd.
Question re—contd.
! Mpon'han ‘of income-tax in Kenya.

Ingdequata provmon for the educa-

tion of in Fiji. 56-
57.

Increase in the pnoo of paper manu-
factured  in zzlo—u
2564—65. Tt o

India’s export trado in memhsnd\se
and lowering of the rate of
exchange. 28.

India’s trade affected by the de-
valuation of currencies in foreign
countries. 35.

Manufacture  of power  alcohol.
2345,

" Orders-in-Council regarding  In-

strument. of Instructions to the
Governors of Provinces. 59-60.
Orders-in-Council ~ regarding pen-
sion, salary, etc., of Chief
Justice and leave allowances of
Provincial Governors., 59.

Personnel and terms of refe

GOVIND DAS, SETH—contd.
Question re—concld.

Representation made by Indians in

Ceylon regarding the terms of
reference - of the Immigration
Commission. 5455,

‘Representation of India  on the
Gonncﬂ of the League of Nations

of a
delega.te at Geneva. 58.59.

Resignation of Sir Osborne  Smith
from the CGovernorship ~of the
2 Bank of India. 56, 57—

Restrictions on the erection of new
sugar mills. 2347-48,
Statement of the Bhavnagar Durbat
reported in the Statesmanm. 55.
Steps - taken by the Indian Sugar

Mills Association for the promo-
tion of a joint Sugar Selling
Organisation. 2345-46.

Trade relations with Germany. 57.
Question (Supplementary) re—
Appointment of whip in the Legis-
lative Assembly. 2320.

Election in the Provinces. 1552.
Prot.

of the coal conservation com-
mittee. 52.53.

Possibility of economic transport of
sugar from the producing centres
to consuming markets. 234S.

Production of power alcohol for
use in internal combustion

. engines. 2344-45,

Production of power
British India. 2345.

Proposal for the enhancement in the
classification  of certain commo-
dities on the Fast Indian and
g)astem Bengal Railways. 29-

aleohol in

Rebnte system of freight on wheat

Rebnﬁa symm on wheat and
flour. 56.

Rebates on tariff duties given by
maritime states. 53-54.
Reduction in the freight on cotton

exported from India to the
United Kingdom. 55.56.

F i of the lives and pro-
perties of Indians in Abyssinia.
2561.

Selection of Mr. Staig as Financial

mmissioner  for Railways.
1769.
GRACE MARK(S)—
See * Mark(s) 7.
GRADE(S)—
Quesnon e of posts of clerks

fe
Indian Press, New Delhi. 2084.
GRAND CHORD LINE(8)—
Question re—

Contemplated diversion of the mail
and express trains  from the
main and —— to the Baraka-
khana Loop Line. 2316.

Withdrawal of one Mail Train
from the —— of the East Indinn

192-93.

Railway.
GR.AN’D(S)—- =
re —— paid to high schools
in A)marMnrwata. and pupils in
these schools. 1836, 2364.
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GRAN"N IN-AID ' TO PROVINCIAL
GOVERNMENTS—

Demand for Grant, 1761.
GRAVE(S)—

Question 2  construction of -a tomb
over the of the late Emperor
Bahadur Shah and Empress Zinat
Mahal at Rangoon. 1332-37.

GREAT BRITAIN—

Question re ban on Indian students

in——. 131.

GREAT INDIAN PENINSULA RAIL-
WAY—
See * Railway(s) ”.
GREAT WAR—
Question re disability pension to mili-
tary employees invalided during the

——. 126, 1634-35,  1854-55, 2563
64.

See also “ War ",
GRIEVANCES—
Motion to reduce demand for—

Exeeutive Council re labour
185-85.

Railway Board re —— third class
passengers.  1041-67.

Question re—

Approaching  Members  of the
Legislature by railway staff for
ventilating their 1186.

of Army Headquarters staff

compelled to winter at Simla.

2354,

——of émp]oyees of the Moradabad
Division. East Indian Railway.
2324.

—— of Indians in Iran in regard to
forengn exchange restrictions.

——of Indmﬁn in Kenya. 15-16.

—— of Indians in Malaya. 26,

——of Indians _under the Liquor
Ordinance in Tiji. 2335.

—— of passengers on the Baraka-
khana TLoop Line of the FEast
Indian Railway. 2316.

—— of the people of the Delhi
Province. 328-29.

{ GRIEVANCES—contd. S ™
Question re—oontd.

Represontation made to the British
Government on  Mr. . Binder'’s
Report regarding the of
Indians in  Zanzibar. 208.

Representations regarding the ——
of the Bengal Nagpur Railway
employees. 210.

GRIFFITHS, MR. P. J.—

Indian Army (Amendment) Bill—
Motion to pass. 1369, 1370.
Insurance Bill—
Appointment of Mr. J. A. Macke-

own to the Seleet Committee in
place of ——. 2633.

Motion to reduce demand for
Defence Department re Indianisa-
tion of the Army. 1501-04.

GRIGG, THE HONOURABLE SIR
JAMES—

Demand for Grant in respect of —
Defence Department. 1490.

- D of Bducation, Health
and Lands. 1583, .
Department of Industries” and
Labour. 1696,
Executive Council. 1415,

Finance Department. 1394.
Demand for Supplementary Grant in
respect of —
Aden. 2289. Agriculture. 2280.
Ajmer-Merwara. 260-—61.
Capital outlay on Indian = Posts
and Telegraphs. 261.
Capital  outlay
Agricultural  Improvement and
Research. 263.
Commerce Department. 255-56.

Commuted ~ Value  of Pensions.
2289.

Couneil of State. 253.
Currency. 2283-84, 2286, 2287,
Customs. 2268, 2269.

on. Schemes of ~

-
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“GRIGE, mm‘mwmhm 'SIR

-

Forei Political Department.
254.

Home Department.

Interest free 2

Interest on Miscellaneons Ob
tions. ‘253,

Interest on' Ordinary Deébf,” and
Reduction  or  Avoidance of
Debt. 252,

Legislative . Assembly and Legisla-

<. 1tive Assembly, Department. 253.

Legislative Department. 255.

Mint, 257. =

Miscellaneous Expenses. 454,

Opium. - 2274:77.

Public ‘Service Comniisssion, 255.

Refunds, 2288,

Salt. 227279973

Stationery and Printing, ' 258.

& — B

and

Pensions. 2287, 2288.
Taxes on Income. 2271, 2272.
General  discussio ns oif the General

Budget, 1207, 1213, 1219, 1260,

1281, 1282, 1283, 1287, 1204-

- 1303.

Indian Finance Bill—

Motion for leave
1170.

Motion to consider. 1788, 1799,
1806, 1813, 1860, 1862, 1864,
1865, 1868, 1871, 1872, 1879,
1880, 1929, oas, 1950, 1965,

to  introduce.

Clause 8. 2077, 2086-88, 2920,
2105, 2108, 2107, 2108, 2109,
2119, 2142, 2151, 2152,
2153, 2158, 2159-60, 2161- 62,

Clause 4. 2164, 2165.

/. Consideration - of regommended

clanse 3. 2252, 2268.

GRIGG, THE nowouﬁum ‘.éh;
JAMES —contd.

l.ncoma Tax  (Amendment)

‘lﬁhou'lbr ialn “to xnt;mduoe.

Consideration of clanse. 637.
Land Customs (Amendment) Bill—

Motion for leave ‘fo 'introduce.
184,
Legislative Rules;,  Amendment  of
Indian—

Consideration of draft amendments
to the as reported by the
Committee of the Assembly. 597.

“Motion re—

Election of Members to the
Public ~ Accounts  Committee.
1921, 1922, m 1925-26.

Eleotmn the mudm Finance
Committee. 236970

i
Motion to reduce demand for—

Executive . Council  7e . general
policy. of the Government of
India. 1686-88. 3

Fiance Department 7re  reyenue
duties. 1400, 1401, 7408,
1411-14. " i

Railway Board re—

Exclusion of Indians from the
Wedgwood Committee. 978,
Rail-road competition. 1122,

Point of order raised by = Mr. S.

Satyamurti as to whether a vote

of the House can be a “* lightheart-

ed vote V. 1154-55.

P ion of the G

for 1937-38. 1153-70.

Report of the Public  Accounts Com-

mittee on the accounts of 1933-34—

Motion to' " consider. 2461, 2463,
2464, 2465, 2468, 2481, 2483,
2487 2489.

Resolution re—

Creation of a separate Road Fund

for the purposes of road dovglop—

1 - Budget

“ment. 658, 608,
701, 702, 705—08, 708, 710.
1. :

T G TSRS SRR T A
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GRIGG THE HONOURABLE - SIR
JAMES—concld.

Resolution re—conid.
Revision of pension rules for in-
ferior services. 778, 781, 784-86.
ttempted  budget

Q

re

leakage. 1093.

GROUP INSPECTORS—
See * Inspector(s) ™.

GUARD(S)—
Question re—
Grant of card to —— on
the East Indian Railway. 2323.
Non-promotion of  Assistant
Station Masters as —— in the

Allahabad Division of the East
Indian Railway. 910—11, 1857.

Provision of rest rooms for Indian
——at certain railway stations.
145.

Recruitment of —— to the gazetted
service on the Eastern Bengal
Railway. ?

GUARDIAN(S)—
Question re free passes granted to
nurses,  governesses or —— of
officers  on rmailways.

2448,
GUHA-ROY, DR. ARUN—
Question re illness of ——, a detenu.
21.
GUNTUR—
Question re—
Historical monuments at Chelrole
in the District. 133.

Opening of t.he_ Tobacco

sriots. 600, 1101.92,
GUPTA, MR. GHANSHIAM SINGH—
Arys Marriage Validation Bill—
Consideration of  clauses. 2290,
2201.

Motion to pass. 2204,
Motion to reduce demand for Execu-
tive Council re Policy of re-
pression. 1720-21.

GUPTA, MR. GHANSHIAM SINGH—
contd.

Question re—

Reduced return for dairy nat.ch
sent baok from Calcutta offered
by the North Western and East
Indian Railways. 23-24.

Reduction of railway freight on milch
cattle to and from Chhatisgarh
Division in the Central = Pro-
vinces. 2

Undertaking of milk census. 24.

GUPTA, MR. MANORANJAN—
Question re state of henlt.h of —
a detenu. 20.
GUPTA, MR. SATYA BHUSAN—
Question re illness of » & detenu.
21-22,
GURUMUKH SINGH, MR.—
Question re case of one ——, a priso-
ner in the Andamans,

HAIL-STORM—
Question re d done by
in vi s _of hhe Daliu Pwvmce
2313-15.

Question re appointment of ~ Com-
mittees similar to for those
going to places of pilgrimage ab-
road. 134,

HAJ GUIDE—

Question re publication of the names
of Mutawwifs at Mecca for Indian
pilgrims in the —.  1621-22.

HAJ PILGRIMS— :

See “ Pilgrim(s) .

AT

HALES, MR.—

Question re appointment of — as
Divisional Superintendent,” Rawal-
pindi - Division of the North West-
ern leway 15'1.',

HAMMIL, MR. C. J,—
uestion re nﬂeptsom against —,
Station  Superintendent; . North
Western - Railway, 62, 337,

-

W

s
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R
- e ———— - - e ——— - —
= mzmwom mnusmy— HEAD POST OFFICE(S)—
X pr and develop See *“ Post Office(s) .
. ment:R—A: 822223. QUARTER(S)—
S esti : ’
3 Oath of Office. 1621, 2179, Q“ “d'aelm b o
HANS RAJ, RAIZADA— ... .. HRAD Ao
Election of —— to the Standing B ey g

Address presented to Sir Muham-

mad Yamin ]\han and in the
And: 1 1477.
Re 1 by —— and Sir
\mhu unad ~ Yamin  Khan on
their visit to the Andamans.
46, 213-14, 338.
Students  passsing from the ‘A’
class of the Maclagan Engineering
College, Lahore. 149-50.
HARBOURS—
. Demand for Grant in respect of
F “ Working Maintenance
of Ferry Steamers and — .
1149,
3 HARDINGE BRIDGE—
-L Question re cost i 1 in the
4.2 prevention of damages to the
550, 916.
HARDWAR—
Question re improvement of the ——
Railway Station.

HAROON, SETH HAJI ABDOOLA—
Indian Finance Bill—
Consideration of clause 3. 2135.
HAULAGE—
Question re charge for empty —— of
saloons of Members of the Execu-
e tive Council. 1479.
HAWKES, MR.—
Question re article on rail-road compe-
. tition written by ——, Chief Com-
mercial M‘mger I\orth Wemsm
Railway.
HAZURPUB—

5 Questi b of a tel

S~ office in wllsge —— and demxl

* ment of an engine at Bhera Rail-
way station. 1178,

in New Delhi. 1571.
HEAD TELEPHONE OPERATORS—
See *“ Telephone Operator(s) .
HEALTH—
Question re—

of Mr. Sublash - Chandra
Bose,  50-51.

Present state of —— of Mr. Subhash
&m::d:» Bose. 1474—76, 1547—

State of —— of Mr. Bhupendra
Kumar Dutta a detenu. 20.

State of —— of Mr. = Manoranjan
Gupta, a detenu. 20,

State of —— of Mr. Satin' Sen
detained in  the Ambala Jail.
92-93.

HEALTH, CENTRAL ADVISORY
BOARD OF—
Election of Members to the —.

1337-39, 1577.

HEALTH OFFICER— o o BredY T5
Queshon re condemnation by the —
of the Bhagat Bazar Sub-Post
Office  building in  Jullundur.

1474,
HIDES—
Question re—

A for expediti tran-
shipment of and skins
from certain places to Calcutta.
1636.

Despatch of —— from
to Calcntts by lorries. 1636.

Rates charged for from Allah-
sh.d and Cawnpore to Calcutta.
- 1635.

Reduction of railway freight rates
on —— and skins. 1635-36.
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HIGH COMMISSIONER FOR BURMA— HINDU  MARRIAGE . VALIDITY
Question re— .- . 0iy g el BILL = ¢ qoitmicry s ol
Appointment of Burma oﬂi See *“ Bill (8) " - fead

and clerks ‘in the joint ﬂﬁoe of
. the —— and India. 1326:+
07T Proposal for the nppomtment of a
——in London. 1325,

HIGH C OM'ML\‘S'I ONER FOR INDIA—
o Demnnd for:, Grant. in  respect of
ia Office and ——'s esmbhsh
Jmentichdrges . 1754

‘of Burma
in the, joint
nid“‘%mhh

office of the
1326.
Statement laid on the tnble re cases
in which the lowest tenders have
not been accepted by the —— in
stores for l:he Govern-
ment of India. 1785:87.
HIGH COURT(S)—
““'Question re consultation  of the
Government ~ of India in the ap-
pointment) of: the Chief Justice of
the Madras ——. 1567-68.
“HIGH SCHOOL—
) s“ ‘Qscho'ol(a’ »
mom GRADE—

HIGHET, MR. J. C.—
Oath of office. 2511,
HINDI—

Question re want of knowledgein ——
of the Inspector of Schooln Ajmer.

1835, 2364.
HINDU(S)—

Question re—
—— employees of the  Gov-
Delhs sm.-«::xE W@MN“
elbsi, foroed to attend office on
Dusehra and Milap festi-

vals. 1987-88.

Tenders for contracts of
and refreshment room, etc., at
the Delhi Railway Station.
437,

Work given by the Central Public
Works Department to the ——.

 Muslim and Sikh  contractors.
2444, .

HINDU TEMPLE== % -1 SILLH
See Tomple(b)"‘ a0 i3} do1a)

HINDU WOMBEN'S ' mc.m To
' "PROPERTY BILL— :

See * Bill(s)”,
HOLIDAY(S)— }
Qutmtmn re—,
; Gx;ant of —— on Indlan {estivals
in Goods and. Parcel -Offices on
Rulwavs 2330,

. leave, ete., granted to the
clerical staff of the Government

of India Press. New: Delhi. 2065.
lecal —— granted to the employees

Government _ jof India

Resolution re d.mfr f
International Lahour Cpnferé

régardigng annual —— Wwith pay.

239-49, : Y

HOME DEPARTMENT—

el

HOME MEMBER—
implementing  of  the
the ——  regarding
Legislation to esempt agriculturists
from being arrested for Civil decrees.
B11. =

Question, re
assurance , of

HOMOROPATHIC COLLEGE(S)—
See © Cullege(s) ™.
HOMOEOPATHIC TREATWT‘,

Resolution . re
in Government

introduction of
“hospitals © and - &
recognition of Homoeopathic | col-
leges in India. 2573-92.

HOMOEOPATHY—

Question re pra of —— by
Government servants.  107-08.

Bu ** Magistrate(s) ™.

HONOURABLE MZEMBER(S)-H
See uembem) 2K il
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*HASMANI, MR. 8. K.—
Question re free distribution of seeds
of Soya beans to cultivators.

2357-58.
HOSPITAL(S)—
Question re—
A d: for patients in the
Anti-Rabic —— at Delhi. 1917,

——and dispensaries on the
Rohilkurid and Kumaon Railway.

148. )

Resolution re  introduction of
Homoeopathic treatment in
Government —— and  recognition
of pathic  colleges in
India.

HOUR(S) OF ATTENDANCE—

Question re —— of the money order
isssue clerk of the Circus Post
Office. 2349,

HOURS OF EMPLOYMENT RULES—

Question re enforcement of the ——
on the Shahdara  Saharanpur
Light Railway. 431-32.

HOUSE(S)—

Question re—

Construction of —— and quarters
for officers and clerks in New
Delhi. 398.

Enhancement of rents of —, ete.,
in case the Coronation Durbar is
held in Delhi. 397-98.

Officers and clerks not provided
with Government quarters in New
Delhi  obtaining —— at  en-
hanced rents. 398-99.

Statutory provision to have access
to workers' —— in Assam. 2069,

HOUSE RENT—
Question re—

Grant of higher —— to Sub-Inspec-
tors and Linemen of the Posts and
Telegraphs Department. 2068.

Grant of —— to Line Inspectors
of the Post and Te
Department. 2066.

Grant of increase — to I]imamsin

HOUSE RENT ALLOWANCE—
See “ Allowance(s) .
HOWRAH—
Question re—
Continuation of the cut on allow-

ances of the Railway staff at —
and Calcutta. 128.
I i felt by diate

class passengers and
platform ticket holders at the —
Railway Station. 199.

Relaxation to the staff working in

the —— Railway Mail Service
Office. 2419.

Running of the 13-up and '14-
down —— Delhi Express

way via Benares and Janghai.
213.

HUDSON, SIR LESLIE—

Agricaltural  Produce ~ (Grading and
Marking) Bill—

Motion to consider. 894-95.

Appointment of —— to the Committee
on Petitions. 813,

Code  of  Criminal Procedure
(Amendment) Bill —, Amend-
ment of sections 30, 34, 34-A, and
35—

Motion to refer to Select Committee.
720, 748, 755.

Eloction of —— to the Standing

Committee for the  Departmert

of Commerce. 1252.
General di ion of the G 1
. Budget. 1194—97.
General  discussion of the Railway
Budget. 836—39, 873.

Tndian Finance Bill—

Consideration of Schedule T. 2215,
2217.
Indian Naval
ment) Bill—

Motion to consider. 90L.
Insurance Bill— »
Motion to refer to Select Committee.
411-15.

Armament  ( Amend-

Rules, Amendment of

of the Posts and  Tel
Department in Calcutta. 2067.

Pay,—and electricity charges,
‘eto., paid to Assistant Surgeons
on State Railways. 540-43.

Legislati
Indian—
Motions fo consider and to refer to

a Committee. 344, 309-70, 374,
384.

MS9LAD
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HUDSON, SIR LESLIE—contd.
ent of Indian

Legislative Rules, A ds
—contd.

Consideration of draft dment
to the ——, as reported by the
Committee of the Assembly
606, 616.

Motion to reduce demand for Railway
Board re control of  expenditure,
941—44.

Nomination of —— to the Penal of
" Chairmen. 182.

Repealing and Amending Biil—

Consideration of clauses and
schedules. 2404-2405, 2455.

HUME, MR. A. P.—

Question re officers serving urder
Officer on Special Duty in eonn)ec-
tion with the Delhi Iniprovement
Trust. 2185,

“HYDERABAD-—
Question re transfer of the office of
the Superintendent of Post Offices,
Lower Sind and  Persian Gulf
Division, from Karachi to
2335.

Question re contract for the sale of ——

and aerated waters on the North
Western Railwey. 905-06. .

ICE-CONTAINER(S)—

Question re supply of —— to first and
. secqnd class passengers on the East
Indian Railway. 1479.

THSAN ILAHI—

Question re detention of Bf.nte Prisoners
and Bhawani Sahai. 206.

ILLNESS— .
. Question re—
of Dr. Arun Guha Roy, a detenu.

213
" —_lof Safya Bhusan Gupts, a
21.22, }

detenu.

IMMIGRANT(S)—
Question re ¢ t of a p
IMMIGRATION COMMISSION—

Question re—

Representation made by Indians in
Ceylon  regarding the terms of
reference of the 54-55.

Safeguarding of the interests of
Indians in Ceylon and the appoint-
ment of an ——. 9.

IMPERIAL  AGRICULTURAL RE-
SEARCH INSTITUTE—

Question re tenders for the Construction
of the——. 110.

IMPERIAL CONFERENCE(S)—

Question re representation of India at
the in London.—2318.

IMPERIAL COUNCIL OF AGRICUL-

TURAL RESEARCH—

Question re rice standing committee of
the 1481-82.

IMPERIAL COUNCIL OF AGRICUE=
- TURAL mﬁ% DEPART-

~ MENT—
Demand for Grant. 1757

IMPERTAL DAIRY F‘{PF’RT—
Question re Research Works carried out
by the ——. 143
IMPERIAL INSTITUTE OF SUGAR
TECHNOLOGY—
Demand for Grant. 1758,
IMPORT(S)—
Question re—

Agreement, with the Marmme States
and French India regulating the
——of foreign goods. 34-35.

——and exports of cashew nuts
and cashew kernels. 1081-82.
——of rice and paddy in Madras.

18.
Restrictions on ——and Exports
of Indian Goods. T769.
Values of —— and exports from and
“to Ttaly. 1911-12. - -

g
|
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« IMPORT DUTY(IES)—
" Question re—

Abolition of —— on pig iron. 205.

Abolition of —— on pig iron in the
United Kingdom. 2059-60.

Exemption of the material imported

for manufacture of chaff cutters

from —— imposed on steel. 1175.

——on plam noﬁcp !mb from the
United 796.

ofun——— on Portgnese cashew
nuts.  1632-33.

See also* ¢ Duty(ies).

IMPROVEMENT TRUST—
Question re—

Officers serving under Mr. A, P.
Hume, Officer on Special Duty in
connection with the Delhi
2185.

Posts sanctioned for the Delhi
2186

INCOME(S)—
Question re—
Effect of enhanced freight rate of

Goods Traffic on the of Rail-
ways. 549.
Py Lagial

of a
tax —earned as salaries and

pensions in India when sent abroad..
96.

——and expenditure of the Sales
Department of the North Western
Railway. 156.

——derived through entrance fees
paid by applicants for posts on
the Railways. 3.

from licences and duty on
Radio Sets, ete. 322-33.

——secured by the reservation of
third and intermediate class seats
on Railways. 790.

Non-return of their —— to —— tax
Officers by high Government
Officers, 94,

INCOME, TAXES ON—

Demand for Grant in respect of
““——including Corporation Tax”.
17al.

INCOME TAX—
Question re—
Enquiry by Experts into the ——
system in India. 225-26.

Imposition of —— in Kenya. 30.

—— deducted by the Reserve Bank
of India from the dividends paid
on its shares. 795-96.

Levy of from the staff employed
in the Anglo-Indian and Domi-

ciled European Association,
Calcutta. 2243-44.

Report of the —experts. 100—
196.
INCOME-TAX ACT—
See *“Indian—" under * Act(s)”.

INCOME-TAX (AMENDMENT) BILL—
ee *“ Indian —— " under “ Bill (s) ”.
INCOME TAX OFFICER(S)—

Qu re turn of their i
92’ high Government Offi-

cers.

INCONVENIENCE(S)—

Question re ——felt by candidates for
elections and their agents. 2329-
30.

INCREASE—
Question re in the Central Publica-
tion Branch staff. 2310-11.
INCREMENT(S)—
Question re—
Non-Grant of —to  certain

clerks in the office of the Con.
troller of Telegraphs Stores, Ali-
pore, Caleutta, on confirmation.
335—37.

Officiating ——for inferior servants
of the Postal Department in the
Konkan Division. 153,

INDEBTEDNESS—
Quesmmu action hkﬂ! on the Re-
of
pn-ad by the Leguhmve
Assembly. 71.
INDEPENDENCE—
Question re prescription of the Congress
Pledge of ——. —1545-47.

o
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discrimination against —— members
of the Military Medical Services
in India. 2452, 2493 2510,
" Mation to reduce demand for—
Department of TEducation, Health
and Lands re treatment of ——

abroad. 1585—-1615.
Railway  Board 7¢ exclusion of
——from the Wedg-wood Committee.
965—1000.
Question re—

Appointment of an inplace of
Diwan Bahadur  Mathura Das,
Director of Establishment, Rail-
way Board. 1843-44.

Appointment of an ——to watch
the interests of ——in Zanzibar
during Dawson Enguiry. 1694.

Clause in the Instrument of Instruc-
tions i i Burma.
60-61.

Disabilities of ——in the Colonies
and protectorates within the Bri-
tish Empire. 1919-20.

Education of the children of Anglo-

Tndian and —— employees of rail-
ways. 80, 337-38.

-
INDEPENDENCE, MESSAGE OF— INDIAN (S)—contd. \ ~ )
See  ““ Message of Independence . Question re—contd.
INDIAN— Employment of Australians in India
: and —— in Australia. 793-95.
Question re— mployment‘ of trained in the 3
Ban on Mr. Dhiren Sarkar to visit Dufferin . 99-100.
— . 2186, Filling up of poats of gazetted officers
Enquiry by Experts into the Income in the Government of India Offices
Tax system in 225-26. b‘ non ——. ' 2438,
Prohibition or restriction on the cx- e aiior ool oot
m of gold from 209. 3034,
mﬂ;‘:"%m 2‘]‘;?“ hetween — Grievances of in Kenya. 15-
Resolution re -’s withdrawal from Grievanecs of —— in Malaya. 26.
the .X\Iembe.r:sl:)ip of rﬂu— Teague of Grievances of under the Liquor
Nations. 2562--605. Ordinance in Fiji. 2335,
INDIA OFFICE AND HIGH COMMIS- Inadequate provision for the educa-
SIONER'S ESTABLISHMENT tion of —— in Fiji. 56-57.
CHARGES— : abroad not permitied to re-
turn to India. 2319,
Demand for Grant, 1754, in  British . possessions'/ ‘and
ws)__ foreign countries. 1765,
Positi f——in Ceylon. 1563- ‘
Motion for adjodrnment re racial "(;l;'mn i iy i 1

Position of in Zanzibar in the
matter of clove
~ Protection of the lives and properties =y
" of ——in Abyssinya.

2558—61. s
Publication of a prehensive note
relating to or al -

different parts of the British Em-
pire. 9.

Racial diserimination in the matter of
education of —— in Fiji. 99.

Recognition of the South —— Fede-
ration of peasants and workers to
represent  the Tea Planters
of South India. 209.

Report on —— in Mala.ya., 1563.

Representation made by —— in
Ceylon i the terms of-
reference of the Immigration Com-
mission. 54-55.

Representation made to the British
Goyernment  on Binder's
Report regarding the grievances of

in Zanzibar. 208.
the Binder Report on——in
Zanzibar. 12560—52. A

Restrictions on —— in New Zealand.
1632. W
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-
.m.x)mN(Skmdi INDIAN COMMERCE—
Question re—concld. See “ Commerce .
R*’;“"““"" l"“l.,'f'l‘g anjey’ of . in INDIAN COMMISSIONED OFFICERS—
P e ok thout oF Question re in the army passing
tn Ceylon. 45 promotion examinations and re-

oo Snfeguard.mg of the interests of ——
in Ceylon and the appointment of
mmmm,vﬂamm 9.

‘of the interests of ——
lnNMdermml 8-9.

Statement issued by Mr. Tyab Ali

on Mr. Binder's report regarding
— _ in Zanzibar. 98.

Suffering of —— owing to devas-
tation caused by the recent floods
in the Philipine Islands. 81, 338.

Training of —— in field-work in the

Archmological Department. 4.
Indian Arms (Amendment) Bill—

See “ Bill(s).”
Indian Army (Amendment) Bill—
See * Bill(s)”. Gatt
INDIAN AUDIT AND ACCOUNTS
SERVICE—
Question re selection of did. by
the Public Service Commission for
the —— Examination. 150-51.

INDIAN BOILERS (AMENDMENT)
BILL—
See “ Bill(s)”.
JN&)EIAN BROADCASTING - DEPART-
Queshon re competency of the —— to
. undertake research work. 49-50.°
INDIAN CIVIL SERVICE—
29 Question re—
Exclusion of Indian Philosophy
from the syllabus
Enwmmn. %2833

i

as &

sub;ect for ﬂw = ax‘mmtmn
in India. 111

Recruitment of Britishers to the —.

s 22122,

%  INDIAN COAL GRADING BOARD—

’&'

Question re grades of coal fixed by
thee——. 2554-55.

ported fit for promotion. 150.
INDIAN COMPANIES (AMENDMENT)
. BILL—% - =)
See “Bill(s)”.
INDIAN CURRENCY—

Question re representations regarding
depreciation of —. 100.

INDIAN DELEGATES—
See * Delogate(s)”.

INDIAN DRIVERS—
See ** Driver(s) .

INDIAN ECONOMIC CONFERENCE—
Questi dati of the

-——nnd the Indian  Science
Congress. 208-00.

INDIAN ELECTRICITY
MENT) BILL—

See ** Bill(s)".

(AMEND-

INDIA’S EXCHANGE RATIO POSI-
TION—

Question rereview of —— and devaiua-
tion of rupee. 12,

INDIAN FINANCE BILL—
See “ Bill(s)". :

INDIANS FOOD commrons—
See ** Contractor(s)”.

INDIAN GUARDS—
See ““ Guard(s)”.

INDIAN
See ** Act(s)”.

INDIAN INCOME-TAX ;umm)-
MENT) BILL— it :
Bee ™ Bﬂ(ﬁ) f

INDIAN INSTTTUTE OF acamle!—‘

Question re mansgement of the - the ——,
Bangalore. 1565-66.
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INDIAN INSURANCE COMPANY
(LES)—

See ** Insurance Company(ies)”.

: INDIAN LAC C‘ESS](SECOND AMEND-

~ MENT) BIL
See ** Bill(s)”.
INDIAN LAW(S)—
Question re position in regard to Anti
~——in South Africa. 1563.
INDIAN LEGISLATURE(S)—
See “ Legislature(s)”.
INDIAN LIMITATION (AMENDMENT)
BILL—

See  Bill(s)”.
INDIAN MEDICAL SERVICE—
Question re—

Appointment to the Post of the
Director General of

Officers to Burma.

Posting of
1326-27.

h work into indi drugs
conducted by members of the ——.
1842,

INDIAN MEMBER(S)— ;
Question re debarring of in the Fiji
Civil Service from privilege enjoyed
by Buropeans. 2334.
INDIAN MERCANTILE SHIPPING—
See ** Shipping .

INDIAN MOTOR VEHICLES (AMEND-
MENT) BILL—

See “ Bill(s)”.

INDIAN  NAVAL  ARMAMENT
(AMENDMENT) BELL—

See * Bill(s)”".
INDIAN OATHS (AMENDMENT)
BILL— 3

See * Bill(s)".

INDIAN AFFATR(S)— x
Question re ﬁllmg upof the ;2>3o;t3 of

Semmy for—— in Fiji.

INDIAN PHILOSOPHY—
See * Philosophy .

INDIAN PILGRIM(S)—
See * Pilgrim(s)”.

INDIAN POSTS AND TELEGRAPHS—
Demand for Grant. 1763.

INDIAN POSTS AND TELEGRAPHS
DEPARTMENT—

Election of Members to the Standing
Advisory Committee for the
2572-73.

Motion re—

Election of Members to the Stand-
ing Advisory Committee for the
——. 7245253,

INDIAN POSTS AND TELEGRAPHS
DEPARTM T (INCLUDING
WORKING EXPENSES)—

Demand for Grant. 1752.

INDIAN RATLWAYS—

See* Railway(s)”.

INDIAN RAILWAYS ACT—
See ** Ack(s)’ LRy

INDIAN RAILWAYS (AMENDMENT)

“ BILL—"" -

See “ Bill(s)”.

INDIAN RED CROSS
(AMENDMENT) BILL—
See * Bill(s)”.

INDIAN REFRESHMENT ROOM(S)—
See “ Refreshment Room(s)”.

INDIAN . RUBBER CONTROL
(AMENDMENT) BILL—

See * Bill(s)”.
INDIAN SCIENCE CONGRESS—

(87 d of the
Indum Economic Conference and
the ——.  208-09.

INDIAN SHIPPING—

See ** Shipping .

INDIAN SOFT COKE CESS (RECON-

STITUTION OF  COMMITTEE)

BILL—

See ° Bill (). -

— it

SOCIETY

)
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* .

« INDIAN STATE(S)—
Queumn re—
Amounts upent in provinces and —
on ro: 71.

Difficulties regarding trade relations
of British India and ——. 52.

Milage and classification of roads in
provinces and ——. 77-78.

Motor vehicles in. proﬂnm and——.
2, 7475,

8 also “States
INDIAN STORPES DEPARTMENT—

Demand for Grant. 1759.

Question re—

Annual contract placed by the —
for the supply of paint biack ready-
mixed for underframes and wagon
bodies. 536-37.

— contract for carbon black ready
mixed paint. 539,

Purchase of stores by inviting tenders

5.

by the — .
Supplementary tender for the supply
of paints invited by the —. 535.
} Tenders for paints invited by the —
b Calcutta Circle. 536.
- Tenders for Red Oxide paint accept-
ed By the ——. 536.
Tenders for the supply of paints
invited by the ——. 536.
Tenders invited by the —— , Calcutta
Circle, for paint mndym.l:ed lead
white. 535.
INDIAN STUDENTS—

See * Students ™.
INDIAN SUBSRCIPTIONS BILL—
See ** Bill{s)". .
< INDIAN SUGAR MILLS ASSOCIA-
TION—
thmn re steps t.bhm by the — for
i~ the promotion of a a joint sugar
selling organisation.
INDIAN TARIFF (AMENDMENT)
BILL—
See “ Bill(s)”".
Yy mm TEA CESS (AMENDMENT)

See Blll(s)

INDIAN TEA CONTROL (AMENDM-
MENT) BILL—

See * Bill(s) "'. VT

INDIAN TERRITORIAL FORJCE—
Que;;)eon re~ utrength of * the'——.

INDIAN 'mdm co:nﬂssrom—
See *“ Trade Commissioner *,
INDIAN TROOP(S)—
ee * Troop(s) "'
INDIANISATION— deo
Motion to reduce demand for— AT
Defence Department re—  of the
Army. 1492—1522. "

Railway Board re of railway
services.—1067—80.
Question re—
——in the Broa.dcastmg Bex'vicel.
1552—54.

—— of the Army. 1628,
Tof the Karachi Port Trust. 7,

INDO-BRITISH TRADE AGREE-
MENT—
Question re —— . 26-27.

INDO-BRITISH TRADE NEGOTIA
TIONS—
Question re Indo-Japanese and ——.
41 ;i
INDO-JAPANESE TRADE NEGOTIA-
TIONS—
Question _re ——and  Indo-British
Trade Negotiations. 41. .*
INDUS—
Question re_distribution. of the waters
of the ——and. its. mbnt-du, 87.

INDUSTRIAL EX]!IBITION—

See ** Exhx\nmn(a) s T
INDUSTRIAL WORKERS—

_Motion - to-  reduce’, demand . for

Execative Council re Svoﬁl mmnnus
for—. 1523—39.
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INDUSTRIES—
Demand for Grant. 1758.
INDUSTRIES AND LABOUR,
DEPARTMENT OF—
Demand for Grant. 1696—1754.

Motion re election of the Standing
Committee  for the ——. 813,
1025, 1193.

Motion to reduce demand for —— re

teoognition of Trade Unions

and  withd 1 of

of reoogmhon of unions in contain
cases. 1696—1702.

INDUSTRY(IES)—
Question re—

__ Development of adequate source of
Indian soda-ash for proslrotmg

indigenous glass —— .
Protection to the glm—- . 85
R hes and i ions relati

to the Glass——. 85.

Steps to be taken in case protected —

—make a profit above the amount
contemplated by the Tariff Boud
331-32.

INFERIOR SERVANT(S)—
Question re—
Allowing of the use of cots by —

of the Rulwny Mail Service.
801-02.

——of the Telegraph ~ De-
p&ﬁment retrenched under re-
trenchment concessions. 1781-82.

Officiating increments for —— of the

. Department in  the
Konkan Division. 153.
Reduction in the house rent allow-

ane of the —— of the Postal De-
partment in the Bombay City.
881.

INFERIOR SERVICE(S)—

Question re procedure on State
Railwsyu for ;mmahmg or reduc-
 staff saperior to
on failure to pass an examination.

157, 1486.

INFERIOR SERVICE(S)—contd.

Resolution r2 revision of pension
rules for -. 775—87.

INFORMATION(S)—
Question re—

Certain —— regarding the strength
and personnel of the Indian Army.
184445,

—— promised in reply to ecertain
Unstarred Questions regarding the
Norgh ~Western Railway. 2450-
51. N

INHERITANT(S)—
Question re it 1
for the —— of the property

under the Court of Wards
management in Delhi. 152.

INSANITARY CONDITION(S)—
Question rze—
——of quarters for Subordinates of

the Burma Railways at Malawoone
and Insein. 1324-25,

—— of the Goal Market area in New
Delhi, 2438,

INSEIN—
Q

-afe e

AP 13 3 st

of quarters for subordinates of
the Burma Railays at Malawgone
and ——, 1324.25.

INSPECTING OFFICERS—

Question re —— in Ajmer-Merwara.
1835.
See also * Officer(s)”.
INSPECTOR(S)—
Question re—

Abolition of posts of —— in the orew
system on the East Indian Rail-
way. 132,

Grace marks allowed to cadidates for
recruitment as —— Railway Mail
Service. 2239.

Grant of house rent to Line —— of the
Post and Telegraphs Department.
2066.

Group —— of Special Ticket Exami-
ners on the North Western Rail-
way. 2330-31.

-
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. INSPECTOR OF RAILWAYS—

Question re report of the —
on the Burhan Accident. 114.
INSPECTOR(S) OF SCHOOL(S)—
s Question re Want of knowledge
in Hindi of the —— Ajmer.
1835, 2364.
INSTITL OF SUGAR TECHNO-
LOGY— : .
See * Tmperial— .
INSTRUCTION(S)—
Question re ——issued to employees
\ to canvass business on - gertain

‘ State Railways. 1914-15.

—— regarding the conduct of elec-
tions in the Provinces, 1627-28,

INSTRUMENTS OF ACCESSION—

Question re proposed by the Rulers
' and Chiefs of Indian States. 88.

INSTRUMENT OF INSTRUCTIONS—
Question re—

Clause in the regarding Indians
in Burma. 60-61.

Moh

:i,‘ Orders-in-Couneil  regarding —— to
the Governors of Provinces. 59-
60.

INSURANCE—

Motion to reduce demand for Execu-
tive Council re social —— for indus-
trial workers. 1523—39.

Resolution~ re  Draft convention of
i ional Lat Cotd

regarding maintenance of rights
under invalidity = old-age ' and

- widows’ and orphans'—. 232—
39.

INSURANCE BILL—
See BiII(s)"’.
INSURANCE COMPANY(IES)—
Question re—
s of securities by new —
4 _ established in _the Provinces.
= 2630.

INSURANCE COMPANY(IES)—contd.
Question re—zontd.
Tndian —— . 1086-87.
working in India. 2629.
New established in Provinces.
2630.

INSURANCE RULE(S)— g

Question re  thumb  impressi .
taken under the Postal —— . |
1085-86.

INSURACNE TICKET(S)—

Question re issue of —— for aecident
or death eccuring during Railway
travelling, 113-14.

INTEREST—

Demand for Grant in respect of

“Loand and Advances bearing
— 7. 1764,

Question re—
— charged upon State-owned Rail-

ways on being taken by the Com-
panies and Administration of the
Railway Depreciation Fund.

1469—72.
Rates of —— or dividend paid on
Indian railways. 1837-38.

Safeguarding of the of Indians
in Natal and Transvaal. 8-9.

INTEREST CHARGES (RAILWAYS)—
Demand for Grant. 1150.
INTEREST-FREE ADVANCES—
Demand for Grant. 1764.
Demand for supplementary grant.
263-64.

INTEREST ON DEBT AND OTHER
OBLIGATIONS AND REDUCTION
OR AVOIDANCE OF DEBT—
Demand for Grant. 1752.

INTEREST ON MISCELLANEOUS

OBLIGATIONS—
Demand for supplementary grant.
253.

INTEREST ON ORDINARY DEBT
AND REDUCTION OR  AVOID-
ANCE OF DEBT—

Demand h;r supplementary grant
52,

—_— 2

-
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INTERFERENCE—

Quiesti re laint: di
official in clection matbers.
1624-25.

INTERLOCKING SYSTEM—
~ Question re absence of —— on the

Rohilkund and Kumaon Railway.

INTERMEDIATE CLASS—
Question re—

First and ——waiting roomis ‘on
the East Indian Railway. 774.
In¢ome from first and ——— passen-
gers and —— waiting Tooms on

the East Indian Railway. 117

Income secured by the reservation of

third class and seats on Rail-
ways. 790,
Inconvenience felt by and third

class passengers and platform
ticket holders at the Howrah Rail-
‘way Station. 199.

Liavatories, fans, ete., provided in
and Third Class carriages on
the Assam Bengal Raﬂwuy
2186

Ovi ng of — 2
the’Frontier Mail. 1838.
Perforated. pipes. provided in lat-

rines of the—— compartments of

the East Indian Railway. 1570,

Provision of combined — waiting
rooms on certain stations of the
East Indian Railway. 39.

‘Reservation of —— and Third Class
Sea.m on  Railways. - 767:68.

Réservation of —— compartments
formdss:ndtmlmanbhs&st
Indian Railway. - 95.

System of marking and reservation
of seats in ——and third class on
the East Indian Railway. 1465-
66.

INTERNATIONAL ECONOMIC' CON-
FERENCE—

Question re representation of India
at the —— at Geneva. 2324-26.

INTERNATIONAL LABOUR CONFE-
RENCE—

Report of the Government Dele-
gates at  the twentieth session of
the ——laid on the table. 159—
81.

See also ** Conference(s)”.

INTERNATIONAL PEACE CONFE-
RENCE—

Questmnre Refusal of passport to
Mrs. Kamaladevi to go to

Europe to attend the 610.
INTERNATIONAL  SUGAR CON-
FERENCE—

Question re representation of India
at the —— to be held in London.
1776.

INTERNEE(S)—

Question 7e suicides and deaths of
detenus  and and their
release on the occasion of the
ng 8 (,oromtmn. 107
; N an

. Motion for —Adjmmment re_Amend-
ment of the Rules of Business
of the Assembly rel&ﬁng to the
privileges of —.

INVALIDITY—
Beeolnnon 1 dmft cnnvmhond the
Labour

regarding maintenance of rights
under ——, old-age and widows’
and orphans’  insurance. 232—39.

INVESTIGATION—
Question re—
Archological —in the Chhota
Nagpur Division. 5.
Researches and — to the
Glass Industry. 85. i
IRAN—
Question re grievances of TIndians
in —— in regard to !oru@i mhmge

restrictions. 30-34.

PR

A
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IRON— JAIL(S)—
Questionre abolition of the import Q““s""’“ S s =
duty on pig —— in _the United e i ;:\as:nt 5 ot
ST Administration in India. 37-38.
IRON ARTICLES— Humiliati treatment meted out
Question re rise in the price of — to certain detenus by the authori-
and steel articles. 1180. f-‘ﬁniﬁhmhlnlhsd—~ :-i
New books for the library
IRON SLEEPER(8)— cellular —— Port Blair. 47.
- See M)" Priw;:em ml the Andam&nsdliving on
ticket of leave system and convicts
MGATION—— confined in the —— at Port
Demand for Grant. 1762. Blair. 65-66.
IRRIGATION (INCLU I)l\h WORK- Repartriation of prisoners confined
ING EXP. S in the Cellular ——, Port Blair.

NAVIG ~\H()\

E]
WORKS—

Demand for Grant. 1752.

ISLAND PLATFORMS—
Sée ** Platform(s) ™.

ISMAIL KHAN, HAJI CHAUDHURY
MUHAMMAD—

47.

State of health of Mr. Satin Sen
detained in the Ambala
9293.

Sufferings of four Bengali State
Prisoners detained under Regu-
lation TII of 1818 in——in the
Bombay Presidency. 19.

Eleotion . of. — o the _Standing JAMALPT R
nce O for Rail 5 Qilestion fe—
i T Distance b the Workshop Gate
Indian Finance Bill— and the new Colony construction
Consideration of— in Rampur for the clerical staff
2358.

Clause 3. 2153-54.
Motion to reduce demand for Executive
Council -re general policy of the
. Goyernment of India. 1657—59.
ITALY—
Question re—
Opmmn expressed by the Indian
dele.gnws to the- Leogne of Nstxom

uxd msmg of sannhons spmat
— T0.

Values of imports and exports from
and to — . 1911-12.

JAGDISH PRASAD, THE HONOUR-
ABLE KUNWAR STR—

Motion to reduce demand for Depart-

. .ment of: Education, Health and

re Treatment of  Indians
1612—1

ab=——7%

Ex-apprentices of the Techni-
cal School; Kast Indian Railway.
128.

Introduction of the Clocking System

for the attendance of the clerical
2356.

Overbridge over the level crossing

nort.h to the —— railway station.

Workmg hours for ministerial staff

attached to certain offices in the

—— Railway Workshops. 2355-
56.

JAMES, MR. F. E.— 3
Arbitration (Protocol and Convention)
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JAMES, MR. F. E-—contd.

Demand for supplementary grant in
respect of —

Currency.  2283.
Finance Department. 2279,
Miscellaneous Expenses. = 443, 462.

Blection  of to the Standing
Committee on Emigration. 1192.

Election of —to  the  Standing
F.nnnm Committee for Railways.
2250.

General discussion  of the General
Budget. 1287,

Indian Army (Amendment) Bill—

Motion to pass. 1370, 1377.
_Indian Finance Bill— *

. Motion to consider. 1870.

Land Customs (Amendment) Bill—
Motion to consider. 391.

Legislative Rules, Amendment of
Indian—

Motions to consider and to refer to a
Committee. 343, 355:56.

Conitiieeabliny 6t drak T
to the ,as reported by the
Committee of the Axsmbly 590,

o596, 604, 607.
Motion to reduce demand fer—

Department, of BEducation, Health
and Lands re treatment of Indians
abroad. 1592—95.

Finance Department re revenue duties.
139498, 1414.

Railway Board re rail-road competi-
tion. " 1120—23, 1125, 1130, 1137.

Question re—
Mﬁma of Indians in the Colo-
and Protectorates within the
mmqsm 1919-20.
Disregard of the rules for the supply
of road dressing materials for
military purposes. 910, 2562.

Question (Supplementary) re—
Education Expert Committes. 1693.

Non-validity of motor car licences
throughout India. 400-1.

_ Postal rates between India and
Burma. 1774- 75.

JAMES, MR. F. E.—concld.

Repealing and Amending Bill—

Motion to adjourn further consider-
ation.

Consideration of clauses and sche-
dules. 2415, 2455.

Resolution re—

Creation of a separate Road Fund
for the purposes of road develop-
ment. 660, 679, 683—89, 694, 695,
703-04, 708, 710.

India's withdrawal from the Mem-
bership of the League of Nations.
2605.

Revigion of the pension rules for
inferior services. 785, 786.
JANGHAT—

Question re running of the 13-Up and
14-Down Howrah-Delhi ~ Express
trains on the East Indian Rail-
way  wvia  Benares and —.
213.

JAPAN—

Question re export of pig i

——. 1626 =
JAPANESE FIRM—

See ** Firm(s) .

JAPANESE TRAWLERS—

See ** Trawler(s)”.

JEDHE, MR. K. M.—

Election  of to the ding
Committee for the Department
of Education, Health ‘md Lands.
1192. :

Question re classification of ' Surya-
vanshi Rajputs as untouchables.
230506, S

JEHANGIR, SIR COWASJI—
Demand for Supplementary Grant in
respect of —
Ajmer-Merwara. 261.
Capital outlay on Indian Posts and
Telegraphs. 262.
Currency, 2286-27.
Finance Department. 2278.79.
Fomign and Political Dtputmmt.

|
A
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JEHANGIR, SIR COWASJI-—contd.
Demand for Supplementary Grant in
respect of—contd.
Miscellaneous  Expenses.  444-45,
456,

Expressions of regret on the
deaths of Maulvi Badi-uz-Zaman
and U Ba Si. 157-58.

General discussion of the Ceneral
Budgot. 1206-07, 1258, 1281—S5,
1297-98.

Hindu Mlmsgs Validity Bill—
Motien to refer to Select Committee.

300.

Indian Army (Amendment) Bill—
Motion to consider. 1354, 1356,
1358.
Motion pass. 1378—80,
Indian Boilers (Amendment) Bill—
Motion to refer to Select Committee.
393.
Indian Finance Bill-
Motion to consider.
1870, 1893, 2047.
Consideration of—
Clause 3. 2110—12, 2157, 2159.
Recommended clause 3. 2256—58.
Schedule 1. 2216, 2221,
Land Customs (Amendment) Bill—
Motion to consider. 388-89.
Legisl Rules, A d of

g

1813, 1818,

Motions to consider and to refer to a
Committee. 346-47,  353—55,
360, 363, 367, 369, 371,

Motion for Adjournment re arrest of
Congress leaders and volunteers in
Delhi. 262224,

Motion to reduce demand for—

Defence D re i
of the Army 1502-08, 1514—16.

Department of Education, Health
and Land vty
abroad. 1605—07.

Executive Council re—

General policy of the f}ovomment
of India. 1680—82, 1686.

Policy of protection. 1419, 1434,

Treli

JEHANGIR, STR COWASJIT—coneld.
Motion to reduce demand for—contd.
Railway Board re—
Control of expenditure. 955.
Exclusion of Indians from the
Wedgwood Committee. 967,
980—82, 992,
Pmeity of Muslims in m'lmy
cservices. 1104,
Nomination of —— to the Penal of
Chairmen. 182,

Payment of Wages  (Amendment)

Bill
Consideration of ¢ 2649—53.
Question (Supplementary) re—
Asiatic Bills in the: South African

Legislatiure. 963,

Construetion of a tomb over the
graves  of the late: Emperor
Bahadur Shah ‘and Empress
Zinat Mahal at Rangoen. 1338.

Non-emlpoyment of exr-*“ Dufferin ™
cadets as officers on steamers of
the Penisular and Oriental Ship-
ing Company. 1460—861.

Postal rates between Indin and
Burma. 1774,

Protection of the lives and pro-
perties of Indians in Abyssinia,
2559.

Resolution re draft convention of the
International ~ Labour  Conference
regarding annual holidays with pay.
243.

Interference from public servants in

the ensning election. 322.23,
JHAJTAR—

Question re construction of the

Rewari Road. 1622—24.
JHANSI—

Question re drivers in the ——
Division of the GreatIndian Penin-
sula Railway. 155-56.

JHATKA MEAT— :
See “ Meat ™.

JINNAH, MR. M. A—

Motion for adjonrnment re atrest ofa
Member of the Legisl Assem-
bly and subsequent withdrawal
of proceedings against him. 1573.
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JINNAH, MR. (M. A.—conid.

Motion to reduce demand for Depart
ment of Bducation, Health and
Lands re treatment of Indians
abroad.  1600.

JOGINDRA SINGH, SARDAR—

Tlection of — to  the  Public
Accounts Committee. 2251.
JOINING TIME—
Question r¢ allowed to certain

temporary postal clerks in the
Konkan Division. 890.
JOINT STOCK COMPANIES—
Demand for Grant. 1760.
JOSHI, MR. N. M.—
Code of Civil Procedure (Second
A dment) Bill—(T ion of new

gection 44A)— -

Consideration of clauses. 644.
Code of Civil Procedure (third (Amend-

ment) Bill (Amendment of section

60)—

Consideration of clauses. 653—55.

Code of Criminal Procedure (Amend-

met) Bill—(Amendment of Bec-

tions 30, 34, 34-A and 35)—
‘Motion to refer to Select Committee-

746, 748, 750. .
B ds for suppl tary Grant in
respect of—
Audit. 440.

Miscellaneous. 258-59.
Miscellaneous Fxpenses. 442, 446
47, 455.

Election of —— to the Standing Com
mittee for the Department of
Industries and Labour. 1193,

Election of —— to the Standing Com-
mittee on Emigration.  1192.

General Discussion of the Geners
Budget. 1213, 1216, 1219, 1227,
1236, 125861, 1283.

General Discussion of the Railway

t. 830:32, 84243, R45—52,

859, 862, 875—7T6. $

_Hindu Marriage Validity Bill—
Motion to refer to Select Committee.
302.

JOSHI MR. N. M.—contd.

Hindu Women’s Rights  to Property
Bill—

Motion to comsider. 500, 504-05.
Indian Arms (Amendment) Bill—

Motion to refer to Select Commiiftee.
764, 251213, 2525—28.

Indian Income-tax (Amendment) Bill—

Motions to consider and to refer to
Select Committee. 630,

Todian Finance Bill—
Motion to consider. 1795, 1877-
79, 1948—57.
Consideration of—
Clause 2. 2072, 2084.
Clause 3. 2128, 2130, 2139.

Schedule 1. 2194.97, 2202.03,
2205, 2207-08; 2212.
Indian Red Cross Society (Amendment)
Bill—
Motions to consider and fo circulate.
2388.

Indian Soft Coke Cess (Reconstitution

of Committee) Bill—

‘Motions to consider and to circulates
2396—08, 2400, 2403.

Legislative Rules, Amendment of

Indian—

Motions to consider and to refer to a
Committee. 346, 348-49; 363, 365,
370-71, 379-80, 382-83.

ideration of draft dment:
to the——, as reported by the
Committee of the Assembly. 600,
603, 613-14.
Motion re— }

Election of Members to the Public

Accounts  Committee. 1923,

Election of the Standing Conimittee
for the Department of Fducation,
Health and Lands. 339.

Election of the Standing Committea.
for the Department of Industries
and Labour. 813.

‘Motion to reduce demand for-—

Defence Department re Indianisation
of the Army. 1502, 1510-11.
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f o JOSHI MR. N. M.—cantd.

JOSHI, MR. N. M.—conid.

Motion to reduce demand for—contd.
Execntive Council re—
Frontier policy. 1643.
Labour grievances.
1582, 1585.
Policy of repression. 1724,
Social insurance for industrial
workers. 1523—27, 1631, 15635,
1537. 1

157719,

Control of expenditure. 947—49.

Exclusion of Indians from the
Wedwood Committee. 979, 987.

General Policy of railway adminis-
tration. 923-2

Grievances of third class passengers.
1045—50, 1052, 1063.

Indianisation of railway scrvices.
1076.

Paucity of Muslims in railway
service. 1088, 1109-10.

Rail-road competition. 1115, 1126-
27, 1138.

Taking over the management of
the B.&N.W.,R.& K. and M.
and S. M. Railways under State
control. 1008-09, 1013.

Payment of Wages (Amendment)
Bill—
Motion to consider. 2640-41.

Consideration of clanses. 2642-43.
2650, 2654, 2656—59.

Point of order raised by ——as to
whether the purpose of the division
will be served if the Members are
asked by the Chair, acting under
the discretion vested in it under
the Standing Orders, merely to
stand up in_their seats without their
names being taken down. 2525—
217.

Question re—
Allowing of the use of cots by inferior
Mail

servants of the Railway
~ Service. 801-02.

Applicability of the Payment of
Wages Act to Burma. 609-10.

~ Ban on confirmation of postal clerks

in, the Bombay Circle. 880-91.

Question re—contd.

Construction of office building for
the Railway Clearing Accounts
Office. 879.

Construction of quarters for the staff
of the Railway Oloanng Accounts
Office. 879.

Explosion at Sutarali near the
Bassien Town in the Thana Dis-
trict. 611-12, 2363.

TInadequacy of protection granted to
the Indian silk industry. 9086-07.
Inclusion of the time spent at termi-
nal stations in the duty hours of
the Railway Mail Serviee sorters.

888-89.

Joining time allowed to certain tem-
porary postal clerks in the Konkan
Divigion.  890.

Location of theg Mangaon (Alibag)
Post Office. 887,

Ni ion of Assist Station
Masters as guards in the Allahabad
Division of the East Indian Rail-
way. 910-11, 1857.

Officiating increments for inferior
servants of the Postal Depart-
ment in the Konkan Division.
153.

Payment for services rendered by
Treasury Officers as bankers and
suppliers of postage stamp and
stationery to the post offices in
the Bombay Presidency. 882.

Payment_of electric charges of the
Sachapir Street Post Office pre--
mises in Poona.

Payment of extra duty allowance to
the Railway Mail Service staff.
802.

Payment of outstation allowance to
the Railway Mail Service officials.
802-03.

Permissibility of increasing the rates
of road mileage and daily allow-
ance in the Konkan Districts.
886-87.

Promotion of  Assistant ~ Station
Masters in the Allahabad Division
gf the East Indian Railway. 911,

Pr H of ST 4

“the clerical cadre. SSI-82.
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JOSHI, MR. N. M.—conid. JOSHI, MR. N. M.—coneld.
Question re—contd. Question (Supplementary) re —contd.
Provision of rest houses for the Rail- Terms of reference of Sir Wedgwood
way Mail Service officials near Enquiry Committee. 115.
terminal stations. 887-88, Bl : "
Reduction in the house rent allow- pealing: and ikmending Bi1
ance of the inferior servants of the Consideration of clauses and Sche-
Postal Department in the Bombay dules.
city. 881.
A it Report of the Public Aceounts Com-
Rejection of the nomination paper x{)’li)tlee on the Accounts of 133’1:‘;.
of Mr. Hariharnath Shastri for 34
the United Provi Legislati { 2
Assemg{y. 879«;3.‘ Sl FREe Motion to consider. 2463, 2474.
Sending of unregistered letter mail Resolution re—
bag to Dabhol in charge of the Draft convention of the Interna-
captain of ferry steamer. 886. tional Labour Conference regarding
Van peons for W-13 Section of the annual holidays with pay.  241—
Railway Mail Service. 889. 48,
Question (Supplementary) re— Draft - convention of the Interna-
Adoption of measures of reciprocity :‘KLK:T:ro‘f-‘?;;fm':‘c;drmrdirlxig
3 2 lonies. 1173- b LDt er invalli-
;.%?.uut N dity, old-age and widows’ and
Appointment of Whip in the Legis- o{'p‘ha.na s i
lative Assembly. 2320. India's withdrawal  from the
B b SRl Membership of the Teague of
Government’s policy in_ respect of & 1 g
the Training Ship “Dufferin . Nations. 2599, 2601.
1454, Revision of pension W .
TInadequate programme of work in the _ inferior ﬁﬁ!ﬁﬁ-, h781-82,
Legislative Assembly. 321. Tl i
Increase in the amount to be spent
on roads credited to the petrol JUDGE(S)— ey
fund. 76. Question 7e of the Federal Court.
Tssue of revised pass tules on the 1567.
North Western Railway. 82. JUDICIAL OFFICER(S)—
Loading and unloading of goods, i i
railway stores and’ contract for See * Officer(s) .
coolies on certain stations. 1836- JULLUNDUR—

37.

Motor vehicles in  provinces and
Indian States. 75.

New Pass Rules on Railways. 1248,

N ple of ex-** Dufferin
cadets as officers on steamers of the
Peninsular and Oriental Shipping
Company. 145557,

O ding of inter class
carriages on the Frontier Mail.
1838.

Saloon of Maharaja of Dholpur lent
for the use of the Maharaja of
Baroda. 1479.

Question re condemnation by the
Health Officer of the Bhagat Bazar
Sub-Post  Office b\uldlng in—r.
1474,

JUSTICE, .AD!;IINIBTRATION OF—.
Demand for Grant. 1755.

K
KATLASH BEHARI LAL, BABU—

Election of —— to the Standing Com-
mittee for Roads.  2452.

o 1 i

Settling down in India for p
of German doctors. 1840.

i of the General
Budget. 1208—12. BEE
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3 o KAILASH BEHARI LAL, BABU—con/d. KARACHI—contd.
Indian Finance Bill— Question re—contd.
Motion to consider. 204—347. Offers invited for Cantonment Land
QUL at——. 124-25, 1857.
Overtime  allowance  for the
- Amount allotted out of the Road disposal of English Mail in the
Fund to the Pn.)vmees‘. 1473.. Post Office.  218-19.
B’;g;’mmg stations in, . India. Proposed sale of certain areas in
& . the —— Cantonment to the —
Contmlotmmmmlngis. 2238. Municipality. 1482-83
= Em of the Members of the Transfer of the office of the Super-
s Legislature from taking intendent of Post Offices, Lower
license for their Arms. 2238 Sind and Persian Gulf Division,
Grant of card passes to guards on from —— to Hyderabad. 2335
the Eas iz Railway. 2323.
| = .u a ‘l Indian Railway 323 | KARACHI CANTONMENT—
Greivances of employees of the
Moradabad Division, East Indian Question re proposed sale of certain
Railway. 2324, areas in the — to the Karachi
Inconvenient timings of the East Municipality. 1482-83.
g e | ne
Interest charged upon State-owned Qnes;t:l‘l(,dfe m mDnué::m. 01;1"‘;1;;
\ Ra.l.lma.\s o:n 3““3 taken E;thl:; near the —— Railway station for
. the lewny Depreciation Fand. ookl g P
1469—72 KELLNER AND COMPANY, MESSRS.
Overhnuhng of the Patna Junction —
Railway Station. 2304. Question re waiting room charges
Q. Railway Enquiry Committee. 1472, levied by ——, refreshment room
Recruitment of soldiers in the Army contractors, on the East Indian Rail-
r" and  Military stations, ete. Saye A58,
$255—37. KENYA—
KALKA SIMLA RAILWAY— Question re—
See * Railway(s) . Grievances of Indians in——.
15-16.
KALYAN—

Question re— *
Maintenance of the Railway Schuol
at —. 25,
Production of electricity at the ——
Power House. 320—31.
Refusal of admission to Indian
students in the Railway School

at——. 24.25
KAHALADEVI.M‘RS.—

Question re Hflﬂlnlp.-poﬁﬁo——.__
to go to Europe to attend the Inter-
national Peace Conference. 610.

KARACHI—

\ Question re—
Inda;muutm of o
A the Port

Imposition of income-tax in——.
30.
Major Cawthorn’s report re suitabi-

lity or otherwise of —— for the
ent of ex-service men of

the Indian army. 1629.
KHAISORA—
Question re troops despatched to ——
~ Valley. 71
KHALASIE (S)—

Question re provision of box —— to
carry the boxes of Indian drivers.
154.

KHAN SAHIB, DR.—

Indian Finance Bill—

Motion to consider. 1822—30,

IBSLAD

=T
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KHAN SAHIB, DR.—contd.

Motion to reduce demand for Exe-
cutive Council re Frontier policy.
1636—39.

KHARE, DR. N. B—

Arya Marriage Validation Bill—
Motion to postpone debate. 269.
Consideration of clauses. 2290.
Motion to Pass. 2292, 2294,

Indian Finance Bill—

Motion to consider. 1788—93.

Question re—

Agquisition of land by sugar factories
at reasonable market rates. 2344.

Amount allocated to the Provinces
out of the sugar excise duty.
234142,

Amount of freight paid bv sugs,r
factories to railways.

Amount spent on sugar remroh.
2340-41

Article on Rail-Road competition
written by Mr. Hawkes, Chief
Commercial » orth
Western Railway. 2451.

Consumption of sugar in India.
2348-49.

Cost of production of sugar-cane.
2343-44.

Creation of special post of Assistant
in the General Branch of the Rail-
way Board Office. 2329,

Eleitsnc Supply in Shahdara, Delhi.
143.

Expol"h of sugar from India to the
United Kingdom under a prefer-
rential tariff scheme. 2346-47.

Informatlon promised in raply to
certain unstarred questions re-
garding the North Western Rail-
way. 2450-51.

Manufacture of power  alcohol.
2345.

Meat shops in the Minto Road
area, New Delhi. 2441-42.

Policy of abolition of posts in the

lﬁ%hest grades of State Railways.

KHARE, DR. N. B.—contd.
Question re—contd.

Possibility of economic transport of
sugar from the producing centres
to consuming markets. 2348.

Production of power alcohol for use
in internal combustion engines.
2344-45.

Production of power alcohol in
British India. 2345.

Rent recovered for residential build-
ings from State Railway Staff
and outsiders. 251.

Report of the Committee that visit-
ed a certain school on the Kast
Indian Railway. 148.

Respons)blllty of the Governor
General in Council and the Secre-
tary of State for India in Counecil
for the actions of the Agents of
State Railways. 149.

TRestrictions on the erection of new
sugar mills. 2347-48.

Rules for discharge of employees on
State Railways. 2329.

Steps taken by the Indian Sugar
Mills Association =

S M%am 2

Travelling Ticket FExaminers —on

the North Western Railway.
1190.
KILOKRI—

Question re preponderance of Mus-
lims on the staff of the ——
Sewage Pumping Station. 550,
2247-48.

KILOKRI EXTENSION SCHEME—
Question re giving of work in connec-
tion with the—— to Messrs. Duncan

Stratton and Company. 2435—37.

KING EMPEROR, HIS MAJESTY,
THE—

Question re—
Coronation Durbar of ——.  98.
Visit of ——to India. 42.
KING, Ez—
Question re consultation of Govern-

ment of India regarding——'s

proposed  marriage  with  Mrs.
Simpson and his abdication. 86.
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KING’S CORONATION—
Question re postponment of the —.
1562.

KING'S EFFIGY—

Question re issue of postage stamps
and currency with new ——.
198-99, 1489.

KIRPAN(S)—
Question re carrying of —. 1307.
KONKAN—
~ Question re—
Joining time allowed to certain tem-
porary postal clerks in the
890.
¢ increments for inferior
of the Postal Department
- Division. 153.
Permissibility of increasing the rates
of road mileage and daily allowance
in the —— Districts. 886-87.

L

LABOUR CONFERENCE—

Report of the Government Delegates
at the Twentieth Session of the
International ——, laid on the
table. 159—81.

See also * Conferences(s) .

LABOUR GRIEVANCES—

Motion to reduce demand for Execu-

tive Council re ——. 1577—85.

LAC CESS (SECOND AMENDMENT)
BILL— -

See ** Indian —— > under * Bill(s) .
LADY(IES)—
Question re—
Safety of —— travelling in female
compartments on railways. 16-17.
Use of the words ““ Female ", *wo-
an”, and “——"" on the East
Indian Railway. 216.

LADY EMPLOYEES—
See Emplnyée(u)‘ »,

LADY HARDINGE MEDICAL COL-
LEGE—

LAHIRI CHAUDHURY, MR. D. K.—
Indian Finance Bill—
Consideration of Schedule I. 2209.
Motion for adjournment re arrest of
Congress leaders and volunteers
in Delhi. 2566, 2616.
Motion to reduco demand for —— Exe-
cutive Council re social insuran
for industrial workers. 1633—1536
Question re—

Charges framed against the Deputy
Postmaster, Dhubri Head  Post
Office, in connection with defal-
cation from Savings Bank ac-
counts by the Branch Postmaster,
Sukchar. 1988-89.

Dividend Warrants of the Reserve
Bank of India for collection and
creditin the Savings Bank Account
received by the General Post
Office, Delhi. 1856

Fixation of the scales of pay of the
Railway Mail Service Officials.
2419-20.

Grace marks allowed to candidates
for recruitment as Inspector, Rail-
way Mail Service. 2239.

Hindu employees of the Govern-
ment of India Press, New Delhi
foreed to attend office on Dusehra
and Bharat Milap festivals. 1987-
88.

Holding of the readershi
tion of the Government of India

1986-87.

Qualifying marks for the readership
examination of the Government
of India Presses. 1985-86.

Relaxation to the staff i
in the Howrah Railway Mail Ser-
vice Office. 2419.

Transfer of certain officials in the
Railway Mail Service, ‘E’ Divi-
sion, Calcutta, to the mofussil.

2418-19. ;
Question (Supplementary) re_air-co
on w

1468.

Resolution re introduction of Homeo-
pathic treatment in Government
‘Hospitals and recognition of Ho-
moopatluc colleges in  India.
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LAHORE—
Question re—

Audit report of the Archaological
Survey Office, Frontier Circle —.
1092.

Case of fraud in the Division

of the North Western Railway.
2235

Case of Mr. Ghullam Husain Khan,
ex-Travelling Ticket Examiner,
North  Western Railway, —
Division. 116-17.

Discontent amongst the serap iron
dealers in ——. 2358,

Students passing from the “A°’
Class of the Maclegan Engineering
College —— . 149-50.

University Training Corps Training
Camp held at Sahdara near ——,
62, 337.

LAL CHAND, CAPTAIN RAO BAHA-

DUR CHAUDHURI—

Code of Criminal Procedure (Amend-
ment) Bill (Amendment of Sections
30, 34, 34-A and 35)—

Motion to refer to Select Committee .
732, 738.

G 1 di ion of the General Bud-

get. 1223—26, 1234, 1236, 1237.

Indian Arms (Amendment) Bill—

Motion to refer to Select Committee .
759.

Indian Army (Amendment) Bill—
Motion to pass. 1368, 1371—
74, 1380.
Indian Finance Bill—
Motion to consider. 1818—22.
Motion to reduce demand for—
Railway Board re rail-road compe-
tition. 1130.

re ion of a
Road Fund for the purposes of road
development. -675—79, 681, 692.
LAL CHAND NAVALRAI, MR.—
Aﬂnmtmn (Pmoeol) and (Conven-
tion) Bi
Motion to oonaider 648,
cods of Olvil l;meedum (Second

dm of

Ncwaectmn&A)—
Consideration of clauses. 643, 645-
46.

LAL CHAND NAVALRAT, MR.—conid.
Code of Civil Procedure (Third Amend-
ment) Bill (Amendment of Rule 3,
Order XXXII)—
Motioh for leave to introduce. 1339.
Code of Civil Procedure (Third Amend-
ment) Bill—(Amendment of section
60)—

Motion to consider. 652,-53.

655-56.
Code of Criminal Procedure (Amend-
ment) Bill (Amendment of Sections
30, 34, 34-A, and 35)—
Motion to refer to Select Committee.
733, T36—44, T46-47, 753.

Consideration of clauses.

C ptof Courts (Amendment) Bill—
Motion to consider. 639-40.
Supplementay  Grant

Demand  for
in respect

Ajmer-Merwara. 261.

Capital outlay on schemes of Agri-
cultural Improvement and Re-
search. 263.

T 3 3

on the

of Btoadnaatmg met from the Fund

Election of to bhe Central Ad-
visory Council for Railways. 3

General  discussion of the General
Budget. 1261.

Hindu Marriage Validity Bill—
Motion to refer to Select Committee.
286, 304—06, 315, 460, 482.
Hindu Women's Rights to Property.
Bill—

Motion to nsider.  486—88,
49091, 495, 498, 503-504.
Consideration of clauses. 506—10.
Indian Arms (Amendment) Bill—
Motion torefer to Select Committee—
757— 60, 764-65, 2512—27.
Motion to consider.
1877, 1956.

Consideration of Clause 2. 2076—
78.

1813—18, 1865,
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LAL CHAND NAVALRAIL MR.—contd

Indian Limitation (Amendment) Bill—
Motion to consider. 1343-44.
Consideration of clause 2. 1350-

5l.

Indian Oaths (Amendment) Bill—

Motions to ider and to circulat
2373, 2375—117.

Indian Railways (Amendment) Bill—

Motion to refer to Select Committee.
423—25.

Legislative Rules, Amendment of In-
dian—

Motions to consider and to refer to
a Committee. 351-52.

Consideration of draft amendments
to the
Committee of the Assembly.
561, 566—69, 586—89, 604,
613.

Motion re election of Members to the
Central Advisory Board of Health.
1338.

Motion to reduce demand for—
Executive Council re—

General policy of the Government
of India. 1659—61.

Labour grievances. 1580-81.

Question re—

Catering in refreshment rooms and
dining cars on the North West-
ern Railway. 220, 816.

Circulation of bad coins. 84.

Confirmation of Special Ticket Exa-
miners on the North Western
Railway. 150.

Convicts in the Andamans. 64-65.

Earthquake shocks felt at Quetta.
82-83.

Enquiry re revision of the present
service conditions of the Railway
employees. 532-33.

Grant of holidays on Indian festivals
in Goods and Parcel Offices on
Railways. 2330.

Grant of second class passes to lady
employees in the subordinate rail-
way service. 2331-32.

Group Inspectors of Special Ticket
Examiners on the North Western
Railway. 2330-31.

LAL CHAND NAVALRAI, MR.—contd.

Question re—contd.

Imposition of rvestrictions against
the publication of mushroom news-
papers. 83-84.

Tssue of revised pass rules on the North
Western Railway. 81-82.

North Western Railway Subordi-
nate Accountants’ examination.
2312-13.

Overtime allowance for the disposal
of English Mail in the Karachi
Post Office. 218-19.

Payment of actuarial value in lien
of pensions to the staff of the cur-
rency Offices transferred to the
Reserve Bank of India. 796-97,
2363.

Position on the Frontier. 1561-
62.

Post of the staff member of the
Railway Board. 219-20.

Pri in the And living
on ticket of leave system and con-
victs confined in the Jail at Port
Blair.  65-66.

Prisoners who escaped from the
Andamans. 66.

Promotion of Office Superinten-
dents on the North Western Rail-
way. 150-51.

Racial discrimination in the matter
of pr ion of Office Superin-
tendents on the North-Western
Railway. 150.

Reduction in the pay of certain
employees of the Electrical De-

of the North Western
Railway. 105-06.

Reduction of pay of certain employees
of the Electrical Department of
the North Western Railway.
338.

Release of the ex-Maharaja of Nabha.
328,

Rights and privileges of those in
service after the rati of
Railway Accounts and Audit.
2332.

Roberry in train between Viram-
gam and Wadvana. 68.

Safety of Women passengers on the
railways. 66—68.
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LAL CHAND NAVALRAI, MR.—contd.
Question re—concld.

Sufferings of Indians owing to de-
vastation caused by the recent
floods in  the I’Inhppme Islands.
81, 338.

Transfer of the office of the Superin-
tendent of Post Offices, L_oyver
Sind and Persian Gulf Division,
from Karachi to Hyderabad.
2335.

Vending Contracts for Refresh-
‘ments, etc., on the North Wes-
tern Railway. 63-64.

Question (Supplementary) re—

Accident on the Kalka-Simla Rail-
way. 2209-2300.

Air conditioned coaches on Rail-
WAays. .

Article entitled * Railway Stores
Scandal ” published in the Pilot.
2424,

Compensation to the sufferers of the
Quetta earthquake. 2063-64.

Conferment of title in the centrally
administered areas. 2303-04.

Damage done by the hail-storm in
villages of the Delhi Province.

2314.

E.l 1 8 + =
from foreign “and Indian fs,ctonas
188.

Expenditure on military operations
on the Frontier and causes of the
trouble hy tribesmen. 1695.

Extensions to officers on attaining
the age of superannuation. 2423-
24,

sugar. 2305. e <
Holding of the Coronation Durbar
in Delhi. 337.

Incresae in the amount to be spent
on roads credited to the petrol

fund. 76.
Indianizati in the Broadcasting
Services. 1553.

Loading and unloading of goods,
railway stores and contract for
coolies on certain stations. 1836.

LAL CHAND NAVALRAI, MR.—contd.

Question (Supplementary) re—contd.

Location of refreshment rooms in
special type carriages on the
North Western Railway. 2323.

New Pass rules on Railways. 1248-
49.

Non-consultation of India regarding
important events resulting in the
abdication of er-King Edward
VIIL. 102.

Non-employment. of ez-** Dufferin »
cadets as officers on steamers of
the Peninsular  and Oriental
Shipping Company. 1457.

Non-validity of motor car licences
throughout India. 400-1.

Posting of Indian Medical Service
Officers to Burma. 1327.

Protection and development of hand-
loom industry.

Publication of list of post offices.
2302-03.

Purposes on which the Government
o Bengal spent the proceeds of the
Salt (Additional) Import Duty.
1913.

- Recognition of the Burma Railways
Employees L 1331

ecruitment

Indian Civil Service. 22:

Registration of newspapers in the
Puxta.l Department. 2327-28.

Removal of shoes by visitors to the
mosques and tombs under the
A.rchmologwalDepsrtme.ut 2435.

tion of the Gov

of India Secretariat. 2301.

Restrictions on the erection of new
sugar mills. 2347-48.

Revision of scales of pay of superior
officers in the é:vermnent of

India Secretariat. 2301.

Scant attention given to the econo-
mic conditions of India in the
book “ World Economic Survey,
1935-36 ” of the League of Na-

tions, 2421.
Slaughter of Cows and Calves in
India. 770-71.

Subjects for the competitive exa-
minations held by the Pnblxo Ser-
vice Commission. 2427
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-
LAL CHAND NAVALRAI, MR.—concld. LAND(S)—
Question (Supp y) oncld. Question re—

Terms of reference of Sir Ralph
Wedgwood Enquiry Committee.
115.

Tickets checked at the bidding of
the Criminal Investigation De-
partment officials on the FEast
Indian Railway. 1541,

Transfer of certain officials in the
Railway Mail Service, ‘E* Divi-
gion, Calcutta, to the miofussil.
2419,

Report of the

2¢ on_ the

Public  Accounts
Accounts of

* Motion to consider. 2468.
Resolution re—

Creation of a separate Road Fund
for the purposes of road develop-
ment. 699-700.

Introduction of Homeopathio treat-
ment in Govemment Hosplmls

Acquisition of —— by sugar fac-
tories at reasonable market rates.
2344,

Offers_invited for Cantonment——
at Karachi, 124-25, 1857.
BILL—
See “ Bill(s) .
LATRINE(S)—
Question re—
Perforated pipes providedin the ——
of the intermediate class com-
partments of the East Indian

Railway. 1570, 2364.
Provision of fitted coaches on
night trains on the Shahdara-

Baharanpur Light Railway. 816.

LAVATORY(IES)—
Question 7e , fans, etc., provided
in Intermediate and Third Class

Toail

and
Colleges in India. 2575-76.

Revision of the pension rules for in-
ferior services. 780—S84.
LALIT CHAND, THAKUR—
Oath of Office. 1.
LALJEE, MR. HUSENBHAI ABDULLA-
BHAI—

Hindu Women’s Right to Property
Bill— .

Motion to pass. 514-15.
Iadian Finance Bill—
Motion to consider. 1830—33, 1859
—66.

Motion to reduce demand for—
Department of Education, Health
and Lands re treatment of Indians
abroad. 1589—92, 1599, 1602.
Executive Council re policy of
protection. 1432-33.—
Payment of Wages (Amendment) Bill—
Consideration of clauses. 2645.

Questi Suppl y) re ling
down in India for practice of German
doctors. 1839,

carriages on the Assam Bengal
y. 2186
LAW(S)—

Question re position in ramgrd to Anti-
Indian in South Africa. 1563.

LEAD ER(8)—
Mntmn for adjourment re arrest of

and
2565—72 2605—27.

Dallu
LEAGUE OF NATIONS—
Question re—

Appoi of del from
India to the——. 70.

Diff of opini by the
Indian snd Bntmh delegates to
the

Opinion expressed by the Indian
delegates to the regarding
conquest of Abyssinia and rais-
ing of sanctions against Italy.
70.

Representation of India on the
Council of the——and provi-
sion of a permanent delegate at
Geneva. 58-59.

Scant attention given to the econo-
mmoﬂoondatmm of India in the
“World Economic Snrvsé 1935-
36" of the

D i TR
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LEAGUE OF NATIONS—contd.
Question re—contd.
Withdrawal of India from the — .
69-70.
Resolution re India’s withdrawal from
the membership of the ——. 2592—
605.

LEASE(S)—
Question re expiry of —— of Nazul
Lands in certain areas in Delhi.
2556.

LEAVE—
Question re—

Grant of unrecorded —— on the
| Eastern Bengal Railway. 2244.
I , passes, etc., of the staff on the
] Bengal and North Western Rail-
way. 133.
| Medical — with full pay in the
gﬁ Indian Railway High Schools.

LEAVE ALLOWANCES—
See = Allowance(s) .
LEE PASSAGE CONCESSIONS—
Question re—
Expenditure incurred on —.
252.

Travelling of officers under the ——
by Empire Ships. 1464.

LEGISLATION—
Question re—

Enactment of 8 —— to tax incomes

l earned as salaries and pensions in
i Indm when sent abroad. 96.

x ing of the of
i the Home Member regarding ——
} to exempt agriculturists from be-
b ing arrested for civil decrees. 611.
'v]r LEGISLATIVE ASSEMBLY—
it Adjournment otgﬁm —— for want of

quorum.

Declaration b_v His Excellency the
Governor General re certain Railway
demands refused by the Legislative
Assembly. 2369.

Motion for Adjournment re—
Amendment of the rules of Business
of the —— relating to the privi-
]z?a of  interpellation. 916—

LEGISLATIVE ASSEMBLY—contd. -
Motion for Adjournment re—contd.

Arrest of a Member of the and
subsequent  withdrawal of pro-
ceedings against him. 1571—77.

Question re— !

Action taken on the Resolution re-
garding  indebtedness of agricul-
turists passed by the ——. 71. l

Amendment of rules and standing 5
orders in mspecc of privileges of
th _

A of fficial Mem-
“bers of the —— as visitors of the
Deoli Detention Camp. 37.

Appointment of whip in the —.

2319—21. {
Cessation of representation by Bur-

mese members of the ——.  2417.
Extension of the life of the —.

1552.
Facilities to detenus seeking elec-

tion to the Punjab ——. 72-73.

lemg up of move to Simla and hold-
ing of the Autumn Session of the
—— in New Delhi. 1633-34.

Inadequate  programme of work
in the — 321.

Legislative pidg:w
in the Delhi and Simla ons. |
1568-69. =

Rejection of the nomination paper

of Mr. Hariharnath Shastri for
the United Provinces 879-
80.
Resolutions passed by the —— and
the action taken thereou 1548,
2249.50. y

Use of the term “M. L. A.” by the
Members of the Provincial —.
2183.

Report of the Committee appointed
by the —— to report on certain
amendments to be made
in rule 8 of the Indian Legislative
Rules. .

LEGISLATIVE  ASSEMBLY AND
LEGISLATIVE ASSEMBLY  DE-
PARTMENT—

Demand for Grant. 1753.
Demand for Supplementary Grant. 1
253. =




s
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LEGISLATIVE CHAMBER(S)—

LE’l'l'ER BOXES—
i re provision of —— on

Question re relaying of the sp
delivered by Members of Legisla-
tures in the ——. 2439-40.

LEGISLATIVE DEPARTMENT—

Demand for Grant. 1753.

Demand for Supplementary Grant.
255.

LEGISLATIVE PROGRAMME—

Question re —— of the Legislative
Assembly in the Delhi and Simla
Sessions.  1568-69.

LEGISLATIVE RULES—
Amendment of Indian—

“Motions to consider and to refer to
a Committee. 341—87.

Consideration of draft amendments,

as reported by the Committee of
the h;glslnu\e Assembly. 551
—607, 612—16.

Resolution re amendment of Imdian
2662.

See also * Rule(s) .
LEGISLATURE(S)—

Question re—

Approaching Members of the ——
by railway staff for ventilating
their grievances. 1186.

Asiatic Bills in the South African
—. 96164

Exemption of the Members of the
Indian —— from taking licence
for their Arms. 2238.

Relaying of the speeches delivered
by Members' of —— in the Le-
gislative Chambers. 2439-40.

LETTER(S)—
Question re—
Censoring of —— containing Rail-
way receipts for fresh fruits. 198.
ini to the b
envelope. 193, 1481.

Signatures taken from  messen-
gers of the Central Telegraph
Office, Madras, on typed Englmh
—— under false p

mland platforms on certain stations.
1621.
LEVEL CROSSING(S)—

Question re overbridge over the —
north to the Jamalpur railway
station. 2355,

LHAKSAR—

Question re Malaraia allowance paid

to Railway staff at —. 1856.

LIBRARY(IES)—

Question re—

New books for the —— in the
Cellular Jail, Port Blair. 47.

Search of the Mahabir Jain —— of
Delhi. 880,

LICENCE(S)—

Question re—

Cost of the Delhi Car Registration
Office and receipts from driving
and car ——. 402, 1191.

Delay in obtaining driving and car
—— from the car registering
authority in Delhi. 401-02, 1191.

Exemption of the Members of the

Indian Legislature from taking
for their Arms. 2238,

Expiry of the —— of the Delhi
Electric Supply Company.
1843.

Income from and duty on
Radio Sets, etc. 332-33.

Non-validity of motor car —
thronghout India. 400-1.

Passing of driving test on the lapse
of a driving in Delhi, 402,
1191.

Radio receiving ——. 2439.

LICENSEE(S)—

O jon e hardshi

ienced by
the salt —— of certain places in
the Madras Presidency. 13.

LIFE(VES)—
Question re—
Alleged loss of —— due to over-
crowding in trains dnnng the
Garhmuktesar fair.

Protection of the mdpropm

to the Post Master General,
Madras. 1781.

ties of Indians in Abyssinya.
2568—61.
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LIGHT(S)—
Question reabsence of —— on the
on the ridge leading to
the Anti-Rabic Centre in Delhi.
1917, 2564.
LIGHTHOUSES AND LIGHTSHIPS—
Demand for Grant. 1755,
Pemand for Crant in respect of.
. “Capital Outlay on —". 1763.
LILLOOAH—
Question re—
Appointment of successiul mecha-

nical ex-apprentices of the
Workshops. 128.

Successful  ex-apprentices < of the
—— Workshops. 128.

LIMITATION (AMENDMENT) BILL —
See ** Indian —— ' under “ Bill(s) .
LINEMAN(EN)—
Question re—

Different rates of pay for and
class IT operators of the Telegraph
Engineering Branch. 2430.

Employment of the sons and rela-
tives of —— in the Telegmph

Department in the Bengal and
Assam Circle. 2067,

Grant of daily allowance to —— of
the Posts and Telegraphs Depart-
ment, 2067-68.

Grant of higher house rent to Sub-
Inspectors and —— of the Posts
and Telegraphs Department. 2368.

Grant of increased house rent to
—— ofthe Posts and Telegraphs
Department in Calcutta. 2067.

LIQUOR—
Question re drinking of — by

Railway employees while on duty.
1327-28. -
LIQUOR ORDINANCE—
Question re grievances of Indians
under the — in Fiji. 2335.
LIQUOR SHOP—
Question re—

Acquisition of a building in Purani
Mandi, Ajmer, to provide a —
on rent. 2422-23.

LIQUOR SHOP—conid.
Question re—
Location of —— and toddy shop
near a Hindu temple in the Se-

cunderabad  Cantonment.  800-
01, 1192,

LITIGATION—

Question re costs of for execu-
tion of Decrees on the side of the
Counrt of Wards. 152.

LLOYD, MR. A, H—
Demand for supplementary grant in
respect of —
Customs.  2270-71.
Opium, 2275-77.

Indian Finance Bill—

Motion to consider. 1817.
Consideration of clause 3. 2119-
2152.

Indian Income-tax (Amendment) Bill—

Motions to consider and to refer to

Select Committee. 616-19, 620,
621, 624, 631—34.

Consideration of  clauses. 637,
638.

Land Customs (Amendment) Bill—
Motion to consider. 38791
Motion to pass. 391 .

Oath of Office. 1, 1393, 2511.

Resolution re revision of the pension
rules for inferior services. T781.

LOAN(S)—

Question re —— advanced to Indian

States and others. 1628.

LOANS AND ADVANCES BEARING
INTEREST—

Demand for Grant. 1764.
LOCAL GOVEBMNT(S)—-

Questi of C
sions, erds of Tribunals by —.
2440-41.

LOCOMOTIVE(S)—
Monon to reduce Demand for Work-
Ex intenance and

Eupply of Locomotive Power re—
Construction of ——in India. 1020-
23, 1025-41.

——
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4 LOCOMOTIVE DEPARTMENT—
Question re—
Aholition of night schools for edu-
cating the illeterate railway work-
ers of the —. 154.
. Frauds in the supply of coal to the
—— in Bareilly City—148.
Non-provision of quarters at Aish-
bagh Junction, i and
Mailani for the members of the
’ Traffic and —. 148.
LOCOMOTIVE STAFF—
See “ Staff .

LOHARDAGA—
Question re despatch of hides from
to Calcutta by lorries. 1636.

LONDON—

Question re—
Proposal for the appointment of a
High Commissioner for Burma

in—. 1325,
Representation of India at the Im-
|~ perial Co in —. 2318.
Representation of India at the In-
ional Sugar to
8. o be held in 1776.
LOOP LINE(S)—

Question re—

Contemplated diversion of the mail
and ex; trains from the main
and Grand Chord Lines to the
Barakakhana ——-. 2316,

Grievances of passengers on the Bara-
kakhana —— of the Bast Indian
Railway. 2316.

LORRY(IES)—
Question re—

Basis of taxation on private cars,
motor buses and ——. 79.

Despatch of hides from Lohardag

LUCENOW—
Question re—

Closing of certain Railway Work-
shops at —— on Saturdays.
1626-27, 2250.

Opening of a branch of the Traffic
Accounts Office at —— for the

East Indian Railway. 2317.

Platform tickets sold at —— on the
oceasion of the visit of His Excel-
lency the Viceroy. 196.
Representation regarding the
amalgamation of the two clerical
grades in the Operating Depart-
ment of the Divisional Superin-
tendent’s Office. 2433.

Special train run from Allahabad
to —— in connection with the In-
dustrial Exhibition. 216-17.

LUGGAGE VAN(S)—
Question re putting of —— behind pas-

senger in parcel express,
114-15, 816.

LUMDING—

Question re railway collision hetween
Tinsukia and —— districts on the
Assam Bengal Railway. 251-52.

M
MACKEOWN, MR. J. A.—

Insurance Rill—
Appointment of —— to the Select
Committee in place of Mr. P. J.
Griffiths. 2633,

Qath of Office. 1765.

MACLAGAN ENGINEERING COL-
LEGE—

to Caleutta by ——. 1636.
Taxation on —. 79.

LORRY TRAFFIC—
See * Traffic .
LOWER SIND—
See “ Sind .

Q ion re d. passing from the
“A’ class of the Lahore. 149-50.
MADRAS—
Question re—

- Consultation of the CGovernment of
India in the appointment of the
Chief Justice of the —— High
Court.  1567-68.
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MADRAS—contd.

Question re—conid.
Duty without meal relief in the
Central Telegraph Office, ——. 1780.
Hardships experienced by the salt
licensees of certair phwen in the
—— Presidency. 13.

Imports of rice and paddy in—r:
18.

Loss of Telegraph messages in the
Central Telegraph Office, — .
1778.

Overtime work in the Central Tele-
graph  Office, ——. 1779-80.

Press articles against the adminis-
tration of the Central Telegraph

MAGAZINE (S)—

Question re high prices charged for
books and ——, etc., by A. H.
Wheeler and Company Limited.
437-38.

MAGISTERTIAL CHECKING—

Question re allegations against the
at Samastipur Station on the
Bengal and North Western Rail-
way. 1488-89.

MAGISTRATE (S)—

Question re  Honorary — in  the
centrally administered areas. 195.

MAHABIR JAIN LIBRARAY—
See * Library(ies) ™.

Office, 1789. MAHARAJA(S)—
tures taken from messengers of Question re Saloon of — of Dholpur

the Central Telegraph Offico, ® lent for the uge of the ——of Baroda
on the typed English letters under 1478-79.
false pretences addressed to the i
Post.master»(}um’rnl —. 1781 MAHARATAOF NABEA

& AN Question rerelease of the ex——o.

of for 9

the Central Telegmph Office, —— . =
1778-79. MAIL(S)—

Strength of the ioned Question re—
for the Oent.nl Telegraph Office, Contract with the Asiatic Steam
—— . 1090:91. Navigation for

Suspension of certain officials of
the Customs Department——-.
1985.

Wireless wheatstone system for work-
ing between Rangoon and —.
544486,

MADRAS AND SOUTHERN MAH-

RATTA RAILWAY—

See * Railway (s) 7.
MADRAS POSTAL CIRCLE—
uestion re mutilations™ of telegrams
between departmental Tel

Offices and Combined
Offices in the —— . 1778.

MADRAS PRESIDENCY—
Question re—

Alleged exactions on the part of
subordinate salt officials in certain
salt factories in the ——. 13-14.

Collection of free salt in certain areas
in the — . 1083-84.

carriage of cargo,
—— between Clacutta and
Blair. 2336-39.
Running of the Bombay-Caleutta
via Allahabad and Benares.
201-02.

Special third class fare charged from
passengers travelling by the Bom-
bay, Baroda and Central India
Railway

MAIL BAG(S)—
Question re ding of i d
letter—— to Dabhol in charge of
the capitan of ferry steamer. 886.
MAIL TRAIN(S)—
Question re—

Contemplated diversion of the
and express trains from the main
and Grand Chord Lines to the Bara-
kakhana Loop Line. 2316.

Rules for Travel by —— by Pass-
holders. 61.

See also *“ Train(s) ”. 5
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4 MAILANI—
Question re non-provision of quarters
at Aishbagh Junction, Bareilly and
— for the members of the Traffic
and Loco Department. 148.

= MAIN LINE(S)—
Question re contemplated diversion of
the mail and express wains from the
—— and Grand Chord Lines to the
Barakakhara Loop Line. 2316.

% MAITRA,  PANDIT  LAKSHMI
THERAL =
Election of —

—— to the Central Advisory Board

\ of Health. 1577.
~—— to the Standing Committee for
Roads. 2452.
—— General discussion of the General

{ Budget. 1263,
Indian Finance Bill—
Motion to consider.

1881-91, 2029.

Consideration of—

Indian Limitation (Amendment) Bill—
” Motion to consider. 1341.
Indian Red Cross Society (Amendment).
Bill—
Motions te consider and to circulate.

Motion re election of — to the Stand-
ing Advisory Committee for the
~ Indian Posts and Telegraphs De-
partment. 2453.
Motion to reduce demand for—
Department of BEducation, Health

) and Lands re treatment of
Indians  abroad. 1593, 1504,
1603-05.

Executive Council re—

General Policy of the Government

of India. 1660.
Labour grievances. 1583, 1584.

3 Poliey of repression. 1705, 1738.
} Finance Department re revenue
¥ duties, 1397, 1408.
Railway Board
- Indians from the Wedgewood
% Committee. 991.

re exclusion of

MAITRA, PANDIT LAKSHMI
KANTA—contd.
Question re—

Acceptance of tenders for the supply
of coal to State Railways. 2554.
Administrative control of the Central

Publication Branch. 2312,
Change in Government’s policy re-
garding purchase of coal. 2555.
Coal to be purchased for the East

Indian and Eastern Bengal Rail-
ways. 2555,
Expenditure incurred on the Central
Publication Branch. 2311.
Facilities to the Central Publication

Branch employees for transfer
to certain offices in
2306-10.

Grades of coal fixed by the Indian
Coal Grading Board. 2554-55.
Increase in the Central Publication
Branch staff. 2310-11.

Indian Stores Department contract
for carbon black readymixed paint.
539.

Insanitary condition of the Gol
Market area in New Delhi. 2438.
Instructions regarding the conduct
of elections in the Provinces. 1628.
Memorial by the wives of the Central
Publication Branch 1 re-

ploy
garding their financial hardship
2812.

New Road Fund Resolution. 1476-

T

Present condition of the health of
Mzr. Subbash Chandra Bose. 1474-

76.

Readymixed Red Oxide paint pur-
chased by the North Western
Railway. 772.

Refusal by the East Indian Railway
to accept Black Paint of a certain
firm. 773.

Tenders for readymixed red oxide
Paint r;g\smud for certain Rail-

Ways. 5
Testing of Readymixed Black Paint
772-78.
Question (Supplementary) re—
Article entitled * Railway Stores

Scandal ” published in the Pilot.
2424,




India. 1555

Case of one Mr. Gurmukh Singh, a
prisoner in the Andamans. = 2443.

Committee of enquiry into the causes
of deterioration in rock cut sculp-
tures in Elephanta Caves. 2060.

Comp ion to the suff of the
Quetta earthquake. 2053-54.

Comphmﬁs regarding official inter-
ference in election matters. 1624-
25.

Construction of a tomb over the
graves of the late Emperor
Bahadur Shah and Empress Zinat
Mahal at Rangoon. 1336.

Consumption of sugar in India.
2349.

Cost of production of Sugar-cane.
2343.

Education Expert Commi 1692,

Elections in the Provinces. 1552.

Employment  of ex-* Dufferin ’
cadets on steamer of Slnppmg

2431, 2432.

Exclusion of some subjects from the
Public Service Commission Exami-
nation. 2428.

Expenditure on the army education
of soldiers. 1853

Export of sugar from India to the
United Kingdom under a pre-
ferential tariff scheme. 2347.

ion of the University
Corps. 1565,

Formation of trade unions on Rail-
ways. 1916,

Furniture allowance allowed to
soldiers. 1852.

Government’s policy in respect of
the ship “ Dufferin .
1454.

1 iaation in._ the Broadeasting
Services. 1553.
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MAITRA, PANDIT LAKSHMI MAITRA, PANDIT LAKSHMI
KANTA—conid. KANTA—conid.
Question (Supp tary) d. Q (Suppl y) id.
BuﬂdmgolRadmtewvmgmm T tions issued to employ p 5=

canvas business on certain State
Railways. 1915.

Maintenance of followers in Artillery
Units in India. 1850.

Medical expenditure on soldiers.
1854.

Negotiations for replacing the Ottawa
Trade Agreement. 1555, 1556.

Posting of Indian Medical Service
Officers to Burma. 1327.

Proscription of the Congress pledge
of Independence. 1546, 1547."

Protection of the lives and properties
of Indians in Abbyssinia. 2558.
25569.

Punishment for violation of Govern-
ment Servants’ Conduct Rules in
the Centrally Administered areas.
1480.

Purposes on which the Government
of Bengal spent the proceeds of
the Salt (Additional) Import
Duty. 1913.

ition of
Employees TUnion. 1330,

Reduction in the number of staff
officers in the Army during the
Separation of Burma. 2329.

Reduction in the Price of the East
Indian Railway time table. 1916.

Registration of newpapers in the
Postal Department. 2328.

Release of political prisoners. 1548.

Report of the Wheeler Committee.
1632. .

Representation of India at the Inter-
national Economic Conference at
Geneva. 2326.

Saloon of Maharaja of Dholpur lent
- for the use of the Maharaja of
Baroda. 1478, 1479.

Scant attention given to the economic
condition of India in the ** World
Economic Survey, 1935-36 7, of
the League of Nations. 2421.

. 47]



Question (Supplementary) re—concld.
Steps taken by the Indian Sugar

% Mills Association for the Promo-

tion of a joint Sugar Selling Organi-

i sation. 2346.

Subjects for the petitive exami-
cations held by the Public Service
Commission.

Tickets checked at ihe bidding of the

Criminal Investigation Depart-
ment officials on the East Indian
Railway. 154!

uction of Homeo-
Government
scognition  of

Resolution re in

ges in  India
2577-79, 5, 2587, 2588,
1 2690,
MALAKWAL BHERA BRANCH
LINE—
Queatmn re absence oi belegmphxo or
0> on the —— North Weaters el
! way. 1177.
1 oo MALARIA—
,’5 Question re prevalence of in the
rural areas of the Delhi Province. 91,
( 1190-91
MALARIA ALLOWANCE—
See ** Allowance(s) ™.

MALAVIYA, PANDIT KRISHNA
" KANT.

Election of

to the Standing Ad-

visory Committee for the Indian

Posts and Telegraphs Department.

2573.

A General discussion of the
Budget. 1207, 1217, 1222,

Indian Finance Bill—
M(;t‘i’:nmmﬂ'du. 1797, 1807, 2048,

General

£ Motion to reduce demand for—

3 Executive Council re Frontier policy.

X 1619-20.

Working ~ Expenses—Maintenance
and Supply of Locomotive Power

re construction of locomotive in
India. 1033-34, 1038.
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-4 ~ MAITRA, PANDIT LAKSHMI MALAVIYA, PANDIT KRISHNA
KANTA—concld. KANTA—contd.
Question re—

Abolition of post of Inspectors in the
crew system on the East Indian
Railway. 132.

Candidates declarted qualified in the

Desi ion of ticket check
East Indian Railway. 143.

Pay, house-rent and electricity charg-
es, ete., paid to Assistant Surgeons
on State Railways. 540-43.

Pressure on ticket examiners to in-
crease their earnings. 134.

Qualifying tests held by the Public
Service Commission on Communal
basis. 1777.

Railway Board’s letter regarding
Revised scales of pay. 143.

Re-examination by the Public Service
Commission of candidates already
declared qualified in a previous
examination. 1777-78.

Question (Supplementary) re—

Non-employment of ex-* Dufferin”
cadets as officers on steamers of the
Peninsular and Oriental Shipping
Company. 1456.

Tickets checked at the bidding of the
Criminal Investigation ~Depart-
ment officials on the Hast Indian
Railway. 1542,

MALAWGONE—

2 s of
quan.eru for aubordma.ees of the
Burma Railways at —— and Insein
1324-25.

MALAYA—

Question re—
Grievances of Indians in——. 25.
Report on Indians in——. 1563.

MALE(S)—

Question re reservation of intermediate
for —— and

MALIK, MR. H. S.—

Motion to reduce demand for Execut~
tive Council re Policy of protection,
1423-25.

Oath of Office. 1393.
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MANAGER—

Question re appointment of Girdawar
Qanungo as —— of the Court of
Wards. 152,

MANDI—

Question re—

Acquisition of a building in Purani
——, Ajmer, to provide a liquor
shop on rent. 242223,

——at the Narela Railway Station
in the Delhi Province. 2417-18.

MANGAL SINGH, SARDAR—
Indian Army (Amendment) Bill—
Motion to consider. 1356, 1357,
1358, 1363, 1365.
Motion to pass. 1367-68, 1369, 1370.
Motion to reduce demand for—
Defence Department re Indianisa-
tion of the Army. 1507-10.
Executive Council re—
General policy of the Government
of India. 1668.
Policy of repression. 1728-31.

MANGAL SINGH, SARDAR—contd.

Question re—contd.

Facilities to detenus seeking election
to the Punjab Legislative Assem-
bly. 7273,

Fixation of uniform standars of
weights and measures in India.
97,

National flag for India. 71.

Opinion expressed by the Indian
delega.t_Aas to the League of Nations
regdudu_lg conquest of Abyssinia
and raising of sanctions inst
Italy. 70. o

Opinion tendered by the Govern-
ment of India in regard to -the
Marriage plans of ex-King Edward
VHI. 74.

Release of Political Prisoners in
gmory of the Coronation Durbar.

Troops despatched to Khaisora
ey. 71.

Withdrawal of India from the

League of Nations. 69-70. -

Question re—
Action taken on the Resolution re-

garding indebtedness of agricul- Question
turists passed by the Legislative (Alibag) P “‘
Assembly. 71.
Allowances given to certain detenus MANOEUVRE(S)—
and their dependants. 72. Qrisstion s caetatiiail g a5
Appointment of delegates from India ing military —, 120-22. el

to the League of Nations. 70.
Case instituted by the National MANOEUVRES FIELD FIRING AND

Petroleam  Company, Limited, ARTILLER TLL—
Calcutta, against the Secretary B e Y G s
of State for India. 1919, See ** Bill(s) .
C ltation of the Gove of
India on the question of non- MANUFACTURE(S)—
intervention in the Spanish civil s il oo 5
e o Qnestn?nn of power alcohol.
Coronation Durbar of His Majesty
the King~Emperor. b:s MARINE ENGINEER(S)—
Difference of opinion between the “ : »
Indiah and: British delegates o Ses " Engivens(s)
the League of Nations. 70. M
Enquiry into the conduct of Captain SLaie=
H. B. 8. Brar of the Political Question re agreement with the ——
Dep of the Govi of and French India regulating the import 3
India. 207-08. of Foreign Goods. 34-35. SN
Establishment of Federation. 97-98. Secalso “ State(s) . -




Museum  Association, on the
Museums in India. 4-5.
MARRIAGE(S)—
Question re—

Consultation of Government of India
regarding ez-King's proposed ——

“with Mrs. Simpson and his abdi-
cation. 86.

Opinion of the Government of India
regarding the proposals of ez-
King Edward VIIT about his ——
and abdication. 96.

Opinion tendered by the Govern-
ment of India in regard to the
;m of ex:King Edward VIII.
4.

Permission to Mr. Hari Kumar
Chakravarty, a detenu, to arrange
;(:& his  daughter's ——. 1182,

MARRIAGES VALIDATING BILL—
See “ Bangalore —— * under “ Bill(s) *’.
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o
¥ . MARK(S)— MASANT, MR. M. R—
Question re grace—— allowed to Question re impounding of —='s
candidates for recruitment as Inspec- passport. 610-11.
. > =
tor, Railway Mail Service. 2239. MATERTAL(S)—
o MARKET(S)— Question re—
Question re—
Possibility of economic transport of
sugar from the producing  centres
to consuming ——. 2348.
 Undertaking of special _publicity
. 1. Car 5 to_exploit themmnrknt import duty imposed on steel.
" for cashew nuts in Europe. 12-13. 1175.
MARKET RATES— MATHURADAS, DEWAN BAHADUR—
. See ““ Rate(s) . Question re appointment of an Indian
ARKETING FICER(S)— in place of —— , Director of Estab-
‘“‘;}“"‘”M S gl lishment, Railway Board. . 1843-44.
uestion re—
Appointment of & Mnaliie. Ch MATRICULATION EXAMINATION—
supervising —— . 2185, Question re certain students sent up
| Appointment of Indian Trade Com- for the —— of the Delhi University.
\ missioners and —— in - Foreign 1838-39. :
! Sapte. «h‘:ﬁ?ﬂ MAZUMDAR, MR. SISIR KUMAR-—
—— under icultural Market-
B ing Adviser to the Government of Question re passports to —— and Mrs.
India. 2184-85. - Florence Mazumdar of. Nowm
Assam. 2186, q
o mquumtmm M}:,hs f_ T MAZUMDAR, Mgs. FLORENCE—
estion re publication o 25
: 3 of ____': Empire eswr:g;:\, Question re passport to. Mr. Sisir

Kumar Mazumdar and —— of
Nowgong, Assam. 2186.
MEAL RELIEF— :
Question re duty without —— in the
Central Telegraph Office, Madras.
1780. -
M.EASURE(S)— 18 A
re ion of ife stan-
dnrda of weights and ——in India.

MEAT—

Question re Jhatka and Halal ——
supplied in Railway dining cars M
refreshment rooms. 217.

MEAT SHOR(S}—
Question ¢ —— in the mn% Road
area, New Delhi. 244142
MECCA—
Wn re publicatwn of the s of
Mutawwi for
pilgrims ‘in bhe Haj G\ndn. lﬂl -22.

K
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Question re classification of - technically
trained supervising staff of the -
East Indian Railway. 69,

MEDICAL COLLEGE(S)—

See t Collegel®) s -,

MEDICAL EXPENDITURE(S)

Question e —— on soldiers.  1853-54.

MEDICAL LEAVE—
“See ** Leave ™.
IEDICAL‘ ’SERVICE(b)——
Demand for Grant. = 1757
M&lon for ‘adjournmient re racial dis-
"“erimination against Indian members
* of the Military ——in India. 2452,
-2510..
Mﬂn re Civil Posts reserved for

mﬁﬂhub a Military — or  for
membors thuw!’ 1188-

State Railway ——. 1766.

Motion for Adjonmmant e bmmng by
the Police Commissioner, Caluma
of processions, —— and other de-
monstration. 2365-69, 2382-84.

Question re—

Anti-war —— held in India. 45,
-t —=of the Works Committee in the
1 Government of India Press, New
Delhi. 2433-34.

Question e ’ P
Non-running of special trains by the
North Western Rathv for the
Gurmukhteswar -, 91,
MEMBER(S)—

-Display of flags or emblem he
.’ﬁv‘" gfl Honourable -;Es\fwt‘l’:n :he

MEMBER(S)—contd.
Election of —— to . the Central Advisery
Council for Railways. 24562,
Blection of 1o the Sl;mdlng Ad-
visory Committee for the Indian
Posts and Telegraphs Department.
Flection of —— to the Standing Com-
mitiee for Roads.. 2452,
Motion for adjournment re— "
Arpest of a —— of the ‘h-gishﬁve
Assembly and subsequent  with-
drawal of proceedings against him.
1571-77.
Racial discrimination against Indian
~——of the Military Medical Services
in - India. 2452, 2493, 2510.
Motion re— e
Election of -——— to the Cenftral Ad-
visory Board of Health. 1337-39.
Llecuon of —— to' ‘the Standing
Y Ke ‘Commitieo for the Indian
Posts md Tel Wmen&
2452-5: h‘?”
Question re—
Appointment of non-official — of
the Legislative Assembly as visitors
of the Deoh Detention Camp. 37,
g ——of the Legxalatures
tﬂ ting

——of the T
2417.
Charge for empty haulage of saloons

'\M.nml,\.

of —— of the Executive Council.
1479.
Exemption of the —— of. the, Indian

lature from taking licence for
their Arms, 2238.
Post, of the staff —— of the Railway
Board, | 218-20:<, 500 wnidh
Private Secretaries attached to the
——of the Governor (eneral’s
Executive Council. 2182,

. Railway Saloons supplied to the ——
of the Government of " India.
197-98.

Recommenaation of = the  Wheeler
. Committee about the institution
of a gystem of private secretavics
for members or ministers of the
ﬁmneFedanIGovmmmc 2182~
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MEMBER(S)—contd.
Question re—contd.
Relaying of the epeeches delivered
by —— of Legislatures in the Legis-
lative Chambers. 2439-40.
Use of the term “M. L. A.” by the
members of the Provineial Legis-
lative Assembly. 2183.

“M.L.A"
Question re use of the term * ——" by
" the mémbers of the Provincial Legis-
lative Assembly. 2183.
MEMBERSHIP—
Question re rejection of nomination

papers filed by two Sikh. candidates
to the

for — » Delhi Municipal Com-

Tnittee.

Resolution re India’s withdrawal from
the —— of the League of Nations.
2592-2605.

MEMORANDUM(DA)—
Question r¢ —— or

121

MESSAGE(S)—contd.

from His Excellency the Governor

General _appointing dnys for the
tion of the y

and its subsequent stages. 327.

from His Excellency the Governor
Ak ciis H Y

Budget. 803.

— from His Excellency the (-ovornor
General declaring certain heads of
expenditure in the Budget opcn to
discussion by the Legislative Assem-
bly. 5497.

i [rum His Excelloncy the Govamr g

of the excise and import duties on
sugar and of the post card rate as
proposed in the Indian Finance Bill
as introduced. 2251.

submitted to the lewa.y Enqmry
Committee. 1842,

MEMORIAL(S)—

Central Publication Branch employees
regarding their financial hardships.
2312.

MENIAL STAFF—

See * Staff .

MENON, MR. K. R.—
Oath of Office. 609.
MERAT—

Question re recruitment of the Rawat
and —— communities . of  Ajmer-
Merwara in  certain Battalions, ete.
1180-81, 2248.

MERCANTILE MARINE—
Question re development
53.

of India’s

MERCHANDISE —

Question re India’s export trade in ——
;nd lowering of the rate ofexchange.
8.

MESSAGE(S)—
—— from H. F. the Governor General.
659.

Q re defects of tha Murray
system and mutilations and delay -
in telegraph —— . 1449-50. 3.

MESSAGE OF INDEPENDENCE—

Question re ban on the Congress ——.
885-86.
MESSENGER(8)—

Question re signatures taken ' from'—=
of the Central Telegraph . Office,
Madras, on typed English letters
under false pretences addressed to
the Postmaster General, Endru
1781, 4

METCALFE, SIR AUBREY— =

Motion to reduce demand for; l&uou
tive Council re Frontier polic v
1615, 1618, 1641-46. ;

Point of order raised by —— as to
whether an Honourable Mémbet is in

order in attacking by desighation
if not by name, an officer who is
perfectly easlly identified and who has

Eandmz
the Alsembly. m is

corrupt and has been found to be su.
1825-27.

METEOROLOGY—
Demand for Grant.

1756.

&2
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METHOD(S)—
Question re —— for increasing the pro-
ductivity of soil. 189-90.
MIDDLE CLASS(ES)—
Question re d d - for idential
104-05.

MIGRATORY OFFICE(S)—
Question re quarters in New Delhi
occupied by the Staff in the non-
799.

MIGRATORY STAFF—
“Question re reténtion of quarters in
New Delhi by therion-—— on

bec’oming entitled to a higher class
"Vof accommiodation. 799,
MILCH CATTLE -
Question re—
Railway, freight rates for the trans-
.port of dry — . 9.10.
Reduction of Railway Freight on
to and from Chhattisgarh Division
in the Central Provinces. 24.
MILEAGE—
Question re—
—— and classification of roads in Pro-
vinces and Indian States. 77-78.
—==of road in Indias. 118-19.
MILEAGE ALLOWANCE— =~ =
See “ Allowance (8) ™. = 00
MILITARY—

Question re disregard of the rules for the
supply of road dressing materials
_for —— purposes.  910.

MILITARY BASE(S)—

Question re opening of a —— in_ the
district of Champaran in Bihar.
2354,

MILITARY CHAPLAIN(S)—
Question re—

Payment of llkm of the Roman
. Catholic ——. 3-89,

Payments made to the Roman
Catholic—— . 89,

See also “ Chaplain(s) *'.
MILITARY - EMPLOYERS—
Question re dmabzht,y pension  to
alided

—inw during the (Creat
War. 1634-35, 185455,

Seealso “ Employee(s) ”,

MILITARY MANGBUVRE(S)—
Question re certain information  re-
garding — . 120-22.
MILITARY MEDICAL SERVICE(S)—

Motion for adjuornment re racial dis-
crimination a.ga.mst Indian members
of the in India. 2452, 2493,
2510.

Question re civil Posts reserved for
members of a-——or for European
members thereof. 1188-80.

MILITARY OPERATION(S)—

Question re expenditure on — on the
frontier and causes of the trouble by
tribesmen.  1694.95.

MILITARY PURPOSES(S)—

Question re disregard of the rules for
the supply of road dressing materials
for . 2562,

MILITARY STATION(S)—

See * Station(s) .
MILITARY TRAINING—

Question re introduction of 1
"T——ig,lndi,s.. 1846.47.

m‘hr“’ “—n"mxi-—mm
Question re-— ; I“"

Report of the officer deputed -to
England to study the processing
and handling of i Dairy
Farms. 771-72.

Undertaking of —— census. 24,
MILL(S)—

Motion for adjournment re Jute——
strike in Calcutta. 1921.

Question re prohactmn given to Textile
205.

——— companies.
Restrictions on. the ction of new
sugar —— 2347-48.
MINES-—
Demand for Grant.  1756!
MINING—

Question re applications invited for the
post of the Professor of —— at the
Indian School of —— Dhanbad.
211,
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}ﬂNI‘!TFRlS)——
dation of the
"~ Wheeler Comnntwe about the institu-
tion of a system of private secretaries
“for Members or —— of the future
Federal Government. 2182-83.
MINISTERIAL OFFICER(S)—
See ** Officex(s) "+
MINISTERIAL STAFF(S)}—
re working hours for —
“attached to certain offices in the
Jamalpur Railway Workshops. 2355
56.
MINORITY (IES)—
Question re appointument of Muslims
and other —— in the Central
226-31.

Services.
MINT—
Demand for Grant.  1760.
Demand for supplementary grant. 257.
MINTO ROAD—

Question re meat shops in the —— area
New Delhi. 2441-42.

MISBEHAVIOUR—

MISCELLANEOUS OBLIGATIONS—

Demand for supplementary g,rﬂltm
respect of interest on —— .

MITCHELL, MR. KR. G.—
Oath of Office. 609.

Road Fund for the purposes
development. 700, 701.

MODY, SBIR H. P.—

Demand for supplementary grant in
respect of expenditure on the develop-
ment of Broadcasting met from the
Fund. 256-57.

Indian Finance Bill—

Motion to consider. 1937-43.

Motion to reduce demand for—

Executive  Council ve po]lcy of
protedtion. ' 1419, s

Finance Department re revenue

duties. 1401-03, 1406, 1407, 1408.

Pay of Wages (A dment) Bill—
Motion to consider. 2643,

Consideration of clauses. 2547-48.
2658,

Question re alleged —— of 2 E
pass holder towards a Prince at
Satna railway station. 1629-31.

MISCELLANEOUS—

Demand for grant. 1761.

Demand for supplementary - grant.
258-60.

MISCELLANEOUS ADJUSTMENTS
BETWEEN THE CENTRAL AND
PROVINCIAL = GOVERNMENTS—

Demand for Grant. 1761.
MISCELLANEOUS DEPARTMENTS—
_Demand for Grant 1760,
MISCELLANEOUS EXPENDITURE

(RATLWAYS)— ,

Demand for Grant. 1146.
MISCELLANEOUS EXPENSES—

Demand for supplementary grant. 440-

62.
MISCELLANEOUS EXPENSES (RAIL-

WAYS)—
Demangd for Grant in respeet of *“ Work-
- ing Expenses — . 1150,

Question (S y) re—
Adoption of measnres of reciprooity
against certain colonies. 1173,
1074, ‘ .
Practising of medicine by unqualified
and unregistered people. 1841.
Protection of the lives and proper-
ties of Indians in Abyssinia. 2561,

Settling down in India for Moe
of German doctors. - 1540

re draft

L ional Labour Conf Te-

garding annual holidays with pay.

245, 7, 248,

Resanlois

_ofﬂln

MOFFUSIL—

vamm.Cdcnth.w the —. 2418-
19.
- % S
Question re keeping of ﬁmgb. ‘bogies
at convenient p and
Benares Rallwqy Smm & 195.

Resolution 7e creation of a ?rm

\ RO | T
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MOGHALPURA—
Question ve explosion at the —— work-
shop on the North Western Railway.
129.

MOMBASSA—

Question re appointment of the Indian
Trade Commissioner at —— East
Africa: 2425-26.

MONA—

Question re connection of Bhera and
—— Railway Stations by a Rail-
way line. 1178-79, 2248.
MONEY—
Question re—

Collection of —— from Indian food
contractors on the Bengal Nagpur
Railway. 123-24.

——mised by the imposition of
‘additional Duty on petrol spent on
'Village Roads.  119-20.

MONEY CIRCULATING SCHEME—
Question re ——started by certain
" firms. '912-13.
MONEY ORDER (ISSUE CLERK)—
Question 7 hours of attendance of the
the Circus om

at  Chelrole
in® the Guntur District. 133.
MORADABAD—

Motion for Adjournment re official inter-
ference in elections at——.
158-59.

Question re—

Grievances of employees of the ——

Division, East Indian Railway.

: m.

in the matter of scales of pay
hlesm the —— Divi-

sion of the Em Railway.
153. T
MOR.AL CONDITION(B)— =
O Lo sl

_2(yin the Andamans 48.
MORGAN MR. G.—
Demand for supplementary grant in
respect of —
Ajmer-Merwara.  260.
Capital ‘outlay on Tndian Posts and
' 'Telegraphs. 262.

MORGAN, MR. G.—contd.
Indian Finance Bill.—
Motion to consider. 1795,
Consideration of Schedule I. 2190
Indian Railways (Amendment) Bill—
Motion to refer to Select Committee.
418.

Question re compensation to  the
sufferers of the Quetta earthquake
2063-64.

Resolution re creation of a separate
Road Fund for the purposes of road
development. 669-73, 701-03, 708,
709, 711.

MOSLEM PERSONAL LAW (SHARIAT)
APPLICATION BILL—
See “ Bill(s) .

MOSQUE(S)—

Qum:on re removal of shoes by visitors
and tombs under the
Axdmsolo;,lcal Department. 2434
35.

MOTIONS FOR ADJOURNMENT—
See ** Adjournment ™.

B iciicie

Basm of taxation on prna{e cars,
—— and lorries.  79.

Taxation on —— 78-79.
MOTOR CAR LICENCE(S)—
See ** Licence(s) .
MOTOR VEHICLE(S)—
Question re —— in provinces and
Indian  States. 74-75.
MOVE— -

Question re giving up to — — to Simla
and holding of the Autumn Bession
of the Legislative Assembly in New

Delhi. 1633-34.
MUDALIAR, MR. C N. MUTHU-
RANGA—

Election of ——to the Standing Com-

mittee on emigration. 1192.

General discussion of + the General
Budget. 1274-77.

Indian Finance Bill—

Motion to consider. 1904-07, 1m-37




MUDALIAR, MR. C. N. MUTHU-
RANGA-—conid.

Question re—
. Allegations  against the customs
authorities in Cuddalore. 2556-57.

Alleged exactions on the part of
Subordinate salt officials in  certain
salt factories in the Madras Presi-
dency. 13-14. ol Y

Alleged misbehaviour of a European.
pass holder towards a Prince at
Satna railway station. 1629-31.

Allowances of the Governor General.
224-25.

Appointment to the post of the
. Director General of Indian Medical
Service. 14.
Archeological excavation by foreign-
ers in India. 2629.

Archwological investigation in the
Chhota Nagpur Division. 5.
Centralization of the office of the
Director of Ordnance at Simla.

2353-54.

Committee of enquiry into the causes
of deterioration in rock cut sculp-
tares in Elephanta Caves.

Conti t of the University Train-
ing Corps for the Annamalai.
University. 2181.

. Delhi Electric Supply Company. 7.

- Enquiry by Experts into the Income

. Tax sy_rsteminlndil., ﬂﬁ-%_. e

E t and
of the Archmological Department.
vy 1718
* Expenditure incurred in the main-
tenance of the Viceregal Lodge
New Delhi and Simla. 335.
Expenditure provided for Defence
Purposes. 225.
Fall in prices of imported raw silk,
Filling up of posits of gazetted officers
in the Government of India Offices
by non-Indians. 2438.
Filling up of the vacancy of the
9 Director of Establishment, Rail-
Lo way Board. 15.

e«

... Foreign experts employed by Gov-
 ernment. 334. "
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MUDALIAR, MR. ‘C. N.+ 'MUTHU-
RANGA—contd. !
Question re—contd. 0

Giving up of move to Simla and
holding - of the Autumn  Session
of the Legislative Assembly in New
Dethi.  1633-34. 1

Girdes o posts of lrks sanctioned
for the Government of Tndia Press,
New Delhi. 2064,

Grievances of Army Headquarters

staff compelled to winter at
Simla. 2354

Grievances of Indians in Kenya.
15-16.

Hardships experienced by the salt
licencees of certain places in the
Madras  Presidency. 13.

Holidays, leave, ete., granted to the
clerical staff of the Government of
India Press, New Delhi. 2065.

Imports of rice and padd’y in Madras
187 5 3

: Almijlnﬁlm industry. 57

Tndi of. thes Jensashi
Trust. 7.8. ’

Introduction of tea lossons in text
books in Schools of the United Pro-
vinees. 2,

Levy of an import duty on Portu-
guese cashew nuts. ~1632-33.

Loans advanced to Indian' States
and others. 1628,

Major. Cawthorn’s. report. re suit-
ability or otherwise of Kenya for the
settlement of ex-service men of the
Indian Army. 1629, .

Pengic;;mof.telegnphrdeﬁvu'y poens.
10-12. i

Per location of . G b
of India officers in New  Delhi.
1765-66. X

Posts of gazetted officers created in
the Government of India offices.
2437-38., } s

Port

avpvidt b

" Private secretaries attached to the

Members of the Governor General's
" Executive Council. 2182.
_ Protection of the indigenous silk
industry. 3. g nie




126 INDEX TO LEGISLATIVE -ASSEMBLY DEBATES.

MUDALIAR, MR. C. N. MUTHU-
RANGA—contd. 3

Question re—contd. .
Protest against the administration
- of the foreign exchange regula-
tions in Persia. 1918,

Publication of & ? "

note
relating to or aﬁectmn Indians in
different parts of “the . British
Empire. 9.
. Publication of the Report, of Mr. 8. 8.
b mgxm Secretary,
Museum  Association, on the
Museums in India.

Railway freight rates for the trans-
port of dry milch cattle. 9-10.
Recent amendment of section 4 (2).

of the Indian Income-tax Act.
1415,
interval to the Government
of India Press employees asked
_ to'stay for overtime. 2420-21
Recommendation of the Wheelar
Committee about the institution
of a system of private secretaries
for Members or Ministers of the
future Federal  Government.

‘quaﬁ ‘on the election activities of
Government servants. 2302.

Représentation to the Union Govern-
ment of ‘Bouth Africa about
the Anti-Asiatic Bills. 2557-58.

Restriction on the entry of Indmns

- in Burma. 1917-18.

Restrictions on Indians in New
Zealand. 1632,

Review ‘of “Tadii’s “t¥chatige ratio
ponhunmd\k of

and Burma. 2181. ¥
Revision of scales of pay of superior
afficers in the Government of India
Secretariat.  2301-02.
arding of the inferests of
mUey]on. 4-5.
Safegurdn'.g of  the. interests of
3 Indlmm(kylmmdthe pomt—
Ry “ment of an Immigration fg

sion. 9.

MUDATIAR, MR. 0. N. MUTHU-
RANGA—coneld.

Question re—concld.

Safe ding of the i f Indians
in Natal and Transvaal. 8.9,

Safaty of ladies travelling in female
compartments on railways. 16-17.

Simla exodus.  1628-29,

State  Railway = Medical  sérvices.
1766.

Supply of Government of India
Publications in regard to agricul-
ture to vernacular Newspapers. 9.

Training of Tndians in  Field-Work
in the Archwological Departmont.
4.

Travelling by Air of the officers of the
all-India and Central Services,
224;

‘Undertaking of special ~ publicity
Campaigns to exploit the market
for cashew nuts in Burope. 12-13.
Question (Supplementary) re—
Reerm:nenm of Kuropeans in the
Yn;eﬁgu; ~Services.  1767.
mﬂ m R.M

Genernl discussion "o
Budget. I216-17.

Motion to reance demand for Rail-
way Board re Rsﬂ road “competition.
1123-25.

Oath of Office. 961,

MUHAMMAD AHMAD KAZMI, QAZI—
Arya Marriage Validation Bill—
Consideration of cliuses. ~2290.

Clause 3, 2092.95.
__ Schednlel. 2229.30.
Motion to reduce demand for—
Railway Board re Indianization of
reilway  services. 1074.
Working Expenses—Maintenance and
Supply of Locomotive Power re

~—~ Construction of locomctives in
India. 1020-23.
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!
r .®  MUHAMMAD AHMAD KAZMI, MUNICIPAL (‘OMMITTEE(S)—
P QAZI—conid. Question “vé feject]
Mon“_ papers filed b) two Slkh candidates

I \“Broadening of third class seats on

R e ‘Shahdara Saharanpur Light
; sility ilway. 433-34, 2362-63.

"+ Capital invested in the Shahdara

, > Saharanpur Light Railway. 431.

Enforeemantefﬂm Hours of Employ-

1 ment Rules on  the dara

- Bdnmpm- Light Railway. 431-

Meet-lmz of the Works Committee in
the Government of India Press,
New Delhi. 2433-34.

*Non-Grant of overtime ‘or Special
Allowanee ito. the Traflic or Loco.

for membership to the Delhi—.
2179-80.
MUNICIPALITY(IES)—
Question re—
Grant to the Ajmer —— for drai
and water supply schemes.  96-
97,

Proposed sale of certain areas in the
Karachi  Cantonment to = the
Karachi— 1482-83.

MURARKA PAINT AND VARNISH
WORKS, LIMITED—

Quostum remdxgmoux Signal Red Paint
by the —— 537.

Staff. on. the Shahdara Sah
pur  Light Railway. - 432-33.

: Paymeént.« made  to the Roman

Catholic Archbishops and Bishops

& 430.
Provision of latrine fitted coaches on
< night ‘trains on the  Shahdara
Sa.hmﬂplu- Light Railway. 433,

Remcval of shoes by-visitors to the
A Mosques and Tombs under the
3 Archeological Departmeiit. 2434-
35.

Rmnihg-St:aﬂon Railways. 43.

Salaries of the Roman Catholic
Military Chaplains. 429-30.

Stoppage of the Night Passenger
Train  at  Baraut, Shahdara
Saharanpur Light Railway. 432.

Subordinate and menial staff on the
.- Shahdara bahumpur Light Rail-
way. 433.

MURRAY SYSTEM—

Question 7e defects of the——— and
mutilations and delay in telegraph
messages. 1449-50.

MURTUZA SAHIB BAHADUR,
MAULVI SYED—
Election of —— to the Standing
Finance Committee for Railways.
2250.
Moslem Personal Law (Shariat) Appli-
cation Bill—
Motion to refer to Select Committee.
2541.

Motion to reduce demand for—

Defence Department re Indianization
of the Army.  1492-95.

Executive Council re  Frontier policy.
1643.

Question re—
C ion of some clerks of the

Sugarcane traffic on the Shahd
Saharanpur Light Railway. 431.

MUHAMMAD  SHAH, SHAHZADA
SAELREM—

Question re claims of ——’s Debtors.
MUKEER;)EE ‘RAL BAHADUR SIR

~SATYA CHARAN—

Indian Electricity (Amendment) Bill—

“Motign to refer to Select Committee.
T 895, 3960 . - :

Govenment of India Press, New
Delhi, with the Co-operative Credit
Department. 2425.

Construction of additional quarters
forfbsmplopumﬁtha Govern-
penﬁoflndhl’g&. New Delhi.
§84.85.

!'!illm; of certain vacancies in the
Goﬂmmmoflndmheu. 2425,

Local holidays granted to the em-
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MURTUZA - SAHIB BAHADUR,

MAULVI SYED—contd.
Question re—contd.

Quarters in New Dethi. 798

Quarters in New Delhi ocoupied by
the staff in the non-migratory
offices. 799,

Retention of quarters in New Delhi
by the non-migratory staff on
becoming entitled to a higher . class
of accommodation. 799.

Question (Supplementary) re  protec-
tion of the lives and properties
of Indians in Abyssinia. 2561.

Resolution re introduction of Homoe-

pathic treatment in Government
Hospitals and  recognition of
Homoepathic ~ Colleges in  India.
2580, 2581.

MUSEUM{S)—

" Question re—

Control of ——in India. 2238.
“Exhibit in the ——at Sarnath in
Benares. 1467,
vy of entratice foo for visiting the
;7o gt Sarnath in Benares.
Publication of the report of Mr. S.
Wl 8 Markham, BEmpire Secretary,
—_ Association, on the ——in
India. 4-5.

MUSLIM(S)—
Motion to reduce demand for Railway
Bourd re paucity of ——in - vailway
service.  1093-1113.

*" Question re—

Appointment of —— as a Supervising
Marketing Officer. ~2185.
| Appointment of —— and.

226-31. gy i
Appointment of—— under the
Agricultural Marketing Adviser to

the Government of India. 2185.

—— employees of the Drawing
Branch of the office of the Divi-
sional dent, North West-
ern Railway, Delhi. 791

| Non-confirmation of —— in the Sub-
Head Grade in the Railway Clear-
. ing Accounts Office: 907-08, 1489-90.

other
services.

MUSLIM(S)—contd.

Question re—contd.

Preponderance of ——on the staff
of the Kilokri Sewage Pumping
Station. 550, 2247-48.

Work given by the Central Public
Works Department to the Hindu,

and  Sikh  contractors,

2444.
MUSLIM INTESTATE SUCCESSION
BILL—
See ** Bill(s) ”
MUSAFERKHANA—
Question re— -
— for the residence of Indian
pilgrims in Damascus. 884.
Petition regarding confiscation of a
Hindi Sindhi—— of Sindhi emi-
grants. 789.
MUTAWWIFS—
Question re publication of the names of

— at. Meeca for Indian Pilgrims
in the Haj Guide. 1621-22.

P T S T e
‘Question re defects of |
System and —— 2

telegraph messages. 1449-50.

N
NABHA, MAHARAJA OF—
See “ Maharaja of Nabha."
NAGARKAR, MR. C.B.—
General disoussion of the General
Budget. 1230-32.
Oath of Office. T
NARELA—
 Question re mandi at the ~—— Rail-
way Station in the Delhi Province.
2417-18.
NATAL—

Question re safeguarding of ‘the inte-
rests of Indians in-——and Trans-
vaal. 8-9.

NATIONAL FLAG— . o oo ”

Question re——of India. 38, 7L

o~
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NATIONAL PETROLEUM CGOMPANY
LIMITED, CALCUTTA—
. See ** Companyties) .
NAUMAN; MR, MUHAMMAD-~
Election of —— to the Central Advisory
i+ Council for Railways. 2452,
Election of -~ to the Standing Com-
mittee for the Departiment of Edu-
cation, Health and Lands. 1192,
Blection of -~ to the Standing Com-
mittee on Emigration. 1192
J/@eneral diseission of the General Bud-
got: 12871, 1292-94:
CGeneral * discussion of the Railway
Budget. 832, 840-45, 874, 875.
Motion to rediee demand for—-
Railway Board re—=
Grievances ‘of third class passen-
gers.  1045-46.
Paucity of Mustms in railway ser-
vice. " 1006-98, 1109,

Rail-road ~competition. 1113-17,
1139, l145 e
Question re—:

A for dity tran-
thpmenf of hides and skins from
cértain’ plices to Calcutta. 1636.

Despatch of hides from Lohardaga
to Caleutta by lorries, | 1636.

Rates, charged for hides from Allah-

abad .and Cawnpore to Calcutta.
1635. g

Reduction of railway freight rates on
hides and skins.. 1635-38,

NAVAL ARMAMENT (AMENDMENT)
BILL— .

See *“ Indian —— > under  Bill(s)
NAVIGATION—

Demand fur Grsnt in; respect of ** Irri-
ding Working Exp )
, Bm e ment ~and Dramuga

Do Jepar

Ll

MG G,
cortain areas in. DdIhL 2556. ;
N'EGOTI ATION(S)—

1l

| Question re—

w1 =——for replacing the Ottawa Trade
Agreement. 1555-57. o

NEGOTIATION(S)—contd. 4
Question re—contd.
—— regarding development of the
Tungabhadra Project. 610.
—— regarding the Tungabhadra
project.  1695-96.
—_ th,h the Maritime States with
to Cuatoms Revene under
Federation.  1558.

NELLORE—
Question re provision of daily deliver-
ies and opening of rural post offices

in the Guntur and —— Districts.
609,

NEW CONSTRUCTION—
Demand for Grant. 1151

NEW: DELHI—

Question re—

Bajri quarries in the —— Canton-
ment. 2.

Collection of statistics of property

owned by the employees of the
Central Public Works Department
in——. 2443,

Connemnn of some clerks of the Gov-
ernment of India Press, —— , with
the Co-operative Credit’ Depart-
ment. 2425,

Construction of additional quarters
for the employees of the Govern-
ment of India Press, —— .
§34-85.

Construction of houses and quarters
for officers and clerks in——.
308.

' Expenditure incirred in the main-
tenance of the Viceregal = Lodge
—— and Simla. 335.

Fines realised from the employees of
the Government of India Preu
—. 1176,

Giving up of move to Simla md hold-

of the Antumn of the
in}guhtlva A Amﬁm—

Gndel of posts of clerks sanctioned
for the Government of India
. 2064,

i forced to
attend office on Dusehn and Bhae
rat Milap festivals. 1987-88.
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NEW DELHI—contd.
Question re—contd.

Holidays, leave, ete., gmmul o
the clerical staff of the Government

of India DPress, 2065.
Insanitary  condition of the Gol
Market area in —— . 2438,

Local holidays granted to the em-
ployees of the Government of India
Press, ——. 885.

Meat shops in the Minte Road area:
—— 244142,

‘Meetings of the Works Committee in
the Government of India Press,

2433-34.

Ocoupation of certain private build-
ings in—— without obtaining
completion  certificates.  191.

Officers and clerks not provided with

Government - quarters in —— ob-
taining houses at enhanced rents.
398-99.
Permanent. . location of Government
gg India  Offices in ——. 1765-
~.:Plots offered to public in ——.
104, 2247,
Provision of head-rests on. mtdn in
1571, 5
“Quarters in -——. 792.
Quarters in=—— occupied by the

staff in the non-migratory offices.
799.

Restriction on the keqpmg of cows
in quarters in —— . 1983—85.
Retention of guarters in—— by the
non-migratory staff on becoming
entitled to a higher class of accom-

_ modation. 709.
\QIM in——. 206.

Wute of electricity in certain Govern-
ment quarters in——. 1480.
Vhl!mgdon Nureing Home ‘at —

126-27.

NEWSPAPER(S)—
¢+ Question re—

Blockmg of the of the

Dharanishala ontside the Etawah

"~ Railway Station and advertise-

‘ments in the Aj and Pratap

NEWSPAPER(S)—contd.
Question re—contd.

Imposition of restrictions against the
publication of mashroom ——
83.84.

—— in the United Provinces and
Bengal receiving advertisements
from the Kast Indian Railway.

193-94.

Postal concessions to ——. 529-
30.

Publi of adverti of the

Public Service Commission in

certain ———in the Punjab. 1772-73.
Registration of ——in the Postal

Department. 2327-28, 3

Supply of daily — from India
to prisoners in the Andamans.
47.

of Government of India
publications in regard to agnml-
ture to vernacular — .
Reduction of the postal rates of regw—
tered —— (Discussed under the

‘* Indian Finance Bill”). 2218-20.
NEWZEALAND—
Question re restriction on Indians in

1558.
NIGHT PASSENGER TRAIN—
See “ Train(s)”.
NIGHT SCHOOLS—
See ** School(s) .
NIGHT TRAIN(S)}—
See ** Train(s).”
NOMENCLATURE—

Question re—— of the Bengal and
North Western Railway. 1569,

NOMINATION(S)—
—— to the Panel of Chairmen. 182.
NOMINATION PAPER(S)—
Question re—
Re]ecmon of —_ ﬁlnd by two Bikh

Delhi andyd Ouumiﬁ.eo.
2179-80.

~

L
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NOMINATION PAPER(S)—contd.

Question re—contd.

Rejection of the —— of Mr. Harihar-
nath Shastri for the United Pro-
vinces Legislative  Assembly.
879-80.

NON-GAZETTED RATLWAY STAFF—

See “ Railway Staff.”

NON-MARTIAL—

Question re peuple treated as “ —— "
for recruitment in the Army.
1847.

NON- TRANSFER(S)~
See ** Transfer(s) .’
NORTH-WESTERN RMLWAY—
Sae “ Railway(s).”

NORTH-WEST FRONTIER-——
Question re—
Reservation of a percentage for Sikhs
for appointment in the Punjab
and —— Postal Circle. 2062-63.
Sikhs in the Punjab and —
Postal Circle. 2061-62.
NOTIFICATION(S)—
—— referred to in resolution re omi-
gration to Burma. 891.
Question re applicability of certain
——or Official Memoranda to the
Staff on State Railways. 252.

N%TBE HONOURABLE SIR

Code of Civil Procedure (Third Amend-
- “ment) Bill—(Amendment of section
80)—
Consideration of caluses. 656.
Demand for supplemﬂnﬁn.ry grant in
mpect  Miscellaneous *. ~ 259-

D:nph of flags or emblems on the

hbles of Eonoumbla Members with-
the Assembly Chamber. 2553.

w Boilers (Amendment) Bill—

Presentation of the Raeport of the
Select Committee. 612.

Motion  to consider. 898.
Motion to pass. 899.

NOYCE, THE HONOURABLE SIR
FRANK-—conid. ¥

Indian Electricity ~ (Amendment)
Bill—

Motion for leave to introduce.
183. ;

Motion to refor to Select Committee.
304-95.

Prosentation of ths Report of the
Select Committee. 612.

Motion to consider. 899.

Motion to pass.  900.

Tndian Finance Bill —
Motion to consider. 1920, 1945,
1953.
Consideration of Schedule I.

217078, 2194, 2195, 2197, 2209,
2218, -2223-24, 2225, . 2229.

Motion for adjournment re - arrest
of Congress leaders and valunteers
in Delhi. 2572, 2624.26.

Motion re—- «

E%u‘ Dt:w Stmﬂmg Committee
partment of Industries
and Labour. 813.
Election of the Standing Cammmeo
on Roads, 1927.
Motion to reduce demand for—
Department  of  Industsies and
Labour re recognition of Frade
Unions: by employers and with-
drawal of recognition of-unions
in eertain cases. 1701-02, -

Executive Couneil re—

General policy of the Govq-nmenh

of India. 1676-80.

Labour grievances. 1581,

Social insurance for industrial
workers, 1523, 152¢, 1529,
1534-39.

Railway Board r¢ rail-road
tion. 1131-33. <
Payment of Wages (Amnd-.nt) &'I——
Motion for leave to: mﬁoﬁﬁe& 2370,

Mo‘t;onw eowider m@n. 2641-

Consideration  of
2663-54, 2657, 2658

ﬁgm to ' pass. 2660, 2661-

clauses, 2642,
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N(;E]E iHE HONOURA.BLE SIR

Report of the GovemmedLDelagmlst
the twentieth session of the Inter-
national Labour ~ Conference, laid

on the table. 159-81.

Resolution re—

Creation of a separate Road Fund for
the purposes of road d

o' 1%
OATH OF OFFICE— 1y

Ahsan, Maulyi l{ulmmmml oy
Aikman, Mr. A. 1.
Anderson, Mr..J. D. .
Ba Nyun, U. 2209..
Bansidhar, Rai Sahib. 1

661-67, 674, 677, 679-81, “g82- 83
684, 693-96, 707, 708, TIl.0

Lal
annual  holidays thh pay.
23041, 243, 2484 -
Draft jon of tho international
Labour Conference regarding main-
tenance of rights under invalidity,
old-age and widows' and orphans’
insurance. - 232-33, 235,  236-
39.
Statement of business by —. 891,
1170, 2233, 2295-96, 2207.

Statement laid on the table by —
& cases in which the lowest tenders
luvo not been a.coepwd by the ngh

for

smtortheGovommm ol[ndm
1785-87.

Workmen's Oompennﬁm (M.

. ment) Bill—
.+ Motion for leave to introduce.

Mofion to consider. 902-03.
Motion to pass. 903.

NOWGONG—
Question re passports to Mr. Sisir
Kumar Mazumdar and ~ Mrs.

L or g S o
officers on railways. 2448,
" Registration of —— in the centrally
administered areas. 1841

NURSING HOME—
Question re Willingdon —— at N
L ri s G

Martloy; - Mr.  John. 1908, Hﬁo’ &

Bewoor, Mr. G. V. 117L.

Bhide, Mr. V.8, 1.

Chanda, Mr. A. K. 1y

D’Souza, Mr. Frank. . 789..

Ganga Singh, M. 1153, :

Hands, Mr. Arthur Sheldon. . 1621,
2179,

Highet, Mr. Janies Cochrane. 2511%

Lalit Chand, Thakur, 1.

leyd, M\' Ahn Hubert. 1,-1393,

\lmkeown, MrJ. AL f165 Bt
Malik, 'Mr. Hatdit Singh! 1393.
Mehta, Mr.S. L. 1.

Menon, Mr. K. R. 609, EJLANFOY

Mitohell, M. K. G. 609.

R Mf Fra.ncm 307,
‘. of rMEv

Parkms(m‘ Mr. Y E. 467, Gﬂ
Roughton, Mr. Noel James, 1691,
Row, M. K. Sanjiva. 1171, 1393. '
Broy, Mr.  Satyendra M l691
S&le,M;.J.F. Lo . 3 oD
Santhagam, Mr. K. 905,

Slade, Mr. Mead. 1,467,905,
Spence, Mr, G. H. 1541. -
Sﬁmmn»,' H. General Sir Cothbert.

ouall Yo =
Y

A. ""1441‘11: 1765,

Todd, Mr. A. HL AL 1.
Tottenham, Mr. G. R. F. 2553,
Verma, Rai Sahib Hiralal, 1
W’i!li.ms, Mr. A.deC. 32‘7, 549.

OATHS  (AMENDMENT) )7
See * Indian ——" under ¢ .Bill(.).,"

=%

Bl
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OFFICE(S)—
© Question re—
Facilities to the Central Publication

Branch employees for transfer to
certain —— in Caleutta. 2306-10.

Filling up of temporary vacancies in
the Government of India ——-

2183-84.
Location of the courts and — of
Tebsildar and N’u‘ﬁqmr at

omcn BU‘ILDI‘NG(S)—
See * Building(s).”

OFFICE SUPERINTENDENT—

See Superintendent(s).”

OFFICER(S)—
Question re—
Appointment  of Burma ——and

clerks in the Joint Office of the
High Commissioner for India and
Burma. 1326,

Coiplaniits: agarost - Judicial— in
Ajmer. 1914.

Construction of houses and quarters
for——and ¢lerks in New Dethi.
398.

Extension given to Ministerial —in
the Department of Edueation,
Health and Lands. 1983.

Extensions to —— on attaining the
age .of superannuation. 2423-
24.

lﬁl!.mg up of posts of gazetted ——
in the Government of India Offices
by non-Indians. 2438.

Free passes granted to nurses, gov-
ernesses or guardians of gazetted
——on railways. 2448,

Injustice done to Indian —— on the

Western Railway. 156.

Inspecting —— in Ajmer-Merwara.
1835, 2364.

133

OFFICER(S)—contd.
Question re—contd.

Non-transfer of judicial —— and
others in Ajmer. 1914.

——and.clerks not provided with
Government quarters in New Delhi
obtaining  houses at enhmeed
rents. 398-99.

— selected to relieve conge %‘ in
the War Block, 90.

—— serving under Mr. A. P. Hume,

on Special Duty in connection
with the Delhi Improvement
Trust. 2185.

Posting of Indian
—— to Burma. 1326-27.

Posts  of gazetted created in
the Government of India -Offices.
2337-38.

Powers given to in the Tele-
graph Traffic Branch for punish-
ment of subordinates.  2070.

Reduction in the number of staff ——
in the Army during the separation
of Burma. 2328-29.

Report of the —— deputed to Eng-
land to study the Processing and
Handling of Milk in Dairy Farms.
77172, \

Retirement of British—— in_Burma
before its separation. 1326.

Revision of scales of pay of superior

in the Government of India
Secretariat. - 2301-02.

Soldiers and —— in the Army. 122.

Travelling by Air of the — - of the
224,

Travelling of ——under the  Lee
passage  concessions by Em
Ships. 1464, e

Welfare
Railway.

Medical Service

on the Hast:Iandian
51-52.

OFFICTAL(S)— e

Question re—

All ons._on  the £
%ﬂa& t—mm
- salt factories in the Madras Presi-
dency. 13-14.
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OFFICIAL(S)—contd. OPEN ATR— L
Question re—contd. Question re facilities regarding sea

Alleged prevention of a prince going
to Bombay to board a first class
compartment by railway —— hold-
ing passes. 1465

PDeductions from the salaries of ——
of the Posts and Telegraphs De-
partment towards the dues of co-
operative societies. 1779.

Fixation of the scales of pay of the

Railway Mail Service —— . 2419
20.

G ’s policy ding em-
ployment of retrenched —— 212,
1483.

Provision of rest housés for the Rail-
way Mail Service —— near ter-
minal stations. 887-88.

Tickets checked at the bidding of the
gt s st

—— on the East Indian Railway.
215-16, 1541-43.
Transfer of certain in the Rail-
way Mail Service, ‘E’ Division,
Caleutta, to the moffusil. 2418-
1

OFFICIAL INTERFERENCE—
Motion for Adjournment re——in
elections at . 158-59.
See also “lnterlmq.
OFFICTAL MEMORANDA-—
Question re npph('ahlht\' of certain
otificati of —— to the Staff
on State ays. 252
OFFICIAL WHIP(S)—
Question re expenditure on——.
2438.

OIL—
Question re import of Vegetable ——
'lld its Adulteration with' Ghee.

-

OIL-FIELD—

Question r¢ Burma Oil Gomplmy’s—_
and Petrol Refinery. 1328,

OLD-AGE—
Rmulntm re  Draft Convention of
s

£

bathing and —— exercise to _ pris-
onersin the  Andamans, 47.
OPEN LINE WORKS—
Demand for grant, 1151, T v
OPERATING DEPARTME\'T—

O

the smnlzamanon of the  clerical
grades in the —— of the Divisional

Superintendent’s Office, Lucknow.
2433. 2

OPERATIVE STAFF--
Question re revision of the strength of
———in the. Telegraph .Department.
1088,

OPERATOR(S)—
Question re—

Different rates of pay for Fnemen
and class IT —— of the Telegraph
2450.

Engineering Branch,

Strength of - the —— sanctioned  f |
the Central Telegraph (\ﬂ‘ice, -
Madras., 1090-81, . 1778-79. 1

OPINION(S)— :

Questmn re meﬂmd of clrculnmon of /g
ublic

OPIUM-—
Demand for Grant. 1751
Demand for supplementary  grant.
227477
ORDER(S)—
Question re— t
Disposal of appeals against—— of
discharge or dismissal on State
Railways. 2242, y.
Persons under restraint ——= in the
oenhnﬂyaﬁmnhimdm 2631-
32.
ORDER(S)-TN- COUNCIL— s i
Question re— -

—— rogarding Tnstrument of Tns- :
tructions to_ the Govamon of Pro- :
vinces. 59—&1

of Chief Juqt.me md 5 llow-
ances of Provincial Governors.
59. <
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Question re—
Re—— of ihe Central Public Works
. Department. 792.
Steps taken by the Indian Sugar

Mills Association for the promotion
of a joint Snw —_—
2345-46.

Question re alleged throwing out from
a moving train of an boy by a
travelling ticket collector of the
Bengal Nagpur Railway. 143-
244,

ORPHAN(S)—

Resolution re Draft convention’of the
international Labour  Conference
regarding maintenance  of . rights

under invalidity old-age and widows’

and insurance. 232-39.
OTHENIFI‘ SCIENTIFIC DEPART-

Demand for Grant. 1757.

OTTAWA TRADE AGRFEMENT—
Question re for i

the——, 1556-57. iieice
OUTSTATION(B)—
“sent to——to @m Station ﬁ:f-
ters, signallers and clerks. 154.
OUTSTATION ALLOWANCE—
See ** Allowance(s).”
OUTTURN STATEMENTS—
See “* Statement(s).”
OVERBRIDGE(S)—
Question re—
Absence of an ——at the Bhojee-

pura Railway Station. 148.
—— over the level crossing north to

tzi;“ Jamd]mr u!.lwny station.
OVERCROWDING-—
Question re—
—Tﬂin 7-Up express train. 2315-

——of intermediate class carriages
on‘the Frontier Mail. 1838.

-
 ORDINANCE(S)— OVERTIME—
Question re grievances of Indians Question re—
under the Liquor —— in Fiji. 2335. worl in the Central Tdsgrsph
ORGANISATION— Office, Madras.  1779-80.

Recess interval to the Government of
India Press employees asked to
stay for —— . 2420-21

OVERTIME ALLOWANCE—
See ** Allowance(s).”
OXIDE PAINT—

Question re readymixed Red —
purchased by the North Western
Railway. 772.

P

PACKET(S)—
Reduction of the postal rates of “Book,
Pattern and sample » (Dis-
cussed under the “ Indian Finance
Bill ). 2213-18.

PADDY—

Question re—
Tmports of rice and —— in Madras.
18.

Introduction of the contract rates
system for the transport of rice
and —— on the Burma Railways.
1770-72.

PAHARTALI—
Question re shortage of quarters in the
—— Railway Colony of the Assam
Bengal Railway.  220-21, 1857.

PAINT(S)—
Question re—

Annual contract placed by the In-
dian Stores Department for the
supply of —— black ready mixed
for underframes and wagon bo-
dies. 536-37.

Contract for the supply of red oxide
——for Railway wagons and
underframes. 538.

Determination of the quality o.f _
varnishes and enamels, ete.
538.

Indian Stores Department contract
for carbon black readymixed —
—. B39.

MBILAD
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PAINT(S }—contd.
Qustion re—contd. % ceoni o
Indigenous Signal Red—— manu-
factared by the Muratka Paint
ﬁ Varnish  Works, Limited.

Monopoly  for the supply of ——
enjoyed by certain firms. 533-
34.

Readymixed Red Oxide —— pur-
chased by the North Western
Railway. 772.

Refusal by the East Indian Railwa;
to accept black —— of a certain
firm. 773.

Supplementary tender for the supply
of —— invited by the Indian Stores

Department. 535.

Tenders for invited by the In-
dian Stores Department, Cal-
cutta Circle. 536.

Tenders for readymixed red oxide
——required for certain  Rail-
ways. 538.

Tenders for Red Oxide —— aceept-
ed by the Indian Stores Depart-
ment. 536.

Tenders for the supply of —— invit-
ed by the Indian Stores Depart-
ment. 536. =

Tenders invited by the Indian Stores
Department, Caleutta Cirole, for
——readymixed lead  white.
536

Test of samples of readymixed red
oxide submitted by certain
firms. 537,

Testing of Readymixed black —— .
772-73.

PALIWAL, PANDIT SRI KRISHNA
DUTTA—

Question re— -

Deposit of securities by new insurance
companies established in the Pro-
vinces. 2630,

Disability pension to military em-
ployees invalided during the Great
gu. 126, 1634-35, 1854-55, 2563-

Drivers in the Jhansi Division of the
Great Indian Peninsula Railway.
155-56.

PALIWAL, PANDIT SRI KRISHNA -
DUTTA—contd. ;
Question re—contd.

Insurance Companies ' working  in
India. 2629.

New  insurance companies estab-
lished in Provinces. 2630.

Prosecution of prostitutes in Ajmer.
142-43. k¢

Thefts  committed in the Ajmer
City. 13442,

Undisbursed credit balances of oie
S. R. Soni of the Royal Indian
Army Service Corps. 1855.

PALMYRA SUGAR—

Question re factories manufactvring
——. 2304-05.
PANEL—
Nomination to the—— of Chairmen.
182.

PANIPAT—

Motion for Adjournment re’  firing
by Police at—. 2511-12.

PANT, PANDIT GOVIND BAL-
LABH—
General discussion of the General
130 1";130:?‘ S
Indian Finance Bill—
Consideration of —
Clause 4. 2164-66.
Recommended clause 3. 2262-
66.

Motion for adjournment ve  racial
discrimination against Indian mem-
bers of the Military Medical Services
in India., 2506-00.

Mation to reduce demand for— ,
Executive Couneil re—
General policy of the Government
of India. 1682-86.
Policy of protection. ~ 1435-39,
1442, 1445 3
Policy of repression. - 1747.
Railway Board re— —

Exclusion of Indians from the
Wedgwood  Committee.  994-
98, 999. .

A
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PANT, PANDIT GOVIND BALLABH—
contd.

Motion to reduce demand for—conid.

Railway Board re—contd.

Taking over the management of
the B. and N. W., R. and K.
and M. and S. M. Railways
under State control. 1001, 1007,
1013, 1014, 1016.

Point of order raised by Sir Aubrey

Metealfe as to whether an Honourable

- Member is in order in attacking by
designation, if not by name an officer
who is perfectly easily identified and
who has no chance of defending him-
self in the Assembly, and stating that
he is corrupt and has been found to

« be so. 1827.

Question re persons prohibited from

entering Brigish India, 144.
PANTH PIPLODA—
Demand for Grant. 1762.
PAPER(S)—

Question re increase in the price of
—— manufactured in India. 2240-41,
2564-65.

PARCEL(S)—

Question re delivery of —— containing
fresh fruits. 198.

Reduction of the postal rates of
(Discussed under the * Indian
Finance Bill ). 2229-33.

 PARCEL CLERK(S)—
. Question re—

Mileage allowance granted to the
running —— on the Eastern Ben-
gal Railway. 154,

Running —— on the Eastern Bengal
Railway. 165.

PARCEL EXPRESS—
Question re putting of luggage vans
i er earriages in——.

behind
816, 114-15,
PARCEL, OFFICE(S)—

Question re grant of holidays on Indian
festivals in Goods and —— on Rail-
ways. 2330.

PARKINSON, MR.J. E—

Oath of Office. 467, 659.

A, PARMA NAND, BHAI—

General  discussion of the General
Budget., 1224,

'PARMA NAND, BHAI—conid..

Hindu Marriage Validity Bill—

Motion to refer to Select Committee.
306-11.

Consideration of clause 3. 209
2102. . 3 ,

Motion to reduce demand for— -
Executive Council re policy of protec-
tion. 1430-32.

Railway Board re paucity of Muslims
in railway services, 1105-08, 1111.

Question re—

Adoption of measures of reciprocity
against certain colonies. 1171-75.

Alleged injustice to certain Public
Service Commission examination
candidates. 2306.

Case of fraud in the Lahore Division
of the North Western Railway-.
2235.

Communal percentage fixed for ad-

. mission to the v 1 ini
classes in Ajmer-Merwara. 1836,
2365.

Communal. percentage fixed for ser-
vice in the Education Department
of Ajmer-Merwara. 1835,2564.

Disability pension to military em-
ployees invalided during the Great
Wat. 126,

Esemption of the material imported
for manufacture of chafl cutters
from import duty imposed on steel.
1175. !

Grant paid to High Schools in Ajmer-
Merwara and pupils in these
Schools. 1836, 2364.

Inspecting  Officers in Ajmer-Mer-
wara. 1835, 2364,

Occupation for the purposes of resi-
dence of a part of office by the
employees of the Education De-
partment, Ajmer-Merwara. 1836,

Pensions éarned by the Civil Ser-
“vants of the Crown in .India.
2316-17.

‘Preponderance of Muslims on the
staff of the Kilokri Sewage Pump-
ing Station. 550, 2247-48.

L2
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PARMA NAND, BHAI—coneld.
Question re—conid.

Qualifications of teachers appointed
in the Railway Schools in Raj-
putana. 1835.

Registration of newspapers in the
Postal Department. 2327-28

Replacement of the rupee by dollar.
1175.

Restriction on the keeping of cows in
quarters in New Delhi. 1983-
85.

Selection of candidates by the Public
Service Commission for the Indian
Audit and Accounts Service Exa-
mination. 151.

Want of knowledge in Hindi of the
Inspector of Schools, Ajmer.
1835, 2364,

PASS(ES)—
Question re—

Alleged prevention of a Prince going
to Bombay to board a first class
compartment by railway officials
holding 1465.

Free — gmnted to nurses, governes-
ses or guardians of gazetted officers
onrailways. 2448.

Free platform given to Super-
intendents of Police. 201.

Grant of card guards on the
Fast Indian Railway. 2323.
Grant of second class——to lady
employees in the subordinate rail-

way service. 2331-32.

Issue of free —— to certain staff on
State Railways. 1185.

Issue of to the refreshment room
contractors on the North Western
Railway. 434-35.

PASS(ES)—contd.
Question re—contd.
Rules for the issue of —— on State
Railways. 1187.
Rules regarding the issue of free

on railways. 1182-85.

PASS HOLDER—
Question re— 5
Alleged misbehaviour of a European
——towards a Prince at Satna
railway station. 1629-31.
Rules for travel by mail trains by
—. 8L
PASS RULE(8)—
Question re— i
Issue of revised on the North
Western Railway. 81-82.

New —— for  Railway employees
1627.
New —— on Railways. 1247-
50.
Revision of the free —— for the rail-
way staff. 2446-47.
PASSAGE(S)—

Question re blocking of the to the
Dhumnhds outside the Etawah

n.dvarnsemenm
m me

PASSAGE CONCESSTON(S)—
Question re travelling of officers under

Lee by Empire Ships.
1464.
PASSENGER(S)—

Motion to reduce demand for Railway
Board re grievances of third class
1041-67.

for servants and per-

Tssue of pht.form e m q,, M.,m. Question re—
bers of the Cri 1 A dati
* Department. 202-03.

Leave, ——, eto., of the staff on the
Bengal and North Western Rail-
way. 133.

——given to European Refresh-
ment Room and Bookstall Con-
tractors on the North Western
Railway. 124.

Pay limit for free —— for the rail-
way staff.

mission for third class —— to
travel by the East Indian Railway
Punjab Mail. 1543.

Contract with the Asiatic Steam
Navxgnt,\on Company, anted. for
carriage of Cargo, —— and mails
between Calentta and Port Blair.
2336-39.

Grievances of —— on the Baraka-
khana Loop Line of the East Indian
Railway. 2316. e
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PASSENGER(S)—contd. PATIENT(S)—
Question re—conid. Question re dation for ——
x in the Anti-Rabic Hospital at
Income from first and intermediate Pelhi. 1917.
class —— and intermediate class i
waiting rooms on the East Indian PATNA—
Railway. 117. Question 7e overhauling of the —
Ing i felt by T diat Junction Railway Station. 2304.
and third class —— and platform
B At SRR el | DERURLNRACEII G
Railway Station. 199. - See “ Packet(s).”
Non-booking of —— from and to the PAY—
Chheoki  Station on the East "
Indian Railway. 1466. Question re—
Provision of certain amenities for Different .rates: of for linamen
2 = - - and class II operators of the Tele-
third class on Burma Rail- h 5 : ki
. ways. 1323.24. 5 Engincering  Branch.
Safety of women ——on the rail- Introduction of new rates of in
ways: 66-68. the Posts and Telegraphs Depart-

Special  third class fare charged
from —— travelling by the Bom-
bay, Baroda and Central India
Railway mail. 93.

Supply of ice-containers to first and
second class —— on the East In-

dian Railway. 1479.

Supply of water to —— at  the
Bahadurgarh Railway Station on
the North Western Railway.
94.

PASSENGER CARRIAGE(S)—
See “ Carriage(s).”

PASSENGER TRAIN.
Question re stoppage of the night
—at Baraut, Shahdara-Saharan-
pur Light Railway. 432.

PASSPORT(S)—

Question re—
Impounding of Mr. M. R. Masani’s
—. 610-11

—— to Mr. Sisir Kumar Mazumdar

Refusal of —— to Mrs. Kamaladevi-
to go to Europe to attend the Inter -
nati Peace Conference.
610.

ment. 2633.

Medical leave with full — in the
Fast Indian Railway High Schools.
2354.

—limit for free passes for the
railway staff. 2447.

Reduction in the —— of certain
employees of the Electrical De-
partment of the North Western
Railway. 105-06.

Revision of secales of —— of superior
officers in the Government of India
Secretariat. 2301-02.

Scales of for the subordinate
staff of the East Indian Railway
Accounts Department. 2357.
lution re draft of the

International Labour Conference

regarding annual holidays with pay.
239-49.

PAYMENT(S)—

Question re —— made to the Roman
Catholic  Archbishops and Bishops.
430.

Resolution re —— to the depreciation
reserve fund from the Railway Reve-
nues. 2663.

PAYMENT OF WAGES ACT—

See “ Act(s).”
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PAYMENT OF WAGES (AMEND-
MENT) BILL—

See + Bill ()",

PAYMENTS TO INDIAN STATES
AND COMPANIES—

Demand for supplementary grant.

463-64, 1146.

PAYMENTS TO OTHER GOVERN-
MENTS, DEPARTMENTS, ETC,
ON ACCOUNT OF SERVICES REN-
DERED—

Demand for Grant. 1754.

PEACE CONFERENCE—

“Question re refusal of passport to Mrs.
" Kamaladevi ‘to go to Europe to

attend the International ——. 610.

PEASANT(S)—

Question re recognition of the South
Indian Federation of —— and wor-
kers to represent the Indian Tea
Planters of South India. 209.
PENINSULAR  AND ORIENTAL

SHIPPING COMPANY—

Qnestxon re—

Non-employment of ex-“Dufferein **
cadets as officers on steamers of the
—— . 1454-57, 1459-64.

Subsidies granted to the —— and
employmant of *“ Dufferin ™ cadets.

s 1625:26.

PENSION(S)—

Demand for Grant in respect of—

“ Commuted value of ——.”

aei

1764.
“Su All and
o 13961
Demand for Supplementary Grant in
respect of—
Oomnmed Va!ue of —— . 2289,
All C and
2287-88.
Question re—
Disability to  military em-

ployees invalided during the Great
War. 126, 1634-35, 1854-55,
2563-64.

salaries
and—in India when sent abroad.

PENSION(S)—contd.
Question re—contd.

Orders-in-Council regarding ——
salary, etc., of Chief Justice and
leave a.llown.nees of Provincial
Governors. 59. .

Payment of actuarial value in lieu of
——— to the staff of the Currency
Offices transferred to the Reserve
Bank of India. 706-97, 2363.

—— earned by the Civil Servants of
the Crown in India. 2316-17.

—— of telegraph  delivery peons.
10-12.

PENSION RULE(S)—
See “* Rule(s).” SR
PENSIONABLE APPOINTMENTS—
See ©* Appointment(s).”
PEON(8)—
Question re—

Pensions of Telegraph delivery ——
10-12.

Van —— for W-13 Section of the
B.gilwayMai.lSwvjee. 889,

PLE ')‘ﬂ‘r>" = : :
oé m

Question re Grievances
the Delhi Province. 328-29.

PERCENTAGE(S)—

Question re—

Communal —— fixed for service in
the Education Department, Ajmer-
Merwara. 2564.

Reservation of Percentage for Sikhs
for appointment in the Punjab and
North-West  Frontier  Postal
Circle. 2062-63.

PERSIA—

Question re protest against the ad-
ministration of the foreign exchange
regulations in —— . 1918,

PERSIAN GULF—

Qnﬂﬁwn re transfer of the office of the
P
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~  PERSONNEL—
Question re certain information re-
gm'dmg the strength and —— of the
Indian Army. 1844-45.

- ;PmrION(S)._

‘, e = sanE

‘ ﬁaca&mn of a Hindi Sindhi Musafer-
khana of Sindhi emigtants. < 789.

PETITIONS, comn'rrﬂl'ou—

~ Appointment _of of “the '——." B12-

13.

Pl'I'ROL—-
Question re—
Money raised by the imposition of
« ‘additional duty on — spent on
village roads. ~ 119-20.
Prices of B. 0. . —— at _different
places. ' 1328.
PETROL FUND—
Question re increase in the amount to

Question re  suffering of Indians
owing to devastation caused by the
recent floods in the —. 81,
338.

PHILOSOPHY—

Question re exclusion of Indian —
from the syllabus of the Indian Civil
Service Examination. 2428-33.

'PHOOL CHAND JAIN, MR.—

Question 7e case of one —— Chief
Reporter of the Daily Arjun, Delhi.
1091, 1859.

VP:'[G TRON—
TS

Aboliﬁu of import duty on——.

Expart of — w Japan. IM
See also *“ Iron .”
PILGRIM(S)—
‘ ‘\ Question re—
Bad food supplied to Haj —— on
ships. 203-04.

PILGRIM(S)—econtd.
Question re—
Concession in railway fares for ——
attending certain  fairs in Sind.
1188, 2248.
A h Jop stlipEeid of
Indian —— in Damascus. 884.
Publication of the names of Mu-
tawwifs at Mecca for Indian —— in
the Haj Guide.  1621-22.

PILGRIM SHIP—
See ** Ship(s).”
PILGRIMAGE—
Question re appointment: of Com-
mittee similar to Haj Committees for
those gmng to places of —— ab-
road.
PILOT—
Question re art

Smru Soudal" puhhshedmt.he

s10d 5 Rail

PIPE(S)—
Qnemon re perforated —— provided
in latrines of the intermediate class
compartments of the East Indian
R.ailw&y. 1570, 2364.
PLANTER(S)—
Question re recognition of the South
Indian Federation of peasants and

workers to represent the Indian Tea
— —of South Indis. 209.

PLATFORM(S)—
Question re—
Complaints against vending of bad
stuffs on railway —— . 437.
Provision of letter boxes on island——
on certain stations. 1621.

Tickets for the Bengal and North

Western Railway —— at the
o oy it
station. 217.
PLATFORM PASS(ES)—
Qnu&}mm-—
" Free —— given to mpmnmdenu
oifoﬂba. 201.
I-ned——tot.hoMmbuuoitho
s c‘rhniml Invemgation Depart-
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PLATFORM TICKET(S)—

Question re—

Inconvenience felt by i diat
and third class passengers and ——
holders at the Howrah Railway
Station. 199.

—— sold at Lucknow on the occasion
of the visit of His Excellency the
Viceroy. 196.

Sale of —— at the Benares Canton-
ment Railway Station. 109.

PLEDGE OF INDEPENDENCE—

See “ Independence.”

PLOT(S)—

Question re—

—— offered to public in New Delhi.
104, 2247.

Sale of ——in New Delhi. 206.

POINT(S) OF ORDER—

——raised by Dr. Ziauddin Ahmad
that there should be no discussion on
the motion r¢ amendment of the
Indian Legislative Rules (1) be-
cause it is outside the scope of the
Assembly since the Rules or any
amendment to Rules have to be
framed by the Governor General in
Council and not by the Assembly,
and (2) becanse the Governor General
in Council is not competent to bring
about the proposed changes re proce-
dure relating to questions by amend-
ing the Rules and this can only be
done by amendment of the Standing
Orders by the House itself. 551-52.

—— raised by Mr. G. H. Spence as to

hether, in the positi isting on
that day, on which the whole of the

Government of India Act, 1935,

except Part II, came into operation,

B T acialas A hl Fray

an; j\l;isd.iction to proceed with the
Insun Subscriptions Bill. 2546-
48, £

Standing

up in their seats without their names

being taken down. 2525-27.
~—— raised by Mr. 8. Satyamurti as to

‘whether a vote of the can be

a “lighthearted vote.” 1154-55.

POINT(S) OF ORDER—contd. g
Question re—

—— raised by Mr. S. Satyamurti as to
whether it is open to an Honourable
Member to raise a cut motion for the
purpose of ventilating one’s views and
saying, in advance, that he does not
propose to move a censure of the
Government. 1394.

—— raised by Mr. T. Chapman-Morti-
mer as to whether it is in order for
Honourable Members to ask the
same question twice in the same Ses-
sion. 1562,

—— raised by Sir Aubrey Metcalfe
as to whether an Honourable Meraber
is in order in attacking by designa-
tion, if not by name, an officer who is
perfectly easily identified and who has
no chance of defending himself in the
Assembly, and stating that he is
corrupt and has been found to be so.
1825-27.

—— raised by Sir Muhammad Yakub
that the discussion on an important
financial measure such as to take
the Indian Income-tax (Amendment)
Bill into consideration should be

adjourned since only two Indian

electod Members were present in the

whole House.  636.
POLICE—

Demand for Grant. 1755.

Motion for Adjournment re firing by
~—— at Panipat. 2511-12.

Question re free platform passes
%\;en to Superintendents of ——,

POLICE COMMISSIONER—
Motion for Adjournment re banni

ning
by the s Caleutta, of proces-
sions, ings and other d
tions. 2365-69, 2382-84.
POLICY(IES)—
Question re—

Change in Government —— regard-
ing purchase of coal. 2555.

—— with to demotions on the
North Western Railway. 2322.

\J
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-
POLITICAL BODY(IES)— POST(S)—
Questi hnfroJ barring of Go t Question re—
SCTEA IR JOIDmE SEEAO- Policy of abolition of —— in the
ciations.  2239-40. highest grades of State Railways.
149,

POLITICAL DEPARTMENT—

« Question re enquiry into the conduct
of Captain H. B. S. Brar of the
of the Government of India. = 207-08.

POLITICAL PRISONERS—
See ** Prisoner(s).”
POLLING—
 Question re different dates of — for
elections in different Provinces.
265-68.

POONA—
Question re payment of electric charges
of the Sachapir Street Post Office

premises in —— . 886,

PORT BLAIR—
Question re—

Contract with the Asiatic Steam
Navigation Company, Limited- for
carriage of cargo, passengers and
‘mails between Calcutta and — .
2336-39.

New books for the library in the
Cellular Jail, — . 47.

Prisoners in the Andamans living on

ticket of leave system and convicts
confined in the Jail at —— .
65-66.

8 tion of pri e

the Cellular Jail, —— . 47.

PORT TRUST(S)—

Questi re idnianisati of the
Karachi— . 7-8.

PORTER(S)—

Question re use of the word “ coolie ™
~ for——at Railway Stations. 96.

PORT FOLIO(S)—
_ Question re reshuffling of —- in
certain Government of India De-
partments. 797. S
PORTS AND PILOTAGE—
Demand for Grant. 1755.
PORTUGUESE CASHEW NUTS—
~ See ““ Cashew Nuts.”

in

— sanctioned for the Delhi Im-

provement Trust. 2186,
POST OFFICE(S)—
Question re—

Amount  allotted to the Calcutta
General —— for purchase of furni-
ture.  2349-50.

Charges framed against the Deputy
Postmaster, Dhubri Head — in

ion with defalcation from
Savings Bank accounts by the
Branch Postmaster, Sukchar. 1988-
89

Condemnation by the Health Officer
of the Bhagat Bazar Sub——
building in  Jullundur. 1474.

pividend Warrants of the Reserve
Bank of India for collection and
credit in the Savings  Bank Ac-
count received by the General ——,

Delhi.  1856.

E: inati for recrui of
clerks in the pelhi General — .
815.

Extra pepartmental o B

Hours of attendance of the money
onder issue clerk of the Circus
. 2349.

Tocation of the Mangaon (Alibag)

. 88T.

Overtime allowance for the disposal
of English Mail in the Karachi
— . 218409

Payment for services rendered by
Treasury Officers as bankers and
suppliers of postage stamp and
stationery to the in the
Bombay Presidency. 882.

Payment of electric charges of the
Sachapir Street —— premises in
Poona. 886. 3
opening of rural — in the Gun-
tur and Nellore Districts. 609,
1191-92.

Publication of list of — . 2302-
03.
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POST OFFICE(S)—conid.

Question re—contd. v
Supervision of certain —— in Cal-
cutta. 2349,

Village —— opened during the last
two years. 130.

Village —— opened in Bihar, parti-
cularly in the Chhota Nagpur Di-
vision. 1081-92.

Volume of work in certain ——in
Calcutta. 2350.

POSTAGE STAMP(S)—
Question re issue of —— and currency
with new king’s effigy.  198-99,
1489.

" See also ** Stampls).”
POSTAL CLERKS—

POSTAL RATE(S)—
Question re—
——between India and Burma.
1773.76. i
Revised —— between  India and
Burma. 2181, ”
POSTCARD(S)—

Question re increase in the size of the
embossed —— .

Reduction of rates of—
(Discussed under the Indian Fi-

See ** Clerk(s).”
POSTAL CONCESSION(S)—
Question . re —— to paf
529-30.
POSTAL DEPARTMENT—
Question re—

Officaiting  increments for inferior
servants of the —— in the Konkan
Division. 153.

Reduction in the house rent allow-
ance of the inferior servants of the
——in the Bombay city. 881

Registration of newspapersin the ——
2327-28.

POSTAL DISTRICT(S)—

Question re confusion caused in having
separate —— and revenue districts.
200.

POSTAL DIVISION(S)—
Question re creation of a new —— in
Bihar. 2339-40.
POSTAL FAGILITY(IES)——
Question re—

Additional —— pmvidad for rural
areas. 130-31.
Provision of ——, telegraph and
blepbane facilities in rural areas.
-31.

. &s Abo “ Pacility(ies).” 3
POSTAL INSURANCE RULE(S)—
See “ Insurance Rule(s).”

nance Bill)}— . 2167-78, 2187-
2212,
POSTING(S)— -
Question re —— of Indian Medical
Service  Officers to Burma.
1326-27.
POSTMAN(EN)——
Q ion of qualified ~—
to the clerlca.l cadre. 881-82.
POSTMASTER(S)—

Question re charges framed against the
ity , Dhubri ~ Head Post
. e in connection with defalcation

~ Savings &ﬁk ts by
the Branch —, Bu%n mr’
89.
POSTMASTER-GENERAL—

Question re signatures taken from
messengers of the Central Telegraph
Office, Madras, on typed English
letters under false pretences add-
ressed to the —=—, Madars. 1781.

POSTS AND TELEGRAPHS—
Demand for Grant. 1763.

Demand for supplementary grant in
mpect olpxhl outlay on Indian
261-62.

Qm-hinn re—

Conveyance allowance for the ——

staff. 1782-83.

Insufficient representation of Sikhs
in the —— Audit Offices. 1176-
7.

Recruitment in the sorters’ cadre in
ﬂa Office of the Account-

General, —, Delln 1176-

77, 2562-63. "
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. POSTS AND TELEGRAPHS DEPART-
MENT—
Election of Members to the Standing
Advisory Committee for the Indian

—_— 2572-73.
Motion re election of Members to the
Standi Advisory (i i for

2452-53.
Question re—
Committees formed for the — .
913-16. > -
Deductions from the salaries of offi-
cials of the —— towards the dues
of co-operative societies. 1779.
Grant of daily allowance to linemen
of the 2067-68.
—siof higher house rent to Sub-
Insepctors and Linemen of the

Grant of house rent to Line Inspec-
tors of the . 2066.

Grant of increased house rent to
Linemen of the —— in Calcutta.
2067. *

Improvement in the services ren-
dered by the —— and delivery
and ission of tel

PREPONDERANCE—
Question r¢ —— of Muslims on. the
staff of the Kilokri Sewage Pumping
Station. 550.

PRESERVATION—
Question 7¢ —— of paintings in Con-
mmmuid other places in South

PRESIDENT (THE HONOURABLE
SIR ABDUR RAHIM)—

Expressions of regret on the deaths of
Maulvi  Badi-uz-Zaman and U Ba
Si. 158,

House reminded by —— that a

debate - cannot be adjourned except

by consent of the ' entire House.

362.

Miscellaneous—

Public interest is a well known phrase,
but whether a particular matter
is or is not in the public interest,
is entirely for the Government to
judge. 2631.

1772,
Introduction of new rates of pay in
the ——. 2633.

Recommendations of the Varma
Committee of the ——. 1450-
51.

Resgistration of the Unions of the
employees of the — . 1783.

R hment of employees in the
—. 178384,

Transfer of clerks in the — -
1784-85.

POSTS AND TELEGRAPHS DEPART-
MENT (INCLUDING WORKING
EXPENSES)—-

Demand for Grant. 1752.

Question-re. production. of gty
at the Kalyan —— . 320-31.
PRATAP— = 2
Question re blocking of the passage to
the Dharmashala outside the Etawah

Railway Station and advertisements
s I;I“ the 4j and —— neswpaper.

1,

R ks by —— for not accepting
short notice for a cut motion under
the head * Defence Department ™ re
persistent refusal of Government to
need the opinion of the Legislative
A bly in defence 1491,

1492.

Remarks by——re advisibility of Gov-
ernment Members taking part in a
debate at an earlier stage so that the
other side might know where they
stand and what the view point of
Government is. 1079.

Statement. made by —— to the effect
thntinpmpermreferencembe
made (in questions asked by Mem-
bers) to statements appearing in
newspapers, but the Honourable
Members themselves have to formu-
late the points on which they seek
information. (Previous remarks on
the subject clarified). 4
F. E. J.ui;hnote %m

. appended to the report o

_ Committee on a Bill was erroneously

-z jed to the one on a different

explained by —— . 647.
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PRESS(ES)—

Question re—

Connection of some clerks of the Gov-
ernment of India , New Delhi,
with the Co-operative Credit De-
partment. 2425,

Construction of additional quarters
for the employees of the Govern-
ment of India —, New Delhi.

Filling up of certain vacancies in the
Government of India 2425,

Fines realised from the employees of
the Government, of India ——, New
Delhi. 1176.

Grades of posts of clerks sanctioned
for the Government of India ——,
New Delhi. 2064.

Hindu employees of the Government
of India——, New

Holding of the readership examina-
tion of the Government of India
——. 1986-87.

Holidays, leave, etc., granted to the
clerical staff of the Government of
India ——, New Delhi. 2065.

Local holidays granted to the em-
ployees of the Government of India
——, New Delhi. 885,

Meet.mga of the Works Committee in
the Government of India ——,
New Delhi. 2433-34.

Qualifying marks for the readarshlp

of the Gov
India 1985-86.

Recess interval to the Government
of India —— employees asked to
stay for overtime. 2420-21.

- PRESS ARTICLE(S)—

-aunsf-
tration of the Central T
Office, Madras., 1780, *mph

PRICE(S)—

Question re—

High —— charged for books and
magazines, ete., by A. H. Wheeler
and Compnny, Limited. 437-
38.

PRICE(S)—cnotd,

Question re—contd.

Increase in the —— of the Eagt In-
dian ~ Railway time tables.
1191,

Rise in the of iron and steel
articles. 1180, »

PRINCE(S)—

Question re—

Alleged misbehaviour of a Em'opem
pass holder towards a ——
Satna railway station. 1629- 3]

Alleged prevention of a —— going
to Bombay to board a first class
compartment by railway officials
holding passes. 1465.

PRINTING— e

Demand for supplemntary grant in
respect of stationery and —.
258.

Question re system of —— the East
;ndmn Reu!wu.y Time Tables.
15.

PRISONER(S)—

Question re—
Case of one Mr. Gurumukh Singh,
a—m the Andamans. 2442

m;mmom-um.ty—mme,
iate. 48 ke,

Detention of State —— Thsan Ilahi
and Bhawani Sahai. 206.

Detention of Teja Singh Azad as a

State —— under Regulation IIT of

1818, 61-62.

Difference in the treatment of Politi-
cal —— and ordinary convicts in
the Andamans. 44.

Facilities regarding sea bathing and
open air exercise to —— in the
Andamans. 47.

Flogging of - Political —— . 43.
4“4,

Persons detained under the Provin-
cial Regulations as State ——.
125-26.

——in the Andamans living on
ticket of leave system and con-
victs confined in the Jail at Port

——who escaped from the Anda-
mans. 66.

./1
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) ~ PRISONER(S)—contd.

Question re—contd.
Relcase of political —— . 15648,
Release of political —— in memory

of the Coronation purbar.
= 98,
* Repatriation of —— confined in the

Celtular Jail, Port Blair. 47.
Sufferings of four Bengali State ——

detained under ion I of
1818 in Jail in the Bombay Presi-
dency. 19.

Supplementing of their diet and cloth-
ing by —— in the Andamans.
47.

Supply of daily newspapers from

o India to —— in the Andamans.
47.

PRIVATE SECRETARY(IES)—
See * Secretary(ies).”
PRIVATE BUILDING(S)—
See *“ Building(s).”
PRIVATE BUSINESS—

Question re —— conducted by certain
employees of the Central Public

< Works Department. 2446.
~X  PRIVILEGE(S)—
- Question re—

Amendment of rules and standing

orders in respect of —— of the
Legislative Assembly. 51.
Debarring of Indian bers in the

Fiji Civil Service from —— en-
joyed by Europeans. 2334.

Rights and —— of non-gazetted
railway staff. 153, 1485-86.
Rights and —— of those in service

after the separation of Railway
Accounts and Audit. 2332,

PROCESSING—
Question re report of the officer de-
puted to England to study the ——
and Handling of Milk in Dairy

. Farms. 771.72.
; PROCESSION(S)—
Motion for Adjournment re banning
by the Police Commissioner, Cal-
,‘, cutta, of ——, meetings and other
- amonshutione. 2365-69, 2382-

PRODUCTION(S)—
Question re cost of —— of sugar-cane.
2343-44.
PROpDUCTIVITY—
L* i re hods for i gz
the —— of soil. 188-90:
PROFESSOR OF MINING—

Question re applications invited for the
Post of the —— at-the Indian School
«of Mining, Dhanbad. 211.

PROGRAMME—

Question re Legislative —— of the
Legislative Assembly in the Delhi
and Simla Sessions. 1568-69.

PROGRAMME OF WORK—

Question re inadequate —— in the
Legislative Assembly. 321-22.
PROHIBITION—

Question re —— or restriction on the
exports of Gold from India.
209.

PROJECT—

O

i re iati garding
development of the Tungabhadra
. 6lc.

PROFIT(S)—

Question re steps to be taken in case
protected Industries make a —
above the amount contemplated by
the Tariff Board. 331-32.

PROMOTION(S)—

Question re—

Indian Commissioned Officers in the
army passing——examinations and
reported fit for — . 150.

—__ of Office Superintendents on the

North Western  Railway. 150-
51.
——of qualified postmen to the

clerical cadre. 881-82.

of —— of Office Superintendent

the North Western Railway. 150.
Staft eligible for —— to Station
Mastership on the North ‘Western
Railway. 2321-22.
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PROPERTY(IES)— PROVINCE(S)—
Question re— Question re—
cuuwmofmhuofu..med Amount  allotted ouﬁoftheRond
by the employees of the Central Fund to the —— . 1473.
Public Works Department in New Amount allocated to the —— out:
Delhi. 2443. of the sugar excise duty. 2341-
Maintenance allowance for the inhe- 42. -
ritants of the —— under the Court C i ducation and traini
of Wards management in Delhi. inthe — . 223, =
162, Deposit of securities by new insurance
Protection of the lives and —— of companies established in the -
Indians in Abyssinya. 2558-61. 263C.
PROSCRIPTION— Different dates of Polling for Elec-
Question e of the Congress tions in different —— . 266-
Pledge of Independence. 1545-47. El“& >
lections  in e —— . 1551-
PIZOSI‘;:.CUTION— : o 52.
e e s & New insurance companies ~estab-
gliner 1520, lished in —— . 2630.
PROSTITUTE(S)— - Report on the results of elections in
Question re prosecution of — in __the 1569.
e PROVINCIAL EXCISE—

PRQTECTED INDUSTRY(IES)—
See ** Industry(ies).”
PROTECTION(S)—
Motion to reduce demand for—
Executive Council re policy of— .

Demand for Grant. 1751.

PROVINCIAL FINANCE—
Question re proposals to ge the
——and Federal Finance. 1569.

PROVINCIAL GOVERNMENTS—

1415-48.
Question re— De:nn.nd for. ‘“f'i'l‘li“”’t of
Tnadequacy of b5 e Grants- in-ud to=——"
Indxsn silk mduat:ry 906-07. Demand for Grant in respect of “Mis-
g d of handl Adjust the
M~ 999.93. Central and —.” 761.

—— given to Textile Mill Companies.
205.

—— of the indigenous silk industry.
3.

—— of the lives and properties of
Indians in Abyssinya. 2558-
61.
L A the glass mdustry 85.
PROTECTOR(S)—
Question re .ppnm(:mmt of a — of
immigrants in Assam. 9.
PROTECTORATE(S)—
Qneat,non re disabilities  of Indians in
the Colonies and —— within the
Bﬂmhmmpne. 1910-20.

PROTEST(S)—
Question re against the adminis-
tration of the foreign exchange regu-
lations in Persia. 1918.

PROVINCIAL GOVERNORS—
See** Governor (8).”

PROVINCIAL = LEGISLATIVE  AS-
SEMBLY—

See I;egiahﬁve Assembly.”
PROVINCIAL REGULATIONS—
See ** Regulation(s).”
PUBLIC—

Question re plots offered to —— in
New Delhi. 2247.

PUBLIC ACCOUNTS COMMITTEE—

Election of the Standing Finance
Committee for Railways and the —.
2250-51.

Motion re election of Members to the

5

!
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-
PUBLIC ACCOUNTS COMMITTEE—
contd.

Report of the —— on.the accounta’ of
1933-34.  2663-68,  2450-93.
PUBLIC HEALTH—
‘pemand for Granv. 1757

PUBLIC OPINION(S)—
See * Opinion(s).”
PUBLIC SERVANT(S)—
Question re—
Emplo; .of retired —— in new
appointments. 1783.
Rules regarding seeking of redress
in courts of Law by —— . 1784.
Resolution 7re interference from ——

~in the ensuing election. 322-
23.

PUBLIG SERVIGF COMMISSION—
for supplamenuxry grant in
respect of —— .
Question re—
Alleged injustice to certain —— exa-
mination candidates. 2306.
Candidates declared qualified in
examination of 1935." 1777.
Exclusion of some subjects from the
mination. 2427-28.

Publication of adverti of the
—— in certain newspapers in the
Punjab. 1772-73.

‘tests held by the
communal basis. 1777.
Re-examination by the —— of can-
didates already declared qualified
in a previous examination. 1777-

78.

Selection of candidates by the
for the Indian Audit and Accounts
Service Examination. 150, 151.

Subjects for the competitive exami-
nations held by the — . 2426-

on

SUBSCRIPTION(S)—
See ** Subseription(s).”
PUBLIC WORKS DEPARTMENT—
Question re—
Allegations against the officials of the
Central — . 190-91.
Appointments in the Central — .
2444,

PUBLIC WORKS DEPARTMENT—

Question re—contd.

Collection of statistics of property
owned by the employees of the
Central —— in  New Delhi.
2443.

C I compasttian. of cont
tors of the Central — . 2445-
46.

Communal composition of staff in the
Divisional Offices of the Central
2445,

P

Entertai of new
in the Central —— .  2445.

Institution of an énquiry into the
working  of the ——, Delhi.
110-11.

Private business conducted by cer-
tain employees of the Central ——.
24486,

Re-organisation of the Central — .

792.

Work by Ce!nnl\——to
_the . u, Muslim and Sikh
emhuum 2444,

PUBLICATION(S)—
Question re—

Books and —— forfeited in the
Centrally administered  areas.
2631.

Imposition of restrictions against the
—— of mushroom newspapers.
83-84.

——of list of post offices. 2302-
03.

Supply of Government of India —
in regard to agriculture to verna-
cular newspapers. 9.
PUBLICITY—
Question re undertaking of special
campaigns to exploit the mar-
ket for cashew nuts in Europe.

12-13.
PUNJAB—
Question re—
Fncxlmea to detenus noehng election
—— Legislative Assembly.
12-78.

Publication of advertisements of. the
Public  Service Commission in
certain newspapers in the ——
1772-78.
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PUNJAB—conid. QUALIFYING TEST—
Question re—contd. See ““ Test(s) ™.
Release of Mr. Hira Lal Das Gupta, QUARTER(S)—
lﬂ: Manoranjan arhn.r scllxd Mr. Quéstion ve— :
m“a:low. 546Dlll 12, o Construction of sddmonal—for
Reservation of a percentage for Sikhs ;?elndm PMMN‘:; Delhi. 884-
for appointment in the —— and 85,
North-West  Frontier Postal (‘ons.tmction S i or
Circle. 2062-63. s e 3
Sikhs in the —— and _North-West Slioers sucioder NN
: crél 69, 98.
ERiter T O 010 Construction of —— for the staff
PUNJAB GOVERNMENT" of the Railway Clearing Accounts
re of Government Office.  879.
°f India A"t X of 1858 in portion of Insanitary condition of —— for Sub-

the Delhi District which was under
the——. . 162.
PUNJAB M_AIL—

Questi dation for ser-
~ vants md ‘permission for third class
passengers to travel by the East
Indian Railway —— . 1543.

PUMPING STATION—

Question re perponderance of Muslims
on the staff of the Kilokri Sewage
——. 224748.

PUNISHMENT(S)—

Question re—

Authority competent to take cogni-
zance and inflict —— under section
47(2) of the Indian Railways Act.
1186.

Procedure on State Railways for ——
or reduction of the staff from supe-
rior to inferior service on failure
to pass an examination. 1486.

——for violation of Government
Servants' Conduct Rules in the
Centrally Administered  Areas.
1480.

PUPILS—
Que.ﬁon re_grant paid to high schools
-Merwara and —— in these

” -
PURANI MANDI—
See ““ Mandi.”

Q

QUALIFICATION(S)—
Qnmtmn re —— of 1

h a

ordinates of the Burma Railways
at Malawoone and Insein. 1324-
25, =

Non-provision of —— at Aishbagh
Junction, Bareilly and Mailani for
the members of the Traffic and Loco.

B . 148.

Officers and clerks not provided with
Government in  New Delhi
obtaining houses at enhanced rents.
398—99.

Provision of rent-free —— to the staff
on State Railways. 2244-45.

~——in New Delhi. 798.

———in New Delhi oocupxed by the
M in the

Restnctmn on the keeping of cows
in —— in New Delhi. 1983.85.
Retention of in New Delhi by
the non-migratory staff on be-

coming entitled to a higher class

of accommodation. 799.
Shortage of ——in the Pahartali

Railway Colony of the Assam

Bengal Railway. 220-21, 1857.
Waste of electrirety in cértain Govern-

ment —— in New Delhi. 1480.

QUESTION(8)—

Gisedibe ve. st o0 omisdini
reply to certain unstarred —
regarding the North Western Rail-
way. 2450-51.

QUETTA—

Question re—

in the Railway Schools in R-I)p\nlnl
1835.

A t spent in repairing the
damages due to earthquakes at
——and iu Bihar. 212.
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QUETTA—contd.
Question re—conid.
Compensation to the  sufferers
of the —— earthquake. 2063-64.
FEarthquake shocks felt at—-.
82-83.

QUININE—
Question re distribution of — to
provinces. 132.
QUORUM—
3 of the Legislati A b
ly for want of — .  25562.

QUOTA SYSTEM—
Question re on the Hast Indian
JRailway. 1487,

R

RABIC CENTRE—

Question re absence of lights on theroad
on the ridge to the Anti- ——
in Delhi. 2564,

RACIAL DISCRIMINATION—

Motion for adjournment re —— against
Indian members of the Military
Medical Services in India. 2452,
2493-2510.

Question re—

——in the matter of education of
Indians in Fiji. 99.

——in the matter of promotion of
Office Superintendents on the North
Western Railway. 150.

2 —— on the North Western Railway.
1544.
RADIO(S)—
‘Question re—
Building of —— receiving sets in
India. 1554-55.

—— receiving licences. 2439.
RADIO GOOD(S)—
re—
rx;dio m‘z«h and muﬁceu::
of 5
Value of —— imporfed into India.
44-45.

RADIO BRECEIVING SETS—

Question re—lmponed or manu-
fastured in India. 2439, e

RADIO RESEARCH—
Question re sums spent by ﬁ»-gn
countries on —— and manufac
ture of radio goods. 45.
RADIO RESEARCH BOARD—
Question re establishment of a —— in
India. 44,50.
RADIO SET(S)—
Question re—
Income from licences and duty
on—— , ete, 332-33.
Prices  of —— in certain countries.

“RAHMAN "—
Question re carrying capacity of the
pilgrim ship —. 1622

RAIL-ROAD COMPETITION—
+ Motion to reduce demand for Railway
Board re ——. 1113-45,
Question re—
Article on —— written _ by . Mr.
Hawkes, Chief Commercml
M’mnger North Western Railway.

Posmon with regard to the —.
1566-67.
RAILWAY(S)—
Assam-Bengal—
Question re—

Abolition of Second Class and
creation of an upper class on the
—. 2187

IAvotones. fa.us, ete., provided in
Intermediate and Third Class
carriages on the ——. 2186,

Railway collision between Tinsukia
and Lumding districts on the
—. 251-52.

Shortage of quarters in the Pahar-
tali Railway Colony of the —.
220-21, 1857.

Sleepers taken by the —. 1310.

Bengal and North Western—
Motion to reduce demand for Railway

Board re taking over the manage-

ment of the—, R. & K. and
M. & S. M. Railways under State
control. 1000-19.

Qisation Fo

Acquisition of the —— and the

Madras and Southern Mahratta
Railways. 86-87.

M89LAD
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RAILWAY/(S}—contd.
Bengal and North Western—contd.

Qnestion re—acmld.

Allegation against the magisterial
checking at Samastipur Station
on the ——.  1488-89.

Leave, passes, etc., of the staff on
the — . 133.

Nomenclature of the —— . 1569.

Sleepers taken by the —— . 1312.

State control of the ——, Rohil-
kund and Kumaon and Madras
u;‘lgSouthemMshmth Railways.
1252.

State management of the—— and
Rohilkund and Kumaon Rail-
ways. 41.

Tickets for the —— platform at
the Benares -

way station. 217.
Bengal Nagpur—

Question re— allegations against
oathml in employees of the — .
44,

Al.leged throwmg out from a moving
of an Oriya boy by a travel-
lmg ticket collector of the ——
143-34.
Collection of money from Indian
food contractors on the —— .

123-24.
Repmnmtwns regarding  the
o fthe —— employ
210.
Sleepers taken by the —— . 1311.
Strike on the —. 100, 210-11,
333.
Bombay, Baroda and Central India—
Question re—
Rules regarding transfer of staff
on the —— . 2433,
&?gnnhhmbyuw—. 1312-
Special third class fare
from passengers travelling by th
—— mail. 93. Ao
Burma—
Qnenﬂol') re—

RAILWAY(S)—conid.
BRUMA.—conid.
Question re—contd.

Introduction of the contract rates
system for the transport of rice
and paddy on the Burma-——.
1770-72. i

Provision of certain amenities for
third class passengers on — .
1323-24.

Reduction of second class fare on
— . 1322,

Sleepers taken by the ——. 1313-
14,

East Indian—
Question re—
Abolition of posts of Inspectors in
the crew system on the — .
132.

Abolition of the crew system of
ticket checking on the
1483-84. .

sengers to travel by the
Punjab Mail. 1543
Alternative routes b B
and shtwns nbove Allahabad on
S
Apyuiagﬁmtﬂodhuehon of the
Divisional
the — . 157.
Appointment of apprentices on the
127-28.

Classification of apprentices as
technically trained hands on the
——. 68-69. -

Classification of technically trained
supervising staff of the Mecha-

nical  Department, 69,
127.

Coal to be purchased for the —
and Eastern Bengal Railways.
25565.

Collision at Barhan station on the
—— . 112-13, 815.

Designation of ticket check on
the — . 143, 1484,

Ex-apprentices of the Ja.malpur
Techni ool, ——

Facilities for servants to hlval
with their masters on the — .
1570.

Fmtmdhtermedntada-mﬁng
rooms on the — .
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RAILWAY(S)—contd.
East Indian—contd.

Question re—contd.

Framing of time tables for the
—— . 200-01, 546.

. Grant of card passes to guards on
the —— . 2323.

Grievances of employees of the
Moradabad Division,—— .
2324,

Grievances of passengers on the
Barakakhana Loop Line of the
—. 2318.

Income from first and intermediate
class passengers and interme-
diate class waiting rooms on the

o —.. 117.

Inconvenience and hardship caused
by silting up of a certain water-
way between Buxarand Chausa
Railway Stations on the — .
133.

Inconvenient timings of the — ,
24-Down Express. 1468-69.

Increase in the price of the —
time tables. 214-15, 1191.

Medical leave with full pay in the
——, High Schools. ~ 2354.

Newspapers in the United Pro-
vinces and Bengal receiving
advertisements from the — .
193-94.

Non-booking of passengers from
and to the Chheoki Station on
the —— . 1466.

Nou-promotion of Assistant Station
Masters as guards in the Allah-
abad Division of the — .  910-
11, 1857.

Opening of a branch of the Traffic
Accounts Office at Lucknow for
the — . 2317.

Option in the matter of scales of

ay and seniority lists in the
e bad Division of the —— .

Perforated pipes provided in the
latrines OFE intermediate class
compartments of the — . 1570,
2364.

Promotion of Assistant Station

Masters in the Allahabad Divi-
sionjof the — . 911, 1858.
.

RAILWAY(S)—contd.
East Indian—condd.
Question re—conid.

Proposal for the enhancement in
the classification of certain com-
modities on the —— and Eastern
Bengal Railways. 29-30.

Provision of combined intermediate
class waiting rooms on certain
stations of the — . 39.

Quota system on the — . 1487.

Reduced return fare for dairy cattle
sent back from Calcutta offered
by the North Western and
23-24.

Reduction in the price of the —
time table. 1915-16.

Refusal by the—— to accept
Black Paint of a certain firm.
773.

Report of the Committee that
visited & certain school on the
——. 148, 1485.

Reservation of intermediate class
compartments for males and
females on the — . 3

Running of the 13-Up and 14-Down
Howrah-Delhi Express trains
on the ——, via Benares and
Janghai. 213.

Scales of pay for the subordinate
staff of the—— Accounts De-

b, 2357.

Sleepers taken by the —— . 1307-

09

Su g of clothing to the Staff on
bl;gy——— . 216, 916.

Supply of ice-containers to first
and second class passengers on
the — . 1479,

System of marking and reservation
of seats in intermediate and third
classes on the —— . 1465-66.

System of printing the —— Time
tables. 215.

Tender for the supply of Inside
Body varnish approved by the
—— . 538-39.

Third Class touring cars on the
o T

Tickets™checked at the bidding
of the Criminal Investigation

Department officials on the —.
215-16, 1541-43.

MS9LAD
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RAILWAY/(8)—contd.
East Indian—concld.
Question re—concld.
Time tables of the —. 39-40.
Transfer of M employed in the

carriage wagon sections

attached to the Divisions of the
—.  2449.

Use of thick axle box face plates
on the —, 103.

Use of the words “Female”,
“Woman”, and “TLady” on
the —. 216,

Wutmg rcom charges levied by

Messrs. G. F. Kellner and Com-
pany, refreshment room con-

tractors on the . 1487.88.

Welfare Officers on  the —
51-52.

‘Withdrawal of one Mail Train from
the Grand Chord Line of the
—. 192-93.

Eastern Bengal—
Question re —

Coal to be purchased for the East

Indian and —. 2555.
of certain firemen and
shunters on the ——. 153-54.

Grant of nnnwrdad leave on the
TIssue of chsrge sheets to subordi-
nate employees on the —.
118,
Mileage allowance granted to the
nmning pn'eal clerks on the
posa.l for the Enhancement in
Classification of certain
Commodxﬁea on the East Indian
and —.  2930.
Recruitment of guards to the
gazetted service on the —.

Reduction in St
S

the——. 155.

Removal of certain drivers from
service in disregard of Subsi-
diary Rules framed by the Agent,

224

on

Runnin‘,g Parcel Cierks on the —.
155.

Runni: room for
crew staff on the —. 154
Sleepers taken by the —. 1315.

RAILWAY(S)—contd.

Election of Members to the Central
Advisory  Council for ——.
2452,

Election of the Standing Finance
and the

Committee for ——
Public  Accounts  Committee.
2250-51.

Great Indian Peninsula Railway—
Question re—
Drivers in the Jhansi Division of
the 155-56.
Proposal of the —— to remove the
wire-fencing of the railway lines.
1467, 2563.
Bleepers taken by the —. 1316.
Indian—
Question re rates of interest of
dividend paid on ——. 1837 38,
Kalka-Simla—

Question re accident on the —
2299-2300.
Madras and Southern Mahratta—
Motion to reduce demand for Railway
re taking over the manage-

- Board
Mﬂhkh%&&& ,"{}‘

and ——
1000-19,
Question re—

Acquisition of the Bengal and
North Western and the ——.
86-87.

Sleepers taken by the —.  1316-
17.

State control of the Bengal and
North Western, Rohilkund and
Kumaun and —. 1252,

North Western—
Question re—

Absence of telegrahpic or telephone
connections on stations on the
Malakwal-Behra Branch line,
North Western —., 1177.

Allegation against Mr. C. J.
H il, Station Superintend

——. 68, 337.
Appmnbment of Mr Hn.lea as

Rnwnlpindl Division of the
157. ~
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RAILWAY—contd.
North Western—contd.
Question re—conid.

Article on Rail-Road competition
written by Mr. Hawkes, Chief
Commercial Manager; —— .

. 2451.

Case of fraud in the Lahore Divi-
sion of the —. 2235.

Case of Mr. Ghulam Husain Khan,
ex-travelling Ticket Examiner,

——, Lahore Division. 116-17.

Cases of fraud and embezzlement

in the ——, General Stores.
2451.

Catering in refreshment rooms and

.  dining cars on the —. 220,
816.

Complaints against Messrs. Spencer
and Compe.nv, European caterers
800.

of the

Concessi al.lm\u{ to 8 and
Company and Indian refresh-
ment room and dining car
contractors on the —. 438-
39.

Confirmation of Special Ticket
Examiners on the —— 150.
(ontracy for the sale of ice and

aerated waters on the —.
905-06.
Contracts of Bookstalls and Euro-
poan Ihfreshment Roomis on the
Explusmn at tha Moghhpun work-
shop on the ——.  129.
Fittings and fnrmuhmga of refresh-
ment rooms on the ——.  2322.
Grant of certain contracts on the
905.

Group Inspectors of Special  Ticket
Examiners on the —. 2330-
- 31.

Ineome and expenditure of the

: % Department of the —

Infonmﬁm promised in reply to
Questions re
the ——. 2450-51.

Injustice done to Indian Officers on
the —. 156,

Issuo of passes to the refreshment
room contractors on the —.

,434.35.

RAILWAY(S)—contd.
North Western—contd.

Question re—contd.
Issue of revised Pass Rules on the

——. 81-82.
Letting out of contracts for
sweetmeat, bread and refresh-
mant Tooms on tlw——- 911-

Imtaon of mﬁmhmam. rooms in
sepcial type earriages on the
—. 2322.23.

Muslim employees of the Drawing
Branch of the office of the Divi-

sional Superintendent, —
Delhi.

Non-running of speaml trains by
the —— ¥or Garhmukh-

teshwar mela. 91

——  Subordinate Accountants”
examination. 2312-13.

Passes given to European Refresh-
ment Room and Booknd.l Con-

Policy with regard to demononl
on the —.
Promotion of Oﬂlee Superinten=-
dents on the——. 150-81.  ~
Racial diserimination in the matter
of promotion of Office Super-
intendents on the ——. 150.

Racial discrimination on the —.
1544,

Readymixed Red Oxide paint
purchased by the ——. 772.

Reduced return fare for dairy cattle
sent back from Caleutta offered
by the ——and East Indian
Railways. 23-24.

Reduction in the pay of certain
employees of the Electrical

Department of the —. 105-
06, 338.

Sale ‘of food contracts on the —
123.

Sale of vendmg contracts on the

Serap steel aokho a Japanese firm
by the —. 792-93.

sm taken by the —. 1317-

M eligible for promotion to
Station Mastership on the —.
2321-22.
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RAILWAY(S)—concld.
North Western—concld.
Question re—coneld.
Supply of water to passengers at
the leudurgm-h {’(:xlwsy Sta-

tion on the
Travelling Tlcket Examiners on
the North Western ——. 1190.
Vending contracts for refreshments,
ete., on the ——. 63-64
Question re—
Air-conditioned coaches on——.
1467-68.
Amount of freight pa.ld by sugar
factories to ——.

Appointment ffade (m——ovmed
by Government. 2351.

Appoi of on
certain on the separation of
Audit and Accounts Services.
7 .

Attitude of authorities towards
persons joining the Burma——.
Employees Union. 1331-32.

Auction of tracts for
European Raheuhment Rooms

on —— held by Spencer and
Company. 436.

Costs of time tables of vatious —.
117-18.

Education of the children of Anglo-
Indian and Indian employees of
—. 80, 337-38.

Effect of enhanced freight rate of
Goods Traffic on the income of
—. 549.

Formation of trade unions on —.
19i6-17.

Fleopnesgnn&edﬁommu.
of

officers on ——, 2448,

Grant of holidays on Indian festivals
in Goods and Parcel Offices on ——.
2330.

Income derived through entrance fees
paid by applicants for posts on the
—. 2353.
Income secured by the reservation of
~  third and intermediate class seats
on——, 790.

RAILWAY (S)—conitd.
Question re—contd.

Jhatka and Halal meat supplied in
—— Dining Cars and Refresh-
ment rooms. 217,

New Pass Rules on ——. 1247—50:

Recognition of the Burma —— Em-
ployees Union. 1329—31.

Reduction of the rate for transport
of Dry Cattle on —. 770.

Refresher courses of a —. 153.

Reservation of Intermediate and
Thlrd Class seats on —. 767-

Rctrenched staff on the waiting list
and staff re.employed on-—-—1-:
2351-52.

Rules regarding private Saloons on
—, 218,

Rules regadring the issue of free
passes on ——. 1182—85.

Running staff on ——. 43,

Safety of ladies travelling in female
compartments on —— 16-17
Safety of women passengers on the

—. .86-68.

Selection of Mr. Staig as Financial
Commissioner for ——. 1768-69.

Staff retrenched on ——.  2352-53.

Superannuated staff on ——. 2353,

System of auctioning contracts with
regard to refreshment rooms on
certain —, 2321,

System of selling vendmg contracts
on certain ——. 435,

Tenders for readymixed red oxide
paint required for certain —.
538.

Rohilkund and Kumaon—

Motion to reduce demand for Railway
Board re taking over the manage-
ment of the B. & N. W.,, —
and M. & S. M. lewaysnndet
State control. 1000-19.

Question re—

Absence of mterloekmg system on
e ——. 148,

Cicular No. lloflOBﬂo!ﬂwAgmt.
—. 145-48
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RAILWAY(8)—contd- RAILWAY(S)—concld.
Rohilkund and Kumaon—contd. Sta 1
Question re—conid. b s
State control of the Bengal and Qu'es B '? T y
North Western, —— and Madras u ms issued to employees to
and Southern Mahratta Railways. canvass business on certain ——.
b 1252. 1914-15.
Interest charged upon ——on

State Mangement of the Bengal and
North Western and —. 41.
Shahdra-Saharanpur Light—
Question re—
Broadening of third class seats on
the ——. 433-34, 2362-63.
Capital invested in the —. 431.
Enforcement of the Hours of Em-
ployment Rules on. the—o.
52 431-32.
Non-grant. of overtime or Special
Allowance to the Traffic or Loco.

Staff on the 432-33.
Provision of lartine fitted coaches
on night trains on the — -
433, 816.
Stoppage of the Night Passenger
train at Baraut, —. 432.

Subordinate and menial staff in the
433

’ ———

Sugar-cane traffic on the v
431.

South Indian—
Question re sleepers taken by the
—. 1320-21.
State—
Question re—
ce of tenders for the sup-
ply of coal to ——- 2554."

Applicability of certain Notifica-
‘tions or Official Memoranda to
the Staffon ——  2562.

Appointment of Canvassers of —.
1915.

Auction of contracts of foodstuffs

e on—— 799-800.

Authority empowering agents of
—to frame and promulgate
subsidiary rules to general rules
made under section 47 of the
Indian Railways Act. 1186-87.

Disposal of appeals against orders
of discharge or dismissal

on ———.

2242,
Improvements made in train
»  services on —. 790,

Depreciation Fund. 1469—72.

Issue of free passes to certain staff
on . 1185.

Maintenance of records of subordi-
nate non-pensionable ~servants
on ——. 157, 1486-87.

Pay, house-rent and electricity
charges, etc., paid to Assistan
Surgeons on 54043

Policy of abolition of posts in the
highest grades of 149.

Procedure on —— for punishing
or reducing the staff from

jor to inferior service on
failure fo pass an examination.
157, 1486.

Powers given to Agents of —to
modify the rules for the grant of
allowances. 155, 1486.

Provision of rent-free quarters
to the staff on ——. 2244-45.

Rent recovered for residential
buildings from —— Staff and
outsiders. 251.

Responsibility of the Governor
General in Council and the
Secretary of State for India in
Couneil for the actions of the

Rules for discharge of employees
on . 2329.

Rules for the issue of passes on
State 1187.

Staff retrenched on ——. 906.

—— Medical services. 1766.

Ticketless travellerson —. 789-
90.

Uniformity in rates of fare on ——.
40-41.
RAILWAY ACCOUNT(S)—
Question re rights and privileges of
those in service after the separation
of —— and Audit. 2332.
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RAILWAY(S) ACT—
8ee “ Indian ——* under  (Acts) .
RAILWAY ADMINISTRATION—
Motion to reduce demand for Rail-
way Board re general policy of ——.
921-41.
RAILWAY AUDIT—
Question re rights and privileges of those

in service after the separation of
Railway Account and ——. 2332.

RATLWAY AUTHORITY—
Question re establi ofa 'y
— 1770.
RAILWAY BOARD—
Demand for Grant. 921, 1146.
Motion to reduce demand for —— re—
Control of expenditure. 941-58.

Exclusion of Indians from the Wedg-
wood Committee. 965-1000.

General policy of railway administra-
tion. 921-41.

Griovances of third class p

RAILWAY BUDGET—

See *“ Budget/Railway ",

RAILWAYS, CENTRAL ADVISORY

COUNCIL FOR—
See *“ Central Advisory Council for
Railways .

RAILWAY CLEARING ACCOUNTS’
OFFICE—

Question re—

Construction of quarters for the staff
of the 79.

Construction of the office building for
the ——. 879.

Discontent among the staff of the

B

Filling up of a post o( lugher grade
clerk in the —.

Increase in the volume ol work in the
——. 008, 1490.

Non-confirmation of Muslims in the

“sub-head grade inthe——. 907-

08, 1489:90.

Proposed decentralisation of the ——
and its Audit Office. 2317.

RAILWAY COLLISION—

g

1041-67.

Indianisation of railway services,
1067-80.

Paucity of Muslims in railway service
1093-1113.

Rail-road competition. 1113-45.

Taking over the management of the
B.&N.W,R.&K. and M. & S. M.
Railways under State control.
1000-19.

Question re—

Appointment of an Indian in place
of Diwan Bahadur Mathura Dass,
Director of Establishment, ——,
1843-44.

Creation of special post of Assistant
in the General Branch of the ——
Office. 2329,

Filling up of the vacancy of the Direc-
tor of Establishment, —. 15.
Post of the staff member of the ——.

219-20.

Proposal to ab.lft the headquarters of
the —. 177!

—'s letter reprdmg revised scales
of pay. 143.

Questi re —— b Tinsukia
and Lumding districts on the Assam
Bengal Railway. 251-52.

RATILWAY COLONY(IES)—

Question re shortage of quarters in the
Phartali—— of the Assam Bengal
Railway. 1857.

See also * Colony (ies)'".

RAILWAY COMPARTMENT(S)—

Question re travelling of Servants in
~—— with their masters. 108-09.

RAILWAY DEMANDS—

Declaration by His Excellency the
Governor General re certain Railway
demands refused by the Legislative
Assembly. 2369.

RAILWAY DEPRECIATION FUND—

See * Depreciation Fund .

RAILWAY EMPLOYEE(S)—

See ** Employee(s) .

RAILWAY ENQUIRY COMMITTEE—

Question re—
Appmntment of the ——. 27
da or rep sub-
mltted to the——. 1842,

— 1478 =
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RAILWAY FARE(S)—

Question re concessions in —— for
pilgrims attending certain fairs in
Sind. 1188.

See also * Fare(s)”.

RAILWAY FINANCE(S)—

Question re enquiry by experts into the

—. 39
RAILWAY FREIGHT—

See “ Freight™.

RAILWAY FREIGHT RATES—

See “ Rate(s) .

RAILWAY(S) INSPECTOR OF—

See  Inspestor of Railways .

RAILWAY LINE(S)—
Question re—

Oonnection of Bhera and Mona Rail-
way stations by & — 1178-79.
2248.

Proposal of the Great Indian Penin-
sula Railway to remove the wire-
fencing of the —. 1467, 2563.

RAILWAY MAIL SERVICE—
Question re —

Allowing of the use of cots by inferior

servants of the——. 801-02.

Fixation of the scales of pay of the
Officials. 2419-20.

- Grace marks allowed to candidates for
itment as T —_

P

2239,

Inclusion of the time spent at terminal
station in the duty hours of the
sorters. 888-89.

Payment of extra duty allowance to

the staff. 802
Payment of outstation allowance to
the —— officials. 802-03,

Provision of rest houses for the —
officials near terminal stations.
887-88.

Relaxation to the staff working in the
Howrah —— Office. 2419. -

Troining classes for recruits to the
—.  2350-5L

Transfer of certain officials in the —,
‘B’ Division, Calcutta, to the
moffusil. 2418-19.

Van peons for W-13 Section of the

9.

=——,

RAILWAY OFFICIALS—
See “ Official(s) .
RAILWAY PLATFORM—
See * Platforms .
RAILWAY RECEIPT(S)—
See *“ Receipt(s) "+
RAILWAY REVENUE(S)—
Ree “ Revenue(s)'".
RATILWAY SALOON(S)—
See “ Saloon(s) ”.
RAILWAY SCHOOL(S)—
See ““School(s) .
RAILWAY SCHOOL OF TRANSPORT-
ATION—
Question re catering in the —,
Chandausi. 1488.
RAILWAY SERVANTS—
Quest_inn re—

of records of subordi
non-pensionable —— 1486-87.

Running of businesses by the wives
of —. 2246474

Travelling of Government and ——
in air-conditioned coaches. 1464.

RAILWAY SERVICES—

Motion to reduce demand for Railway
Board re—

Indianisation of ——. 1067-80.

Paucity of Muslims in—. 1093-
1113.

Question re grant of second class passes
to lady employees in  the subordi-
nate——: 2331-32.

RAILWAY SHED(S)—

Question re rules for employment of
deaf persons in —— or yards. 2448-
49.

RAILWAY STAFF—

Question re—

Approaching Members of the Legisla-
tures by ——for ventilating their
grievances. 1186.

Continuation of the cut on allowances
ofzstvho —— at Howrah and Calcutta.
128.

Fixation of time-limit for disposal

bordinate ——

of appeals of sul
2243.
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RAILWAY STAFF—contd.
Question re—conid.
Intervention in appeals of —— not

lying to the Governor General in
Council. 1488.

Malaria allowance paid to——at
Lhaksar. 1856.

Pay limit for free passes for the ——
2447,

R,

pective effect to
granted to 155.
Revision of the free pass rules for the
2446-47.

Rights and privileges of the non-

gazetted 153, 1485.86.
RAILWAYS, STANDING FINANCE
COMMITTEE FOR—
See *“Standing Finance C i for
Railways ”.

RAILWAY STATION(S)—
Question re—

Absence of a telegraph office in village
Hazurpur and derailment of an
engine at Bhera 1178.

Absence of an overbndge at the
Bhojeepura ——.

Blocking of the e to the

Dharamshala outside the Etawah
—— and advertisements in the 4j
and Pratap newspapers.

Connection of Bhera and Mona ——
by a railway line. 1178-79, 2248.

Inconvenience and hardship caused

by silting up of a certain waterway

between Buxar and Chausa——

on the East Indian Railway. 133.

ience felt by Inter

and Third Class passengers and
latform ticket holders at the
owrah ——. 199,

Imqing and unloading of goods,
railway stores and contract for

1,

coolies on certain ——. 1836-37.
Mandi at the Narela ——in the
Delhi Province. 2417-18.

Overbridge over the level crossing
north to the Jamalpur——.
2355.

Overhauling of the Patna Junction
—. 2304.

Provision of letter boxes on island
platforms on certain——. 1621.

RAILWAY STATION(S)— mld

Question re—contd.
Provision of rest rooms for Indian
guards at certain —. 145.

Reservation for a certain period of the
Dufferin Bridge near the Kashi
——for vehicular traffic. 108-
10, 546.

Sale of Platform Tickets
Benares Cantonment ——.

Supply of water to passengers at the
Bahadurgarh —— on the North
Western Railway. 94.

Tenders for contracts of Hindu tea
and refreshment room, ete., at the
Delhi —. 437, =
Tickets for the Bengal and North
Western Railway platform at the
Benares Cantonment 217.
Use of the word * coolie” for porters
at . 96,
See also *“Station(s) .
RAILWAY STORES—
See ““ Stores .
RAILWAY STORES SCANDAL—
Question re article entitled “——"
published in the Pilol. 2424-25.
RAILWAY TRAFFIC—
See * Traffic .

RAILWAY TRAIN(S)—
See * Train(s) .
RAILWAY TRAVELLING—

Question re issue of insurance tickets
for accident or death occurring
during ——. 113-14.

RAILWAY WAGON(S)—

See * Wagon (s) .

RAILWAY WORKER(S)—
See “ Wokers(s) .
RAILWAY WORKSHOP(S)—
See “ Workshops(s) .
RAILWAY YARD(S)—
Question re “rules for employmentg
deaf persons in railway sheds or —.
2448-49,
RAJAH, RAJA SIR VASUDEVA—

General discussion of the Railway
Budget. 854-56. .

at the
109.
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RAJPUT(S)—
Question re classification of Survyanshi
—— as untouchables. 2305-06.

RAJPUTANA—
Question re qualificati of h
. ”-A;intheanAL.
in 1835.
RAMPUR—
Questi P T the

" Workshop Gate and the new
Colony constructed  in —— for
the clerical staff at Jamalpur.
2356.

RANGA, PROF. N. G.—
mand for supplementary grant in
respect of—
Agriculture. 2281.
Commuted Value of

2289.

Currency. 2285.
Customs. 2274-75, 2276, 2277,
Finance Department. 2279.

Election of —— to the Public Accounts
Committee. 2251.

Indian Finance Bill—

Motion to consider. 1958.
Consideration of—
Clause 3. 2114, 2121-22, 2123,
2136.

Pensions.

Schedule I. 2187-90.
Indian Red Cross Society (Amendment)
Bill—

Motions to consider and to circulate.
2388-89, 2390, 2391.
Indian Tariff (Amendment) Bill—
Motion to consider. 2637-38.
Motion re election of Members to the
Public Accounts Committee. 1922,
1926.
Motion to reduce demand for—
Executive Council re—
General policy of the Government
of India. 1667, 1668.
Social insurance for industrial
Workers. 1529-33, 1536.
Finance Department re revenue
duties. 1412.
Railway Board re—
General policy of railway adminis-
» tration. 928-31.

RANGA, PROF. N. G.—conid.
Motion to reduce demand for—contd .
Railway Board re—contd.
Taking over the management of
the. B. & N. W, R. & K. and
M. & S. M. Railways under
State control. 1005-08, 1009,
1014, 1017.
Payment of Wages (Amendment)
Bill—

Consideration of clauses, 2643, 2644-
47.
Question re—
Additional postal facilities provided
for rural areas. 130-31.
Applicability of the Payment of
Wages Act to Burma. 609-10.
Case of one Mr. Gurmukh Singh, &
prisoner in the Andamans. 2442-
43.
Development of the Indian Mercantile
Shipping.
Historical monuments ab Chelrole
in the Guntur District. 133.
Implement of the assurance of the
Home Member regarding Legisla-
tion to exempt agriculturists from
being arrested for civil decrees.
6i1.
Impounding of Mr. M. R. Masani’s
passport. 610-11.
iati rding devel t of
g S P
the Tungabhadra Project. 610.
ing of the Tobacco Research
Station in the Guntur District.
611.

Postal to newspap:
529-30.

Prohibition or Restriction on the
exports of Gold from India.
209.

Provision of daily deliveries and
opening of rural post offices in the
Guntur and Nellore Districts.
609, 1191-92.

Provision of postal, and
ubphmmﬁhum«!w
1, 2562.
Raising of cess on tea. 209.
Recognition of the South Indian
Todaration of o Sy

to mpreeeutr the Indian Tea
Planters of South India.
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RANGA, PROF. N. G.—contd.
Question re—contd.

Recommendations of the Indian
Economic  Conference and the
Indian Science Congress. 208-09.

Refusal of passport to Mrs. Kamala-
devi to go to Europe to attend the
International Peace Conf
610.

Representation made to the British
Government on Mr. Binders’ Re-
port regarding the grievances of
Indians in Zanzibar. 208.

Representations re the grievances
of the Bengal Nagpur Railway
employees. 210,

Strike on the Bengal Nagpur Railway.
210-11, 333.

Utilization of the rural Development
Grant. 531-32.

Question (Supplementary) re—

d to the Provi out
of the sugar excise duty. 2343.
Complaints regarding official inter-
ference in election matters. 1625.
Damage done by the hail-storm in
villages of the Delhi Province.

2314.

Disabilities of Indians in the Colonies
and Protectorates within the British
Empire. 1920,

Expenditure on the movements of
soldiers. 1849,

Export of sugar from India to the
United Kingdom under a preferen-
tial tariff scheme. 2346,

Furniture allowance allowed to
soldiers. 1832,

India’s balance of trade. 1559.

Possibility of economie transport of
sugar from the producing centres
to donsuniing markets. 2348,

Production of power alcohol in
Britisk India. 2345,

Recruitment of staff for the proposed
Central College * for veterinary
training. 1768,

Removal of shoes by visitors to the
mosques and ftombs under the
Archwological Department. 2434,

2435,

Amount all

Representation of Indiaat the Inter-
i 1 e i Confe: at

Geneva. 2325,

RANGA, PROF. N. G.—concld.

Question (Supplementary) re—contd.
Resignation of Sir Osborne Smith from

the Governorship of the Reserve
Bank of India. 1559.

Restriction on the entry of Indians
in Burma. 1918,

Restrictions on the erection of new
sugar mills, 7.

Steps proposed to be taken by the
Reserve Bank of India for financing
agricultural credit. 1560,

Steps taken by the Indian Sugar
Mills Association for the i
of a joint Sugar Selling Organiza-
tion. 2346.

Report of the Public Accounts Com-
mittee on the accounts of 1933-34—
Motion 10 consider. 2487-91.

RANGOON—

Question re—

Construction of a tombh over the
graves of the late Emperor Bahadur
Shah and Empress Zinat Mahal
at ——. 1332-37.

Disposal of traffic on the —— Wire-
less Working on Phones, 1782,

Wireless wheatstone system for work-

i between ——and ~ Madras

ing
544-48,
RATE(S)—
Question re—
Acquisition of land by sugar factories
at reasonable market ——, 2344,
Effect of enhanced freight of
Goods Traffic vn the income of
Railways., 549,
Railway freight —— for the transport
of dry milch cattle. 9-10.
Uniformity in —— of fare on State
Railways. 40.41.
RATES OF PAY—
Question re  diff —— for ki
and class IT operators of the Telegraph
Engineering Branch. 2450,
RATIO POSITION—
Question re review of India’s exchange
—— and devaluation of rupee.
RAU, SIR RAGHAVENDRA —
Demands for suppl -y grants in
respect of ——
Audit. 439, 440,
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RAU, SIR RAGHAVENDRA—contd.

Dy ds for sup y grants in
respect of—contd.

Miscellaneous Expenses. 440, 442
443.

Payments to Indian States and
»  Companies. 463-64.

Refunds. 462, 463.

‘Working Expenses—Maintenance and
Supply of Locomotive Power. 464.
Working ~ Fxpenses—Miscellaneous

Expenses. 465, 466.

Working Expenses—Traffic Depart-
ment.

Motion to reduce demand for Railway

Board re—

Tontrol of expenditure. 954-57.
Rail-road competition. 1134.
Taking over the management of the

B.B. & N. W, R. & K. and M.

& 8. M. Railways under State

control. - 1001, 1010.

lution re payment. to the Depreci

tion Reserve Fund from the Railway
Revenues. 2663, '
RAWALPINDI—

Question re appointment of Mr. Hales
as. Divisional ~ Superintendent, ——
Division of the North Western Rail-
way. 157.

RAWAT-—

Question re recruitment of the —
and Merat communities of Ajmer-
Merwara in certain Battalions, etc.

R,

READERSHIP(S)—
Question re—
Holding of the —— ination of
the Government of India Presses.
1986-87.

g marks for the —-ex-
amination of the Government of
India Presses. 1985-86.

REBATE SYSTEM—
Question re—
—— of freight on wheat. 2.
—— on wheat and flour. 56.

* REBELLION(S)—

Question r2 —— in Burma and non-
employment  of Indian troops in
Burpa. 2180-81.

RECEIPT(S)—
Question re censoring of letters contair-
ing Railway —— for fresh fruits.
198.

RECESS INTERVAL—
Question. re ——to  the Government
of India Press employees asked to
stay for overtime. 2420-21.

RECIPROCITY ; MEASURES OF—
Question re adoption of —— against
certain colonies. 1171-1175.
RECOGNITION(S)—
Motion to reduce demand for Depart-
ment of Industries and Labour re

— of Trade Unions by employers

and withdrawal of — of unions in

certain cases. 1696-1702.

Question re—

— of the Burma Railway Employees
Tnion. 1329-31.

— of the South Indian Federation
of peasanis and workers to repre-
sent the Indian Tea planters of
South India. 209.

RECOMMENDATION(S)—
Question re—

—— of Sir Otto Niemeyer. 1558.

——of the Indian Eeonomic Con-
ference and the Indiap Science
Congress. 208-09.

— of the Varma Committes of the
Posts and Telegraphs Department.
1450-51.

— of the Wheeler Committee about
the institution of a system of private
secretaries for Members or Ministers
of the future Fedéral Government.
2182-83.

RECORD(S)—
Question re maintenance of ~—of
bordi pensicnable servants
on State Railways. 157, 1486-87.
RECRUIT(S)—
Question re training classes for— to
the Raijlw.y'm Service. 2850-51.
RECRUITMENT—
Question re—
Grace marks allowed to candidates
for —— as Inspector, Railway Mail
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RECRUITMENT—contd.
Question re—contd.
Men qualified for First and Second

LN NPT n
the Government of India offices and
——made in the Foreign and
Political Department. 2361.

People treated as ““non-martial ™ for
—in the Army. 1847.

——in the sorters’ cadre in the Office
of the Deputy Accountant General,
Posts and Telegraphs.  2562-63.

—— of Britishers to the Indian Civil
Service. 221-22.

——of Dominion subjects for the
Defenoe Forces of India. 2553-

o( Europeans in the Veterinary
Service. 1766-67.

—— of guards to the gazetted service

on the Eastern Bengal Rnl“y.
2242-43.

—— of Rawat and Merat communi-
ties of AJmer-Marwm in certain
battalions, etc. 2248.

——of soldeirs in the Army and
Military stations, ete. 2235-37.

—— of staff for the proposed Central
College for veterinary training.
1767-68.

RED CROSS SOCIETY (ALLOCATION
OF PROPERTY) BILL—
See “ Bill(s) .
RED CROSS SOCIETY (AMENDMENT)
BILL—
See *“Indian ——"" under “ Bill(s) .
RED OXIDE PAINT—
See * Paint(s) .
REDUCTION(8)—
Question re—
Procedure on State Rail for
i or——of the staff
from superior to inferior service

on failure to pass an examination.
1486.

——in the number of staff officers
in the Army during the separation
of Burma. 2328-29.

—— of second class fare on Burma
Railways. 1322.

—— of the rate for transport of Dry
Cattle on Railways. 770.

REFINERY(IES)—
Question re Burma Oil Comp-ny
Oil-Filed and Petrol —. 1328

REFRESHER COURSE(S)—
Question re of Railways. 153.

REFRFBEME‘IT(S)—

Q tracts for
—_— e(c., on the North Western
Railway. 63-64.

REFRESHMENT ROOM(S)—
Question re—
Auction of ing tracts for
——on Rail _held
by Spenoer and Company. 436.

Catering in —— and dining cars on
the North Western Railway. 220,
816.

C ions allowed to Sp and
Company and Indian —— and
dining car contractors on the
North Western Railway. 438-39.

G of Bookibtalle. Rad
—on the North Western Rail-
way. 122-23.

Flﬁdnp ‘of —on

furnishings
North  Western  Railway.
2322
Jhatka and Halal meat supplied in
Railway Dining Cars and —.
217.

Lettmg out of contracts for sweetmeat,
and ——on the North
Westem Railway. 911-12.

Location of ——in special type
carriages on the North Western
Railway. 2322-23.

Passes given to Euro ——and
Bookstall Contractors on the North
Western Railway. 124.

System of auctioning contracts with
regard to —— on certain railways.
2321.

Tenders for contracts of Hindu tea
and——, etc., at the Delhi Rail-
way Station. 437,

Waiting room charges levied by
Messrs. G. F. Kellner and Company,
~——— contractors on the East Indian
Railway. 1487-88.

»

ot
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REFRESHMENT
TRACTOR(S)—
Question re issue of passes to the —

on the North Western Railway. 434-

35,

REFUND(S)—

* De ds for

482-63, 2288.

REGISTERED NEWSPAPER(S)—

See ** Newspaper(s) "

REGISTRATION—

Question re—

Rate for —— of Telegraph addresses.
199-200.

—— of mewspapers in the Postal

+ Department. 2327-28.

REGULATION(S)—

Question re—

Certain Detenus under — ITI of
1818. 20.

Detention of Teja Singh Azad as a
State Prisoner under —— IIT of
1818, 61-63.

Persons detained under the Provin-
cial —— as State Prisoners. 125-

Protests against the administration
of the foreign exchange——in
Persia. 1918.

Sufferings of Four Bengali State
Prisoners detained under —— IIT
of 1818 in Jail in the Bombay
Presidency. 19.

REJECTION(S)—
Question re of nomination papers filed

ROOM - CON-

pplementary  grant.

RELEASE—contd.
Question re—conid.
—— of political prisoners. 1548.
—— of political prisoners in memory
of the Coronation Durbar. 98.
—of the ex-Maharaja of Nabha.
328.

Suicides and deaths of detenus and

interness and their ——on the
oceasion of the King's Coronation.
107.

RELIEVING ALLOWANCE—
See ** Allowance(s) .
RELIGION(S)
Question re protection of different ——.
192.

RENT(S)—
Question re—

Officers and clerks not provided with
Government quarters in New Delhi
obtaining houses at enhanced —.
308-99.

— recovered for residential build-
ings from State Railway Staff and
outsiders. 251.

RE-ORGANIZATION(S)—

Question re —— of the Government of
India Secretariat. 226, 2300-01.

REPEALING AND AMENDING BILL—
See  Bill(s) .
REPORT(S)—

Q re—

by two Sikh candidates for -
ip to the Delhi Municipal Com-
mittee. 2179-80.
RELATION(S)—

Question re travelling expenses paid to
the —— and dependants of detenus
for interviewing them. 36-37.

RELEASE—
Question re— 1
of ——of Mr. Subhash
Chandra Bose. 51.

——of Mr. Hira Lala Das Gupta,
Mr. Manoranjan Dhar and Mr.
joranjan Dhar, d in the

Hunaj
Bunjab. 111-12, 546.

Major Cawthorn’s re suitability
or otherwise of Kenya for the
settlement of er-services men of.
the Indian army. 1629.

Publication of the ——of Mr. 8. 8.
Markham, Empire  Secretary,
Museum Association, on the
Mesums in India 4-5.

—— of the Committee that visited &
certain school on the East Indian
Railway. 148, 1485.

— of the income-tax experts. 100,
196.

—— of the Inspector of Railways on
the Barhan accident. 114.
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REPORT(S)—contd.
Question re—conid.

——of the Wheeler Committee.
1631-32.

—— on Indians in Malaya. 1563.

——on the election activities of
Government servants. 2302.

~—— on the results of elections in the
Provinces. 1569.

—— submitted by Raizada Hans Raj
and Sir Muhammad Yamin Khan
on their observations in the
Andamans. 46.

—— submitted by Raizada Hans Raj
and Sir Muhammad Yamin Khan
on their visit to the Andamans.
213, 14, 338.

Representation made to the British

ent on Mr. Binder's

Resentment amongst Indians mmst
the Binder——on Indians in
Zanzibar. 1250-52.

Rumour regarcing the——of Sir
Ralph Wedgwood Committee. 205-
- 06.

Statement issued by Mr. Tyab Al

on Mr. Binder's —— regarding
Indians in Zanzibar. 98.

—— of the Committee appointed by the
Legislative Assembly to report on
certain amendments proposed to be
made in rule 8 of the Indian Legis-
lative Rules.

REPRESENTATION(S)—conid.
Question re—conid.
——made by Indians in Ceylon
regarding the terms of reference of
the Immigration Commission.
54-55.

~——made to the British Goveru-
ment on Mr. Binder’s Report
regardmg the gnevnnoes of Indians
in Zanzibar.

——of India at the Imperial Con-
ference in London. 2318.

——of India at the International
Economic Conference at Geneva.
2324-26.

~——of India on the Council of the
League of Nations and provision
of a permanent delegate at Geneva,
58-59.

—— regarding depreciation of Indian
ounemy 100,

the amal, ion of
tho ‘two  clerical grades in the
Operating  Department. of the
Divisional Superintendent’s Office,
Lucknow. 2433,

—— regarding the grievances of the
Bengal ‘Xngput Railway employees
210. X

——snbmmed detenus in the
Deoli Detention Camp. 37.

~——to the Union Government of
South Africa about the Anti-
Asiatic Bills, 2557-58.

REPRESENTATIVE (8)y—

——of the G Delegates at
the twentieth session of the Interna-
tional Labour Conference, laid on the
table. 159-81.

—— of the Public Accounts Committee
on the accounts of 1
Motion to consider. 2459-93, 2663-

68.

REPRESENTATION(S)—
Question re—
Cessation of —— by Burmese Members
of the Legislative Assembly, 2417.
Menwranda or —— submitted to the
Rail;sy Enquiry  Committee.

——about the difficulties concerned

re ab: of provi in the
Govemment of India Act, 1935,
for the appointment of —— by Rulers
in cases of casual vacancies. 88.
REPRESSION—
Motion to reduce demand for
Council re policy of —. 1702-50,
RESEARCH(ES)—
Demand for Grant in respect of
“Capital Outlay on Schemes o"

Agricultural Improvement and ——
1763.

Question re—
Amount spent on sugar ——. 2340-
41,
Excavation and —— activities of
the Archological ~ Dep
17-18.

ARG
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RESEARCH(ES)—contd.
Question re—contd.
Experimental —— in regard” (o tele-
vision. - 90-91.
—-—and investigations relating - to
the glass industries. 85.

RESEARCH STATION(S)—
Question re opening of the Tobacco
— —in the Guntur District. 611

RESEARCH WORK(S)—
Question re—
Competency of the Indian Broad-
casting Department to undertake
—.  49-50.
— —carried out by the Imperial
- Dairy Expert. 143.
' into indigenous druge conducted
by members of the Indian Medical
Service. 1842,

RESERVATION(S)—
Question re— 1

Income secured by the —— of third
and intermediate class seats on

———for a certain period of the

4" Dufferin Bridge near the Kashi
Railway Station for ~vehicular
traffie, 109-10, 546.

——of a percentage of direct appoint-
ments to Government servant.
2245-46.

—— of a section of a high ground for
Furopeans residential sites in the
Tevna District in Fiji. 23334,

— of Intermediate and Third Class
Seats on Railways. 767-68.

—— of intermediate class eompart-
ments for males and females on the
East Indian Railway. 95. ;

System of marking and —— of seats
in intermediate and third classes
on the Bast Indian Railway.
1465-66.

RESERVE BANK OF INDIA—
Question re— e

Dividend Warrants of the —— for
collection and credit in the Savings
Bank Account received by the
General  Post Office,  Dethi.
1856. . §

RESERVE BANK OF INDIA-contd.
Question re—contd.

Inbome-tax deducted by the—
from the dividends paid on its
shares. 795-96.

Payment of actuarial value in lieu of
peusions to the staff of the Currency
Offices  transferred  to e ——.
796-97, 2363.

Resignation of Sir Osborne Smith
from the Governorship of the —.
38,56, 57-58, 61, 335, 1305-07,
1559,

Steps proposed to be taken by the
—— for  financing  agricul
credit.  1560.

RESERVE FUND(8)—
Resolution re payment to the depre-
from

ciation —— the Railway
Revenues. 2663.
RESHUFFLING—
Question re. —— of portfolios in certain
Governmenpt of Tndia Departments.
797.
RESIDENCE(S)—

Question re pation for the pury

off——of a part of office by
the employees of the Education
Department, Ajmer-Merwara. 1836,
2365. c

RESIDENTIAL BUILDING(S)—

Question re rent recovered for — from

State Railway Staff and outsiders.
251,

RESIDENTIAL HOUSE(S)—

RESIDENTIAL SITE(S)—
Question re reservation of a section of
high ground for European —— in
the Tevna district in Fiji. 2334.

RESIGNATION—
Question re
from the
Bank of India, 38, 56, 57-38, 61,
RESOLUTION(S}—
Notification referred to in —— re
emigration to Burma. 801,

ey

of Sir Osbgroe Smith
¢ e Reserve

MS9LAD

N
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RESOLUTION(S)—contd.
Question re—

Action taken on the —— 7e

REST HOUSE(S)—
Question re provision of —— for the
Railway Mail Service officials near
inal i 887-88.

ment of a Standing Army “Com-
mittee. 1628,

Action taken on the re indebted-
ness of agriculturists passed by the
Legiclative ~Assembly. - 71.

New Road Fund —. 1476-77.

passed by the Legislative

Assemibly and the action taken

thercon. 1548, 2249-50.

o sl

Amendment of the Indian Legislative
Rules. 2662.

Creation of a separate Road Fund for
the purposes of road development.
660-714.

Adopted as amended. 712.

Draft C ion of the I ional
Labour Conference regarding an-
nual holidays with pay. 239-49.
Adopted. 249.

Draft Convention of the Intenrational
Labour Conference re maintenance
of rights under invalidity, old-age
and widows’ and orphans’ insur-
ance. 232-39.

Adopted. 239,

PEmigration to Burma. 903-04,

India’s withdrawal from the Member-
ship of the League of Nations.
2592-605.

Iuterference from public servants in
the ensumg elect-lon 322 23.

Tt frrig
ment; m Govemmant honpltals and

Col-

of
leges in India. 2573-92.
Py to the d iation reserve
fund fmm the Rnilw-y Iw
2663.

REST ROOM(S)— "+
Question re provision of — for Indian
guards at certain railway stations.
145.

RESTRAINT ORDER(S)—-

Question r¢ persons under — in"the
Centrally administered areas. 2631-
32.

RESTRICTION(S)—
Question re—

Grievances of Indians in Iran in
regard to foreign e'xchange———
30-34.

Tmposition of —— against the publi-
cation of mushroom  newspapers.
83-84.

Prohibition or —— mﬁmd -

Gold from India. 209.

on imports and exports of Indian
Goods. - 769,

——on the entry of Ind.lans in
Burma. 1917-18.

——on the erection of new sugar
mills.  2347-48. =

——on the keeping of cows in quar-
ters in New Delhi. 19838-5

RETIRED PUBLIC SERVANTS—
8ee ““ Public Servant(s) .
RETIREMENT(S)—
Question re
Burma

of British Officers in
fore  its  separation.
1326.

RETRENCHED OFFICTAL(S)—

Revision of the penian rules for
inferior services. 775-87. -

RESPONSIBILITY(IES)—

Question re of the Governor Gene-
ral in Council and the Secretary of
State for India in Couneil for the
actions of the Agents of State
Railways. 149.

I i re G 's policy re
employment of ——. 212,
See also “ Official(s) ™.
RETRENCHED PERSONNEL—
Demand for Grant in respect of “ Ex-
penditure on —— charged to Capi-
tal . 1764.
Dam.nd for grant in respecy of

nditure on’— — charged  to
Revenue . . 1761.

3
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RETRENCHED STAFF(S)—

Question 7e on the waiting list and
staff re-employed on Railways.
2351-52.

RETRENCHMENT—
- Question re—
——of employees in the Post and
i Telegraphs Department. 1783-84.
of staff on State Railways. 906.
RETRENCHMENT (CONCESSIONS)—

Question re inferior servants of the
Telegraph Department  retrenched
under —— . 1781-82.

REVALUATION—

Question re —— of rupee.  203.

REVENUE(S)—

Resolution r¢ payment to the deprecia-
tion ~ reserve  fund from the
Railway ——. 2663.

REVENUE DiSTRICI(S)—

Question re confusion caused inhaving

;x’pamte postal districts and —.

> REVENUE DUTIES—
Motion to reduce demand for Finance
Department re——. 1394—1414.
¥ REVISED SCALES OF PAY—
i, See * Scales of Pay ”.
REVISION(S)—
Question re— .-

——of scales of pay of superior
officers in the Government of India
Secretariat. 2301-02.}

——of the free pass rules for the
railway staff. 2446-47.

REWARI—
Question re construction of the Jhajjar-
—— Road. 1622—24.
RICE—
Question re—

In;xsxxm of ——and paddy in Madras.

~ s S e Lol +
system for the transport ——and
paddy on the Burma Railways.
1770—72.

RICE STANDING COMMITTEE—
Question ré —— of the Imperial Council
of égncultuul Research, 1481.82.

RIDGE—
Question re absence of lights on the
roads on the leading to the Anti-
Rabic Centre in Delbi. 1917, 2564.

RIGHT(S)—
Question re—
— and privileges of non-gazetted
railway staff. 1485-86.
—— and privileges of those in service
after the sepatation of Railway
Accounts and Audit. 2332

ROAD(S)—
Election of Members to the Standing

Committee for——. 2452.

Election to and nominations for the
Standing Committee for
Motion re election “of “the  Standing

Committee on—. 1927,

Question re—

Absence of lights on the —— on the
Ridge leading to the Anti-Rabic
Centre in Delhi. 1917, 2564.

Adlda‘:lon to —— since st April, 1029.

19.

Amounts spent in  provinces and
Indian States on — 77.
Construction of the Jhajjar-Rewari

16: i

Inadequacy of —— in India. 119.

Tncrease in the amount to be spent
on —— credited to the petrol fund.
75—17.

Mileage and classification of —in
provinces and Indian States.
77-78.

Mileage of ——in India. 118-19.

Money raised by the imposition of
additional duty on petrol spent on
village' —=—. ~118:20;

Provision of head-rests on-——in
New Delhi. 1571

. inCantonmentsin India. 1851.

Resolution re cration of a separate ——
Fund for the purposes of ——develop-
ment. 660—714.

ROAD DRESSING MATERIAL(S)—

Question re disregard of the rules for-
the supply of — for militery  pur-
poses. 910,

See alio * Material(s) .

x2
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ROAD FUND—
Question re—

Amount allotted ont of the —— to the
Provinces. 1473,

New —— Resolution. 1476-77.

ROAD MILEAGE ALLOWANCE—
See * Allowance(s)'’.

ROBBERY—
Question re——in  train = between
Viramgam and Wadvana. 68,

ROHILKUND AND KUMAON RAIL-
WAY—

See ** Railway(s) .

ROLLING STOCK—
Questmn re damage done to the—- by
pers and purch
imm Burma.  1320-21.
ROMAN CATHOLIC—
Question re—
Payment o salaries of the —
Military Chaplains. 88-89.
Payments made to the —— Military
Chaplains. 89.

ROMAN CATHOLIC ARCHBISHOPS—
See * Archbishop(s) ”.
ROMAN CATHOLIC BISHOP(S)—
See “ Bishop(s) .
ROMAN CATHOLIC
CHAPLAIN(S)—
See ** Chaplain(s) .
ROUGHTON, MR, N. J.—
Motion to consider. 1891—93.
Oath of Office. 1691.

P

MILITARY

ROUTE(S)—
Question re— 7
Alternative—— between  Benares
and Delhi. 194,
Alternative between B

and stations above Allahabad on
the East Indian Railway. 214.

ROW, MB. K. SANJIVA—
Oath f Office. 1171, 1393.

Rejort of the Public Acconnts Com-
mittee on the accounts of 1933-34.
2664 —(8.

ROY, MR. 8. N.== i
Indian Boilers  (Amendment) Bill—
Consideration of clauses. 898-99.
Indian Electricity (Amendment) Bill—
Consideration of clauses. 900.

Motion to reduce demand for Executive
Council 7 policy of repression.-
1706—09. 5

Oath of Office. 1691, 2299,

Resolution re creation of a separate
Road Fund for the purposes of road
development. 686-87, 702-03.

ROYAL INDIAN ARMY SERVICE
CORPS—

Questi e dish A credit, bal
of one 8. R. Soni of the——. 1855,

RUBBER CONTROL (AMENDMENT)
BILL—

See ““Indian —— ' under “ Bill(s)”.
RULE®Y—
Amendment of Indian Legislative—
Motion to adjourn discussion (Not
agreed to). 343—63.
Motions to consider and to refer to a
Committee. 341—87.
Referred to & Committee. 387,
Presentation of the Report of the
Assembly Committee. 467, 521—
28.

Motion re Amendment of the Indian
Legislative 551—607, 612—
16.

Question re—

Amendment and shmdmg
orders in respect of pnvxleges
the Legislative Assembly.

Authority empowering agems of
State Railways to frame and
promulgate subsidiary —— to
general —— made under section 47
of the Indian Railways Act. 1186-
87.

Disregard of the——for the supply
of road dressing materials for
military purposes. 910, 2562.

Enf f the Hours of Empl
ment —— on the Shahdara-Saha-
ranpur Light Railway. 431- 32

Issue of revised Pnas—

North Western_ Railway. 81—82

]
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"
» RULE(S)—contd. RULING(S) BY MR. CHAIRMAN
Question re—conid. ( LESEIE HUDSON}S

Powers given to Agents of State
Railways to modify the — for
the grant of allowances. 155,
1486.

Removal of certain drivers from ser-
vice in disregard of subsidiary
——— framed by the agent, Eastern

x Bengal Railway, 1-42.

Revision of the free pass — for the
railway staff. 2446-47.

J ——for discharge of meloyees on
State - Railways. 2320,

—— for employment of deaf persons
intrailway sheds or yards. 2448-

v 49.

for thie issue of p-mas on State

Railways. 1187, - 2

——for. travel by mail tnms by
passholders. 61.

—— pertaining to' the mnumber of
letters to be sent in the’ same
envelope.- 193, 1481,

—— regarding m ‘Saloons on
Rulwuy&

~ e 7 of redress in courts of

| 9 =44 % Law by public servants. 1784.

| -~ ——re the issue of free passes on

1 £ railways. 1182—85.

e transfér of staff on the Bombay,
Bamdﬁ and Central India Railway.

1 Resoluhon re—
A 4 of the Indian ’l

Indian Subscription Bill—
Tt seems to the Chair that it is evident
that the subject of this Bill for the
better administration of moneys
!‘Z public subscription for
oham'a. and other purposes is
definitely laid down  as being
included in Part 1T, and, therefore,
it belongs to the provinuinl legisla-
tive list. Sir Muhammad Yakub’s
reference: to section 104 would
probably have been perfectly in
order provided » notifieation could
have been obtained prior to the
being laid on the table of the
House: That has not been done,
and,. therefore, the  Chair must
rule that itis not within the gom-
petence of this House to discuss

the 2548,

RULHWG(S) BY MR. PRESIDENT
cm HONOURABLE SIR ABDUR

Adjournment of Debate—

So long as there is & quorum, it is
not within the power of the Presi-
dent to adjourn the House on a
ground that thére were only two
Indian elected ~ Members present
in the ~whole House. No dis-
tinetion can be made in a matter

2662.

Revision: of the ' pension — for
inferior  services. 775-87.

RULE(S) OF BUSINESS—
Motion for _adjournment, re nmendmont-

her Indian or European, and
whether he is elected or nominated,
official or non-official. - 636.

The Chair will not put a motion for
the Jacie case
is made out there(or and it is

isfied that there are sufficient

of the —— of the A
to the privilege of interpellation.
916—21.

RULER(S)—

. - Question re—

. Absence of pmiﬂidn in the Govarn

ment of India Act, 1935, for tte
£ ves by

o ——in Cocscs of casual vacancies.

oi" proposed
byﬂxs-’—‘--lndﬁxidl'-dlndiln
Btates. 88.

and good gmunds for thinking that

the measure in question cannot be
properly considered.  The Chair
is novaware of any authority for the
statement that there is absolute
discretion in the Ohair whether to

~mﬂlm ornot. 2515.

An Honourable Member ¢an only
discuss the provisionsof a ——on
a motion to pass and not enter
upon any larger question. 1375.
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RULING (S) BY MR. PRESIDENT (THE
HONOURABLE  SIR ABDUR
RAHIM)—contd.

Bills—conid.

An Honourable Member should not
read opinions on-——at length,
because they are in possession
of all the Members. He can only
refer to them, if necessary. 718.

Cut Motion(s)—

It depends upon the Member who
has given notice of the——to
say what his object is having in
regard the nature and scope of the
motion. If his object simply is to
discuss a certain question or to
draw the attention of Government
to a certain matter, the Chair is
not aware of anything which can
prevent him from doing that.
He may not desire to censure the
Government, and he may seek only
to obtain information ,and to
express his own views. 1394,

D ds for Suppl v Grants

It is a well-established rule that
Honourable Members cannot dis-
cuss questions of policy on supple-
mentary grants. 2268.

Division(s}—

Although the Chair, havingfull discre-
tion under the standing orders as to
the method of dividing the House,
can ask Members merely to rise in
their seats without their names
being taken down, it would, how-
ever, follow a previous ruling and
accept the suggestion for taking
down names, but of those Members
only who supported the motion.
2527.

Indian Legislative Rules, Motion re
amendment of—
Although the Rules or any amend-
ment to the Rules have to be
framed by the Governor Gieneral

in Council and not by the Assembly,
the Government haveonly moved
the motion for consulting the
Assembly as to the desirability of
these amendments in accordance
with a certain undertaking given

on a previous occasion, the dis-
cretion to amend Rules without
consulting the Assembly remaining

as laid down in the Act. It was,
however, open to the Assembly not

RULING(S) BY MR. PRESIDENT
(THE HONOURABLE SIR ABDUR
RAHIM)—contd.

Indian Legislative Rules, Motion re

amendment. of—conid.

to have anything to do with these
Rules. Again, on a perusal of the
language of section 67 (1) of the
Government of India Act, and even
considering the provisions of Stand-
ing Orders 17 and 18, the Chair
cannot hold that the Governor
General in Council is precluded
from bringing about the changes
re d lati to i

by amending the Rules. The dis-
cussion on the motion is not,
therefore, barred. 552-53.
Miscellaneous— o

An  Honourable Member cannot
argue, a second time. 2132,

‘An Honourable Member cannot have
a discussion of what took place in a

private conversation. 978. =

An Honourable Member cannot in-
tervene with a speech during the
speech of another Honourable
Member. 1104.

An Honourable Member cannot make

- any reflection on a Judge of the
High Court. 725. s

An  Honourable Member cannot
read at an extensive length from
past Legislative Assembly Debates.
2018, 2020.

An Honourable Member should know
that if he wants to address the
House, he must do so through the
Chair. But if he does not want to
address the House and wants to
carry on conversations, he mustdo
it in the lobby and not in the House
2228,

Conversations between Honourable
Members should not £o on when an
Honourable Member is speaking.
2142, »

Depreciatory remarks against a Judge
of the High Court cannot be allow-
edin the House. 726.

Honourable Members are entitled to
come to the Assembly in any dress
they like and represent any emblem
they like, and they can stick any-
thing on to their dress. Butnoflags
should be on the tables in
front of Honourable Members. 2553.

3
f

ST NV LIS TR R i) B et (e AW




b INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 173

RULING(S) BY MR. PRESIDENT
(THE HONOURABLE SIR ABDUR
RAHIM)—conid.

Miscellaneous—contd.

~, Honourable = Members should not
- make any defamatory allegations
against an individual, especially
when the individual is not present
in the House to defend himself.
1825—27.

If an Honourable Member wishes to
address any question, he must rise
in his seat. 832.

It is for the person who is occupying
the Chair at the time to give his
ruling on any point that is raised.

¥ 3.
* Lighthearted vote is not a proper
ession and the Honourable
Member (The Honourable Sir James
Grigg) must withdraw it. 1154-
55.

No Honourable Member should eross
the line between the speaker and

o the Chair. 2605.

The Chair cannot allow interruptions.

~ If any point requires elucidation,

. 5 and if the Honourable Member
gives way, then questions can be
put. 2205.

There cannot be any sort of challenge
in the House. 1380.

Motion(s) for Adjournment—

As Mr, Asaf Ali’'s —— re amendment
of the Rules of Business of the
Assembly relating to the privilege
of interpellation seeks to revive
disoussion on a matter which has
already been discussed in this
Session and there is resl]y no new
matter which

RULING(S) BY MR. PRESIDENT
(THE HONOURABLE SIR ABDUB
RAHIM)—concld.

Public Accounts Committee, Motion ve
election to the—

The point re non-publication, contrary
to past practice, of the evidence
produced before the Committee
would arise when the report of the
Committee is placed before the
House for consideration, but not
on the present motion. 1924-25.
Question(s)—
An Honourable Member cannot argue
in putting supplementary ——.
883.

Honourable Members cannot refer to
the personal opinion of His Excel-
lency the Viceroy. 771.

The Chair does not think there is any
expfess provision in the Standing
Orders prohibiting. the asking of
thesame —— twice in the same
Session. 1562.

Question(s), Supplementary—

An Honourable Member cannot argue
while puttinga ——. 1986,

RUNNING PARCEL CLERKS—

See * Parcel Clerk(s) .

RUNNING ROOH(S)—

Q for crew
mﬂonthe Eastern Bengal Rail-
way.

RUNNING STAFF-

Question re —— on R

RUPEE(S)—

Question re—

Reﬁl;cemeni of the—-—by dollars

5.

N vl aty

A 43.

it is ruled out of order, 920-21.

When a Resolution is already down
for discussion on a subsequent date,
no —— anticipating that Resolu-
tion can be . 159,

Point(s) of Order—
A —— raising objection to the dis-
cussion of a motion should be raised
at the earliest stage. 552-53.

Any —— with reference to a motion
itself must be taken at the ealiest
~ stage. 349.

of 203.

Review of India’s Exohange Ratio
Position and Devaluation of —.
12.

RURAL AREA(S)—

Question re—
A‘;ﬂ; prpl ﬁmlmu provided
‘Prevalence of malatia in  the— of

.. the Delhi Province. 91, 1190-91.

Provision of postal, telegraph and

telephone facilities in——, 530-
31, 2562.

i S v




By INDEX TO LEGISLATIVE 'ASSEMBLY DEBATES,

Question ' re utilization of the —
531-32. .
‘RURAL POST OFFICE(S)—
See “ Post Office(s) ™.

SACHAPIR STREET POST OFFICE-
' 8eé * Post Office(s) .
SAKSENA, MR. MOHAN TLAL—

Election of — to the Standing Com-

* “mittee on Emigration. 1192

Indian Tinance Bill—

Consideration of—
Clause. 3. 2129, 213334, 2144—
53,
«r= Schedule:1. 292122, < o T

Motion for adjournment e  banning

Y by the  Police  Commissioner,
Calcutta, of  processions, meetings
and other demonstrations. 2366—
68, 2383.84.

Motion re election of members to the
Standing . Advisory Committee for
the Indian Posts and Telegraphs
Department. 2453, R

Motion to reduce den kar—-
Department of Education, Health

¥ “and Tands re treatment of Iridians

% abroad. 158589, 1594.
Executive Council re policy of re-

pression. 1718, 1722, 1724 '
Railway Boatd re taking over ‘the
management of the B. and; N: W:,
R. and K. and M. and 8. M.
Railways under State control.

10 1000—05. 1013. s

Question re—

Aborigines in the Andamans: 48.

* " Absence of an overbridee at the

Bhojeepura Railway Station. 148,

Absence of interlocking system on
the Rohilkund and Kumaon Rail-
way. 148,

'Aédiﬁohﬁoiosdd‘dncem April

has 439990 118
%% Allowarioe “for' bobks,  etc., - allowed
28. :

to detenus.

SAKSENA, MR. MOHAN LAL—confd.
Question re—contd.

Allowances paid to certain detenus
and their families. 23,

Allowance paid’ to the family of
Mr. Bhupendra Kumar Dutt, &
detenu. 21, 3

Amendment of rules and standing
orders in respect of privileges of
the Legislative Assembly. 51.

Anti-war imeetings held in India.
45.

Appoint; of a ittee  to
examirie the present system of
Jail Administration in India.

37-38. -
Appointment of an Agent Cieneral
of the Covernment of India in
Piji. 2333,
A'ppgi&tmy%qg an_ Fconomic Com-
mission enqnire condi-
tions obtaining in Fiji. 2334.
Appointment, of an - Indian in place
of Diwan Bahadur Mathura Das,
Director of Establishment, Rail-
way  Board.  1843-44,
;.. Appointment of canvassers of State
.. Railvage. 1915,
Appointment of non-official menibers
of the Legislative Assembly as
visitors of the Deoli = Detention
Camp. 37.

Appoi of ‘the . Railway En-
quiry Committee, 27. . .

Bouks and publications forfeited in
the Centrally. administered areas.
2631 :

Celebration of festivals by Prisoners
in_the Andamans. 48.

Certaindetenus  under . Regulation
OAIT Of Fid 818w i i =

Sl S o z darding wilitary
mancenvres. 12022,

Ceriain information regarding the
strength  and  personnel of the
Indian  Army. 1844.45.

Circular No. 11 of 1932 of the Agent,

* Rohilkund and Kumaon Rail-

“way. 145—48;

Closing “of certain  Railway work-

5271 shiope* s’ TAiokuow on Saturdays.

1926 -27, 2250.

=
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~

SAKSENA, MR, MOHAN LAL—contd.
Question re—contd.

Competenicy of the Indian Broad-
casting ~ Department  to. under-
take research work. 49-50.

Y Complaints against Judicial Officers
in Ajmer. 1914.

Contract with the Asiatic Steam

Navigation Oompmy, Limited

SAKSENA, MR. MOHAN LAL—contd.
Question re—contd.

Furniture allowance allowed to
soldiers, 1851-52.

Gazetted officers granted extensions
after the completion of super-
annmation age. 2318. ¢

Gr;;\mm of Indians in Mnltvn

of Tndians wunder the

for carriage of C

and mails bc-nveen Cnlcut.ta and
Port - Blair. - 2336—30.

Coronation expenses of the last
Durbar at Delhi. 2318.

Qosts 'of time tables of “various

~ railways. 117-18

Debarring of Indian Members in
the - Tijji Civil Seivice  from
privilege enjoyed by Europeans.
2334.

Driver combatants in the Artillery
Units. 185L
Tducation of the children of Anglo
v Indian and Indian employees of
railways.  80; 837-38.
Effect of devaluation of eurfencies
" . 4##1 by France and other countries on
India. 50,
Eriquity by experts into the Railway
Finances. 39.
Fstablishment  of a Radio Re-
search Roard “in India. 44, 50.
Excise duty on sugar. I776.

Grie

Liguor Ordinance in Fiji. 2335,
Health of Mr.. Subhash  Chandra
Bose. 50-51.

Hospitals and dispensarics on the
Robilkund  and . Kumaon < Rail-
way. 148

Humiliating . treatment meted out
to cortain deverus by the authori-
ties of the Arthur Road dJail.

22:23.

Tliness of Dr. Arun Guha Roy, &
detenu.” 21.

Tliness of Satya Bhusan Gupta, a
detenu.  21-22.

Tnadequacy of roads in India. 119.

Ineid of sick t the
soldiers. 1848, e

Tocome from first and lntermedmbe
class p gers and inter

class waiting rooms cn_the East
Indian Railway. 117.
Indian (‘ommxwoned Officers  in

the army passing promotion exa-
and reported fit for

Expenditure on the army educ
of  soldiers. 1852-53.
nditure on._ the movements of
| mldmm 1849.
iry of the licence. of the Delhi
lectric Supply Company. 1843.
Faulmes regarding sea bathing and
open air_exercise to  prisoners in
the . Andamans. 47.
Filling up. of the post of Secretary
for Indian aftairs in Fiji. 2333,
First and Intermediate class waiting
r’ rooms on the East Imiun Ru’lway
774,
Formation of trade unions on Rail-
‘ ways. 1916:17.
i® ;
L - Frauds in the supply of coal to the
3 Loco. Department in Bareilly

City. 148.

promotion.  150.
Tndians abroad not permifted to
“return to India. 2319.
Indianisation of the Army. 1628.
Indo-British  Trade ~ Agreément.
26-27.
Indo-Japanese and Tudo-British
Trade Negotiations. 41,
Instructions issied to employees
business 6n  certain
Stm Rulvwayl 1914-15.
5 e 1o S
N § eleonons in the Provinces.
e 1627-28.
B e mili-

;_»,"t?’ry trammg in Indu. 1846-
s ({1
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SAKSENA, MR: MOHAN LAL-—contd. -
Question re—contd.

Introduction of ““Short  service
system™ in the Army. 1847,

Maintenace of followers in Artillery
Units _in * India. 1849.50.

Maintenance of the Railway School
at Kalyan. 25.

Medical expenditure on soldiers.
1853-54.

Mileage of roads in India. 118-19.

Money raised by the imposition of
additional duty on petrol spent
on village roads. 119-20.

Money spent on Broadeasting. 44.

National flag of India. 38.

New books for the library in the
Cellular Jail. Port Blair. 47.
'Newﬁl:lm Rules for railway employees.

1627.

New Pass Rules on Railways.
1247—50.

Non-official vititors of the Deoli De-
tention Camp. 37.

Non-provision of quarters at Aish-
bagh Junction, Bareilly and Mai-
lani for the members of the Traffic
and Loco. Department. 148.

Non-transfer of judicial officers and
others in Ajmer. 1914.

Opening of a branch of the Traffic

ts Office at Luck for
the East Indian Railway. 2817.

Overhauling of the dary sys-
tem of education in India, 46.

People treated as * non-martial ”
for recruitment in the Army.
1847.

Periodical  transfers in the Cen-
trally administered areas. 1914.

Persons refused passports. 2319,

Persons under restraint orders in

the Centrally administered areas.
2631-32.

Present state of health of  Mr.
Subhash Chandra Bose. 1547-48.
Prices of radio sets in ocertain
countries. 45,

Proposed  decentralisation of the

Railway Clearing Accounts Office
and its Audit Office. 2317.

SAKSENA, MR. MOHAN LA L—contd.

Question re—contd.

Proscription  of  the Congress
I’;edge of Independence. 1546—
47,

Prospects of release of Mr. Subhdsh
Chandra Bose. 5l.

Provision of combined intermediate
class waiting rooms on certain
stations of the East Indian Rail-
way. 39.

Provision of rest rooms for Indian
gum‘ds at certain railway stations.

R-ates of allowances given to the
soldiers. 1848,

Reduction in the price of the East
Indian Railway time table,
1915-16.

Refusal of admission to Indian
students in the Railway School
at Kalyan. 24.25.

Release of political prisoners, 1548,

Repatriation of prisoners confined
in the Cellular Jail, Port Blair.

- 47,

Report submitted by Raizada Hans
Raj and Sir Muhammad Yamin
Khan on their observations in
the Andamans. 46.

Representation of India at the
Tmperial Conference in London.
2318.

Representation regarding the
amalgamation of the two clerical
grades in tvhe Operating Depart-
ment of the Divisional Superin-
dendant'a Office. Lucknow. 2433.

R bmitted by
detenus in the Dooli Detention
Camp. 37.

Resentment amongst Indians
against the Birder Report. on
Indiane in Zanzibar. 1250—52.

Reservation of a section of high
ground for Buropeans residential
sites in the Tevna District in
Fiji. 2334,

Resignativn of Sir Osborne Smith
from the Governorship of the
Regerve Bank of India. 38.

. Resolutions passed by the Legis-

lative Assembly and the. action
taken thereon. 1548, 2249.50.

|
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SAKSENA, MR. MOHAN LAL—conid.
Question re—contd.
Roads in Cantonments in India.
1851.

Rules regarding transfer of staff
on the Bumbay, Baroda and
Central India Railway. 2433.

Searches of detenus. 20-21.

Selection of candidates by the Pub-
lic Service Cemmission for the
Indian Audit and Accounts Ser-
vice Examination. 150.

Soldiers and officers in the Army.
122

State control of the Bengal and
North Western, Rohilkund and

»  Kumaon and Madras and Southern
Mahratta Railways. 1252.

State management of the Bengal
and North Western and Rohil-
kund and Kumaon Railways. 41.

State of health of Mr. Bhupendra
Kumar Dntta, a detenu. 20.

State of health of Mr. Manoranjan
Gupta, a detenu. 20.

Steps taken to fight unemploy-

 ment. 42-43.

“Strength of Artillery Units in India
and England. 1850,

Strength of the Auxiliary troops.
1845-46. ¢

Strength of the Indian Territorial
Force. 1846. °

Study all HsEediio. doi
28

Sufferings of four Bengali State
Prisoners detained under Regula-
tion IIT of 1818 in Jail in the
Bombay Presidency. 19.

Suicide committed by  Santosh
Chandra Ganguli, a detenu. 35-
36.

Sums spent by foreign countries
on radio research and manufacture
of radio gocds. 45.

Supplementing of their diet and
clothing by prisoners ‘n  the
Andamans. 47.

Supply of daily newspapers from

India to prisonersin the Andamans.

47,

Time tables of the Bast Indian
~ Railway. 39-40.

SAKSENA, MR. MOHAN LAL~—concld.
Question re—concld.

Travelling expenses paid to the
relations and - dependants of
detenus for interviewing them.
36-37.

Unemployment problem. 46,

Unhealthy moral conditions obtain-
ing in the Andamans. 48.

Uniformity in rates of fare on State
Railways. 40-41.

Uniformity in the treatment of
detenus. 27-28,

Value of radio goods imported
into India. 44-45.

Village Post Offices opened during
the last two years. 130.

Visit of His Majesty the King
Emperor to India. 42.

Welfare officers on the East Indian
Railway. 51-52.

SALARY(IES)—
Question re—

Civil suit filed by Mr. J. Caroll,
formerly a Roman Catholic
Military Chaplain in the Arch-
diocese  of  Agra, for the
recovery of his——. 327-28.
Deductions from the —— of officials
of the Posts and Telegraphs
Department towards the dues of
co-operative societies. 1779.

Enactment of a Legislation to tax

income earned as——and pen-
sions in India when sent abroad.
96.

Orders-in-Council regarding pension.
——, ete.. of Chief Justice and
leave allowances of provincial
Governors.  59.

Payment of —of the  Roman
Catholic Military Chaplains. 88-
89.

—— of the Roman Catholic Military
Chaplains, 429-30.
SALE(S)— :

Karachi Municipality. 1482-83.
SALE. MR. J. F.—
QGeneral discussion of the General
Budget. 1263-64.
OQath of Office. 1.
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SALES DEPARTMENT—

Question e income and Expenditure
of the —— of the North Western
Railway. 156.

SALOON(Sy—

Question re—

Charge for empty haulage of ——
of Members of the Executive
Council.  1479.

Railway —— supplied to the Mem-
bers of the Government of India.
197-98.

Rules regarding = private—— on
Railways. 218,

——of Maharaja of Dholpur lent
for the usé of the Maharaja of
Baroda. 1478-79.

Travelling of other persons in——
reserved . for' «the . Executive
Councillors of the Government of
India. 212-13. ’s

SALT—

Demand for Grant. 1751.

Demand for supplementary grant in

respect of ——. 2272.73.

Question re—

Collection of free——in certain areas
in the Madras Presidency. 1083-84.

"Hardships experienced by the ——
licensees of certain placu in the
‘Madras Presidency.

SALT  (ADDITIONAL)

DUTY—

"Bee *“Dauty(ies) o

SALT FACTORY(IES)—

Question 7e alleged exactions en the
part of subordinate salt officials
in certain——in  the Madras
Presidency.  13-14.

SALT OFFICIALS—
See *“ Official(s) .
SAMAETIPUR—
re allegations ‘against the
ma.gmtarml checking at —— Station
on the Bengal and North Western

SANCTION(S)—

Question re opinion  expresse
the Indian delegates to the League
of Nations -regarding conquest of
Abyssinia and raising of —— against
Italy. 70.
SANT SINGH, SARDAR—
Appointment of to the Committee
on Petitions. 8I3.
Code of Criminal Procedure (Amend-
ment) Bill (Amendment of Sections
30, 34, 34-A and 35)—

Motion to refer to Select Committee.
516—20, 71736, 744-475, T47—

56.
Demand for supplementary grant in
respect of—
Expenses.  441-42,

Miscellaneous

General digcussion of the Railway

Budget. 841, 860—64, 877-78.
Hindu Women's Rights to Property
Bill—

Motion to consider. 491, 495.
. Indian Arms (Amendment) Bill—
Motion to refer to Select Committee,
T60—65.

Indian Army (Amendment) Bill—
"Motion to pass. 1367, 1371, 1373—
76.
Indian Boilers' (Amendtent) Bill—
Motion to refer to Select Committee.

Indian Electricity (Amendment) Bill—
Motion to refer to Select. Committee.,
396.

Indian Finance Bill—
Motion to consider. 1822.
Indian Oaths  (Amendment) Bill—
Motions to consider and to circulate.
2378-79.
Land Customs (Amendment) Bill—
Motion to consider. 390.

Railway. 1488-89.
SAJLPLE(S)—
Question re test of —— of read, d
red oxide paints submitted by cer-
tain firms. 537.

SAMPLE PACKET(S)—
See “ Packet(s) ™. - ;

Legisl Rules,  Amendment of
Indian—
Motions to consider and to refer to
a Committee. 342, 34951, 357,
360, 382—86. =
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SANT SINGH, SARDAR—conid.
Motion for adjournment re—

Arrest of a Member of the Legis-
lative Assembly and snhseqnenb

s

hlm 1571, 1074——76
Arrest of Congress leaders and
volunteers in Delhi. 2607, 2615.

Motion to reduce demand for—
Executive Council re frontier policy.
1637.

Motion to reduce demand for—

Railway Board re paucity of Muslims
in railway services. 1100—02, 1110,
1112.

Question re—

Allegations against Mr. C.J. Hammil,
Station Superintendent,  North
Western Railway. 62, 337.

Appomtmmtofﬂomnﬂms Boards

Tribunals by Local Govern-
mantz 2440-41.

Appointment of Mr. Hales as Divi-
sional Superintendent, Rawalpindi
Division of the North Western
Railway. 157.

Audit report of the Archaological

 Suryey Office, Frontier Circle,

*Lahore. 1092.

Classification of the staff of the
Telegraph Offices. 2450.

Committees formed for the Posts
audGTalagrsphn Dﬂpn.rtmsnt. 913

Conveya.noe allowance for the Posts
‘elegraphs staff. 1782-83.

Dedncmom from the salaries of
officials of the Posts and Tele-
graphs Department towards the
dues of co-operative  societies.
1779.

Detention of Teja Singh Azad as a
State Prisoner under Regulation
III, of 1818. 61-62.

Different rates of pay for linemen and
- class II operators of the Tele-
graph Engineering Branch. 2450.

Dlﬁexent sets of outturn statements

Calcutta Central Tele-

ghph Office. 1784.
Disposal of traffic on the Rangoon
- W ‘Working on  Phones.

SANT SINGH, SARDAR—contd.
Question re—contd.
Duty ' allowances of the Bu:dot
Supervisor-Operators.  2065-66.

Duty without meal relief in the
Central Telegraph Office, Madras.

1780.

Employment of  Australians in
India and Tndians in Australia.
793-95.

Employment of retired public ser-
vants in new appointments. 1783.

Employment of thesons and relatives
of Linemen in the Telegraph
Department in the Bengal and
Assam Circle, 2067.

Explosion at the Moghal work-
shop on the North \ Western Rail-
way. 129,

Gazetted officers in the Telegraph
Traffic Branch. 3

Grant of daily allowance to linemen
of the Posts and Telepnphs
Department. 2067-68

Grant of higher house rent to Sub-
Inspectors and Linemen of the
Posts and Telegraphs Department.
2068.

Grant of house rent to Line Ins-
pectors of the Posts and - Tele-
graphs Department.

Grant of increased house rent to
Linemen of the Posts and Tele-
graphs Department in Caleutta.
2067.

Improvement in the services ren-

by the Posts and Tele-
graphs Department and delivery
and transmission 6f telegrams.
1772.

Improvements made in train ser-
vices on State Railways. 790.

Income and expenditure of the Sales
Department of the North Wenem
Railway. 156. A

neoag BRI S o

-wmhﬂw‘p

nferior servants of the Telegraph

rtment retrenched  under

“ " vetrenchment concessions. 1781-
82.

te ohm
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SANT SINGH, SARDAR—contd.

Question re—conid .

Injustice done to Indian Officers on
the North Western Railway. 156.

Insufficient representation of Sikhs
in the Posts and Telegraphs Audit
Offices. 1176-77.

Loss of telegraph messages in the
Central Telegraph Office, Madras.
1778.

Men qualified for First and Second
Divisions awaiting appointment in
the Government of India offices
and recruitments made in the
Foreign and Political Department.
2361.

Mutilati o te 4
departmental Telegmph Offices
and Combined Signal Offices in
ﬂm Mad.ms Circle. 1778.

N ble pents” in
the Telegraph Depsmnent 132.

Overtime work in the Central Tele-
graph Office, Madras. 1779-80.

Powers given to officers in the Tele-
graphs Traffic Branch for punish-
ment of subordinates. 2070.

Press articles against the adminis-
tration of the Cennn.l Telegraph
Office, Madras.

Publication of advertisements = of
the Public Service Commission in
certain newspapers in the Punjab.
1772-73.

Recruitment in the sorters’ cadre
in the Office of the Deputy
Accountant General, Posts and
Telegraphs, Delhi. 117671,
2562-63.

Registration of the Unions-of the
' the Posts md Tele-

Rejection of nomination papers
filed by two Sikh candidates for
membership to the Delhi Muni-
cipal Cammittee 2179-80.

1 of
the educated c!aases and others.
2440.

R

Repl &k Bien leks
by qualified ones in the Govern-
ment of India offices. 2358—860.

SANT SINGH, SARDAR—contd.

Question re—concid.

Reservation of Percentage for Sikhs
for appointment in the Punjab
and North-West Frontier Postal
Circle. 2062-63.

Resignation of Sir Osborne Smitk
from the Governorship of the
Reserve Bank of India. 61.

Retrenchment of employees in the
Posts  and  Telegraphs Depart-
ment. 1783-84.

Rules for travel by mail trains by
passholders. 61.

Rules regarding seeking of redress
in courts of Law by public ser-
vants. 1784. “

Scrap steel sold to a Japanese firm
by the North Western Railway.
792-93.

Signatures taken from messengers of
the Central Telegraph  Office,
Madras, on typed English letters
under false pretences addressed
to the Postmaster ~ General,
Madras. 1781.

Sikhs in the Punjab and North-
West Frontier Postal  Circle.
2061-62. N

Stoppage of allowances of Head
Telephone Operators. 1782.

Strength of operators sanctioned
for the Central Telegraph Office,
Madras. 1778-79.

Telegraph Masters  in Telegraph
Offices.  2561-62.
Telegrs.phmm recruited to the sta-

tion service in 1930 under certain
conditions. 2449.

Ticketless travellers on smw Rail-
ways. 789-90.

Transfer of clerks in the Posts and
Telegraphs ~ Department. 1784-
85.

University Training Corps training
camp held at Shahdara near
Lahore. 62, 337.

Wireless wheatstone system for work-
ing between Rangoon and Madras.
54446,
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SANT SINGH, SARDAR—concld.
Question (Supplementary) re—
Different dates of polling for elec-
tions in different Provinces.
265—68.
Persons under restraint orders in
the Centrally administered areas.
. 2632.
Resolution re—
Amendment_of the Indian Legis-
lative Rules. 2662.
India’s withdrawal from the Member-
ship of the League of Nations.
2600—02.

2599,
SANTHANAM, MR. K.—
Election - of —to the Standing
Finance Committee for Railways.
~9251.
General di 1

Budget. mm—la,m ma-oo
Indian Army (Amendment} Bill—

Motion to consider. 1355-56.
Indian Finance Bill—

Consideration of Clause 2. 2084—86.
Indian Tariff (Amendment) Bill—

Motion to consider. 2635-36.
Motion to reduce demand for—

Executive Council re policy of

repression. 1731—383.

Railway Board re—

Control of expenditure. 949—51.

General policy of railway adminis-
tration. 939-20.

Rail-road competition.
1144,

Taking over the management of
the B. and N. W., R. and K.
and M. and S. M. Railways
under State control. 1008.

Oath of Office. 905.
Question re—
Collection of free salt in certain
areas in the Madras Presidency.
1083-84.

TImports and exports of cashew nuts
and cashew kernels. 1081-82.

Indian insurance companies. 1086-
87.

1133—36,

Reduction in the number of staff
officers in the Army during the
separation of Burma. 2328-29.

SANTHANAM, MR. K.—contd.
Question re—contd.

Scant  attention given to the
economic conditions of India in
the - book  ** World Economic
Survey, 1935-36" of the League
of Nations. 2421-22.

Ships engaged in the coastal trade
and executive officers and marine
engineers employed by  them.
1086. 5

Suspension of certain officials of the
Customs  Department, Madras.

1085.
Thumb impressions taken under
the Postal Insurance ~Rules.
1085-86.

Question (Supplementary) re—
Bm!dmg of Radio receiving sets

| in India. 1555

Certain infmmstmn regarding the
strength and ‘personnel of  the
Indian Army. 1845.

Conferment of titles in the ceotul]y

Education Expert € 1693.

Formation of trade unions on Rail-
ways. 1917,

Non-employment of ez-* pufferin
cadets as officers on steamers
of the Penisnlar and Oriental
Shipping Company. 1463.

Postal rates between India and
Burma. 1775.

Representation of India at the
International Economic Conference
at Geneva.

Resignation of Sir Osborne Smith
from the Governorship of the
Reserve Bank of India. 1306.
Settling down in India for practice
of German doctors. 1839.

States willing to join the Federa-

tion. 1549.
Values of imports and exports from
and to Italy. 1912. =

SARKAR, MR. HIREN—
Quuhonn‘bn@—w visit India.

SARMA, SIR SRINIVASA—
Motion to*av?nee d;mlnd for Execu-
tive Council re policy of represssion.
1736—38. e
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SARNATH—
Question re—
Exhibit. in the museum at——
in Benares, 1467.
Levy of entrance fee for vmt.mg the
mugeum at—— in Benares.
1466-67.

SATNA—

Question re -alleged mishehaviour of a
Furopean pass holder towards a Prince
at —— Railway station. 1629—31.

SATURDAY(S)—

Question re closing of certain rail-
way workshops at Lucknow on —.
1626-27, 2250.

SATYAMURTI, MR. S.—

pemand for supplementary grant ——

Finance Department. 2278—80.
Salt. 2272-73.
Superannuation Allowances and Pen-
sions. 2287-88.
Taxes on Income. 2271-72.
General discussion of the General Budget.
1207; 1213, 1222, 1224, 1262, 1278,
1286, 1205, 1207, 1209, 1301-02.
Tndian Army (Amendment) Bill—
Motion to consider. 1353—56, 1364-
65.

Motion to pass. 1376—78.
Tndian Finance Bill—
Motion to consider. 1948, 1961—
78, 1997-98, 2052-53, 2055—58.
Consideration of—
Clause 2. 2088—01.
Clause 3. 2159.
Chuse 4. 2164,
T 2202, m 2208-09,
2219—21, 2223
2258, 2262.
Indian Limitation (Amendment) Bill—
Motion to consider. 1344, 1347.
Motion for adjournment re—
Amendment of the Rules of Business
of the Assembly relating to the
pmvxkge of interpellation. 917—

SATYAMURTI, MR. S.—condd. ~ <. x
Motion for adjousnment re—contd.»

Arrest of Congress leaders and
volunteers in Delhi. 2614, 2619—
21, 2624.

Racial discrimination against Indian
members of the Military Medical
Services in India. 2502.

Motion re—

Election of Members to the Central
Advisory Board of Health. 1338.

Election of Members to the Public
Accounts Committee. 1923—26.

Motion to reduce demand for—

Defence Department re Indianisa-
tion of the Army. 1511—14.

Executive Council re policy of pro-
tection. 1420, 1424, 1443, 1446.

Finance Department re revenue
duties. 1403—09.

Railway Board re—

Exclusion of Indians from the
Wedgwood Committee. 978,977
~80, 985, 987, m 1000.

Qeneral policy of railway adminis-
tration.  939-40.

Grievances of third class passengers.

1061, 1065.

Indianisation of railway services.
107577, 1079.

Rail-road competition. 1121, 1140,
1144.

Taking over the management of the
B. and N. W., R.and K.and M.
and S. M. R.n.ilwav! under State
control. 1014, 1 1016—18.

Working Expenses — Maintenance
and Supply of Locomotive Power
re construction of locomotives in
India. 1032, 103840,

Nomination of ——to the Panel of
Chairmen, 182. %

Point of order raised by ——as to
whether a vote of the House can be
a  “lighthearted vote”. 1154-55.

Point of order raised by —as to
whether it is open to an Honourable
Member to raise a cut motion for
the purpose of ventilating one’s views
‘and saying, in advance, that he does
m&pmpmmmovsaoenmre of
the Government, 1

RN er——

e -
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SATYAMURTI, MR: 8.—contd.

Question re—=

Adcnti A .

of
ag:mst certain colonies. 1171—=75.

Attempt made to reduce the Army
- expenditure. 1564,

Ban on Indian. students in Great
Britain. 131.

Bilateral ftrade agreement  with
countries other than the United
Kingdom. ' 1557.

Broadeasting stations
grammes, 1909—11.

Building of Radio receiving sets in
India. 1554-55.

ivil posts reserved for members of
a Military Medical Service or for
Europen i;,glmﬂ.”.vw~

sultation of the Government of
India in the appointment of the
Chief Justice of the Madras High
B Court. 1567-68.
¥ Dlﬁbnﬁm of quinine to provinces.

and  pro-

_:ﬂwtions in the Proﬁnm. 1551-52.

Extension of the life of the Legis-
lative Assembly. ' 15522

Extension of the University Training
Corps. ' 1564-65.

Indianisation in the Boardcasting
Services. 15562—54.

India’s balance of trade. ~1558-59.

Joining of l'edemtmn by States.
1550-51.

Judgen:of ks Foderal-Courtc 1567,

Legislative programime of the Legis-
lative Assembly in the Delhi
and Simla Sessions. 1568-69.

Management of the Indian Institute
of Science, Bangalore. 1565-66.

Negotiati for replaci the
Mwal‘rsdeAgreemmt,. 1555—

Position in regard to Anti-Indian laws
in South Aﬁ'wo. 1563.

Position of Indians in Ceylon.
IBGSM

SATYAMURTIL, -MR: Si—tontdi ¥ ¢ (7 1.7
Question. re—conid. (oY Boline

Position of Indians in  Zanzibar in
the matter of clove trade.. 1562-
63.

Position on the Frontier.  1560—62.
Position with regard to the Rail-
way Road competition. -~1566-67.
Postponement of the King's Corona-

tion. 1562,

Proposals to re-arrange the pro-
vincial and Federal Finance.
1569.

Racommendations of
Niemeyer. 1558.

Report on Indians in Malaya. 1563.

on the results of elections in
' Provinces. 1569.

Resignation of Sir Osborne Smith
from the Governorship of the
Reserve Bank of India. 1559.

States willing to join the Federa-

 tion. 1548-49.

Sir  Otto

Tours of the Agents to the Viceroy
to the various States. 1549-50.
Question (Supplementary) re—
Appointment of Whip in the Legis-
lative Assembly. 2320.
Article entitled * Railway Stores
&mﬂd” "published in the pilot.

Asiatic Bll]s in the South African
Logiﬂltm 962-63.
of anthosi
sons joining the Burma R;ﬂwayn
Employees Union. 1332,
Books and publications forfeited in
the oﬁntmﬂy administered areas.

Collechnn of free ult. g
ou,;

'-_,_,{p

Woﬂiﬂuhrﬁ- mh-ally
administered areas. 2303.

cquqmcm “of a tomb over the

= wes of the late Emperor
) 18 Shah  and  Empress
‘ Zinat Mahal at Rangoon. 1336.

MBOLAD
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SATYAMURTI, MR. S.—contd.
Question (Supplementary) re—contd.
of G acldaeFvants
from joining political bodies or
associations. 2240.

Employment  of  ex-“ Dufferin
Cadets on Steamer of Shipping
Companies, - 1457-58, 1459.

Exclusion of Indian Philosophy from
the syllabus of the Indian Civil
Service.  Examination. 2429,

2433.

Government’s pohcy in_respect of
the Training Ship ° mn”
1453-54.

Tmports and exports of mhew nuts
and cashew kernels. 1082.

Interest charged upon State-owned

. Railways on taken by t.he
Cmnpmmg and  admin
the Railway ])npmshon F\md.

1471-72.
New Road Fund Resolution: 1476.
Non-employment of ex-* Dufferin ™
cadets as officers on' steamers of
thé Peninsular and Oriental Ship-
gl‘.ng Company. IM 1460—

£ Pmmdnmﬁnﬁmlmmﬂ:s
% Ccnlully "mt areas.

,Pmmm Mthelimmdp:oper
ties of Indians  in Abyssinia.

. 2560, .
o mmtdsoldlmmthez\my
and military stations, ete. 2236.

chmnnt-hnn of Indu at the Inter-
at

.Rnpment-tmnm to the = Union
Governmeat, of South. Afriea about

SATYAMURTI, MR. 8.—concld.

Question (S

PR yh 1d.

Subjects for the competitive exa-
minations held by the Public
Service  Commission.  2426-27.

Repealing and Amending Bill—

Consideration of  clauses and
Sehedules.  2405.

Motion to adjourn further considera-
tion. ' 2407—10.

Report of the Puablic Agcounts Com-
mittee on the accounts of 1938-
84 &

Motion to consider. 245976,
2493, 2664-65, 2667.

Resolution re payment to the Depre-
ciation’ Reserve Pund  from the Rail-
way Revenues. 2663. 1 !

Statement re attempted budget leakage.

Resm\c Bank of Tndia collec-
tion and eredit in the Account
received by the General Post Office,

Jelhi. 1856
SAVINGS BANK ACCOUNT(S)—
e -

Deputy Postmaster, Dhul

Post Office in  connection with

defalcation from —— by the Branch
Postmaster, Stukchar. 1988.89.
SCALE(S) OF PAY—
Question 7e—

_ Fixation of the —— of the lewa,v

7 Mail Service = Officials. - 2419-20.
. Optien in the wmatter of —— and
seniority liste in the Moradabad
Division of the East lndunlhﬂ

m THE IMPROVEMENT
OF AGRICULTURAL MARKETING
IN INDIA—

Demand for Grant. 1758,
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SCHOOL(S)—contd.
Question re—contd.
Catering in the Railway —— of
Transportation, Chandausi. 1488,
EBz-apprentices of the Jumalpur tech-
nical ——, East Indian Railway.
= 128.
Grant paid to high ——in Ajmer-
Merwara and pupils in ﬂzese-——
s 1836, 2364,
Introduction of fea lessons in text
books in~—of the United Pro-

vinges, 2.
Maintenance of the Railway —
at Kalyan. 25.

~+Medical leave with full pay in the
¥ Bast lndmn Ruwsy ngh——.

"-,;,' a certain ~—— on the East
ool Railway. 148, 1485.
"éﬁ:mOL OF MINING—

Question re applications invited for the

""" Post of the Professor of Mining at the

‘Indian —— , Dhanbad. 211.

DEPARTMENTS,

SCOTT, MR. J. RAMSAY-—contd.

Question re—
Amounts spent in provinces - and
Indian States on roads.. 77.
Basis  of taxation on private cars,
motor buses and lorries. 79.
Construction of houses and guarters
for officers and nlerh m New
Delhi. 308. ) ‘
Cost of ‘the Delhi Car Reglsmhon
Office .and, receipts. from driving
and car licences. 402,  1191.
Delay in obtaining driving and car
licences from the car istering
authority in Delhi. 401-02, 1191.
Enhancement of rents. of  houses,
7§ m,m case the Coronation Durbar
is held in - Delhi. 397-98.
't ﬂoklmg of the Coronation Durbar in
Delhi. 397.
Housing of Government guests dur-
% ing the Coronation Durbar. - 399.
_«7++ Indrease-in the amount to be spent
~ on roads credited to the petrol
dond  T6—T0e . 3 o
Mileage and classification ol roads in
provinces 'and Indian ' States.
77-78.
Motor vehicles in provinces and
Indian States. 74.75.
Non-validity of motor car licences
India. 400-1.
Officers and hlerh not pmnded with
in New

Passing of driving test on. the lapse
o(adnvmghmnaeml)dlu 408,

i 1191.
M;\HR. J. RAHBAY—— of for the carriage of
Demands flur uupmemenury grant in coal to wnpore.  309-400.
xi'lm Taxation on lorries. 79.

 Blection of —— to the Public Accounts
Committee. 2251.

Taxation on motor buses. 75.79.
Taxation on private cars. 78,
Question (Supplementary) ro—

Postal ‘rutes  betwesn India and
o e
ios
s Aoy P oo
SCRAP [RON-
Question discontent  amongst  the
e saiass fn Laliow. 3306,
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SCRAP STEEL—=. = 8N TTONR
See “ Steel .
SEA BATMG-—

Quesﬁon e facilities regardmg
and open air exercise to prisoners in
the Andamans. 47.
SEARCH(ES)—
Question re—
of detenus. 20-21.
—= of the Mahabir Jain Library of

Delhi. 880.
SEAT(S)—.
Question re—

Broadening of thini class —— on
the Shahdara-Saharanpur Light
Railway. 2862-63.

Imoms secured by the reservation of

cemhdm'ﬂ:h

third and in
on Railways.
Reservation of Intu'malm and
Third Class——on  Railways.
767-68.

System of marking and veservation
of ——in intermediate and third
classes on the East Indian Rail-
way. 1465-66.

Question re— ;

Abolition of —— and creabion of an
upper class on the Assam Bengal
Railway. 2187.

Reduction of —— fare on Burma
Railways. 1322.

Suyply of ice-containers to first

and —— passengers on the East
Indian Railway. 1479.
SECOND CLASS PASSES—
See * Pass(es) .
SECOND DIVISION—
Question re men q)uhﬂediq f‘mt and

—— awaiting appointment in the

Government of - India offices and
_ recruitments made in the Foreign
and Political Department. 2361.

SECONDARY EDUCATION—

annovchlﬂlngd—-;—- in
India. 46.

SECRETARTAT(S)—
Question  re— g
Re. ion of the Goy t
of ?mha—. 226, 2300-01.
Revision of scales of pay of superior
officers in the vernment of
2301-02.
SECRETARY(IES)—
Question re— v
Filling up of the post of — for

Indian affairs in Fiji. 2333.
Private ——attached to the Mem-

bers of the Governor General's

Executive Couneil. 2182,
Puhl;imtion of the Report of Mr. 8. 8.

- Rapiro ——, Museum
Association, on - the  Museums
in India. 4-5.

Recommendation -of the Wheeler
Committee about the institution
“of a system of private — for
 or Ministers of the future

Federal Government, 2182-83.
SECRETARY OF STATE FOR INDIA—

Question re—

Case - instituted by the National
Botqglmm Company,  Limited,

W 1919.
Responsibility of the ¢
ral in Council and the;m

Council for the actions of the
Agents of State Railways. 149.
SECUNDERABAD—

Question re location of liguor and toddy
shop near a Hindu temple in the
—— Cantonment. 800-01, 1192,

SECURITY(IES)—
Question re deposit of — by new ig;

_the Provinces. 2630,
SECURITY PRINTING—
Demand for Grant in  respect of
o “Capital Outlay on——". 1762.
SEED(S)—
Question. re free . distribution: of ——
of Soya beans to cultivators. 2357-58.
BELELT COMlﬂ'l'J.’EE(S)—
" Tnsurance Bnll-—
Appomt.manhotm‘ J. A Mnkauwn

to the in place of Mr, P. J.

27,
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SEN, MR. SATIN-=
Question re state of health of —
detained in the Ambala Jail. 92-93.
SENIORITY LIST(S)—
Question re option in_the matter of
scales of pay and—— in  the
*  Moradabad I)xnsmx\ of the East
Indian Railway. 153.
SEPARATION—
Question. re—

I of
tain railways on the
and Accounts Serv
Rétirement of - British - Officers in

Butma. before its —— ... 1326.
SERYANT(S)—
Question re—
Accommodation  for——and per-

. mission for third class ers

' to travel by the East Indian Rail-
way Punjab Mail. 1543.

Facilities for ——to travel with
their masters on the Bast Indian
Railway. 1570.

Ma.:.lg‘amnoe of records of subor-

ﬁghl non-pensionable —— on
tate Railways. 157.

" Travelling of —in railway com-
partments with their masters.
109-09.

SERVICE(S)—

Question re—

Impr in th dered

by the posts and Telegraphs
Department and delivery and

transmission of telegrams. 1772.
Removalof certain - drivers from —
in disregard of subsidiary Rules
y the Agent, Eastern

Bengal Railway. 2241-42.

Reservation of percentage of direct
agpoim.manuz to Government ——.

by air of the officers of
th:m:gllﬂs "nd Central —.
mvmn CONDITION(S)—.

Question re enquiry re revision of the
present ——of  the  Railway
employees. 532-33.

SERVICE STAMP(S)—

See * Stamp(s) .

SESSTON(S)— ¥
Question re legisiative programme of
the Legislative Assembly in the

Dethi and Sirls 1568-60.

Report of the Government Delegates
at the twentieth of the Inter-
tional  Labour : C laid

on the table: 159-81.

SET(S)—
Question re building of radio Teceiv-

ing ——in India. 1554-55.

SEWAGE' PUMPING STATION—
Question re preponderance of Muslims
on the staff of the Kilokri

550, 2247.48.

SHAHDARA—
Qpestpn =
Elcotric supply in ——, Delhi. 143,
1484-85.

University Training Corps training
camp held  at Shahdara near
Lahore. 62, 337.

SHAHDARA SAHHRANPUR LIGHT
RAILWAY—
See ““ Railway(s) .

SHAM LAL, MR.—
Election of ——to  the Standmg

Committee for Roads. 2296

G 1 di i of the G 1

Budget. 1232-35.

Indian Army (Amendment) Bill—

Motion to comsider. 1358.

Motion pass. 1381-82.

_Indian Finance Bill—

Motion to consider. 1897, 1904.

Consideration of Schedule I. 2167-
69

Motion to reduce demand for Railway
Board re rail-road competition.
1128-31.

Question re—

the ri eading to the Anti-
Rabic in Delhi. 1917,
2564, 7
Ac dation for pati in the
Anti-Rabic Hospital at Delhi.
1917.

Allegations against the officials of
the Central Public Works Depart-
ment. 190-91.
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SHAM LAL, MR.—conid.

Question re—contd. -

Apphmluhty of certain Notifica-
tions or Official Memoranda to
the Staff on State Railways. 252.

Article entitled ‘ Railway Stores
Scandal ” published in the pilot.
2424-25.

A = of foodatutis
on State Railways. 799-800.

Cases of fraud and embezzlement in
the North Western Railway Gene-
ral Stores. 2451.

Certain students sent up for the
matriculation examination of the
Delhi University. 1838-39.

Cessation of representation by Bur-
mese Members of the Legislative
Assembly. 2417.

Checking of drugs imported into
India. 1842.

Collection of money from Indian
food contractors on the Bengal
Nagpur Railway. 123-24.

Complaints against Messrs. Spencer
and Company, European Caterers
of the North Western Railway.
800.

Construction of the Jhajjar-Rewari
Road. 1622-24.

Contracts of Bookstalls and Europ
Refreshment Rooms on the
North Western Railway. 122-23.

Discontent amongst the scrap iron

2358.

dealers in Lahore.

Expendi on the i and
repau- of churches and cemeteries.
1841.

Institution of an enquiry into the
working of the Publie Works
Department, Delhi. 110-11.

Loading and unloading of goods,
railway stores and contsact for
coolies on certain stations. 1836-
37.

Location of liquor and toddy shop
near a Hinda temple in the
Secunderabad Cantonment. 800-
01, 1192.

Location of the courts and offices of
Tehsildar and Naib-Tehsildar at
Delhi. 92.

SHAM LAL, MR.—contd.

Question re—contd.
Malaria allowance paid to Railway
staff at Lhaksar. 1856.
Mandi at the Narela Railway Station
in the Delhi vainoe 2417-18. .

M. 21 sub-

mitted to the Rulwly Enquiry
Committee. 1842.

Money derived from excise duty on
sugar.

Non-inclusion of Engineering as a
subject for the Indian Civil Service
examination in Indis. 11

Occupation of certain private build-
ings in New Delhi without obtain-
ing completion certificates. 191.

Option in the matter of scales of
pay and seniority lists in the

[oradabad Division of the Enst
Indian Railway. 3

(0] ding of i diate class

c:;x;nagesun the Frontier Mail.

Passes given to European Refresh-
ment Room and Bookstall Con-
tractors on the North Western
Railway.

metmng of mﬁﬁaby ‘compoun-

and dressers. 1841.

Prwtmng of medicine by un-
qualified and unregistered people.
1840-41.

Prevalence of malaria in the rural
areas of the Delhi Province. 91,
1190-91.

Racial diserimination on the North
Western Railway. 1544.

Rates of interest or dividend paid
on Indian Railways. 1837-38.
Reduction in the diet all of

detenus.  92.
istration of nurses in the cen-
trally-administered areas, 1841.

Release of Mr. Hira Lal Das Gupta,
Mr. \Innorsnj&n Dhar and Mr.
H det; in

Dhar,
the Punjab. 111-12, 545

R,

h work into indi _drugs
conducted by members of the
Indian Medical Service. 1842,

Righta and privileges of he Non-
zetted Railway Staff. 153.

L
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: SHAM LAL, MR.—concld. SHAUKAT ALI, MAULANA—contd.
Question re—concld. Motion for Adjournment re—

Sale of food contracts on the North
Western Railway. 123

Settling down in India for practice
of German doctors,  1839-40.

«  Special third class fare charged from
passengers travelling by the Bom-
bay, Baroda and Central India
Railway mail. 93.

State of health of Mr. Satin Sen
detained in the Ambala Jail.

= 92-93.

Supply of water to passengers at the
Bahadurgarh Railway Station on
the North Western Railway. 94.

JTenders for the construction of
the Imperial Agricultural Research
Institute. 110.
SHARE(S)—
Question re—

Income-tax deducted by the Reserve
Bank of India from the dividends
paid on its —. 795-96.

Price of Tata’s . 882—84.

3 of of the Tata Iron and

" Steel Company. 204.

SHARTAT BILL—

See ** Moslem personal Law (Shariat)
application Bill” under “ Bill(s).”

SHASTRI, MR. HARTHARNATH—

Question re rejection of the ina-
tion paper of ——for the United
Provinces Legislative  Assembly.
879-80.

SHAUKAT ALI, MAULANA—

G 1 di i of the G 1

Budget. 1260—72.

Arrest of Congress leaders and
volunteers in Delhi, 2612-13.

Official interference in elections at
Moradabad. 159.

Motion to reduce demand for—
Executive Council re—
Frontier policy. 1619, 1639—41,
1646.

Policy of repression. 1734—36.
Railway Board re grievances of third-
class passengers. 1054—56.

SHEODASS DAGA, SETH—

Question re—
Bajri quarries in the New Delhi Can-
tonment. 2442,

Expiry of leases of Nazul lands in
certain areas in Delhi. 2556.
Resolution ¢ Indian’s withdrawal from

the Membership of the League of
Nations. 2592, 2593—95.
SHER MUHAMMAD KHAN, CAPTAIN

SARDAR SIR—

Code of Criminal Procedure (Amend-
ment) Bill, (Amendment of Sections
30, 34, 34-A, and 35).

Motion to refer to Select Committee.
731, 733, 747.

Indian Arms (Amendment) Bill—

Motion to refer to Select Committee.
757, 758, 164

Indisn Army (Amendment) Bill—
Motion to consider. 1363, 1364.
Motion pass. 1369.

Indian Railways (Amendment) Bill—
Motion to refer to Select Committee.

Moslem Personal Law (Shariat) Applica-
tion Bill—

Indian Army (Amendment) Bill— 424,
Motion to pass. 1372. S
la Rules, Amendment  of
Indian Finance Bill— Leﬂ;i:;ii e g, £
Motion to consider. 2017—21. Motions to consider and to refer to a
5 isb_xf-ive _Rules, Amendment of Committee. PRV ]
ndlf?_L, ! rgne Motion to reduce demand for—
C : of draft amend D . &~ Eduoati ‘Health
to the——, a8 reported by the i »
Committee of the Assembly. 573, s :’mﬂ';o“m’“ A W

~ Motion to reduce demand for—

Motion torefer to Seleot C it
2541. 50

Executive Council re Frontier
policy. 1640. 2
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SHIP(S)—
Question re—
Bad food supphed to Haj Pilgrims
- on—- m-

Clrry‘l mpunty of the pilgrim —
* Rahman.”

—— engaged in Lhe coastal trade
and: executive officers and marine
engineers employed by them.
1086.

Travelling of officers under Lee
p:a&nge concessions by Empire—
1464,

SHIPPING—
Question re—
Development of Indian——. 221.
Development of the Indian Mer-
cantile 333.
Safeguarding of the sinterests of
SHIPPING COMPANY(TES)—

re— 3

Employment  of  ex-“Dufferin
cadets on steamer of ——.
1457-59.

Non-employment. of ex-“Dufferin
cadets and officers on steamers
of the Peninsular and Oriental
——. 1454-57, 1450-64.

Subsidi d to the Peninsul
and employment
of ** Dufferin * cadets. 1625-26.
SHOE(S)—

Question re removal of —— by
visitors the mosques and tombs
under the Archwological Depart-
ment. 2434-35.

SHORT SERVICE SYSTEM—
Question re introduction of *——
in the Army. 1847.

kit tacisiid et
the soldiers. 1848,

SIDDIQUE ALI KHAN, KHAN SAHIB
NAWAB—

Question re extention given to Minis-
terial Officers in the Department of
Mm on, Health and Lands.
i

SIGNAL OFFIGE(b)—
ion re mutilati of tel
between departmental telegmph
Offices and = Combined ——in the
Madras Circle. . 1778.

SIGNAL RED PAINT--

See ** Paint(s).” 2
SIGNALLER(S)—

Question re relieving allowance to
staff sent to outstations to relieve
Station Masters, —— and clerks. 154.

SIGNATURE(S)—
Question r¢ —— taken from messengers

of “the Central Telegraph Office,
Madras, on typed English letters
under ' false prefénces addressed to
the Postmaster  General, Madeas.
1781.

SIKH(S)—
Question re—

Insufficient representation of —
in the Posts and nlegnphs Audit
Offices.  1176-77.

Rejection of nomination papers filed
by two condidates for mem-
bership to the Delhi Municipal
Committee. 2179-80.

Reservation of percentage for Sikhs
for appointment in the Punjab
and North- Western Frontier Postal
Circle. 2062-63.

——in the Punjab and North-West
Frontier Postal Circle. 2061-62.

Work given by the Central Public
Works Department to the Hindu,
Muslim and —— contractors. 2444,

SILK—
Question re—
Fall in prices of imported raw —
and —— products. 2-3.
Protection of the indigenous ——

Industries. 3.
SILKmeUBTRY—
gnntedn to the Indun _
906-07. 3
SIMLA—
Question re—

Centralization of the office of the
Director of Ordnance at —.
2353-54.

"

,
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SIMLA—contd, |
Question re—contd.
Expenditute incurred on the mainte-
nance of * the Vlccrogal Lodge,
New Delhi and 335.
Giving up of move to———ond hold-
- ing of the Autumn Session’of the
Legislative Assembly in New Delhi.
1633-34.
Grievances ‘of Army - Headquarters
statf compelled-to winter-at ——.
2354,

Keeping of certain offices of Army
Headquarters at —— during the
winter. 18-19.

Legislative programme of the Legis-

« lative Assembly .in  the Delhi

and Sessions. 1568-69.
SIMLA EXODUS-+: #0005 v
Question re ——.  1628-20.

SIMPSON, MRS.—

Question re consultation of Government
of India regarding ex- ng s pmposed
marriage with——and his abdica-
tion.  86.

SIND—

Question re—

Concessions in railway fares for pil-
grims attending certain fairs in —.
1188, 2248,

Transfer of the office of the Super-
intendent of Post Offices, Lower
——and Persian  Gulf Division
;r;snsl Karachi to Hyderabad.

SINDHI EMIGRANT(S)—
See * Emigrant(s).”
SINDHI, MAULANA OBAIDULLAH—
Question re removal of ban placed on
—. 231
SINGH, MR. RAM NARAYAN—
Election of——to the Standi

SINGH, MR. RAM NAYAYAN-—contd.

Motion toreduce demand for Railway
Board re general policy of railway
administration. 933—35.

Question rée—

Appeal against the diseretion of the
Divisional Superintendent on the
FEast Indian Railway. 157,

Case of one Mr. Phoolchand Jain,
Chief - Reporter of the  Daily
Arjun, Delhi. 1091, 1859.

Contemplated diversion of thé mail
and express strain from the main
and d Chord Lines to ‘the
Barakakhana Loop Line. 2316.

Création of 2 new postal dxman in
Bihar, 233040,

~Gri

ances.of passngers on the Bara-
kakhana Loop Line of the East
Indian Railway. 2316.

Maintenance of records of subordi-
nate non-pensionable servants on
State Railways. 157.

Overarewding in 7-Up express train.
2315-16.

Procedure of State Railways = for
punishing or reducing the staff
from superior. to Infeirior service
on failure to pass an examination.
157.

Village Post Offices opened in Bihar,
particulatly in the Chhota Nagpur
Division. 1091-92.

e Tationiee Indis's withe Tkcom
the Membership of the League of

Nations. 2593.

SINHA, MR. ANUGRAH NARAYAN--
Question re—

Contract for the supply of red oxide
paint for rnilwss;y wagons and

Committee on Emigration. 1192.
Indian Finance Bill—
Motion to consider. 1893—97.
Consideration of clause 3. 2!60
Indian Soft Coke Cess (R

silting up of a certain waterway
mmﬂm Rail-
* way Stations on the East Indian
Rail 133.

of Committee) Bill—

Motions to consider and to circulate.
2401.

; Tendu' for the supply of Inside Body
varnish by the East
Indian Railway. 538-39.
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SINHA, MR. SATYA NARAYAN—
Election of —— to Standing Finance
Committee for Railways. 2250.
Motion to reduce demand for —
Railway Board re exclusion of
Indians from the Wedgwood Com-

mittes. 965-67.

Question re allegations against the
magisterial checking at Samastipur
Station on the Bengal and North
Western Railway. 1488-89.

SIRCAR, THE HONOURABLE SIR
NRIPENDRA—

Arbitration (Protocol and Convention)
Bill—

Motion to refer to Select C

SIRCAR, THE HONOQURABLE SIR
NRIPENDRA—contd.
Demands for. supplementary grants in
respect, of laneous Expenses.
456.

Expressions of regret on the deaths
of Maulvi Badi-uz-Zaman and U Ba
Si. 157,

Hindu Marriage validity Bill—
Motion to refer to Select Committee.

202-94, 468-69.

Hindu Women’s Rights to Property

Bi >

185.
Presentation of the Report of the
Select Committee. 322.
Motion to consider, 647-48, 648-49.
Consideration of clauses. 649-50.
Motion to pass. 650,

Arya Marriage Validation Bill—
Motion to postpone debate. 269.
Code of Civil Procedure (Second Amend-
ment) Bill (Insertion of new Section

44-A).—

Motion to continue. 184.

Motion to re-commit to Select Com-
mittee. 184.

Presentation of the Report of the
Select Committee. 822.

Motion to econsider. 841-42.

Consideration of clauses. 643, 645,
848,

Motion to pass. 647.

Code of Civil Procedure, (Third Amend-
ment) Bill (Amendment of section
60)—

Motion to consider. 652, 653.

Code of Criminal Procedure (Amend-
ment) Bill—(Amendment of Sections
30, 34, 34-A and 35).

Motion to refer to Select Committee.

517, 518.
Contempt  of Courts (Amendment)
Bill—

Motion for leave to introduce. 340.
Motion to consider. 638.39, 640-41.
Motion to pass. 641.

Motion to consider. 500, 501-03,
504, 505,

Consideration of clauses. 506, 507-
09, 510-11, 512. £

Motion to pass. 513.
Indian Electricity (Amendment) Bill—
Motion to refer to Select Committee.

Indian Income-tax (Amendment) Bill-—

Motions to consider and to refer to
Select Committee. 623, 624, 625.

Indian Railways (Amendment) Bill—

Motion to refer to Select Com-
mittee. 420, 425.

Insurance Bill— %

Motion to refer to Select Com-
mittee. 402-11, 415-16.

Legslatxvc Rules, Amendment of

'ﬂ jan—

Motions to consider and to refer to a
Committee. 34143, 345, 346,
347, 349, 858-62, 363, 364, 378,
385-87.

Legislative
dian—

Presentation of the Report of the
Assembly Committee,. 467.

Consid of draft il
to the , as rteported by the
Commiittee of the Assembly. = 553—
55, 556, 557. 563, 564, 565, 571,
581-82, 584, 586, 587, 588, 589,
590, 591-92, 595, 596, 597, 599,
602, 604, 605, 614, 615, 616.

Motion for Adjournment re—
Amendment of the Rules of Business
Assembly

Rules, Amendment  of

of the relating to the
privilege of interpellation. 920.

w5
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SIRCAR, THE HONOURABLE SIR
NRIPENDRA—contd.

Motion for Adjournment re—contd.

Official interference in elections at
Muradabad. 158.

* Motion re loyal congratulations to His
Majesty King George I, Emperor
of India, upon His accession, and an
assurance of devotion to His Royal
Person. 182.

Repealing and Amending Bill—
Motion for leave to withdraw. 183.
Motion for leave tointroduce. 660.

Statement of business by ——. 323-

25, 547-48, 774-75.

)
SKINS—

Question re—
for expediting tranship-
ment of hides and —— from
certain places to Calcutta. 1636.
Reduction of railway ﬁexght rates
on hides and ——.

SLADE, MR. M.—

Qath of Office. 1, 467, 905.
SLAUGHTER—

Question re ——of Cows and Calves

in India. 770-71.
SLEEPER(S)—
Question re—

Damage done to the Rolling stock by
Iron and purchase of ——
from Burma. 1320-21.

— —taken by the Assam Bengal
Railway. 1310,

—— taken by the Bengal and North
Western lewn\ 1312

-——-taken by the Bengal Nagpur
Railway. 1311.

——taken by the Bombay, Baroda and
Central India Railway. 1312-13.

—— taken by the Burma Railways.
1313-14. i

—taken by the Fast Indian
‘Railway. 1307-09.

———taken by the Eastern Bengal
Railway. 1315.

_ ——taken by the Great Indian

', Peninsula Railway. 1316.

SLEEPER(S)—contd.
Question re—contd.
——— taken by the Madras and South-
ern Mahratta Railway. 1316-17.
——taken by the North Western
Railway. 1317-18.

—taken by the Rohilkund and
Kumaon Railway 1319.
—taken by the South Indian
Railway. 1320-21.
SMITH, SIR OSBORNE—

Question re  resignation of —— from
the Governorship of the Reserve
Bank of India. 38, 56, 57-38, 61,
335, 1305-07, 1559.

SMOKER(S)—
Question re provision of special com-
partments in each Railway Train
for—. 194,

SOCIAL INSURANCE—
See ** Insurance .
SOCIALIST ACTIVITY(IES)—

Question re  communist and —in

India. 101-02.
SOAD-ASH—

Question re development of adequate
source of Indian —— for promoting
Indigenous glass industry. 84

SOFT COKE CESS (RECONSTITU-

TION OF COMMITTEE) BILL—

See  ““Indian — " under “ Bill(g)".
SOIL —
Question re hods for
productivity of ——.  189-90.
SOLDIER(S)—
Question re—

Classification of —— convicted for
raid on Benda Village. 95.

Expenditure onthe army edmhan
of —— . 1862-53.

Expendamxe ‘on the movements of
1849.
anitnn d]nnncenllowedto—

1851-52.

Tncid ko utk t tlw
—.1848.

Mad:e&l expenditure on ——. 1853-

TSN R Y T T A
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SOLDIERS—conid.

Question re—contd. -
Ihm ofaﬂomou given to the -—.

Reonnfnent of —— in the Army and
Military stations, efe. 2235
—— and officers in the Army. 122.
SOM, MR. SURYYA KUMAR—
General discussion of the General
Budget. ' 1272-74.
Indian Finance Bill—
Consideration of Clause 3. 2134.
Motion to reduee demand for—
. Bxecutive Council re policy of Tepres-
sion. 1704, 1715-18, 1724.
Question re—
Applications invited for the Post of

the Professor of Mining at the
Indian School of Mining, Dhanbad.
211.

Government’s policy - regarding em-
pluymem, of retrenched officials.

SONIMRSR—
Qu re undish d credit bal
of one of the Royal Indum

Army Service Corps. 1855,
SORTER(S)—
Quabkasras—-
Inclusion of the time spent at termi-

nal stations in the duty hours
of the Railway Mail Service ——.
888-89,

Recruitment in the * cadre in the
Office of the peputy Accountant
General, Posts and Telegaphs,
Delhi. 1176-77, 2562-63.

SOUTH AFRICA—
Question re—

Position in regard to Anti-Indian

laws in —. s

Representations to the Union Gov-
ernment of ——about the Anti-
Asiatic Bills. 2557-58.

SOUTH AFRICAN LEGISLATURE—
Question re  Asiatic Bills in the —.

961-64.
SOUTH INDIA—
Question re—
ion of paintings in Conjee-
;6?1“ and other places in-——0u.

SOUTH INDTA-éonitd.
Question re—contd.
Recognition' ‘of ‘the  South TIndian
Federation of peasants and workers

to  représent’ ‘the Tndian Tea
planters of ~—. 209,

SOUTH INDIAN FEDERATION OF
PEASANTS AND WORKER(S)—
Question re recogniton of the —— to

represent the Indian' Tea Planters of
South Tndia. 209.
SOUTH INDIAN RAILWAY—
Sex * Railway(s)
SOYA BEAN(S)—
Question re free distribution of séeds
of —— to cultivators. 2357-58.
SPANISH CIVIL WAR—
Quetion re consultation of t
ment 6f India” on the gquestion of
non-intervention -~ in - the ——
Civii war. 70.
SPECIAL ALLOWANCE~—
See ** Allowance(s) .

SPECIAL DUTY—

See * Duty (ies) 7. SHery

SPECIAL TICKET EXAMINERS—

See “* (Ticket Examiner’s).”

SPECIAL TRAIN—

See ““ Train (s) 7.

SPEECH(ES)—

Question re delaying of the —— deli-

vered by Members of Legislatures in
the Legislative Chambers. 2439-40.

SPENCE, MR. G. H. —
Motion to appoint Mr. J. A. Mwwn
to the Select
'Bﬂlnphmo{ldr 5 J
iths.  2633.
Qath of Office. 1541.
Pomf. of o:dernmd by ——88 to

in the
ema.y,onwmmwhohofm
Government of India Act, 1935,
mepzmn,mmmm
the Legi
.uyjndsdmontoptmd with the
Indian Subscriptions Bill. 2546-48.
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SPENCE, MR. G.H.—contd.
Resolution re—

Amendment, of - the Indian = Legisla-
tive Rules, 2662.

India’s withdrawal from the Member-
ship of the League of Nations.

. 2592,
SPENCER AND COMPANY, MESSRS.—
Question re—

of cateri ts for
FEuropean Refreshment Rooms on
Rulways held bv ——. 436.

C . /!
caterers of the North Western
Railway. 800.

Concessions allowed to—— and

* TIndian  refreshment room and
dining car contractors on_the North
Westem Rul'ly

SPEAWSON MAJOR—GENERAL SIR

CUTHBER'

Oath of Oﬁue

BRI PRAK.ASA., MR.—

o{ the ot 1
Bndget 1263.
“Indian Army (Amendment) Bill—
" Motion to consider. 1361-63.
Indian Finance Bill—
Consideration of —
Clause 3. 2154-57.
Schedule I - 2200, 2210-11, 2213-
14, 2230-31.
Inde?xn Red Cross Society (Amendment)
n—
Motions to consider and to cu'culate

““Motion re election of Members to the
Central Advisory Board of Health.
1337-38.

'Motion to reduce demand for—
Railway Board re—

Control  of expendil:um. 951-53,
957.

General of railway adminis-
. tration. 92528,
Firrrt Cirievances- of third | ehnpmn-
gers. 1084,

the B. and N. W, % and K.
and M. and 8. M. Raflways under
State control.  1010.

SRI PRAKASA, MR.—éonbd; /

Question re— :

Accommbdation for ‘servants and
permission for third class passen-
gers to travel by the East Indian
Railway Punjab Mail. 1543.

Add 1 %0 Sir’ Mk 4
Yamin Khan and Raizada Hans
Raj in the Andamans. - 1477.

Air-conditioned  coaches on Rail-
ways. - 1467-68,

Alleged prevention of aprince going to
Bombay to board a first class com-
partment by railway officials hold-
mg passos- 1465.

Al e s R,

and stations above Allahabad on
the East Indian Railway. 214.
Amnunt, spent m repmrmg the
due to at
Qneth and in Bﬂmr 212,
- Andaman Islands. 1477-7
Blocking of “the ssage to the
Dharamshala outside Etawah
Railway Station and " advertise-
ments in the 4j and Pratap news-
papers. 549
Charge for empty haulage of saloons
of Members of the Executive
Couneil. 1479,
Censoring of letters containing
Railway receipts for fresh fruits.
198.
Check on the use of service Stamps
and stationery. 192.
Classification of soldiers convicted
for raid on Benda Village. 95.
Conferment of titles in the Centrally
administered areas. 2303-04.

Confusion caused in hgvmx separate
postal districts and revenue dis-
tricts. 200. -

D-mwex;doy by the . hail.storm in
the l)ilm:?!ovhwa.
M-l&» e
ti at Rail stati

the ~occasions  of  the . visit of
. Viceroys and Governors.  196-97.
Delwery of Parcels containing fresh
fruits. 198.
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SRI PRAKASA, MR.—contd.

Question re—contd.

En t of a legislation to tax
incomes earned as salaries and
pannmns in India when sent abroad.

Exlublt in the museum at Sarnath
in Benares.. 1487.

Expenditure on official whips. 2438.

Facilities for servants 'to travel with
their masters on the East Indian
Railway. . 1570.

Framing of time tables for the East

. . Indian Railway. 200-01, 546.

Free platform passes given to super-
intendents = of police. 201.

Honorary Magistrates in the Cen-
trally administered areas. 195.

Improvement of the Eudwu Rail-
way Station. ¥

I ience felt by candidates for
elections and ~theiragents. 2329-
30.

In i felt by < Intermedi
and. third class passengers and
platform ticket holders at the
Howrah Railway Station. 199.

Increase in the price of the East
Indian Raeilway Time. Tables.
214-15, 1191,

Increase in the size of the embossed
posteards. 202.

Inma of platform passes to the Mem-

of the Criminal Investigation
Depa.:tment 202-03.

Issue of Postage Stamps and Curren-

~cy with New King's Effigy.
198-99, 1489.

Jhatka' and “Halal ‘meat supplied in
Railway Dining Cars and Refresh-
ment rooms. 217.

Keeping of through Bogies at oon
. venient places at Mogba.l
and Benares Railway
195.
Levy of entrance foo for visiting the
i St B he i
1466-67.

Method of circulation of Bills for
eliciting public opinion. 195-96.
‘Nswappeﬂ in the United Provinces

and Bengal receiving adven.we-

INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

SRI PRAKASA, MR.—conid.

Question re—contd.

Nomenclature of the Benga.l and
North Weéstern Railway. 1569.

Non-booking of passengers from and
to the Chheoki Station on the East
Indian Railway. 1466.

NonFeturn of theirincomes to Incorie-
tax Officers by high “Goverament
Officers. - 94.

Opimion of the Govertiment of India
regarding ‘the “proposals’ of ez-
King Edward VIII ‘about his
‘marriage and abdication. 96.

Perforated pipes provided in the
latrines of the intermediate class
compartments of the East Indian
Railway. 1570, 2364.

Platform Tickets sold at Lucknow on

17 Uthe oécasion’ of the  visit  of His

Excellonoy the Viceroy. 196.
Position with regard to the Cifibina-
tograph (Amendment) Bill and .the
Indian Motor Vehicles (Amend-
ment) Bill. 94.
Proposal of the Great Indian Penin-
to remove the wire-

sula Railwa;
fencing of the' - railway lines. 1467,
2563. -

Protection of different religions. 192.

Provision of head-rests on roads in
New Delhi. ~1571.

Provision of letter hoxes on island
platform on  certain  stations.
1621.

Provision of special compartments in
ew Railway Train for smokers.
1

Public subscriptions raised ‘for cer-
tain  purposes m,t[u - centrally

administered
Publication of hst of post offices.
2302-03.

Punishment for violation of Govern-
ment Servants’ Conduct Rules

in the 'Centrally Administered
Areas. 1480,
Railway Saloons ied to the
Eemhm of the of
. 197-88.

v

M
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SRI PRAKASA, MR.—contd.
Question re—contd.

Rate for Reglstrahon of Telegraph
addresses.  199-200.

Report of the Inoomat.u experts.

Roport submitted by Raizada Hans
Raj and Sir Muhammad Yamin
Khan on their viit to the Anda-
mans. 213-14; 338,

Reservation for @ certain period of
che Duﬂurm Bridge near the Knslu

Stati for vel
traffic. 10910, 546.
Reservation of intermediate class
—- compartments for malés and féemales
« on the East Indian, Railway.
95.
Raules parhmg to fbprhmber of
 sent in the same en-
nbpe 103, 1481.
Rules regadring pnvnhe u.loona on
Railways 218.
Runiing s of < ithets Bombeyotl
Mails via Allahabad and Benares.
D 720102,
ing of the 13-up and 14-down
Howrah-Delhi Express trains on
the REast Indian Railway via
Benares and Janghai. 213.
Sale of platform tickets at the Bena-
Onﬁoamt Railway Station.

Baroda,  1478-79. i
Special train fun from  Allahabad
to_Lucknow in connection with
the Indu Exhibition. 216-17.
Sﬂpply ofdothmg to the Staff on the
East Indian Railway. 216, 916.
Supply of ice-containers to first
and second class passengers on the
Bast Indian Railway. 1479.
System of marking and reservation
of seats in intermediate and third
classes on the East Indun_le
way. 1
- System of printing the Eu; Indian
B..ihuy Time Tables. 215.
Mckets checked at the bidding of the
Ciminal Investigation Department
- officials on the East Indimt Rail-
way. 215-16, 1541—13.

1 SRI PRAKASA, MR.—contd.
| Question re—concld.

! Tickets for the Bengal and North
! Western R:nlwsy plaftorm at the
! Railway sta-

tion. 2]7.

Travelling of Executive Councillors
of the Government of India in
aeroplanes. 334.

Travelling of Goyernment and Rail-
way servants in air-conditioned
Coaches. 1464,

Travelling of other persans in Saloons
reserved for the Executive Coun-
cillors of the Government of India.
212-13. -

Travelling of servants in. railway
oomﬁ‘ﬁmnﬁ ‘with their masters.

708-09."

Use of the word.* coolie ™ for porters
at Railway Stations. 96.

Use of’ the words ** Fem;;le . Wo-

>, and * “Lady ™ on the Fast

Railway. 216.

Waste of electricity in certain Gov-

< ernment quarters in ‘I,‘ew Delhi.
1480.

Withdrawal of one Mail Train  from
the Grand Chord Line of the East
Indiari Railway. 192-93.

Question (Supplementary) re—

Alleged ofa E

pass-holder towards a Prince at
Satna railway station. 1631.

-~ Books and publications forfeited in
the centrally administered areas.
2631.

Classifieation of Suryacanshi Rajputs
as untouchables. 2305, 2306.
Construction of a tomb over the

graves of the late Emperor Baha-
dur Shah and Empress Zinat Mahal

at Rangoon. 1336,

of the Gi

PR

of

téthe Rolling stock by
Tren sleépers and  pruchase of
Sleepers  from  Burma. 1321.

ﬁu;ahon Expert Committee. 1693.
Eloctions in the provinces. ' 1552.
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SRI PRAKASA, MR.—eondld.
Question (Supplementary) re—contd.

Expenditure on . military operations
on the Frontier and causes of the
trouble by tribesmen. 1604, 1695.

Extension of the University Training
Corps.  1565.

Judges of the Federal Court. ' 1567.

Persons under restraint orders in the
Centrally  administered areas.
2632,

Posting of Indian Medical Service
Officers to Burma. 1327.

Present state of health of Mr.
Subhash Chanra Bose, 1547.

Proseription of the Congress Pledge
of Independence. 1547.

Provision  of certain  amenities
for third class passengers on Burma
Railways. 1324. =~ -

Removal of shoes by visitors to the
mosques and tombs under the
Archemological Department. 2435.

Repealing and Amending Bill—

Consideration of clauses and sche-
dules. 2455-57.

. Resolutions re nmzoduehon of Homoeo-
pathic treatment in Government
hospitals and recognition of Homoeo-
pathie colleges in India. ;8

STAFF—
. Question re—

Applicability of certain Notifications
or Official Memoranda to the
——on State Railways. 252.

Classification of the —— of the Tele-
graph  Offices. 2450,

Communal composition of —— in the
Divisional Offices of the Central
- Public Works Department. = 2445.

Construction of quarters for the ——
of thb Bli!wny ‘Clearing Accounts

D:scontent among the ——of the
Railway Clearing Accounts 0ﬁee
907, 1489.

Fixation of time-limit for disposal
‘of appeals of subordinate Rail-
way —-. 2243,

Grievances of Army Headquarters
—— compelled to winter at Simla.
2354. -

STAFF—contd.
Question re—econtd.

Inerease in the Central
Branch ——. ' 2310-11.

Leave passes, etc., of the-—on
the Bengal and North' Western
Railway. 133,

Levy of Income-tax from: the ——
employed in the Anglo-Indian and
Domiciled European - Association,
Calcutta. 2243-44.

Non-Grant of overtime or Special
Allowance to the Traffic or Loco.
—— on the Shahdara Saharanpur
Light Railway. 432-33.

Preponderence of Muslims on the ——
of the Kilokri Sewage Pun:ping
Station. 2247-48.

Procedure of State Railways for
punishing or reducing the ——
from superior to inferior service on
failure: to pass an exummhon
157, 1486. 3

Provision of rent- fme qnntﬁen ho the
—— on State Railways. 244.45.

Recruitment of —— for the proposed
Central e for  Veterinary
 training, 1767-68‘

Publicaltion

m&n < ing in
the Howrah Railwa; m

Office. ~2419.

Relieving allowance to———sent to
outstations to relieve Station Mas-
ters, signallers and olerks. 154,

Rent mmvened for residential build-

ilway —— and

eligible for ptomohon to Station
Mastership on g North Western
Bﬂny

‘f‘smnehed on Railways, 2352-
——retrenched on- State Railways.
906.

Subordinate and menial —— on the
Shahadara Sabaranpur Light, Rail-
T 433.
ot'dothmgm tba-———onthe
Indian Bulmy 216.

Loe
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-
:
STAFF—concld. STANDING COMMITTEE(S)—econtd.
\Question re—conld. Election of Members to the —— for the
Teansfer of Ll i e ll)(:gsnnlf;;td Industries and Labour.
p 1
carriage and wagon secti t- y ~
- tached to the I)iv';sions ?:fl' :he Election of Members to the — on
. Ewst Indian Railway. 2449, Bigtaion. 71038/ TIOB:
STAFF MEMBER— L .
See * Momber.” Election of the —— for the Depart-
i e ment of Commerce. 182-83.
ATECE TORRERET = Flection of the —— for the Depart-
. :-: e Amm tl':f ] - ment of Eduncation, Health and
=% y ~during the Lands. 338-40.
i f 2328-29.
o e o “ Election of the —— for the De
part-
STAIG, MR.— ment of Industries and Labour.
Question*re selection of —— as Finan- 813.
cial Commiissioner for ~ Railways. Election of Members égtho—— on
*1768-69. Emigration. ~ 659-60.
STAMPS— T i n of the —— on Roads. 1927.
Demand for Grant. 752, Question re  Rice of the Imperial
Qu mqn”__ Council of Agricultural Research.
Check on the use of Service —— and et 52
. stationery. 192. STANDING FINANCE COMMITTEE—
- Issue of Postage ——and Currency Motion re election of the——.  2369-
¥ ... vith New King's Efficy. 108.69. 70. ;
! * Payment for services rendered by STANDING FINANCE COMMITTEE
> Txeuy:y Oﬁi(_ms as bankers and FOR RAILWAY(S)—
o POTOSa, o= IEE = e Election of the———and the Public
!.\d’\ ;32,;;;::\1"” itil;n[-m“ gszm .52 Acccunts Committee, 2250-51.
| STA 'B o e S & Motion re election of the <1927,
, . e STANDING  COMMITTEE  FOR
Question re abolition or reduction of ROADS—
9()8();))n - ERESChangs, Election of Members to the 5
2452.
BTTAEI]‘:?&\IG ADVISORY  COMMIT- Flection to and nominations for the
R —. 2206.
Election of Members to the —— for the
Indian Posts and Telegraphs De- STANDING ORDER(S)—
S partment. 2452.53, 2572-73. Question re amendent of rules and
See also ** Committee(s)”. —in respect of privileges of the
Legislative Assembly. 51.
STANDING ARMY COMMITTEE—
e STATE(S)—
Action taken on the Resolution re Question re— ¥
Appointment_of a——. 1628, Agreement with the’ Maritime ——
Appointment of a——. 85-86. ‘i:;o?:f; WG is. 3 s
STANDING COMMITTEE(S)— ey IR s
il of Members to the ~— ufﬁﬁshmdiuidlnd'ui'-—:
for the Department of Commerce. 52, f
1025, 1252.
Election of Members to the —— for the Instruments of Accession proposed
" Department of Education, Health by the Rulers and Chiefs of Indian
and Lands. 1025, 1192. —— . r

MS9LAD

r
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STATE(S)—contd.
Question re—eontd.
Joining of Federtion by ——. 1550~
51,
Loans advanced to Indian and
others. 1628.

Mileage and classification of roads
in provinces and
77-78.

Motor vehicles in province and
Indian —. 74-75.

Negotiations with the Maritime ——
with regard to Customs Revenue
under Federation. 1558,

Rebates on tariff duties given by
maritime ——.  53-54.

—— sigmifying their intention to
accede to the Federation. 88.
1548-49.

Tours of the A,gvent.s to the Viceroy
to the various 1549-50.

STATE CONTROL—

Motion to reduce demand for——

Railway Board re taking over the

management of the B. and N. W.,

R. and K. and M. and S. M. Railways
under ——. . 1000-19.

Question re——of the Bengal and
North Western, Rohilkund and
Kumaon and Madras and Southern
Mahratta Railways. 1252.

STATE MANAGEMENT—

q o —.

Bengal and
North Western and Rohilkund and
Kumaon Railways. 41.

STATE PRISONER(S)—

See “ Prisoner(s)”.

STATE RAILWAYS—

See *“ Railway(s)”.

STATEMENT(S)—

Question re different sets of Outturn
——in the Calcutta Central Telegraph
Office. 1784,

STATEMENT(S) (LAID ON THE
TABLE)—

——re cases in which the lowest
tenders have not been accepted by
the High Commissioner for India
in purchasing storés for the Govern-
ment of India. 1785-87.

STATEMENT OF BUSINESS—

——by the Honourable Sir Fran
Noyce. 891, 1170, 2233, 2295-96.
—— by the Honourable Sir Nripendra
Sircar. 323-25, 547-48, 774-75.

STATESMAN—

Question re statement of the Bhavna-
gar Durbar reported in the ——.
556.

STATION(S)—

Question re—

Absence of an overbridge at the
Bho;aepum Railway ——. 148.
ive routes b B

and above Allababad on the
East Indian Railway. 214.

Blocking of the passage to the
Dharmshala outside the Etawah

Railway and advertisements
in the 4j and Pratap newspapers.
549.
e Ay
Broadeasting in Iddia. 2%7,
2439,
Collision at Barhan —— on the East
Indian Railway.  112-13.
Decorations:
occasions of the ‘VW of Vi s
and Governors,  196-97. p—

Inclusion of the time spent at ter-

minal —— in the duty hours of the
Railway Mail Service sorters.
888-89.

Inconvenience and hardship caused
by silting up of a certain waterway
between Buxar and Chausa Rail-
way —— on the East Indian Rail-
way. 133.

Ine i felt by intermediat
a.nd third class passeners and
platform  ticket - holders at the
Howrah Railway——. 199,

Keeping of through Bogies at conve-
nient places as Moghal Sarai and
Benares Railway 195.

Mandi at the Narela Railway —
in the Delhi Provinee. 2417-18.

Overbridge over the level crossing
north to the Jamalpur Railway
—. 2355.

Overhauling of the Patna Junction
Railway —. 2304,

i j».-‘,.
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STAﬂbN(SHomd. STATIONERY—
Question re—contd. Question re—
Pre of Mushi Ty Check on the use of Service Stampl
ponderence uslims on the PETEEg ]
SElt of i JIlOkii"Sewg pump- Payment for services rendered by
P':]vgm i £ i by Trwsury Officers as bmkers and
- on of bil i diat of p
class waiting rooms on certain to Lhe post oﬂimas h ﬂ“ Bo bay

stations of the East Indian Railway.
39.

Provision of rest houses ior the Rail-
way Mail Service officials near
terminal ——. 887-88.

Provision of rest rooms for Indian
guards at certain railway —.

145.
sRecruitment of soldiers in the Army
and Military -, ete. W'I.

Reservation for a certain 'pémd of
“the ‘Bridge near the Kashi
Railway for vehicular traffic.

109-10, 546.

Sale of platform tickets at the
Benares Cantonment Railway——.

109.
Supply of water to passengers at the
o Bahadurgarh Railway —— on the

North Western Railway. 94.

Tickets for the Bengal and North
Western Railway platform at the
Benares Cantonment Railway

217.

Use of the word ““coolie ™ for porters
at Railway ——. 96.

STATION MASTER(S)—-_

Question re—
Relieving allowance to staff sent to
. outstations to relieve —— signal-
lers and clerks. 154.

Stafl eligible for promotion to ——
ship on the North Western
Railway 2321-22.

STATION SERVICE—

Question e telegraphi ad=ito
the—— in 1930 under certain
conditions. 2449.

STATION SUPERINTENDENT

Question re allegations against M. C. J,
Hammil, —— North Western Rai -
wgy. 62, 337.

Presidency. 882.

STATIONERY AND PRINTING—
Demand for Grant. 1761.
Demand for  suplementary grant.
258.

STATISTIC(S)—

Question re collection of —— of property
owned by the employees of the
Central Public Works Department
inNew Delhi. 2443,

STATUTORY PROVISION—

Question re —— to have access to

workers Houses in Assam.  2069.

STATUTORY RAILWAY AUTHOR-
Y=

See “ Roilway Authority.”
STEAMER(S)—
Demand for Grant in respect of *“ Work-
ing Bxpenses—Maintenance of Ferry

and Harbours.” 11408,
Question re—
Employment of  ex-*Dufferin”
cadets on —— of Shipping

companies. 1457-59.
Non-employment of ez-* Dufferin”
cadets as officers on—— of the
Peninsular and - Oriental Shipping
Company. 1454-57, 1459-64.
Sending of unregistered letter mail
bag to Dabhol incharge of the
captain of Ferry ——. 886.

STEEL—
Quetion re—
Exemption of the material import-
ed for manufacture of chaff cut-

ters fmm m;port ‘duty imposed on

Sﬂsp——aold to a Japanese firm
by the North Western Railway.
79293

STEEL ARTICLES—
Question re rise in the price of iron and
1180.

P2
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STORE(S)— SUBJECT(S)—contd.
Question re— Question re—contd.

Loading and unloading of goods
railway ——and ~ contract for
eoolies on certain stations.  1836-
37.

Purchase of —— by inviting tenders
by the Indian Stores Department.
535.

Statement laid on the table re cases in
which the lowest tenders have not
been accepted by the High Com-
missioner for India in purchasing —
for the Government of India. 1785-
87.

STORES DEPARTMENT-—

See * Indian——."

STRIKE(S)—

Motion for adjournment. re Jute
——in Caleutta. 1921. il

Question re—— on the Bengal Nagpur

Railway. 100, 21011, 333.
STUDENT(S)—
Question re—
Ban on Indian ——in Great Britain.
131.

Certain —— sent up for the matricu-
lation examination of the Delhi
University. 1838-39.

Refusal of admission to Tndian ——

in the Raiiway School at Kalyan.
2425,
dmitted in the Lady Harding
Medical College. 798.
~—— passing from the ‘A’ olass of
the MacLagan Engmeermg College,
Lahore. 149-50.
SUB-HEAD(S)—
Question r¢ non-confirmation of Muslim
in the ——grade in the Railway

Clearing Accounts Office.  707-08,
1489-90.
SUB-INSPECTOR(S)— —

Question re grant of h'ighE house vent
t0o —— and Linemen of the Posts and
Telegraphs Department. 2568,

SUBJECT(S)—
Question re—

Exclusxon of some_imm the

Recruitment of Dominion for
the Defence Forces of India.
2553-54.

——for the competitive examina-
tion held by the Public Service
Commission. 242627,

SUBORDINATE(S)—

Question re—

Entertainment of new in the
Central Public Works Depart-
ment. 2445,

Insanitary condition of quarters for
——of the Burma Railways
at Malawoone and Insein. 1324.25.

Powers given to officers. in the

Telegraphs Traffic Branch. for
punishment of —. 2070.
SUBORDINATE ACCOUNTANT'S
EXAMINATIONS—
See * Examination(s)™. > O D,

SUBORDINATE EMPLOYEE(S)—
See ** Employee(s)”.
SUBORDINATE NON-PENSIONABLE

See “ Railway Servants™. S
SUBORDINATE RAILWAY. SER-
VICE—
See ** Railway Service(s)”.
SUBORDINATE RAILWAY STAFF—
See “ Railway Staff”.
SUBORDINATE SALT OFFICIAL—
See ** Official(s).”
SUBORDINATE STAFF(S)—
Question re scales of pay for the ——

of the East Indian Accounts
Department. 2357.

See also ** Staff.”
SUB-POST OFFICE(S)—
See ©* Post Office(s)".
SUBSCRIPTION(S)—
Questlon re public —— raised for mrfg.\n
%\; the centrally

hlsd areas. 189,
SUBSCRIPTIONS BILL— =
See ** Indian —— * under ** Bill(s)".
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Y
r SUBSIDIARY RULE(S)— SUGAR TECHNOLOGY:—
See** Rule(s).” De'l;mnd for grant in respect of ** Tmpe-
SUBSIDYm)- SUI(’;&[])EI(;B;Y.“(Q Shes il
Question e —— granted to the Penin- QueSiibnsaes

sular and Oriental Shipping Com-

5 pany and employment of “Daffe-
« rin" cadets. 1625-26.
SUBZIMANDI—

Question re posting of unqualified
Assistant Station Masters at —— and
Delhi Railway Stations. 791-92.

SUFFERER(S)— .
Question re compensation to the
of the Quetta earthquake. 2063-64.

SUGAR—
Question re—

Amount  spent on—— research.
2340-41. AT TR
Ongzmpﬁm ——in India. 2348-

Excise -duty on—— 1776.
P Export of —— from India to the
> United Kingdom under a -
= entrial tariff scheme. -47.
" Factories manufacturing  Palmyra

2304-05.
Money derived from excise duty on

\.} e —. 1843,
~

‘Possibility of economic transport of
— from the producing centres to
consuming markets. 2348,
SUGAR CANE—
Question re— -
Cost of production of ——. 2343-44.
—— traffic on the Shahdara Saha-
ranpur Light Railway. 431.
- SUGAR CONFERENCE—
See ““ Conference ™.
SUGAR EXCISE DUTY—
% See Duty(ies)”.
SUGAR FACTORIES—
See * Factory (ies)".
p SUGAR MILLS—
b See *“ Mills (8)”. :
SUGAR SELLING ORGANISATION—
Question re steps taken by the Indian
Sugar Mills Acssociation for the pro-
motion of & joint ——. 2345-46.
2

Gl iR o el i~ A
LO |

——and deaths of detenus and
interenees and their release on the
occasion of the King's Coronation.
107.

committed by Santosh Chandra

Ganguli, a. detenu. 35-36.

SUIT(S)—

Question re civil——filed by Mr. J.
Caroll, formerly a Roman Catholic
Military Chaplain in the Archdio-
cese of Agra, for the recovery of
his salary. 327-28.

Question re charges framed against the
Deputy Postmaster, Dhubri Head
Post Office in connection with defal-
cation from Savings Bank accounts
vy the Branch Postmaster,——
1988-89. L

SUNDAY STANDARD—

Question re article entitled ** Bombay

exposed to Grave Danger in event of
War®' published in the ——.  223-24

SUPERANNUATED STAFF—
Question re —— on Railways. 2353.
SUPERANNUATION—
Question re—
Extensions to officers on attaining the
age of ——. 2423-24.
(azetted  officers granted
after the completion ~of ——
age: 2318.

SUPERANNUATION ALLOWANCES
AND PENSIONS—

Demand for Grant. 1761
Demand for supplementary - grant.
2287-88. R

SUPERINTENDENT(S)—
Question ré— FsT =
Compensatory allowances to Assist-
ants and —— of Army Head-

- quarters.  19.
Prometion of Office—on _the
North Western Railway. 150-31.

e ——
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SUPERINTENDENT(S)—contd. SYALLABUS—
Question re—conid.

Racial discrimination in the matter
of promotion of Office ——on the
North Western Railway. 150.

SUPERINTENDENT(S) OF POLICE—

Question re free platform passes given

to——. 201.

SUPERINTENDENT(S) OF POST

OFFICES—

Question re fransfer of the office of the
Lower Sind and Persian Gulf
Division, from Karachi to Hydera-

bad. - 2335.

SUPERIOR OFFICERS—

See *“ Officer(s)”.
SUPERIOR SERVICE(S)—

Questlon re procedure of State Rail-

3 pumshmg or reducing the

stu.ﬂ from —— to infétior service on

failure to pass an examination.

157, 1486.

SUPERVISING MARKETING OFFI-

CER(S)—

See ** Marketing Officer(s)”.
SUPERVISH\G STAFF—

Qu re

1 1

of

tmmed —— of the Mechanical De-
Railway.

pm'bmant. East Indian
69, 127
SUPERVI.SOR OPERATOR(S)—
Question re duty allowances of the
Baudot ——.  2065-66.
SURVEY OF INDIA—
Demand for Grant. 1755.
SURYAVANSHI RAJPUT(S)—
Question re classification of —— as
untouchables. 2305.06.
SUSPENSION(S)—
Question re —— of certain officials of
1085. g
SUTARALI— -
Question re explosion at —— near the
Bassein Town in the Thana District.
611-12, 2363.
SWEETMEAT(S)—
Question re letting out of contracts for
——, bread and refreshment rooms

on the North Western Railway.
911-12.

Question re exclusion of Indian Philo-
sophy from the of the Indian
Civil Service Examination. 2428-
31.

SYSTEM OF PRINTING—

See ““ Printing”. ~

TABLE(S)—

Display of flags or emblems on the ——
of Honourable Members within the
Assémbly Chamber. 2553.

TARIFF (AMENDMENT) BILL—
See “ Indian —— ” under ** Bill(s) .
TARIFF BOARD—

Question re steps to be taken in case
protected Industries make a profit
above ‘the amount Lonbamplated by
the —.  331-32. E

TARIFF DUTY(IES)
Question re rebates on —— given by
maritime states. 53-54.
TARIFFSCHEME—
Question re export " i s"um

India:  to the United Kingdom
under a preferential ——. 2346-
47.

TATA—
Question re price of ——’s shares.

TATA TRON AND STEEL COMPANY—
Question re value of shares of the
204.

TAXATION—
Quesﬁon re—

of —— on private cars, motor
buses and lorries. 79.

—— on lorries. 79

——on motor busses. 78-79.

—— on private cars. 78.
TAXES ON INCOME—

Demand  for supplementary guni in
respect of ——. 227172,

—

Qe S

R

e i
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Q__’?—_/»
TAXES ON INCOME INCLUDING
CORPORATION TAX—
Demand for Grant. 1751

TEA—

Question re—

Effect on Indian ——of the depre-
ciation of the Duteh currency. 54

Introduction of —— lessons in text
books in_schools of the United
Provinces. 2.

Raising of Cess on —— 209.

TEA CESS (AMENDMENT) BILL—
See * Indian —— " under “ Bill(s) pio

TEA CONTROL (AMENDMENT)
BILL—
See * Indian —— ” under ** Bill(s) .
TEA PLANTATION—

Question re—

Constitution of Boards of Health and
Welfare for workers in the —
2069..

Recognition of the South Indian
Federation of peasants and work-
ers to represent the Indian —— of
South India. 209.

TEA ROOM(S)—
Question re tenders for contracts of

Hindu —— and refreshment room,
ete., at the Delhi Railway Station.

437.
TEACHER(S)—
Questi re qualificati of —
appointed in the Railway Schools
in Rajputana. 1835.
TECHNICAL SCHOOL—
See * School(s) .
TEHSILDAR—

Question e Location of the Courts and
offices of —— and Naib —— at
Delhi. 92.

TEJA SINGH, AZAD—

Question re detention of ——as a, State
Prisoner under Regulation IIT of
1818. 61-62. '

TELEGRAM(S)—
Question re— 2
Improvement in the services rendered
by the Posts and Telegraphs
Department and  delivery and
transmission of 1772.
Mutilations of —— between depart-
mental Telegraph Offices, and
Combined Si Offices in the
Madras Circle. 1778.

TELEGRAPH ADDRESS(ES)—
Question 7e rate for registration of
199-200.
TELEGRAPH DELIVERY PEON(S)—
Question re pensions of —— . 10-12.
TELEGRAPH DEPARTMENT—
‘Question re—
Employment of the sons and relatives

of Linemen in the —— in the
Bengal and Assam Circle. 2087.

Inferior servants of the —— retrench-
ed under retrenchment concessions.
1781-82.

Non-pensionably ~_appointments  in
the — . 132

Revision of the strength of operative
staff in the . 1088.

ENGINEERING

TELEGRAPH
BRANCH—
Question re—

Different rates of pay for linemen
and class TI operators of the
2450.

TELEGRAPH FACILITY(IES)—
Question re provision of postal, —
and telephone facilities in rural
areas. 530-31.
See also * Facility (ies ) .
TELEGRAPH MASTER(S)—
Question re—
Strength of telegraphists and —.
1088-89.
——in Telegraph Offices. 2561-62-
TELEGRAPH MESSAGE(S)—

Question re loss of ——in the Central
Telegraph Office, Madras. 1778.

See also © Message(s) .
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TELEGRAPH OFFICE (S)—
Question re—

Absence of a~— in village Hazurpur
and derailment of an engine at
Bhera Railway station. 1178.

TELEGRAPHIC CONNECTION(S)—

Question re al P

of — or
connections  of stations on  the
Malakwal Bhera Branch Line,
North Western Railway. 1177.

"(Jassification of the staff of the TELEGRAPHIST(S)}—
P - Question re— 9
Different sets of Outturn st C f the i o
in the Calcutta Central—— . 1784. 10'87-88. i i nighhe
% Duty without meal relief in the Employment of unqualified =
Central Madtag. 1780 certain  Government  Telegraph
Employment of unqualified tele- Offices. 1089,
- graphists in certain Government Strength  of md telegraph
a0g. masters. 10888

Loss of telegraph messages in the
Central~— , Madras. 1778.
Mautilati of el b

<l Sy e e

Signal Offices in - the Madras
* Cirle: 1775

Overtime work in the Central —,
Madras.  1779-80.

Press articles against the adminis-
tration of the Central , Madras.
1780.

Re-conversion of the Cochin——
into a combined Ofﬁce 1089-90,
1858-59.

Signatures taken from messengers of
the Central Madras; on typed
anhsb letters under false pre-

tences  addressed to the Post-

master General, Madras. 1781.

Strength of operators sanctioned for
the Central ——, Madras. 1090-
91,1778-79. -

Telegraph Masters it — . 2561-62.

TELEGRAPH OPERATOR(S)——
See * Operator(8) ™.
TELEGRAPH TRAFFIC— 9
“Question re—
Gazetted officers in_ the
2066.

Branch.
ovins) odd @ 1y iR
Powers given to officers in the ——
Branch for punishment of subordi-
nates, 2070, (H1Tanees e

recruited to the station servise
in 1930 under certain conditions.
2449.

TELEPHONE—

Question re—
Disposal of traffic on' the Mﬁn

Wireless working on —— .

Provision of a —— connection at
Bhera. 1179-80.

TELEPHONE CONNECTI
DO e N
Question re absence o;’ uﬁegmphir or
——of stations on the Malakwal
Bhera Branch Line, North Western
Railway. 1177.
TELEPHONE FACILITY(IES)—
Question re provmzon of postal, telegraph
and in rural areas. 530-31.
See also  Facility(ies) .

TELEPHONE OPERATOR(S)—
Questmnre stoppa.ge of  allowances
of —
TELEVISION—
Question re experi 1 h in
regard to 90-91.
TEMPLE(S)—
Question 7e location of liquor and tod;ly
d“p”naar a Hindu — in
500-
01, 1192. 2

.
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oy
TENDER(S)— TEVNA—
Question re— Queptiun re reservation of a section of

Acceptance of —— for the supply of high ground for Buropean residen-

“éoal to State Railways. 2554. tial sites in the distriet in Fiji.

Purchase_of stores by inviting —— A
by the Indian Stores Department. ;

- 535. TEXT BOOK(S)—
Supplementary —— for the supply Question s intzaductin
1 o] 4038 $ n of tea lessons
of paints invited by ;the Indian in— in schools of the United Pro=
Sborequpa;lqnanb. 535 vindests 2.

‘0 fer contracts of Hindu Tea and
refreshment room, ete, at the TRY
Delhi Railway Station. 437. T

‘—for paints invited by the Indian Question re protection given to
Stores Department, Caleutta Cir- Mill companies. 205.
dle.  536.

~— for readymixed red oxide paint THANA DISTRICT— o
required for - certain - Railways. Question re explosi at Sutarali near
538. digeft - a3 the Bassien Town in the

——for the constructionof the Tm- 611-12, 2363.
perial Agricultural Research In- |
stitute. 110. | THEFT(S)—

—— for the supply of Inside Body 3 = 3 .
Varnish approved by the East Question re—— committed in the Ajmer
Tndian Railway. 538.39. city. 13442, -

— i of paints invited
by the Indian Stores Department. THIRD CLASS—

B 2 Motion to reduce demand for—

——invited by the Indian Stores . 2
Department, Calcutta Circle, for Railway Board re jgrievances ~of

“* paint readymixed lead white. o= passoniiits. 1041:67:
535. Question re—
Stfteme:.t lm: oi‘ the ;table re cases Accommodation for servants and
in which the lowest —— have not permission for passengers to

been accepted by the High Com-
missioner for India in purchasing
stores for the Government of India.
1785-87. N

TERMINAL STATION(S)—
See ** Station(s) ™.

travel by the East Indian Rail-
way Punjab Mail. 1543
Broadening of ——seats on _the
Shahdara Saharanpur Light Rail-
way. 2362-63.
Income secured by the reservation of
——and intermediate class seats

TERMS OF REFERENCE— o Railwagn, - 790,
jon re —— of Sir Ralph . i
od  Enquiry  Committee. Inz:évemence felt by Intermediate
o ticket holders at the Ho
. Railway sm%‘mww
i it ol —
L Seats on Railways. 767-68.
TRST(S)= ; Special —— fare charged ;
Question re qualifying —— held by 2 ge travelling by
the Puablic Service Commission on ~ Bor lwi, Baroda and  Central
communal basis. 1777. India Railway mail. 93.
SRR AR T -
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THIRD CLASS—contd.
Question re—contd.
System of marking and reservation
‘of seats in intermediate class and
——on the East Indian Railway.
1465-66.
—— touring cars on the East Indian
Railway. 767.
THIRD CLASS CARRIAGE(S)—
See ““ Carriage(s) .
THIRD CLASS PASSENGER(S)—
See * Passenger(s) .
THIRD CLASS SEAT(S)—

Question r¢ broadening of —— on the
Shahdara Shaharanpur Light Rail-
way. 433-34.

THORNE; MR. J. A—

Code of Civil Procedure (Third Amend-
ment) Bill—

Motion to consider. 2381, 2382,
2385.
Motion to pass. 2385,

Code of Civil Procedure (Third Amend-
ment) Bill (Amendment of Rule 3,
Order XXXTT)—

Motion for leave to introduce. 1339.

Code of Civil Procedure (Third
A 3 ) Billl sl 1
of section 60)—

Consideration of clauses. 656-57.

Commercial Documents Evidence Bill—
Motion for leave to introduce. 1928,

1929.

Indian Arms (Amendment) Bill—

Motion to refer to Select Committee.
2516.

Indian Oaths (Amendment) Bill—
Motion for leave to introduce. 1928.
Motion for Adjournment ré” arrest of
leaders and volunteers
in Delhi. 2565, 2566, 2567, 2568,
2569, 2613-16.
Motion to reduce demand for—

Executive Council re Jabour grievan-
ces. 1581,

Oath of Office. 1449, 1765, 2235.
THUMB IMPRESSION(S)—

Qnuﬁon re —— taken under the Postal
Insurance Rules. 1085.86.

TICKET(S)—

Question re—

Inconvenience felt by intermediate
and third class passengers and
platform holders at the
Howrah Railway Station. 199.

Issue of insurance

for accident

or death occuring during Railway
travelling. 113-14.
Platform sold at Lucknow on the

occasion of the visit of His Excel-
lency the Viceroy. 196.

checked at the bidding of the
Criminal Investigation  Depart-
ment officials on the East Indian
Railway. 215-16, 1541—43. &

for the Bengal and North West-
ern  Railway platform ‘at the
Benares < Cantonment  Railway
station. 217.

TICKET CHECKER(S)—

Question r¢ designation of —— on the
East Indian Railway. 143, 1484.

TICKET CHECKING—

Question e eﬂiéliﬂm lrow
system of ——on the E’ ndian
Rnl\vay 1483-84.

TICKET COLLECTOR—

Question re alleged throwing out from a
moving train of an Oriya boy by a
travelling —— of the  Bengal
Nagpur Railway. 143-44.

TICKET EXAMINER(S)—
Question re—

Case of Mr. Ghulam Hussain Khan,
ex-Travelling—— , North Western
Railway, Lahore Division. 116-17.

~ Confirmation of Special —— on the
North Western Railway. 150.

Group Inspectors of Special ——
onpthe North Western Railway.
2330-31.

Pressure on——to increase their
earnings. 134,

Trayelling—— on the North West-
ern Railway. 1190,

3.

1
|
!
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" TICKET OF LEAVE SYSTEM— TODDY SHOP—
Question re pri in the And Question re of Liquor and
living on ——and convicts confined —— near a Hindu Temple in
*in the Jail at Port Blair. 65-66. the 8 derabad  C: b
‘ ot 800-01, 1192.
. TICKETLESS TRAVELLER(S)— TOMB(S)—
* See “ Traveller(s) . * Question re—
Construction of a——over the
TIME-LIMIT— graves of the late Emperor
Qnmnﬁnhmof——fordmposal Bahadur Shah and Empress
- of a.ppea]s of subordinate Railway g;nnt Mahal at Rangoon. 1332—
staff. g
~ Removal of shoes by visitors to the
TIME TABLE(S)— mosques  and under  the
G :.;\srchmological Department. 2434-
Losts of —— of various Railways. TOTTENHAM, MR s
s Tadian Ary (Am&;:‘ I:;_;s‘u
y endment) Bill—
Fr;mmgl :‘ m:: a&mm:-n Motion for leave to introduce. 892.
i & Indian Army (Amendment) Bill—
In;;c;w in_the price’of the 4 Motion to consider. 1352, 1354,
iann  Railway ——.+214-15, i
48 1191. 1356, 1357, 1359-60, 1364-65.
Motion to pass. 1367, 1368, 1369,
’ Reduct.mn in the price of the East 1370, 1377 1382—8;» g
o e Railway 1915-16. e Bl J
e Indian Finance Bill—
. Gk e Motion to consider. 1949, 1065,
-, ailway —. &
L o Indian Naval Armament (Amend-
\A of the East Indian Railway. ment) Bill—
- g 39-40. Motion for leave to introduce.  550.
3 TIMING(S)— Motion to consider. 900-01, 902.

Questi re ing of the
East Indian - Railway  24-Down
Express. 1468-69.

TINSUKIA—

Question re Railway collision b
S " and Lumding districts on the
Assam Bengal Railway. 251-52.

—.  TITLES)—

Question re conferment of ——in the
cenh‘lﬂy _adminstered areas.
2303-04. +

Question re “of the—— in
the Guntur District. 611.

TODD, MR. A. H. A.—
Oath of Office. 1
°

F TOBACCO RESEARCH STATION—

Motion to pass. 902.
Indian Red Cross Society (Amend-
ment) Bill—
Motion for leave to introduce. 1339.
Motion to consider and to circulate.
2385-86, 2389-02.
Motion to pass. 2393, 2394,
Manceuvres, Faeld Firing and Artillery
Practice Bi
Motion to refer to Select Committee.
714-15.
Motion for nd,]onmmgt re _racial
discrimination

members of the ,m!ihiy
'ﬁm 2495 s
2508,

8

Motion  to  reduce dema.nd for
Defence Department re Indianisation

of the Army. 1493, 1496, 1498, 1499,

1506, 1510, 1511, 1515, 1516—22.

Oath of Office. 2553.
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TOUR(S)—

Question re—— of the Agents to the
Viceroy to the varions States.
1549-50,

TOURING (‘AR(S)——
See “ Car(s)”.
TRADE—

Question re—
Difficulties regarding ions of

TRADE UNION(8)—

Munon to . reduce demand for—
rtment of  Industries and
ur re recognition of —— by

empluyers and  withdrawal of
recognition. . of unions in certain
cases. 1696-1702.

See also “ Union(s) ™. *
TRAFFIC—

British India and Indmn States.
52,
India’s balance of ——. 1538-59.
India’s BExport —— in merchandise
“and lowering of the rate of ex-
change. 28.

India’s export with Germany
and other European countries.
0 P

Tndia’s affected by the devalu-
ation of currencies in foreign coun-
tries. 35.

Position of Indians in Zanzibar in the
matter of clove ——.  1562-63.
Representation regarding —— with

Germany. < 797-98.

Ships engaged in the coastal ——
and executive officers and marine
engineers employed by them.

1086
TRADE AGREEMENT(S)—
Question re—
Bilateral with countries other
than the United Kingdom.. 1557.
Indo-British ——. 26-27.
Negotiati ~dor placi the
Ottawa ——.. 1555-57.
TRADE COMMISSIONER(S)—
Qneshon re—

Appoinﬁmum. of Indxm— and
Officers in foreign
ommtrms 1325-26.

Appointment of the fnﬂnn— at
Mombasa, East Africa. 2425-96.

TRADE NEGOTIATION(S)—

Questmn re Indo-Ja and Indo-
British —. Pam

TRADE RELATION(S)—
Question re —— with Germany. 57.

Question re—
Disposal of —— on the Rangoon
Wireless Working on  Phones.
1782.
Lorry and Railway ——. 436.

Reservation of a certain period of the
Dufferin Bridge near the Kashi
Railway Station for vehienlar ——.
546, 109-10.

’ERA}'FIQ ACCOUNTS OFFICE—

Question re opening of a branch of the
——at Lucknow for the East Indian.
Railway. 2317.

TRAFFIC AND LOCO. DEPART-
MEN'

Q\mmn mptovxsmn of quarters
“at Aishbagh
Mailani for the members of the
——. 148,

TRAFFIC DEPARTMENT—

Demand for Grant in respect of * Work
ing Expenses—Expenses of —
1149,

TRAFFIC STAFF—

See © Stafl.”

TRAIN(S)—

Question re—

Alleged loss of lives due to over-

in——during the Garh-
‘mukteswar fair. 1487,

Alleged throwing out from a moving
— ofan Oriya boy by a_travell-
ing ticket collector of the Bengal
Napgur - Railway. 143-44. )

Contemplated diversion of the mail
and express——from the main
and Grand Chord Lines to the
Barakakhana Loop Line. 2316.

P .



\
-~ B
INDEX TO LEGISLATIVE 'ASSEMBLY DEBATES. 211
- @
.,
TRAIN(S)—contd. TRAINING CORPS—
Question re—contd. Question re—

Non-running of special — by the
North Western Railway for the
2 Garhmukteswar mela: 91

Opening of the Willingdon Bridge at
Bally for certain —— only. 550

Overcrowding in 7-Up express —.

— - 2815-16.

Provision of latrine fitted coaches on
night on the Shahdara—
Saharanpur Light Reilway. 433,
816.

PTOVIBIOD Of spemal u)mpartmenu in

+ each Railway ——for smokers.
194.

Robbery in—— between vhung.m
and Wadvana. 68.

Rules for travel by mail——by pass-

-3 holders.  61.
L" Running of the 13-up and 14-down
Howrah-Delhi Exp;e:s‘ —— on
> —— g " East Indian ilway via

P 3 enares and Janghai. 213.

“ Special —— run from Allahabad to
= Lucknow in connection with the
- Industrial Exhibition. 216-17.
& Withdrawal of one Mail —— from the

S Grand Chord Line of the East

Indian Railway. 192-93.
TRAIN SERVICE(S)—

Question re improvements made in——.
on State Railways.

TRAINING—
p Qnest%n re—
Co-operative education and — in
the provinces. 223.
e w—— of Indians in Field-Work in the

ogical Department. 4.
TRAINING CAMP—
- Question re  University '.l‘nlnmg
held at Shahdara near
* Lahore. 62,337.
TRAINING CLASS(ES)—

Question re——for recruits to the
Rajlway Mail Service. 2350-51.

Contingent of the University——for
the Annamalai University. 2181.
Extension of the University ——.
1564-65.
University —— training camp held
at Shahdara near Lahore. 62, 337.
TRAINING SHIP—
Question re Government’s policy in
respect of the “ Dufferin .
1451-54.

TRANSFER(S)—
ngstion re—
Facilities to the Central Publication
‘Branch employees for to cer-
tain offices in Calcutta. 2306-10.

Non- ——of judicial officers and
othersin Ajmer. 1914.

Periodical —— in the centrally ad-
ministered areas. 1914.

Rules regarding —— of staff on the
Bombay, Baroda and Central
India Railway. 2433.

Rumoured —— of the Railway
Workshop from Ajmer. 909-10.

of certain officials in the Railway
Mail Service, ‘E’  Division,
Caleutta, to the maffusil.  2418-
19.

—— of clerks in the Posts and Tele-
graphs Department. 1784-85.

—— of staff employed in the Carriage
and Wagon section attached tothe
Divisions of the East Indian Rail-
way. 2449,

of the office of the Superin-

tendent of Post Offices, Lower Sind
and Persian Gulf Division, from
Karachi to Hyderabad. 2335.

TRANSHIPMENT— el G T T

Question re arrangement for expedi-
ting —— of hides and skins from
certain plices to Calcutta. 1636.

TRANSPORT—
Question re—

Possibility of economic —— of sugar
from the producing centre to
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TRANS.PORT—cmMM. : TRIBUTORY (IES)—
Question 8- cond: Question re distribution of the Waters
Railway freight rates for the —— of theIndus and its —. 87.
of dry milch cattle.  9-10. TROOP(S)—
Reduction of the rate for —— of 2
dry cattle on Railways. . 770. Question re== 2
TRANSVAAL Rebellion in Burma and non-employ-
S . ment of Indian—— in Burma.
Question re safeguarding of the inter- 2180-81.
ests of Indians in Natal and ——. . =4
8.9. Strength of the Auxiliary —.
1845-46.

TRAVELLER(S)—

Question re ticketless—— in State
Railways. 789-90.

TRAVELLING EXPENSE(S)—

Question re paid to the relations
and dependents of detenus for

TRAVELLING TT ' COLLECTOR—
See * Ticket Collector .
TRAVELLING TICKET

NERS—

See * Ticket Examiner(s) "

TRAWLER(S)—

Question re fishing in the Bay of

Bengal by Japanese ——. 2326-27.
TREASURY OFFICER(S)—

Question re payment for services ren-
dered by- as bankers and supp-
Ters of postagestamps and station-
ery to the post offices in the Bombay
Presidency. 882.

TREATMENT—
Question re—
Humiliating —— meted out to cer-
tain detenus by the authorities of
the Arthur Road Jail. 22-23.
Uniformity in the—— of detenus.
27-28. 5N
TRIBESMEN— 37

Question re expenditure on military
operations on  the Frontier and
causes of the trouble by —.
1694-95.

TRIBUNAL(S)—

EXAMI-

! i re Ty oi Cy i
sions,  Boards of —— Local
Governments. 2440-41.

e

—— despatched to Khaisora Valley.
71

TUNGABHADRA PROJECT—
Question re—

Negotiations regarding development
of the . 610.

Negotiations regarding the
- 1695-96.

TYAB ALL MR
Question re statement issued by
on Mr. Binder’s report regarding
Indians in Zanzibar. 98.

s PN
UMAR ALY SHAH, MR.— -
Arya Marriage Validation Bill—
Motion to Pass. 2295.

Election of —— to the Central Advisory
Council for Railways. 2452

General discussion of the Railway
Budget. 865-66.

Hindu Marriage Validity Bill—

Motion to refer to Select Committee.

207-99.
Indian Finance Bill—
Consideration of clause 3. 2097-98.
Question re—

Abolition of Crew system of
ticket checking on the East Indian
Railway. 1483-84.

Abolition of night Schools for educat-

illif

ing the illiterate Railway wor
of the Loco. Department. 154.
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ot
; UMAR ALYSHAH, MR.—oontd. UMAR ALY SHAH, MR.—concld.
Question re—contd. Question re—concld.

Alleged loss of lives due to over-
in trains during the

Garhmukteswar fair. 1487.
P Catering in the Railway School of
Transportation, Chandausi. 1488.
Condemnation by the Health officer
of the Bhagat -Bazar Sub-Post
Office building in Jullundur. 1474.

#% " Designation of ticket checkers on the
East Indian Railway. 1484.
- Discharge of certain firemen and

shunters on the Eastern Bengal
Railway. 153-54.
Electric supply in Shahdara, Delhi.
* 148485
Flttmgs and fumahmp.gi;,,_

rooms
Wmﬁérn ‘Railway
S Government’s policy regarding em-
. ployment of retrenched  Officials.

1483.
o \ Intervention in uppea.ls of railway
o ) ot Iying to the Governor
A in Council. 1488,
2 Tssue of charge sheets to subordinate
2 = Employées on the Eastern Bengal
;‘ Railway. 118,
- m mfmshmeut rooms in
special carringes on the
I~ North Western Railway. 2322-23.
e Maintenance of records of subordinate
non-pensionable servants on State
Railways. 1486-87.
M.:]eu.ge allowance . granted to the
m alerks on the
Entem Railway. 154.
with to demotions on
the North Western Railway. 2322.
Powers given to Agents of State
Railways to modify the - rules
"9 for the grant  of allowances. 155,
1486,

Ry A o el
-

Procedure on State Railways for
punishing or reducing the staff

f- from superior to miorwr service on
failure to pass an examination.
1486.

Provision of box khalasies to carry
the boxes of Indian drivers. 154.

Quota system on the East Indian
l}nilway. 1487,

P

on the North
2322,

Reduction in working expenses on
the Eastern Bengal Railway. 155.

Relieving allowance to staff sent to
outstations to relieve Station-
masters, signallers and = clerks.
154.

Report of the committee that visited a
certain school on the East Indian
Railway. 1485.

Retrospective effect to concessions
granted to Railway Staff. 155.
Running Parcel elerks on the Eastern

Bengal Railway. 155.

Running roon: a for Crew
Staff on - the Bengal
Railway. 154.

Staff eligible for promotion to Station
Mastership on the North Western
Railway. 2321-22.

System of auctioning contracts with
regard to refreshment rooms on
certain railways. 2321,

Waiting room charges levied by
Messrs. G. F. Keliner and Com-
pany, refreshment room contractors
on the FKast Indian Railway.
1487-88.

UNDERFRAME(S)—
Question re—

Annual contract placed by the Indian

Stores Department for the supply
of paint black readymixed for
—— and wagon bodies. 536-37.

Contract for the supply of red oxide
pmnt for Railway wagons and——.

UN’EMPLOY&[ENT—
Question re—
Removal of —— amongst the edu-
cated classes and others. 2440.
Steps taken to ﬁght-— 42-43.
—— problem. G

- UNiION(S)—

‘Motion to reduce demand for Depart-
ment of Industries and Labour re
recognition of Trade —— by em-
ployers and withdrawal of recogni-
tion of —— in certain cases. 1696—
1702.




5

214 INDEX TO LEGISLATIVE ASSEMBLY DEBATES.
L]
UNION (S)—contd. UNIVERSITY TRAINING CORPS—
Question re— Question re— ‘

Attitude of authorities ~ towards
persons joining the Burma Rail-

ways employees’ —— . 1331-32.
Formation of trade —— on Railways.
1916-17.
Recognition of the Burma Railway
Employees’ 192931,
Registration of the —— of the

employees of the Posts and
Telegraphs Department. 1783.

UNION GOVERNMENT—

Question 7e representation to the —
of South Africa about the ~Anti-
Asiatic Bills. 2557-58.

UNITED KINGDOM=—

Question re—

Abolition of the import duty on pig
ifron in the - 1980-99, 2059-

60.
Bilateral trade —agreements with
eountries other than the —— . 1557.

Export of suger from India to the
under a .preferentinl tariff

scheme. 2346-47.
Import duty on plain cotton fents
from the ——. 796
Reduction in the frieght on cotton
exported from India to the —.
55-56.

UNITED PROVINCES—
Question re—

Introduction of tea lessons in text
books in- schools of the ——. 2.

Newspapers in the —— and Bengal
receiving advertisements from the
Bast Indian Railway. 193-94.

Rejection of the nomination paper of
Mr >

. Hariharnath Shastri for the
___ TLegislative Assembly. 879-80.

UNIVERSITY(IES)—
Question re—
Certain students sent up for the
matriculation examination of the
Delhi —. 1838-39.

Contingent of the —— Training
Corps for the Annamalai —.
2181.

Contingent of the ——for the |
Annamalai University. 2181 ‘

Extension of the — . 1564-65. i

— training camp held at Shah®
dara near Lahore. 62, 337. !

UNTOUCHABLE(S)—
Question re classification of Suryavanshi ',
Rajputs as —— .  2305-06.
UPPER CLASS— |

Question re abolition of Second Class
and creation of an onthe Assam |
Bengal Railway. 2187. . '

v

VACANCY(TES)— |
Question re=—

Absence of provision in - |
ment of India Act, 1935, for the = U
appointment of representatives by

rulers in cases of casual ==y 88,
Filling up of certain ——in  the
“\Government of India Press. 24325. I

Filling up of te Wo——in the |
Government of India offices: 2183
84. \
VAN PEONS—
See * Peon(s) ",
VARMA COMMITTEE—
Question re dations of the
—of the Posts and Telegraphs
Department. 1450-51. .‘

VARMA, MR. B. B—

Eleotion of=—to the Central Ad-
visory Council for Railways. 24524 |

Motion to reduce demand for Railway
Board re taking over the manage- |
ment of the B. and N. W., R.and K.
and M.and 8. M. Railways under
State control. 1011-12.

Question re—

* Distance between the Workshop Gate
and the new Colony oomcbed !
in Rampur for the clerical staff at
Jamalpur. 2356. >
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~ VARMA, MR. B. B.—contd.

|

/
.

g
|

T

-
o
.

Question re—contd.

Factories manufacturing Palmyra
- sugar. 2304-05.
" Introduction of the Clocking System
% for the attendance of the elerical
staff at Jamalpur. 2356,

Leave, passes, etc., of the staff on the
il and North Western Rail-
Medical leave with full pay in the
East Indian Railway High Schools.
2354.

Opening of a military base in the
district of Champaran in Bihar.

VERNACULAR NEWSPAPER—
See ** Newspaper(s) "', £
VERNACULAR TRAINING CLASSES—
Question re 1 p tage fixed
for admission to the ——in Ajmer-
Merwara. 1836, 2365.

VETERINARY SERVICE(S)—
Question re recruitment of Europ
inthe ——. 1766-67.

VETERINARY SERVICES, CIVIL—
Demand for Grant. 1758.
VETERINARY TRAINING—

Question re recruitment of staff for the
proposed Central College for —.

. 9354, 176768
Overbridge over the le B LODGE—
north to malpur Question re expenditure i 3 ta
- the maintenance of the——, New
Scales of pay for the subordinate Delhi and Simla. 335
staff of the Fast Indian Railway VICEROY (S)— e
Arv.mmts Depanmuft.. 23.5‘1. Quisbin 68 3 staiilway
Working hours for ministerial staff stations on the occasions of the visit
e ed to certain offices in the of —— and Governors. 196-97.
i jpur  Railway Workshops.
2355-56. VICEROY, HIS EXCELLENCY THE—
et s S e N
i orm  ticke ucknow
Sgeetion re— " % on the oceasion of the visit of —.
r of the quality of 196.
g;:“’ o R Tours of the Asgents to t.h;-——to
: . the. various States. 1549-50.
Tender for the supply of Inside Body @ i
— approved by the East Indisn See also vaumnt General, His Excel-
Railway. 538-39. lenoy the ™.
VEGETABLE OIL— VILLAGE(S)—
See * Oil . Question re damage done by the pgil-
VEHICULAR TRA| FIC— P bk o Y
See * Traffic . Y BT
VENDING CONTRACT(S)— V?“ﬁ‘f‘ :’g T S
N q " . 0 re— ee 08t .
Sale of ——on the North Western VILLAGE ROADS—
" R::"; 435-36. See  Road(s) ™.
s of selling—— on certain
Railways. 435. VIRAMGAM—
VENDING OF BAD STUFF— Question re robbery in train between
Question re complaints against —— on ——— and Wadvana. 68.
railway platforms, 437. VISIT(S)—
VERMA, RAI SAHIB HIRALAL— ion re—— of His Majesty the
Qath of Office. 1. King-Emperor to India. 42.
. R
M§OLAD Q
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VISITOR(S)—
Question re—

Appointment of non-official Members
of the Legislative Assembly as ——
of the Deoli Detention Camp. 37.

Non-official —— of the Deoli Deten-
tion Camp. 37.

Removal of shoes by——to the
Mosques and Tombs under the
Archwological Department. 2434-
35.

VISSANJI, MR. MATHURADAS—
Appointment of —— to the Committee

on Petitions. 813.

General Discussion of the General

Budget. 1243-45.

Indian Finance Bill—
Consideration of clause 3. 2096-97.
Motion to reduce demand for Executive
Council7e policy of protection. = 1429-
30.

Question re—

Employment of ez-** Dufferin > cadets
on steamers of Shipping Com-
panies. 1457-59.

Government’s policy in respect of the
Training Ship “Dufferin 7. 1451-

54.

Tnadequacy of ‘protection granted to
the Indian silk industry. 906-
07.

Non-employment of ex-“Dufferin ”
cadets as officers on steamers of the
Peninsular and Oriental Shipping
Company. 145457, 1450—64.

Travelling of officers under the Lee

e concessions by Empire
ips. 1464.
VIZAGAPATAM HARBOUR—

Demand for Grant in respect of “ Capital
Outlay on ——". 1763.

VOLUNTEERS—
Motion for Adjournment re arrest of

INDEX TO LEGISLATIVE ‘ASSEMBLY DEBATES.

WAGON(S)—
pemand for Grant in respect oiv“ Work-

ing Expenses —— Maintenance of
Carriage and —— Stock . 1148,
Question re—

Annual contract placed by the Indian
Stores Department for the supply
of paint black readymixed for
;!;deﬁl"m and —— bodies. 536-

Contract for the supply of red oxide

paint for Railway and under-
frames. 538.
Supply of —— for the carriage of

coal to Cawnpore. 399-400
WAITING LIST—

Question re retrenched staff on the—
and staff re-employed on Railways.
2351-52.

WAITING ROOM(S)—

ey
Intermediate class ——on
ian i 774

the ilwa;

S ———— g

Tncome from first > ate |
class passengers and intermediat
class —— on the Bast Indian Rai
way. 117 o

Provision of combined intermediate '
class ‘m(eegan in stations of the
East Indian Railway. 39. !

|
|
|

charges levied by Messrs. G F.

Kellner and Company, refresh-
ment room contractors on the East
Indian Railway. 1487-88. |
WALK-0UT— {
——byMembemoft.heCon.grasspatty |
1156.
WAR— b
Question re— -
Anti - —— meetings held in India.
45.

Article entitled “Bombay exposed |
to Grave Danger in event of 2 '
published in the Sunday Standard.

Congress leaders and ——in Delhi. 223-24. o
2565-72, 2605-27. Consultation of the Government of |
India on the question of non- |
intervention in the Spanish Civil
w — 0. |

WADVANA— WAR BLOCK— AN
Question re robbery in train b Question re officers select d to reﬁevo!
Viramgam —. 68 congestion in the ——. 90. |

i
i

|

!
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:
WHIP(S)—
WATER.'(S)_ Question re—
Questian ra— Appointment. of ——in the
Distribution of the —— of the Indus lative Assembly. 2319—21.
‘ : and its h‘i:mftaries. BT.I’.  Expenditure an - official . 2438,
‘ - mpmvemen o supplyin Ajmer. WID OW(Sy—
P lution re draff ion of ﬂm
' Suppl) of to passeugera at the 2 o Tt ot

.,

'4‘.
PR

|

|
!
|

y |

~a
of
on- |
ivil |
1

% Station on
: 1 Railway. 94.
WATER SUPPLY SCHEME—

Question re grant to the Ajmer Muni-
cipality for drainage and —. 96-
917.

WATERWAY (S)—

“Quiestion re inconvenience and hardshlp
caused by silting up of a
between Buxar and Chausa
S;-shmcn the East Indian Railway

WEDGWOOD COMMITTEE—

Rail

garding maintenance of rights undsr
mva.hdxty. old-age and ——and or-
orphans’ insurance. 232-39.
WIFE(VES)—
Question re—
Memorial by the ——of the Ceptral
Publication Branch employees re-
ding their financial hardship
2312,
Running of businesses by the —— of
railway servants. 2246:-47.
WILLIAMS, MR. A. pE C.—
Legislative Rules, Amendment of

Motion to reduce d d for
Board re exclusion of Indians from
the —— . 965-1000.

WEDGWOOD ENQUIRY COMMITTEE,

SIR RALPH—

Question re terms of reference of ——
115-16.

WEDGWOOD, SIR RALPH—

Question re ramour regarding the report

of —— Committee. 205-06.
WEIGHT(S)--

Question 7e fixation of uniform stand-
ards of and measures in India.
97.

WELFARE OFFICER—

Question re ——on the East Indian

Railway. 51-52.
WHEAT—
il Question re—

Roh)ﬁ system of freight on——.
Rebam system on——and flour.

WHEELER&OO Lro., A. H—

‘Question re high pnnes icharged for
booh magazines, etc., by ——

WHEELER COMMITTEE—

Quesmun re report of the —. 1631-

'Bea a.\so “ Committee(s) ”.

Indian—

Consideration of draft amendments
to the ——, as reported by the
Committee of the Assembly. 605.

Qath of Office. 327, 569.
WILLINGDON BRIDGE—
Question re opening of the ——at

Bally for certain trains only. 550.

WILLINGDON NURSING HOME—
Question re ——at New pDelhi. 126-

217.

WIRE-FENCING—

Question re proposal of the Great
Indian Peninsula Railway to remove

the —— of the railway lines. 1467,
2563.
WIRELESS—

Question re disposal of traffic on the
Rangoon —— Working on Phones.
1782.

WIRELESS WHEATSTONE  SYS-

TEM—

Question re—for working between
Rangoon and Madras. 544-46.
WITHERINGTON, MR. C. H—
Demands for Supplementary Grant
in respect of Working Expenses:
Miscellaneous Expenses. 465-66.
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WITHERINGTON, MR. C. H.—conid.

Election of —— to the Standing Com-
mittee for the Depa.ztmant of Educa-
tion, Health and Lands. 1192.

“Motion to reduce Demand for W orkmf,
Expe
ply of Locomotnve Power re construe-
~ tion of locomotives in India. 1026-
27.

R,

a
Roaanndforthepurposeeofron.d

development. 689-90.
WOMAN(EN)—
Question re—

Safety of —— passengers on the
railways. 66—68.

Use of the ** Female > ——
‘and “ Lady * on the East Indun
Railway. 216.

WOOL—
Question re — exported from Ajmer-

Merwara and Beawar. 74.

WORK(S)—
Question re—

Giving of ——in connection with
the Kilokri Extension Scheme
to Messrs. Duncan Stratton and
Company. 2435-37.

Increage in the volume oi—m
the Railway Clearing Accounts
Office. 908, 1490.

Volume of ——in certain Post Offices
in Calcutta. 2350.

——given by the Central Public
Works Department to the Hindu,
Mnahm and Sikh contractors.

WORKER(S)—
Question re—
Abolition of night schools for educa-
ting the illiterate Railway —— of
the Loco. Department. 154.
Constitution of Boards of Health and
Welfare for —— in the tea planta-

tion. 2089.
Recognition of the South Indian
Fedembmn of a8d ——

- 1 [to represent the Indian Tea plan-
‘ters of South India. 209.
Statutory provision to have access
to —— houses in Assam. 2069.

WORKING EXPENSE(S)—

Question re reduction in——on the
Eastern Bengal Railway. - 155.

WORKING EXPENSES—APPROPRI-
ATION TO DEPRECIATION FUND—
Demand for Grant. « 1150. -

WORKING LM’ENSELELECI'RIC
SERVICE DEPARTMENT—

Demand for Grant. 1150,

WORKING EXPENSES—EXPENSES
OF GENERAL DEPARTMENTS—
Demand for Grant. 1150.

WORKING EXPENSES—EXPENSES
OF TRAFFIC DEPARTMENT—
Demand for Grant. 1149,

WORKING EXPENSES—MAINTE-
NANCE AND SUPPLY OF LOCO-
MOTIVE POWER—

W\for Grant. 1020, 1147.
Demar emen Grants. 464.

Motion to reduce
construction of loco
1020-23, 1025-41.

WORKING EXPENSES—MAIN®E-

NANCE OF CARRIAGE AND

- WAGON STOCK— =
Demand for Grant. 1148, ——

WORKING. _ EXPENSES—MAINTE-
NANCE OF FERRY STEAMERS
AND HARBOURS—

Demand for Grant. 1149,
WORKING  EXPENSES—MAINTE-

NANCE OF STRUCTURAL
WORKS—

Demand for Grant. 1146.

WORKING EXPENSES—MISCEL-
LANEOUS EXPENSES— =

Demand for Grant. 1150.

Demand for Supplementary Grant.
465-66.

WORKING EXPENSES—TRAFFIC
DEPARTMENT—
D ds for Suppl y Grant.
465.
WORKING HOURS—
Question re for 1 staff attached

to certain offices in the Jamalpur
Railway Workshops. 2355-56.

s in India.

-

P

-

“"
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WORKMEN'S COMPENSATION | YAKUB, SIR MUHAMMAD—contds
(AMENDMENT) BILL— et e
See < Bill(s) . respect of—
% WORKS COMMITTEE— Tinance Department. - 2279.
« Question re meetings of the in the Miscellaneous Expenses. 445-46,
Government of India Press, New 450-454, 457, 458, 462.
. Delhi. 2433-34. G 1 di; ion of the General Bud-
X dy3 s aky get. 1206, 1252-54.
“OI%SHQP(B%T. General  di i of the Railway
)'v" i Budget. 626-31.

f ful %

A
“cal ex-apprentices of the Lillooah
128.

Closing of certain Railway — at
Lucknow on Saturdays. 1626-27,
» 2250,

Distance between the ——@Gate and
the new Colony constructed in
Rampur for the clerical staff at
Jamalpur. 2356.

Explosion at the Moghalpura——
on the North Western Railway.
129.

Rumoured transfer of the Railway

o ——from Ajmer. 909-10.

Successful ez-apprentices of the
Lillooah — . 128.

Working hours for ministerial staff
attached to certain offices in the
Jamalpur Railway —2355-56.

d WORLD ECONOMIC SURVEY, 1935-
% 36—
Question re scant attention given to the
Ay economic conditions of India in the
«“ ——"of the League of Nations.
2421-22.

SR A Y

YA]&UB SIR MUHAMMAD—
turu.l Produce (Grading and
) Bill—

Mo mder 894.
Arya WV@M Bill—
Motion to postpone debate. 269.
Consideration of Clauses. 2290.
Motion to pass. 2202.
b Code of Criminal Procedure (Amend-
7% e ment) Bill—(Amendment of sections
&—- 30, 34, 34-A and 35)—

Motion to refer to Select Committee.
© 744, 747, 749, 752.

Hindu Marriage Validity Bill—
Motion to refer to Select Committee.
294.95.
Hindu Women's Rights to Property
Bill-- 4

Motion to consider. 494.
Motion to pass. 513.

Indian Arms (Amendment) Bill—
Motion to refer to Select Committee.
761, 765, 766, 2515, 2520.
Indian Army (Amendment) Biil—
Motion to consider. 1363.
Indian Finance Bill—
Motion to consider. 1943 —48.

Consideration of—
Clause 2. 2083-84.
Schedule I. 2209,

Indian Income-tax (Amendment) Bill—
Motions to consider and to refer to
Select Committee. 632.

Indian Railways (Amendment) Bill—
Motion to refer to Select Committee.

Legislative Rules, A d of

Indian—

Motions to consider and to refer to
a Committee. 359, 365, 368-89,
371, 381, 386.

Consideration of draft amendments

, a8 reported by the
Committee of the Assembly. 568-
73, 575, 585-86, 594, 597, 599, 612-
13, 615.

Moslem Personal Law (Shariat) Applica-
tion Bill—
Motion to refer to Select Committee.
2530.
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YAKUB, SIR MUHAMMAD-—conid.
Motion to reduce demand for—
Railway Board re—
Exclusion of Indians from the
Wedgwood Committee. 985-86,

Paucwy of Muslims in railway ser-
vinces. 1104, 1112.

Working Expenses—DMaintenance
and Supply of Locomotive Power
re construction of locomotives in
Indin. 1027.

Muslim Intestate Succession Bill—

Motion to circulate. 2544-45.

Nommatmn of ——to the Panel of
an. 182,
Payment of Wages (A d
Motion to pass. 2661.
Point of order raised by Mr. G. H.

Spence as to whether, in the position

existing on that day, on which the

whole of the Government of India

Act, 1935, except Part II, came into

opemtlon, f.he Legnsl&hve Asscmbly

) Bill—

with the Indlan Subscnptxons Bill.
2547-48.

Point of order raised by —— that the
discussion on an important financial
measure like the Indian Income-tax
(Amendment) Bill should be
adjourned since only two Indian
elected Members were present in the
whole House.. 636.

Question re—

Appointment of Muslims and other
minorities in the Central services.
226-31.

Article
to Grave Danger in event ofWar”

stred AR Y

;mblbhd in the Sunday Standard..
223-24.

Commum.et a-nd socalist activities in
India. 101-02.

Different dates of polling for elec-
tions in different Provinces. 265-
68.

N ltation of India di
important events msu]tmg in the
abdication of ez-King Edward
VIIL 102.

Position of the Army in India. 101.

YAKUB, SIR MUHAMMAD—-«JMH
Question re—contd, "

Protection of the lives and properties
of Indians in Abyssinya. 2558-61.

Representation regardmg trade mth
Germany. 797-9

Reshuffling mfohos Iniagertain
GovemmeﬂtdﬁﬂhWﬁ .

Use of thick axle box face plates on

the Hast Indian Railway. 103.
Question (Supplementary) re—

Employment of Australians in India
and Indians in Australia. 794.

Government's policy in respect of i
the Training Ship * Duffe
1453, 1454.

Income-tax deducted by the Reserve 5
Bank of India from the dividends
paid on its shares. 795-96. &

Non-em;

1563

i

5

Peninsular and
Company. 14

Report of the Public Aooounts Coms""
mittee on the accounts of 1933-34—

. Motion to_consider. 249193, 2663-

]{Lsu]ntmn re—

Creation of a separate Road Fund
for the purposes of road devo.lop

ment. 675. f
Teitiduaton a3 1 tmb y i3
ment in Govemment hosp»ta.la and

of pathie col-

leges in India. 2581.

Revision of the pension rules for in-
ferior services. 782, 783, 784, 785, »
786.

YAMIN KHAN, SIR MUHAMMAD—

—~
Election Standing
Finance Committee for Railways.

(General dicussion of the General Budget
1197—1200.
Hindu Marriage Validity Bill—
Motion to refer to Select Committee.
275, 276, 295-97.

2251. F
}
{
'

~
Indian Finance Bill — =
Motion to consider. 1866-73, ,2058. |'
L4

-
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| YAMIN KHAN, SIRFTMUHAMMAD—

contd.
Indian Finance Bill—contd.

" Consideration of —

Clause 3. 210510, 2132.

Clause . 2164.

Recommended clause 3. - 2260—62.
Indian Income-tax ( \mvudnmm,) Bill—

Motions. to and to refer to
- elect . 623, 624-26
f 633.

Legislative Rules, Amendment of
Indian—
Motions to consider and to refer to a
Committee. 372-73.
(/Ollsld(‘l'ﬁtlﬂn of draft amendments
to the , as reported by the
Committee of the Assembly. 561-
[T 2T P
ot M'os!em Personal Law (Shariaf) Applica-
tion Bill—
“% "4 Motion to refer to Slect-Committee.
A~ 253032,

Mot reduce demand for—
Jefence Department re Indianisation
of the Army. 1495—97.
Executive Council re policy of
protec ljun 1418-20, 1441
~= - Rail lusion of Indians
fmmm edwood Committee.
¥ 972-73.
i Working Expenses—Maintenance
! and Supply of Locomotive Power
- re construction of locomotives in
India. 1027-28, 1036.

Question re—
Address presented to ——and Rai-

. zada Hans Raj in the Andamans.
1477.

Inadequate programme of work in

- the Legislative Assembly. 321.
—
Income-tax deducted by the Reserve
P Bank of India from the dividends

} id on 8. 795-96.
}
§

Bujnnd—-on eir observations |

P

W submitted bv Rmzada. Hans
‘Raj and —— on their visit to the
! 3 Anda.mnns 213-14, 338.

YAMIN KHAN, SIR MUHAMMAD—

contd.
Question re—coneld.
Rise in the price of iron and steel
articles. 1180.
Question (Supplementary) re—
Construction of & tomb over the gra-
ves of the late Emperor Bahadur
Shah and Express Zinat Mahal at
Rangoon. 1334, 1336.
Non-employment of ez-“Dufferin
cadets as officers on steamers of the
Peninsular and Oriental Shipping
Company. 1462.
Resolution re interference from public

servants in the ensuing election.
322-23.

z

ZAFRULLAH KHAN, THE HONOUR-
ABLE SIR MUHAMMAD—
Demand for Grant in réspect of—

Railway Board. 921.

Working Expenses—Main-
tenance and ~ Supply of Locomo-
tive Power. 1020.

L ds for Suppl 'y Grant
in respect of —

Audit. 440.

Miscellaneous Expenses. 442, 444,
451, 452, 4583, 454, 456—62.

Refunds. 463.

General discussion of the Railway
Budget. 832, 835, 848, 855, 857,
859, 840, 861, 862, 863, 864, 866—78,

Indian Finance Bill—

Motion to consider. 1944,

Indian Railways (Amendment) Bill—
Motion to refer to Select Committee.

416-17, 418, 422, 423, 425—27.

Indian Soft, Coke Cess (Reconstitution
of Committee) Bill—

Motion for leave to introduce.
1788.

Motions to consider and to circulate.

’ 2394-95, 2398, 2399, 2403,

- Indian Tariff (Amendment) Bill—
Motion for leave to introduce. 2370.
Motion to consider, 2633-34,

2636.

Motion to pass. 2637.

!
} -
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ZAFRULLAH KHAN, THE HONOUR-
ABLE SIR MUHAMMAD-—contd.

Indian Tea Cess (Amendment) Bill—
Motion for leave to introduce. 891,
892.

Motion to consider. 1351-52.
Message - from His Excellency the
Governor General appointing —— to
perform ths functions assigned to the
ber on the ion of
the General discussion of the Rail-
way Budget. 659, 803.

Motion re—

Election of the Central Advisory
Council for Railways. 1927,

Election of the Standing Committee
for the Department of Commerce.

Floction of the “Standing Finanee |-

Committee for Railways. 1027
Motion to reduce demand for—

Executive Council re—

General policy of the Government
of India. 166471, 1672, 1673,
— 1681.

Policyof protection. 1420, 1439— |
41.

Railway Board re—

Control of expenditure. 948.

Fxclusion of Indians from the
Wedgwood  Committee. 976,
977, 979, 987—94, 995, 1,000.

General policy of railway adminis-
tration. 935—41.

Grievances of third class passen-
gers. 1041, 1042, 1044, 1045-
1049, 1053, 1056, 1057, 1061—66,

Indianisation of railway services.
1069, 1072, 1074—T79.

Paucity of Muslims in ser-
vinces, 1101, 11%,"1104, 1112-
13.

Rail-road competition. 1117, 1119,

1122, 1125, 1130, 1131, 1139
—44.
Taking over the ment of

the B. and N. W,, R. and K.
and M. and S. M.B-ulwt.yn under
State control. 1001, 1002, 1003
101219,

ZAFRULLAH KHAN, THE HONOUR-
ABLE SIR MUHAMMAD—contd.
Motion to reduce Demand for—contd.

Working Expenses—Maintenance

and Supply of Locomotive Power
re Construietion of locomotives in

India. 1021, 1027, 1029, 1034— _

40. g

Presentation of the ” ggulget
for 1937-38. 804—12.

Resolution re creation of a separate %
Road Fund for the purposes of road
development. 688.

ZANZIBAR—
Question re—

: Ap%:mgmqmoimlndmnwwmh 3
interests of Indians in ->—

during Dawson enquiry.. 1694,

Position of Indians in —— in the .1

matter of clove trade. 1562-63.

entation made to the British
Governi \ der’s
port regarding

Indians-in —— ., 208,

Resentment amongst Indians against %
the Binder Report on Indians in T
1250—52.

Mr.  Binder’s

Tepo
Indians in ——. 98,

ZIAUDDIN AHMAD, DR.—

Demand for Supplementary Grant in
Tespect of—
Audit. 439-40. -
Miscellaneous Expenses. 447-55,
462.
OEs

Working Expenses—Maintenance
and supply of Locomotive Power.

Ekm of —— to the Standing Coms-
mittee for Roads. 2206.

General discussion of the General Bud-
get. . 1220—23, 1233, -

Hindu Marriage Validity Bill—
Motion to refer to Select Committee.

471, =
Indian Boilers (Amendment) ‘
Motion to refer to Select. Co: .
304.
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“ZIAUDDIN AHMAD, DR.—conid.
Indian Electricity (Amendment) Bill—

s %w&r to Select Committee

~ Indian Finance Bill—
=~ Motion to considery 2026—29.
Considerationof—

Indian Income-tax (Amendment) Bill—

Motions to: consider and to refer to
Select Committee. 631.

Ind*an Railways (Amendment) Bill—
*. Motion to refer to Select: Committee.

e

Indian Soft Coke Cess (Reconstittition
of Committee) Bill—

~Matonss to consider and t0 circulate.
;",\ 2403..
_“2 LaatStoms (mandmem) Bill—
Motion to consider. 391.

Legislative Rules, Amendment of

( Indian—
ST ——
Motions and to refer to a
b - Committee. 352 37982, 386.
Consid of draft d
to the ——, as reported by the
Committee of the Assembly. 559,
o9 574—81, 583, 585, 587, 588, 589,
: ? 590, 591, 592, 593-94, 596, 597-

598, 599; 600, 601-02, 606.

3
o P Kohon for Adjournment re firing by
police at Panipat. 2511.
" Motion re election of the Standing Com-
e for the Department of Educa-
2 d Lands. 339,
" Motion to ar Railwa;
y
t Board re pau ; in rail-
way services. 1110—12 =

* PSR Tosasioto Subosaian BT

= Motion to circulate. 2545-46.
ment of Wages'(Amend Bill—-
Consideration of clauses. 2656.

ZIAUDDIN AHMAD, DR.—contd.
Point of order raised by —— that
there should beno discussion on the
motion re amendment of the Indian
Legislative Rules (1) because it is
outside the scope of the Assembly
since the Rules or any amendment
to Rules have to be framed by the
Governor General in Council and not
by the Assembly and (2) hecause
the Governor General in Council is
not oompewm. to brmg a.bout the

rep
to quest.wns by amcndmg the Rules
and this can only be done by amend-
ment of the Standing Orders by the

House itself, 551-52.

Question re—

Abolition of import duty on pig iron.
205.

Bad foodsupplied to Haj pilgrims on
ships. 203-04.

Collision at Barhan Station on the
East Indian Railway. 112-13,
815.

Expenditure’on the experts brought
out tofindia. 116, 2362.

Extt&Departmental Post  Offices.

252.

Tssueof insurance tickets for accident
or death oceurring during Railway
travelling. 113-14.

ferkh for the resid of
Indmn pilgrims ~in  Damascus.

Pmducuan of electricity at the
Kalyan Power House. 320—31.
Protection given to Textile Mill Com-

panies. 205.

Putting of lauggage vans behind
passenger carriages in parcel ex-
press. 114-15, 816.

Re-organisation of the Central Public
‘Works Department. 792

Report of the Inspector of Railways
on the Bu' han accident. 114.

Represe: regarding trade with
L . 797-98.

Government of India Depnmnenhs
797,
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ZIAUDDIN AHMAD, DR.—contd,

Question re—contd, B
Revdumotquee !od. ek
the report of Sir
m Commlm-« 205-
Staps to be taken in case protested
industries make a profit above the
amount oontemphm by the Tariff
Board. 331-32

Terms of mfennce of Sir Ralph
Wedgwood  Enquiry Committee.
115-16.

Value of shares M‘ ’m
Steel Company. 504‘“.
Question (Supplementary) re—

47‘3‘{"

W Be.ngdnnd Nonh

,Dmmhuuun of quigine to pm\mu s.
132

Barthquake shocks felt at Quetta.
83. :

Eaquiry re revision ni the prosent >
"&M

Service -
employees. .
‘Giving ‘of work in conncction with
the Kilokri Extension Scheme to
Duncan Stratton mdﬂian
‘pany. 2437,

ZIAUDDIN AHMAD, DR.—concld.
QW(&M:)') re—conid.” |
Tncrease in the u!ﬂmqum
on' roads credited to the petrol
[  fund. 76,
and classification of roads in
_ prov moea and Indian Stttq, 17

of Indians in Abyssinia, . 2650, 3

Qualifying marks for the readership

of the G t of

Supply of wagons for the carriage o!'
mal to Cawnpore. - 399:400.

cpntncta for refreshments,

- on . North Western Rail-
way. Vi, :

Report of the Public Accounts Com-

_ mittee on the Accountsof 1933-3&;»'

. 248187, 2666.

]Lh)r
hospitals ognition of Homao-
pathie coliegos in India. 2579-80.

ZINAT MAHAL, EMPRESS —

dur Shah and — at
1332—37.

_ Z00LOGICAL SURVEY .

Demand for Grant. 1756.

=
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